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LOK SABHA DEBATES

LOK SABHA

Tuesday December],1992/Agrahayana
10,1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

WELCOME TO PARLIAMENTARY
DELEGATION FROM NATIONAL
PEOPLE'S CONGRESS OF CHINA

[English]

MR. SPEAKER: Hon’ble Members, at
the outset, lhaveto make an announcement.

On my own behalf and on behalf of the
Hon'ble Members of House, | have great
pleasure in welcoming His Excellency Mr.
Liao Hansheng, Vice-Chairman, Standing
Committee of National People’'s Congress
of the People’s Republic of China and
Chairman, Foreign Affairs Committee of
NPC and Madam Bai Lin, wife of Mr. Liao
Hansheng and Hon’ble Members of the®
Delegation of Chinese National People’s
Congress who are on avisit to India as our
honoured guests.

Other Hon'ble Members of the
Delegation are :-

1. Mr. Wang Wel
2. Mr. XU Caidong
3. Ms. Wang Jun

The Delegation arrived Delhi on 30

November, 1992 evening. They are now
seated in the special box. We wish them a
happy and fruitfulstay in ourcountry. Through
them we convey our greetings and best
wishes to the President, Prime Minister,
National People’s Congress, the Government
and friendly people of the People’s Republic
to China.

11.02 hrs.

ORAL ANSWERS TO QUESTIONS

[English)
Development of Child
*101. SHRI MANORANJAN
BHAKTA:
SHRI D. VENKATESWARA
RAO:

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether in collaboration with the
United Nations International Children
Emergency Fund, India is to launch a plan
of operations toimprove the quality of life for
children;

(b) if so, the main features of the plan
and the details of target fixed; and

{c) the amount to be spent during the
first three years under this programme?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a)to (c). A statementis
laid on the Table of the House.
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STATEMENT

(@) UNICEF assistance is available to
India for a multiplicity of actvities
relating 1o the gevelopment of
womenandchildren AMasterPlan
of Operations for UNICEF
assistance to India was drawn and
approved fortheperiod 1991-95
This Plan s under operation

(b) TheUNICEF MasterPlanOperation
(MPO) seeks to advance the ams
of the Government to enhance the
qualty and lie of chidren and
womenandin particular the national
objectives 1o reduce tne infant
mortaity rate from94n 198810 75
in 1995 reduce the Under -5
montality rate tromaround 146 1n
1988 1o 1251n 1995 reduce by a
third the rough estimate of current
maternal mortality rate of about
400, reduce morbidtty of infants
and chiidren promote universal
access to drinking water and
improve opportunities for basic
education for all chidren and
womenandincrease attendance in
pnmary schools

(c) The UNICEF MPO allocation for
the first three years 1e 1991,1992
and 1993 has been indicated as
76 7 milion (Approximately Rs
230 10 crores) 87 7 million
(Approximately Rs 263 10 crores)
and 105 2 mulhon (Approximately
Rs 31560 crores) US dollars
respectively

SHRI MANORANJAN BHAKTA Mr
Speaker, Sir India 1S a signatory 1o the
World Declaration made in September
1990 whenthere was aworkd submitin New
York where 70 Heads of State and
Governments attended Though India was
not represented by a senior Minster,
fortunately itts a signatorytothat Declaration
onthe survival, Protection and Development
of Chiidren

Unfortunately India has not yet ratified
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the same though five out of six SAARC
countries have ratifiedit The Government
1s still prepanng the draft National Programme
of Action for Children 1t 1s not yet finalised

| would ike to from the hon Minister
about the progress of the National
Programme This country has got 40 per
cent of child population and after the fifth
year of age India mortality rate 1s 149 out of
1000 children whereas in Chinaitis 38 and
in USSR it 1s much less

MR SPEAKER Whatis your question?

SHRI MANORANJAN BHAKTA | am
putting the question

MR SPEAKER There are many others
who want to ask questions

You come to the question directly

SHRI MANORANJAN BHAKTA
only giving the comparative position

|lam

MR SPEAKER You have taken four
minutes There are many other Members
who want to ask questions

SHRI MANORANJAN BHAKTA [ am
making a lecture | am trying to ask the

question

In that way, when the monrtality rate in
the developing countnes s much less |
would like to know from the hon Minister
how long will India take to finalise the draft
plan and when wilt t be implemented That
1S my question

SHRIARJUN SINGH Sir, Iwould ke to
inform the hon Member that India has
ratified that Declaration The Cabinet has
approved it Sofar as the nghts of child are
concemed, | think India s not behind any
country of the world inits commitment and is
resolve 1o give procession to children and
also to advance their well-being This
question relates mamly to the UNICEF but
stil 1 would like to say that the question of .
gming  protection to children, and mor§
specially to the girl child, is one of our prionty
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sectors and 1t s receiving our attention A
plan of action regarding the girl child has
been declared We are implementing #t
Spegially, programmes for children are
covered by various departments of the
Goverment  and each department has
already given to the nation what they are
doing andwhatthey wanttodo So, twould
not be correct to say that India i1s lagging
behind in its concern or commitment to the
causae of protection of children

SHRI MANORANJAN BHAKTA Sir, |
am happy that the hon Minister has stated
that India has ratified it Everyday we hear
and see In the newspapers reports about
thechild abuse cases The sexualexploitaton
of the girl child in the country 1s on the
increase The Government has decided 10
have a scheme for children specially in
difficult circumstances forthe natural vichims
and manmade disaster vict ms, refugee
children, street Children, sium and migrant
children, orphans and destitute, children
suffenng fromAIDS, children of parents with
AIDS, etc

| would ke to know whether any
survey has been conducted inthe countryto
-assess the volume of the problem so that the
Government can adequately make the
financial ailocation to combat this problem
because just nowthehon Minister has said
that for the rural development and other
programmes when allocations are made,
then automatically thic vulnerable section
would be aftected very much So, | would
like to know whether the Govemment is
tinding ditficulty to have adequate financial
assistance to combpat this probiem

SHRI ARJUN SINGH Srr, it has been
aSWaredto the first supp'2mentay that the
~roblams relanmygtc children are beiry deakt
with by various departments of the
Government -Health, Social Welfare and
other departments - and coordinated
approach to this entire problem has been
ndopted There 1s a continuos interaction
between all these departments It wouid not
be possible for me to stand here and stan
caswenng for Social Welfare Departments
or the Health Department But the basic
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thing | can assure the House is that a very
wellthought outcoordinated approachtothe
problem of children has been underway and
whatever information comes by way of
survey or otherwise, we will be ready to
tackle the problem on the basis of that

[ Translation]

SHRIRABIRAY" Mr Speaker, Sir,lam
surprised at the reply given Dby the hon
Minister, particularly when he said that the
success of the Plan depends upon the
depanment concerned The question was
asked about the UNICEF Here, | would like
toaskthe hon Minister whether heis aware
or not that the predecessor of the present
president of UNICEF, Prot Myron Weiner
writes in his book 'Child and the State of
India”that unless the concept of child labour
ends in India, there can be no solutiontothe
presentprobiem He hasparticularly referred
to the child labourers of Sivakashi Shivakashi
symbolises the child labourers throughout
India and it1s earning a bad name for india
through out the world In this conext | would
iike to know whether for the welfare of the
children the Government considers it
necessary 1o end the practice of child the
way it 1s going on in Shivakashi and
elsewhere | would like to know the
programmes of the Government in this
regard, f any?

[English)

SHRI ARJUN SINGH Sir, | will agree
with the hon Member that child labour s
one of the most obnoxious things that can
happen But  you want to know precisely
what steps have been taken, then | am not
the personto answer t just now Whatlam
telling you s that allthese problems related
to children -in whichever Department they
are -being looked at from he point of view of
the seriousness that shouid be attachedto d.
Even this child labour problem s being
looked into. If the hon Speaker deswe, |
would seekthe permession of the hon. Prime
Minister and we can make a statement
which will comprehensively tell the House
what each of the Departments are doing and
then wecan see whathastobe done further
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[Translation)

SHRIRABIRAY: Mr. Speaker, Sir, justice
is not being done with the question,. The
way the hon. Minister is replying suggests
that no action is being taken.

[English)

SHRI ARJUN SINGH: Sir, | am not one
to evade or avoid the hon. Parliament.
Therefore, whatever else my inability may
be there is no intention to avoid what | want
to do. But the fact is different.

[Translation)

SHRI RABI RAY: Let him explain, the
how to do it. The main question is how to
ensure the welfare of children...

[English)

MR. SPEAKER: Let us firstunderstand.
This is question about the UNICEF funds.
This is not a question about the matters
relatingtothe childreninthe entire indiain all
its entirely. Itis limitedto UNICEF. If you are
going beyond that, that will be very difficult.

[Translation)

SHRI SATYANARAYAN JATIYA: Mr.
Speaker, Sir, through you, | would like to
know the steps taken by the Government
under the Child Welfare Programme of
UNICEF toincrease the number of students
in primary schools and the achievement in
this regard at national level. The welfare
programmes that have been undertaken
under the UNICEF Programme...

MR. SPEAKER: | Just told you that this
question relates to the United Nations
International Children Emergency Fund.

SHRISATYANARAYANJATIYA:Inthe
reply givenin response tothe question, ith.s
been stated that:

“to encourage childrento attend Primary
Schools”. Now what | want to know through
you s the number of children who have thus
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been encouragedto attend primary schools.
On the basis of the answer | would like to
know precisely as to what is the increase in
the number of children in primary schools
under this programme.

[English]

MR. SPEAKER: If the hon. Minister
wants to reply he can.

SHRIARJUN SINGH: Sir, Irequire notice
for it...(Interruptions)

[ Translation)

MR. SPEAKER: The subsidiary question
should arise from the main question.

SHRISATYANARAYANJATIYA:Sir, it
arise from the main question.

[English]

MR. SPEAKER: Please understandthat
your question is irrelevant. Please study the
question.

[Translation)

Now you have started arguing. Please
read the question first.

Fertility Control

*102. SHRIVILAS MUTTEMWAR: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the progress of research made by
the All India Institute of Medical Sciences in
the field of fertility control;

(t) the quantum of assistance given by
the United States of America to AlIMSinthis
regard; and

(c) the time by which the results of the
research are likely to be made public?

THE MINISTER OF HEALTH AND
FAMILYWELFARE (SHRIM.L. FOTEDARZ;
(a)to (c). A statement is laid on the Table of
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the House.

STATEMENT

(a)to(c). The AllIndia Institute of Medical
Sciences are carrying out research projects
in the filed of fertility control which are at
different stages of development of newer
and safer contraceptive methods through
basicresearch onanimals. Clinical research
is also being conductedto testthe suitability
of newer contraceptive methods. In their
very nature, such research projects have a
time span of several years, The projects are
progressing satisfactorily.

Only one of the projects being conducted
bythe Departments of Physiology at All India
Institute of Medical Sciences and the
Department of Health, Bethesda Maryland,
U.S.A. has been assigned financial
assistance from the U.S. India Fund to the
tune of Rs. 72.16 lakhs for the period 1992-
95. The assistance received for the project
duning the current year I1s Rs. 28.50 lakhs.
The results of the research are likely to be
known only afterthe completion of the project.

[ Translation)

SHRI VILAS MUTTEMWAR: Mr.
Speaker, Sir, population increase is a big
question facing the country, | asked as to
whatis the quantum of external assistance
being made to the All India Institute of
Medical Sciences for running various projects.
In reply to that the hon. Minister informed
that aresearch s going onthere onanimals.
The ultimate motive as the hon. Minister
putsit, is to controlincreasein population. As
the trend of research suggests the projects
take several years. It has also been replied
that the progress of work on these projects
is satisfactory. Mr., Speaker, Sir, there is a
watch in the Planning Commission which
indicates that 7800 children take birth inthe
country in 24 hours. According to that the
population of the country has reached above
90 crore onthe 20th October 1992. |would,
like to whether should this be the outcome
of the research that is being carried out on
the expense of public money.G.A. Galbraith
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used to be the ambassador in our country.
He made 1t clear in his statement made in
1984 that we should give up the practice of
checking the population of the countryonthe
pattem of the advanced countries. The
research in this regard should suit to the
geographical, social and economic conditions
of the particular country. | would like to ask
whetherthe hon. Minister agrees to what Mr.
Galbraith had said.

[English]

SHRIM.L. FOTEDAR: Sir, very humbly,
if | am permitted to say, the question
pertainsto avery limited objective—research
on fertility control in the All India Institute of
Medical Sciences in collaboration with some
scientific organisations inthe United States.
I have replied to this point that this research
is going oninthe All India Institute of Medical
Sciences with U.N. aidfunds, andthe object
of research is very limited — the process of
egg implantation 1n the uterus and to
manipulate the process with the object of
controlling fertility. Thisis the imited objective.
Research is going on in U.S.A. also and
researchis being donein the All India Institute
of Medical Sciences ailso. We are
collaborating with them from our own
experience, we share experience with them
and they share their experience with us.
Before anything is done for clinical testing,
the basic research is done on the animals,
the monkeys. So, there is nothing wrong in
having this research done on monkeys or
animals.

[ Translation)

SHRIVILASMUTTEMWAR: Therewas
a question for the hon. Minister that there
are countries that try to ape the programme
of the advanced countries for checking
populated on growth and that they do not
think what is suitable in the geographical,
social and economic conditions of their own.
Now I would like to know whetherthe efforts
being made in our country to have a check
on population on growth are based on the
conditions prevailing in he country or not.
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[English)

SHRIM.L. FOTEDAR: |agree with the
hon. Memberbecause the questionisnot on
population control; the question is basically
on a limited aspect of research on fertility
control. Since he has raised the question, |
would like to say that a basic contraceptive
for the population control is the socio-
economic transformation of the people. In
case we succeed in that, | think we will be
able to achievethe objective. Forthat, many
things have beendone inthe past and many
things are being done at present aiso to
control the fertility — the IUD is there, Mala
-Nisthere, Mala D is there, Saheliwe have
introduced very lately, and there are some
other norplants, one or two. Norplant -6 is
under further investigation recently. | think
steps are being taken so that the growth rate
is controlled.

[ Transiation)

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, we have been able to achieve only 2
percent success out of the total target set in
the country under the Family Planning
Scheme. Time and again it is said that the
contribution of women inthis regardis 80 per
cent. The medicines recommended for
women after the research in family planning
cause reaction and which the women stop
taking such medicines then it resuits
inhampering their day to day work. | would
like to ask that as it is also published in the
newspapers at times whether any research
too make medicines specially tobetaken by
males is going on or not so that males may
also be included in this compaign.

SHRI M.L. FOTEDAR: | would like to
inform the hon. Member that a research is
also going on to ensure fertility control in
males.

[English)

DR. KRUPASINDHU BHOI: Mr.
Speaker, Sir, | want to know, through you,
from the hon. Minister about the basic
principle of this research project andwhether
that principle of fertility control which is
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acceptedby World Health Organisation and
ICMR projects which is conducted by Dr.
Talwar is different from the embryo
implantation signalling system. | want to
know whether it is inhibit the embryo
implementation signal or weather there is

any other thing which is douns g the AlIMS
inthe reshush Monkeys with C

of the Obstetrics and Gynaecology
Department for inhibition of fertility through
thermo anti-projestin. iwantto know whether
they are conducting their researchbased on
these two principles or they are collaborating
with other basic clinical paraphernalia on
human beings also.

SHRIM.L. FOTEDAR: Sir, Imay humbly
submitthat we havetotake stepstoconquer
new frontiers in fertility control. So, in
pursuance ofthis policy, this research project
was conceived. The hon. Member's question
is very relevant and I maytell him as to what
is the basic objective of this project. The
basic objective of this project is to understand
the physiology of the reproduction in the
female and for that we have to understand
the processes by which the embryo is
attached to the uterus and establish the
pregnancy. Previous studies have shown in
the researchinstitutes that the embryo sends
signals to the uterus and thus aliow the
pregnancy to occur. This project’s aimis to
identify the nature of embryo signals and
through this device the anti-fertility measures
in the human beings. Before it is started in
the human beings, we start the projects in
the animais because the monkeys and the
human beings have aimostthe same cycles.
Sofaras this projectsisconcemed, as { have
already said, we share our expertise with
some of the scientists in the United States
of America and they share thair expertise
with us in this project. Once we succeed in
this project which will take about three years,
then we will proceed further to see what eise
has to be done. But, this is the limited

objective of this project.
Poaching In Ranthambhore Sanctuary
+
°103. SHRIMATI KRISHNENDRA
KAUR (DEEPA):
SHRIRAM SINGH KASHWAN:

Willthe Ministerof ENVIRONMENT be
pleased to state:
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(a) whether an inquiry committee has
been set up by the Government to look into
allegations of poaching in Ranthambhore
Sanctuary;

(b) if so, the details of the findings of the
committee;

(c) the action taken by the Government
thereon:; and

(d) the steps taken by the Govermment
to stop poaching in the Sanctuary?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The Government of
Rajasthan had appointed Shri R.S. Kumat,
Principal Secretary Revenue Dept.toenquire
into the allegations of poaching
Ranthambhore.

(b) and (d). A Statement is laid on the
table of the House.

(c) A Committee has been formed to
monitor the implementation of the
recommendations of the Kumat Report.

STATEMENT

The findings of the enquiry are as
under:

1. The 1992 census cannot be taken
as authenticbecause of constraints
prevailing at that time. The actual
number of tigers can be arrived at
by carrying out new census by
induction of experts from outside
alongwith forest staff preceeded
by constant monitoring.

2. There has been some evidence of
poaching, the extent of which will
be available after the police
investigations are completed.

3. it does not hold any as specific
person or individual responsible
butblames mainlythe administrative
set up and the system that is
prevalent in the area.
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The Steps taken by the Rajasthan
Government to stop poaching in.
Ranthambhore Tiger Reserve are as under:-

1. Vacancies at the a ranger's level
have been filled up and some new
posts of protective staff have been
sanctioned.

2.  Field Director has been authorised
to hire jeepsfor patrolling purposes
in addition to placing one jeep and
one small truck at his disposal to
provide mobility to staff.

3.  TheFieldDirectorhasbeen advised
to ensure regular patrolling in
villages and agricultural around the
parktoguard againstthe poachers.

4. Steps have been initiated for
providing arms to the patrolling
staff.

[ Translation)

SHRIMATI KRISHNENDRA KAUR
(Deepa): Mr. Speaker, Sir, | would like to
know fromthe hon'ble Minister, the number
of poaching cases registered, the number of
poached apprehended andthe action taken
against themin the wake of the steps taken
by the Government to improve and tone up
the existing administrative set up andsystem.

[English]

SHRIARJUN SINGH: Thisis information
willbe available with the State Government.
lcan get information and fumish the same
to the hon. Member.

[Translation)

SHRIMATI KRISHNENDRA KAUR
(Deepa): Mr. Speaker, Sir, my second
supplementary is whether any progress has
been made inthe physicalcensus of tigers?
if so, the details thereof and the time by
which it is expected to be completed? Along
with this, the last question is whether the
Government is undertaking similar steps in
other bird sanctuaries of the country? ¥ so,
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the places where it is being done and if not,
the reasons therefor?

SHRIARJUN SINGH: Mr. Speaker, Sir,
my answer was regarding tigers and |
cannot say about birds, especially those in
Ranthambore.

SHRIMAT!I KRISHNENDRA KAUR
(Deepa): All animals, tigers as well as birds
gather at one place.

SHR! ARJUN SINGH: | agree with the
hon. Member, all the animals, birds and
tigers and otherslivingbeings will live at one
place in the way they must live. It is the work
of this Department to oversee their living
conditions. The issue is, when a question
hasbeen asked about tigers, the answer will
also be abouttigers and thattoo with regard
to the Ranthambhore Sancturary only.

SHRIMAT! KRISHNENDRA KAUR
(Deepa): With regard to the tigers itself,
please inform us about the number of hides
stolen and the number of incidents of

poaching.

SHRI ARJUN SINGH: | have already
said that I will furnish the information to the
hon. Member after collecting the necessary
information in this regard from the State
Government. As per the information in my
possession, we have issued orders for
carrying out a new census and a committee
has been constituted for the constant
monitoring of the census, to which the
Supreme Court has nominated two of its
members., The Central Government and
the State Government will jointly complete
this census and by the end of 1993, submit
its report.

SHRIMAT!I KRISHNENDRA KAUR
(Deepa): Mr. Speaker, Sir, this committee
commenced its work on 11.8.92 and it has
completed three months since then. By
when will it complete its work?

MR. SPEAKER: You have finished
both your supplementaries.

SHRI RAM SINGH KASHWAN: Mr.
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Speaker, Sir, through you, | wouid like to
know from the hon. Minister, about the
remedial measures taken by the Government
to preventthe Kkilling of tiger, not only due to
poaching, but also due to their poisoning by
farmers, into whose fields they stray.
Similarly, what steps are being taken to
prevent the death of tigers in the dense
jungles of the Dudhwa National Park?

MR. SPEAKER: This question is
pertaining to only Ranthambore.

(Interruptions)

SHRIARJUN SINGH: Mr. Speaker, Sir,
it is correct that the tigers should be
protected at all costs and | believe that the
‘Project Tiger’, launched with the aforesaid
objective, has been quite successful and
there has been aconsiderable increase, and
no decrease, in the tiger population in the
country. However, the situation in
Ranthambore is slightly ditferent and
therefore this question has been asked.
Only afterconducting anew census,canwe
say something authoritative aboutthe actual
decrease in the tiger population as also the
reasons for this decrease. The census will
throw light on allthese aspects. Sofaras the
question of generally confronting similar
situations is concerned, as referredtobythe
hon. Member, different remedies have been
worked out for implementation in various
states. While compensation is given,
wherever human being are killed by tigers,
stringent punishmentis alsogiven underthe
Wild Life Act to the guilty apprehended in
poaching cases. Various laws are
implemented inthis regard by different State
Governments.

SHRI RAM SINGH KASHWAN: A
meagre sum of rupees five thousand is
given in the name of compensation
...(Interruptions)..

[English)

MR. SPEAKER: This is not going on
record.

(Interruptions)*®

*Not recorded.
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[Transiation]

SHRIDAUDAYALJOSHI: Mr. Speaker,
Sir, has it come to the notice of the hon.
Minister that it has been substantially proved
in the Report prepared under the Project
Tiger and submitted on 26-6-92. and
information about which has been duly
conveyed to the Centre, by the State
Government, that the apprehended ring-
leader of aninternational mafia, Khalil Ahmed,
has confessed of smuggling out hides of
twenty tigers, 300 foxes, 2,000 iguanas and
two ‘muggers’ (South Asian crocodiles) to
foreign countries, in ten years. The hon.
Minister has just now made tall claims about
the punishment given under the laws. Iwould
like to submit to him that given the sharp
decline in the tiger population and their
planned poaching , the punishments being
given are far and few between and to date
the people involved with the “Project Tiger’
have not been provided with amms, as a
result of which poachers, involved in
-smuggling out hids to foreign countries, are
having a filed day. | would like to know,
whether the Government proposes to stall
the fast pace in which the tiger population is
decreasing and many breeds are becoming
extinct, by passing protective laws and
providing arms to the employees involved in
‘Project Tiger'?

SHRI ARJUN SINGH: Since this issue
Is regarding tigers., there should be no room
for political mudslinging here. The hon.
Member has correctly observed that despite
the existence of laws, some unscrupulous
elements are involved in such activities and
they cause irreparable damage. In this
regard, | am pleased to state and you will be
pleased to know that the Government of
Rajasthan is quite vigilant on this count. We
want to extend our whole-hearted co-
operation tothem and we will assistthemin
whichever way they proceed.

[English)
Cancer Institute at Varanasi

*104. SHR! RAJNATH SONKAR
SHASTRI: Will the Minister of RAILWAYS
be pleased to state:
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(a) whether the Government have set
up an Indian Railways Cancer Institute at
Varanasi;

(b) 1 so, the details thereof;

(c) whether the Institute is still lacking in
many basic amenities and vital equipments;
and

(d) if so, the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) A statement is laid on the Table of
the Sabha.

(c) No, Sir.
(d) Does not arise.
STATEMENT

The Ministry of Railways in 1980 have
set up an Indian Railway Cancer Research
Institute (CRI) at Varanasi under the control
of North Eastern Railway. The foundation
stone of the Institute was laid down on 6th
April, 1980. the institute is being developed
inphase. The 1stphase for outdoortreatment
andwith Cobalttherapy was commission on
9.11.83 at a cost of about Rs. 1.86 Crores.
The 2nd phase for indoor treatment and
brachy therapy was commissioned in 1988-
89 at a cost of about Rs. 1.94 Crores. The
3rdphase has also been sanctioned which
involves reaction of operation theatre,
Intensive Care Unit and other facilities.

[ Translation)

SHRI RAUJNATH SONKAR SHASTRI:
Mr. Speaker, Sir, the Ministry of Railways
set up an Indian Raitway Cancer Research
Institute (CRI) at Varanasi, in 1980. The
objective was to benefit about one crore
family members of the 17th lakh employees
of Indian Railways. It's almost 12 years, i.e.
over adecade since the establishment of the
Institute, but hardly 50 beds are available
today in this hospital in which 500 beds are
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proposed. Apart fromthe acute shortage of
beds, there are no staff quarters, notessential
drugs and what's more, eventrained doctors
are not available in sufficient numbers.
Some basic equipments like whole body
CAT Scanner and Operating Microscope
etc. areveryessentialforall cancer hospitals,
but unfortunately, they are not available in
this hospital, althoughthe necessary sanction
for their purchase was given way back in
1988. Apart from this equipments like
Kalicoscope, Memograph, Fibre optics,
Laryngoscope, Laser, Bachytherapy etc are
also not available in the hospital. My first
question to the hon, Minister is about the
time by which the aforesaid equipments will
be made availableto the hospital. Secondly,
there are only ten doctors in the hospital, as
againstthe sanctioned strength of 17 doctors.
Similarly, there are only 13 nurses working
in the hospital, as against the sanctioned
strength of 18 and, of course, there are no
Junior Doctors atall. Further, the functioning
ofthe hospitalis hindered, owingto the non-
procurement and non-availability of telecom
furniture and equipments, sanctioned way
back in 1986. | would like to know whether
the hon. Minister will make available, all
those equipments, during the current
financial year. Mr. Speaker, Sir, | need your
protection and the hon. Minister may be
pleased to give me a clear and correct

repty.

MR. SPEAKER: Mr. Minister, please
give him a clear reply, not a confusing one.

(nterruptions)

SHRI MALLIKARJUN: 1 wili try my level
best to give a clear cut reply 1o the honble
Member, so that he understands i properly
and obviously, | cannot give a reply, without
a proper understanding.

{Englksh)

The concept of starting this Cancer
Research Instilute at Varanasi in 1980is a
goodone and it has been developed. On 9th
November, 1983, the first phase was
commissioned with outdoor cobalt treatment
at the cost of Rs. 1.86 crores. The second
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phase was also commissioned in 1988-89
atthe costof Rs. 1.94 crores. Brachy therapy,
indoor facilities and other things have been
provided in the second phase.

Inthe third phase, of course, we have to
take up certain other things.

Sofaras the two aspects of the question
are concerned, whether fibreoptic
endoscopes things are available ornot, only
fibreoptic endoscopes things like
laprarascope, laryngoscope, gastru-
dudenscope, colonoscope, bronchoscupe
and all these are available to diagnose the
patients of cancer.

So far as the treatment aspect 1§
concerned, 60 Cabolt therapy is available
and this particular machine has been
imported from Canada which is in operation
and also, at the same time, brachy therapy
for which Selection has been imported from
Netherlands is also in operation.

Sotar as the CT Scanner is concerned,
it has been examined at the Ministry level
but unfortunately it involves huge toreign
exchange and it costs about Rs. 4 crores to
Rs. 5 crores if 1 go in for third and fourth
generation CT Scanner. We are not going
in for that at this moment. However, about
three orfourcases of this nature are referred
1o the Institute of medical Sciences, Benaras
University and to private clinics where
reimbursement is made.

8o far as the Medical Officers are
concamed, out of 18 Medical Group A
Officers, 12 are already working and we are
expecting to get fromthe UPSC some more
andwe have no inhibition to post the Medical
Officers.

So far as nurses and others are
concemed, in Group C and Group D, we
have a provision of 37 and 48. At the
moment, we have 29 and 47 in Group C and
Group D.

[ Translation)

SHRI RAJNATH SONKAR SHASTRI.
Mr. Speaker, Sir, the hon. Minister has not
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given a correct reply. With regard to the
whole body CAT scanning microscope he
has said that assistance is being taken from
the Kashi Hindu Vishwavidyalaya Sansthan,
whereas the factis that this whole body CAT
scanning microscope is not available even
there.

Mr. Speaker, Sir, the hon. Minister has
just stated in his reply thatasumof Rs. 1.94
crore was sanctioned in the year 1988-89 for
indoor treatment and brachy therapy. An
operation theater and Intensive Care Unit
were also to be crated for which the officials
had invited tenders also. But due to apathy
and carelessness of Railway officials the
workis still help up. Atthe sametime, though
few equipments about which the hon.
Minister had made areference are, however,
available there but other important
equipments referred to by him in his reply
have not reached there tilltoday. tis said
that funds are not available for calling for
these equipments and now the hon. Minister
says that arrangements are being made to
call for these equipments immediately.

Sir, | would like to know from the hon.
Minister whether the budget approved for
providing the tacility of the above mentioned
equipments in 1988-89 would be provided in
the next Budget and also provide facility of
cheaptreatmentinthis hospitaltothe people
of Uttar Pradesh, Biharand Madhya Pradesh
constituting about 20 crore. Moreover, Sir,
the situation becomes grave when relatives
fromdistant areas come 10 visit the patients
as neither there is any canteen nor any
provisionfortheir stay. Willthe hon. Minister
provide all these facilties there?

[English)

SHRI MALLIKARJUN: Sir, as | have
already informed, in the third phase about
one crore of rupees have been allocated to
take care interms of new operation theater
and other things. So far as the facilities tor
other than the railway men are concemed,
we keep 20 percentonthe regularpayment,
apan from treating the railway men. And all
these people, particularly, in this Research
Institute, North-Eastern Railway, NF Railway,
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Northern Railway DLW and CLW are being
treated.

[ Translation)
Supply of Medicines to Bihar

*106. SHRI RAM LAKHAN SINGH
YADAV:
SHRI MOHAMMAD ALl
ASHRAF FATMI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government of Bihar
has requested for the supply of medicines
from Medical Stores Organisation for
implementing the various health programmes
effectively;

(b) if so, the details thereof;

(c) whether the medicines have been
suppliedbythe Medical Stores Organisation
as and when demanded; and .

(d) i not, the steps taken to proposed
tobe taken by the Government this regard?

[English)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) to (d). a statement is laid on the table of
the House.

STATEMENT

(a) and (b). Yes, Sir. The Bihar
Government have placed ademand for 307
medicines on Medical Stores Depat, Calcutta
between 1.4.1992 and 26.11.1992. Out of
this, 78 medicines were not included in the
approved list of Medical Stores Organisation
and, as such, the Calcutta Depot dd not
supply these items.

Out of the remaining 229 items which
were 10 be supplied by the Medical Stores
Depot, Calcutta, 169items have either been
supplied in full or in pan. the remaining 60
indents are being processed.
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(c) and (d). Indents can be satisfied to
the extent that stocks are available. However,
where medicines are to be supplied after
purchase, a period of around three months
is usually required for enacting supplies.

[Translation)

SHRI MOHAMMAD ALI ASHRAF
FATMI: Mr. Speaker, Sir, Bihar is an
extremely poor State and there are some
diseases which break out frequently in the
State, particularly the Kala-Azar disease
effect people in large number. The
Government of Bihar had placed a demand
for a number of medicines including DDT,
which has not been supplied to it as yet.
Other medicines such as Pentamedine for
the treatment of Kala-Azar, Antivenom
Serum for the treatment of smack addicts
and rabies injection and initial vaccinationfor
dog bites have also notbeen suppliedtoitso
far. The hon. Minister has admitted in his
reply that these medicines have not been
supplied. | would like to know by what time
these medicines would be supplied to the
Government of Bihar?

SHRIM.L. FOTEDAR: The hon. Member
has asked two questions - first measures
taken by the CentralGovemment with regard
to Kala-Azar and second, whether the
medicines demanded by the State
Govemnment havebeen suppliedtoit or not?
Secondly, how many medicines have oeen
supplied to Bihar Government and how
many have not been supplied for which the
State Government had sent an indenttothe
Central Government? So far as Kala-Azaris
concerned, | would like to inform the hon.
Member that the Central Govemment has
already supplied medicines, DDT and
Pentamedicine to the Bihar Government
which were required by the State. I think the
Government of Biharhas nocomplaint now.
If any medicine is required for Kala-Azar, we
will supply it to them. The problemis that the
doctors in the State do not go to rural areas.
We have asked the State Government to
'send them to rural areas so that they may
look after the patients.

Another question asked by the hon.
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Member is that how many medicines the
Government of Bihar had demanded and
how many of them were suppliedto it. There
is an approved list of 307 medicines andthe
Government of Bihar had placed a demand
for some medicines out of the listed
medicines.They ask for one or the other
medicine every month of that list.The
medicines which are to be supplied
immediately after an indent is made forthem
take three months to reach them. As per my
list, some of the medicines which were
essential and for which an indent was sont,
were made available to them within thice
months. An indent was sent on the 2cin
Novemberby them. Itis not possible to sena
these medicines immediately. However, if
there is some emergency for these
medicines, and if they are available with us,
we send them within a week. For instance,
they demanded afew emergency medicines
this year itseff. They had demanded 26
medicines in total and 15 out of these
medicines were made available to them
within a week. Out of those 15 medicines 5
were meant for the treatment of critical
diseases. No delay was made on ourpart. At
the same time the State Government should
also be particular to send the indent in time
so that medicines are made available to
them in time.

SHRI MOHAMMAD ALl ASHRAF
FATMI: Sir, | am not satisfied with the reply
given by the hon. Minister that all the
medicines required for the treatment of
Kala-Azar disease were made
available. Thousand of people are still affected
by this disease in Bihar and medicines are
not being availabletothem. Patients haveto
make a queus. The Government of Bihar
had demanded an allocation of about Rs.
1041 crore for its Health sub centre. As per
the figures available with me, only a sum of
Rs. 836 lakh was released to Bihar. The
State Government is still short of a sum of
Rs. 1105 crore. At the same time the Bihar
Govermnment had also placed a demand the
tamily planning programme to which the
centre gives the biggest priority, and the
Central Government has yet to pay a sum
of Rs.872 crore to the State Govemment. |
would like to know from the hon. Minister
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whether this amount will be made avallable
tothe State Government? Atthe same time,
thousands of cancer patients come from
Bihar to get themselves treated in All India
Institute of Medical Sciences. Does the
CentralGovernment propose to open ahealth
centre of the staus of AlIMS in Patna so that
the patients may get all the facilities there.
Poor patients have to face a lot of
inconvenience to get themselves treated
and we have to write to you.

SHRI M.L. FOTEDAR: Mr. Speaker,
Sir, lamalso as much weak at mathematics
asthe hon. Memberis. The amount may not
be Rs. 600 crore but it may be Rs. 6 crore.
It is true that some amount is yet to be paid
to the State Government for family planning
programmes but accounts are get to be
audited. Money cannotbe releasedtothem
unless the Central Government receive the
audited accounts. We have requested the
State Government to dispatch the bills in
time so that the amount may be released in
time. Some dues are yet to be pald and
accounts of a huge sum of money have not
been audited. We have requested the
Planning Commission to pay the amount in
time. Similarly, the hon. Memberhas pointed
out that cancer patients from Bihar have to
come to Delhi. We have upgraded the
Oncology Department for the purpose and
also given grant to it for the treatment
cancer. We had released a sum Rs. 50 lakh
for Muzaffarpur hospital and some other
hospital last year. As permy information, the
money was not utilized. If the Government of
Bihar wants some financial aid for the
upgradation of any medical college or
Oncology Department, particularly in rural

area, imaytake the matterinto consideration.
There is a little imbalance with regard to
cancertreatment which we wantto remove.
Ifthe Government of Bihar wants, the matter
with regard to the treatment of this disease,
particularly in the areas of Northern region
which are affect by this disease, can be
discussed and financial aid provided to the

possible extent.

{ Translation)

SHR! NITISH KUMAR (Barh): Mr.
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Speakey, Sir, is the hon. Minister aware that
the tripla antigen or anti-polio vaccines
supplies to the primary health centres in
Bihar frem Medical Store Depot were out-
dated and their date of validity had expired.
After the publication of newsreports in this
regard these medicinas were withdrawn. Is
the hon Minister aware about it and if not.
Will he try to get information in this regard i
s0, what action has beentaken oris proposed
to be taken to ensure that such medicines
which could be fatal are not given to
children. The medicines are produced to
give life to children so these shouid not be
administered to them to take their lists.

SHRI M.L. FOTEDAR: | am grateful to
the hon Member that he has raised some
points. | do not want to criticise the Bihar
Government but would like to say a few
things through this Heuse to the Chief
Minister of Bihar. We had to supply them
medicines of Rs. 7.5 crores according to the
Indent placed by them on us. We have
supplied medicines worth Rs. five crores
through I.U. Fluid. This I.U. Fluid is given in
plastic bags and plastic bottles but Bihar
Government do not acceptit saying thatthey
we facing mice meance so they requested
fo provide it in glass bottles. Therefore,
pesticides for kiling rats are also to be
provided to Bihar Government. Thirdly, the
hon Minister has drawn attention towards
the anti polio vaccine programme. | have
noticed that much progress has not been
made in the Universal Immunisation
programme. Many members beloging to
your side have said that nothing was being
done in this direction. | first sent the
connectedJoint Secretary thereto ascertain
the position. He went on a tour there.The
officers concernedthemselves admittedthat
much progress has not been made in this
direction. They observedthat Medical Oificer
there has done nothing to pursue this
programme then I sentthe Secretary, Family
Welfarethere. He touredthe different villages
for three days andfoundthatthis programme
had miserably failed wherever it was
introduced. He also found that the Bihar
Government had not done anything to
implement the Code Chain System. We
have asked the Bihar Government to pay
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attentign at least towards children, ¥ not
towards grown ups and utilise all the
medicines givenforthetreatment of children.

SHRINITISHKUMAR: Sir, Ihave asked
the question about the substandard
medicines. Mr. Speaker Sir, | seek your
protection. All the medicines that have been
supplied from here were substandard. Mr.
Speaker, Sir, | have asked the question
about that. This is a very serious matter.

[Fnghsh)
Unlversalisation of Education

*1C7. SHRI GEORGE FERNANDES:
Will the Minister of HUMAN RESOURCE
DEVI 1 OPMENT be pleased to state:

(a) the progress made sofarin providing
schooling facilities within a radius of one
kilometre of habitations throuout the country,
especially in rural areas;

(b) the steps taken 1o evolve long term
planning and management perspective of
education s integration with the country’s
developmental and manpower needs;

(c) the schemes evolved to lay down
Minimum Levels of Learning (MLLS); and

(d) the action taken to build up a sound
resource basefor universalisation of primary/
elementary educaiion projects?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (d). A statement is
laid on the table of the Sabha.

STATEMENT

(a) According to the 5th all India
Educational Survey (1986) conducted by
NCERT, 94.45% of the rural population has
apnmary schools/section either within their
own habitations or within a waking distance
of 1 Km. A small fraction of population
(1.49%) is not served up to the distance of 2
Km. In addition to 5.58 lakh primary schools,
2.70 lakh non-formal centres have been
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opened primarily in rural areas to catertothe
needs of school drop-outs, working children
and girls who cannot attend whole day
schools.

(b) The National Policy on Education
(NPE), 1986 accords high priority to an
overhaul of the system of planning and the
management of education with a guiding
consideration of evolving a long term
perspective and its integration with country's
development and manpower needs. The
revised Programme of Action, 1992,
elucidates steps to be taken in this regard
and a copy of it was also tabled in both
Houses of Parliament on 19th August 1992.

(c) The Minimum Levels of Learning at
primary stage have been laid down. It is
proposed to do the same exercise for the
subject taught at upper primary stage also.

(d) To create a sound resource base for
school education, 307 district Institutes of
Education and Training (DIETs) have been
sanctioned so far. It is proposed to revamp
functioning of State Council of Educational
Research & Training (SCERTs) and make
them more independent and autonomous.
At district levels, more than 300 District
Resource Units have been sanctioned in
DIETs to provide academic and training
support to non-formal and adult education
systems. Schemes have alsobeen launched
to strengthen secondary teacher education
institutions and departments of educationin
universities.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, first of all | would like to draw
your atientiontowards a very small problems
of language which has arisen out of this
Question. | had given the notice for this
question originally in English about
Universalisation of Education and the word
‘Universalisation’ has again been used in
part (d) of this question. The word
‘universalisation’ has been translated as
‘Anivaraya’in Hindi. Butinthe reply the same
words has been transfated as ‘Sarvasulbhi
karan'. If such type of problem of language
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can arise in education department, you can
wellimaginethe problem of childrensofaras
the question of learning all such things by
them are concerned.

Mr. Speaker, Sir, | would like to submit
that the English people had drawn up or
formulated two types of education one, one
for those who were to be used by them as
tools for running their regime and the other
for other people. But even after attaining the
independence the same policy is being
followed. There is one system of education
torthe people, who are poor and who do not
have resources and this type of education is
meaningless or has no significance. The
other systemortype of educationis forthose
people who are resourceful and who belong
toruling class. We can witness this difference
when we look towards schools. On the one
side are the people who affordto spend Rs.
50010 Rs. 1000 per month on the education
of their children and onthe other side are the
other people who send their wards to the
schools of Municipal Corporation as they
can spend only Rs. 5 or Rs. 10 on their
children’s education. Does the Govemnment
wantto continue with this disparity or wantto
aboiish it?

SHRIARJUN SINGH: Mr. speaker, Sir,
hon. Member has drawn the attention of all
of us to a very importantissue. lamnotin a
position to say that every possible steps has
been taken in this direction | would like to
submit humility that we do not want to
increase this gap. We are using our resources
tobridge this gap. Thisis a different question
astowhatextend we have succeeded inthis
direction.

SHRI GEORGE FERNANDES: The
uniform or same education.

MR. ARJUN SINGH: | did mean the
uniform or the same education.

SHRI GEORGE FERNANDES: This
means that we should not be hopeful. Mr.
Speaker, Sir, NCERT has published its
reports afew days back. This reportreveals
that more than fifty percent schools in villages,
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do not have buildings. In sixty percent
schools, drinking water facility is not there
and in seventy to eighty percent of schools
there is no provisions for toilet. This creates
a problem particularly for women. I is futile
totalk of facility like that of library. | would like
1o know from the hon. Minister whether he
has taken any notice of the said report of
NCERT. It istrue that you cannot bring parity
so far as schools in villages are concerned
but Government should at least made efforts
in this direction wherever it is possible.

SHRIARJUN SINGH: Mr. Speaker, Sir,
such problems have been considered from
time to time. You are referring to the report.
It has brought forth certain facts. Many
schemes such as ‘Operation Black Board',
construction of buildings and providing other
facilities have been undertakento strengthen
the primary education from time to time. lam
submitting that much has not been done in
this field but a begining has been made. But
due 1o lack of resources we have not been
able to resclve the problem to the desired
extent. | Thereis nodifference between your
opinion and my opinion. But this is the
factual position.

[English}

SHRISUDHIR SAWANT: Mr. Speaker,
Sir, regarding universlisation of primary
education what is most vital is giving quality.
education to the children in rural areas. One
of the biggest problems that we confront in
this sector is the problem of teachers. In a
majortty of villages, especially inthe backward
areas, one thing is that you do not find
teachers up to the mark.

Secondly, the vacancies are not filled
up. Thirdly, the local people in the villages
are dissatisfied with the quality of teachers
that are present. So, this problem must be
resolved.

Now with the introduction of the
$’anchayat Raj Bill, it is essential that we
must look at the sysiem where the village
affected can hire orfire the primary teachers
instead of keeping the control at the State
level.
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| would request the Minister to answer:
is the Government taking any action to
ensure teachers are available in sufficie -
quantity in the schools?

Secondly, is the quality of teachers
maintained? Thirdly, willthe GramPanchayat
be giventhe power to employ the teachers?

SHRI ARJUN SINGH: Sir, | would like
toinformthe hon. Housethatthe provision of
teachers andio ensurethattheyserve inthe
schools, are two different things. We have
given aid under the Operation Blackboard
for the appointment of nearly more than
80,000 teachers in the last two years.

The factthat many of theseteachers do
notserve intherural areas is also afact. But
that is where we find ourselves unable to do
anything because it is the Sates who have
to ensure that teachers appointed shouldgo
to where they are appointed anddo not seek
refuse somewhere else.

Sofar as strengthening of the teachers
training programme is concerned , | think,
we have taken a number of steps by
establishing teachers training projects,
bodies. By that we are trying to increase the
levels of both awareness and competence
of the teachers who are going to serve.

So far as the decentralisation part Is
concerned, what the Panchayat Act will
provide will be seen later. Even as of now,
fromthe action plan which has emerged out
of consultations withthe State Governments
for 1992, decentralisation and strengthening
of the educational administration is a very
important part of it. Inthe process, we have
suggested in the plan that we will involve the
peoplethrough village education committee,
voluntary and non-governmental agencies,
setting up of schooland educationcomplexes
and State advisory bodies and Boards of
Education.

These are the steps which will
cumulatively provide for decentralised focus
for implementation of educational
programmes.

DECEMBER 1, 1992

“

Oral Answers 32

SHRI SYED SHAHABUDDIN: Sir, we
want half-an-hourdiscussion on this subject.

MR. SPEAKER: Give a notice on this.

SHRIMATI MALINI BHATTACHARYA:
Sir, ljustwantto know fromthe hon. Minister
onone point. In view of the fact thatbudgetary
supportforeducation isgoing down, the kind
of improvement that is needed in the filed of
primary education is likelytosuffer. Although
the share of primary education in the total
budget of education has increased, the total
budgetary support for education has come
down severely. So, | want to know from the
hon. Ministeras to how his Ministry proboses
to bridge this gap to bring about a rwal
improvement in primary education.

SHRI ARJUN SINGH: The fact that the
provision for elementary education, inspite
ofthe stringency of resources, has increased
itself is self-indicative of the fact that we are
attaching the highest importance to primary
education.

SHRIMATIMALINIBHATTACHARAYA:
The total allocation has gone down.

SHRI NIRMAL KANTi CHA‘I‘I’ERJEE
Has the allocation for the primary sector
increased in real terms?

SHRI ARJUN SINGH: What do you
mean by real terms?

SHRI NIRMAL KANTI CHATTERJEE:
Real terms means taking into account the
price.

SHRIMATIMALINIBHATTACHARAYA:
But the total allocation has gone down.

SHRI ARJUN SINGH: Iknow andthatis
what | am saying that even while the total
allocation has gone down, within the
resources available, we have increased the
quantum for primary education. So far as
total allocation is concerned, | am afraid. we
are in aresource crunch and lamnot able to
myself give a categorical assurance that
resources will increase. We are attempting
to do that and | hope it will happen.
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[English)

UNDP Assistance for Forestry
Research

*105. SHRIR. SURENDER REDDY:
SHRI M.V. CHANDRA
SHEKARA MURTHY:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the United Nations
Development Programme (UNDP) is likely
to provide financialtechnical assistance for
strengthening the capability of six Indian
Council of Forestry Research and Education
Institutes to be undertaken forestry research;

(b) if so, the details thereof; and

(c) the schemes that are likely to be
undertaken with this assistance?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). The UNDP is
extending assistance to a project for *
Strengthening and Developing the Indian
Council of Forestry Research and Education
“. The projectes is to be impiemented over a
period of five years i.e. during 1992-97.

Government of India’s contribution and
UNDP assistance are of the order of Rs.
21.94 million and US $§ 2.56 million
respectively. The salient coomponnents
incorporated in the project include purchase
of equipment and material, organising of
training and demonstrations for farmers,
women and tribals, collaboration with State
research organisations for dissemination of
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technological packages; utilisation of national
and international Consultancy services and
undertaking of survey and studies related to
forestry problems.

Indizn Systems of Medicine

*108. SHRIPHOOL CHNADVERMA:
SHRI B.L. SHARMA PREM:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether there are any specialised
hospitals inthe Indian System of Medicine in
the country; -

(b) it so, the names of such hospitals,
State-wise;

(c) it not, whether the Government
propose to set up such hospitals;

(d) it so, the details thereof; and

(e) the other steps taken or proposedto
be taken to promote Indian System of
Medicine?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(a) Yes. Sir.

(&) Statement is attached below.
(c) and (d). Does not arise.

(e) The Gowt. of India is committed to
promote these systems as part of our total
health programme. Steps initiated in this
regard are:: Improvement of education;
promotion of research-based primarily on
the principles and philosophy of each of the
system; development of medicinal plants;
laying of pharmacopoeial standards; and
providing drug testing facilities.
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Cancer Control Programme

*109. SHRI SANDIPAN BHAGWAN
THORAT: Will the Minister of HEALTHAND
FAMILY WELFARE be pleased to state:

(a) the amount of financial assistance
providedto States forimplementing National

Cancer Control Programme during the last
three years; State-wise; and

(b) the names of the schemes for which
financial assistance was given?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) and (b). A statement is attached.
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(b) The above financial assistance were
given for the following schemes:-

1.  SchemeforGrant-in-aidto Regional
Cancer Centres *

2. Scheme forfinancial assistancefor
setting up of cobalt therapy units *

3.  Schemeforfinancialassistancefor
District Projects involving preventive
health education, early detection
and palliative treatment under
Carncer Control Programme.**

4. Scheme forfinancial assistance for
developmentfor Oncology wings in
Medical Colleges/Hospitals.**

5. Scheme for financial assistance to
voluntary organisations for
preventive health education and
early detection of cancer activities.

[Translation)
Women and Child Welfare Programmes

*110. PROF. RASA SINGH RAWAT:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the amount allocated to each State
for various programmes under the Women
and Child Welfare during each of the last two
years and the current year,

(b) the amount spent by the State
Governments and the number of persons
benefited thereby;

(c) whether any analysis to determine
the viability and performance of such
schemes/programmes has been made; and

DECEMBER 1, 1992
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(d) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). There are
various programmes under which financial
assistance is provided by the Govermnmentto
State Govemments and UT administrations
for women and child welfare. The major
programmes are as follow:

)  Integrated Child Development
Services Scheme (ICDS)including
World Bank assisted ICDS Scheme
and ICDS training.

i)  Wheat BasedNutrition Programme.

if) Development of Women and
Children in Rural Areas (DWCRA).

)  Women's Development Project.
v)  Setting up of Women's Training
Centres/Institutions for

rehabilitation of Women in Distress,

vi)  Scheme of Welfare of Children in

Need of Care and Protection.
vi)  Scheme of prevention and Controt
of Juvenile Maladjustment
viii) Maternal and Child Health
Programmes
a.  Universal Immunization
Programme
b. Oral Rehydration Therapy
Programme
c.  Prophylaxis Schemes
The under-mentioned Schemes have

been transferred to the States during this
year:

*These are ongoing schemes.

**These are new schemes introduced during 1990-91.
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)  Wheat Based Nutrition Programme

i)  Women’s Development Project

iiy  Setting up of Women's Training
Centres/Institutions tor

Rehabilitation of Womenin Distress.

(iv) Scheme of Welfare of Children in
Need of Care and protection.

Details of amounts allocated during the

years 1990-91, 1991-92 and 1992-93 til
date, the amounts spent by the State
Govemments and UT Administrations and
the number of beneficiaries are given in
Statements and | (A)to | (F) lito Vil and VIl
(A) to VIl (F)

(c) and (d). All the Programmes are
reviewed analysed and monitored/evaluated
from time to time and necessary
improvements made therein.
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Rallway Land

*111. SHRICHHITUBHAIGAMAIT: Wil
the Minister of RAILWAYS be pleased to
state:

(a) whether the expert committee
constituted to examine the feasibility of
commercial exploitation of surplus railway
land has submitted its report;

(b) if so, the broad details of the
recommendations of the committee; and

(c) the action taken/proposed to be
laken by the Government thereon?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a) No, Sir.

(b) and (c). Do not arise.
Navodaya Vidyalayas
*112. SHRI SURYA NARAYAN
YADAV:
DR. KRUPASINDHU BHOI:
Willthe Minister of HUMAN RESOURCE
JEVELOPMENT be pleased to state:

(2) whether the scheme of Navodaya
fidyalayas envisages setting up of one

DECEMBER 1, 1992
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Navodaya Vidyalaya ¢ n an average in each
district of the country;

(b) if so, the total number of districts in
each State and the number out of them
covered by the above schems, State-wise;

(c) the number of districts where
Navodaya Vidyalayas have been set up
during 1992 so far, State-wise;

(d)the number of proposals with requsite
facilities foropening of Navodaya Vidyalayas
receivedfromthe State Govemments, State-
wise; and

(e) the time by which those uncovered
districts are likely to be provided with one
Navodaya Vidyalaya, State-wise?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b)to(d). Necessary informationis given
in the statement laid on the table of the
Sabha,

(e) The Navodaya Vidyalaya Samiti is
keen to open Vidyalayas in allthe districts of
the country as soon as requisite facilities are
made available by States and Union
Territories and financial resources are
provided.
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Regional Language Books

“113. SHRI K. PRADHANI: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal under
consideration of the National Book Trust of
India to promote regional language books;

(b) if s0, the detalils thereof; and

(c) the steps taken by the National Book
Trust of Indians in that direction during the
last three years?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). The National
Book Trust is already promoting regional
language books through various measures
such as publication of books in regional
languages, including translation of works of
contemporary literature; organising book
fairs, festivals and National Book Week;
publication of NBT Newsletter indifferent
languages; registering private booksellers
are agents for distributionand stocking of the
books in regional languages; preparation of
catalogues of select children’s books for
translation exhibition of award winningbooks
in regional languages at major international
books fairs; and exclusive exhibition of
regional language publications brought out
by private and public sector publishers.

() A statement attached

The national Book Trust brought out
more than 1800 redSonably priced titles in
Assamese, Bengali, Gujarati, Hindi,
Kannada, Malayalam, Marathi, Oriya,
Punjabi, Tamil, Telugu and Urdu since 1
April, 1989. In addition, the Trust has taken
the following steps for promoting regional

DECEMBER 1, 1992
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language books during the last three years:

1.  Organised 16 book fairsffestivals
and participated in 65 book fairs/
festivals in different parts of india;

2.  Organised/participated in Punjabi
jathas in May 1990 and November,
1991. The Trust also organised a
Punjabi Pustak Yatra in Punjab, in
August-September 1992;

3.  took up the publication of National
Book Trust Newsletter in Bangali.,
Hindi, Kannada, Malayalam,
Marathi, Oriya, Punjabi, Tamil,
Telugu and Urdu;

4. enrolled 109 booksellers as
Distributors, Stockists and Agents
of NBT publications in regional
languages; and

S.  under a new programme, the NBT
has started organising special
exhiition-cum-sales of publications
in different languages including
those published by private and
public sector, covering various
places in the concemed State. To
beginwith, the exhibition-cum-sales
of books in Tamil commenced in
October, 1992 and is scheduled to
cover 32 places in Tamil Nadu till
May, 1993. A similar programme
has started for Hindi publications in
Uttar Pradesh and Bihar and is

scheduledtocover 31 placesinthe
two States.
Malaria Control
*114. SHRI LOKA NATH
CHOUDHURY:

SHRI SHARAD DIGHE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether the Government have
constituted a joint task force in collaboration
with the World Health Organisation for
evolving some new strategies for the control
7of malaria;

(b) if so, the details thereof;

(c) whether any survey has been
conducted by the said joint task force
regarding the number of malaria patients
and the reasons for its spreading on such a
largescale;

(d) if so, the details thereof, State-wise;
and

(e) the recommendations made for the
control of malaria?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(a) to (e). A statement is attached.

STATEMENT

(a)and(b). Yes, Sir. ATask Force under
the Chairmanship of Dr. Harcharan Singh,
former Adviser (Planning Commission) has
been constituted in collaboration with WHO
forformulating revised strategy tor Control of
Malaria. The Terms of Reference of thetask
are as under:-

()  To study the pros and cons of all
alternatives and to recommend
strategies to be adoptedformalaria
control in the country taking into
consideration all relevant factors
andinter aliathe recommendations
of the inter-regional meeting on
malaria held in W.H.O. (SEARO),
New Delhi from 3 to 7th February,
1992.

(ii) To recommend specific strategies
to tackle malaria problem in the
tribal areas separately in respect of

AGRAHAYANA 10, 1914 (SAKA)
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7 States, viz, Andhra Pradesh,
Bihar, Gujarat, Madhya Pradesh ,
Maharashtra, Orissaand Rajasthan
and the North Eastern States of
Assam, Arunachal Pradesh,
Manipur, Meghalaya, Mizoram,
Nagaland and Manipur.

(iiy Review the malariogenic
stratification and action Plan other
ending States being finalised by
NMEP and MRC.

(iv)  Tosubmit aninterim report by end
September, 1992 afterwhichterms
of reference may be revised in
consultation with Ministry of Health
and Family Weltare.

v)  To prepare project document for
obtaining World Bank assistance.

(c) No, Sir.
(d) Doe not arise.

(e) The task Force has submitted an
interim report in October, 92. The final report
is expected by end of January, 1993. The
main recommendations of the Interim Report
for malaria Control in Tribal area are as
follows:-

1) District level Micro Planning for
Malaria Control Operations by
district health authorities based on
Malariogenic stratification.

2) Introduction of Malaria Link Worker
(MLW) in addition to the already
available Multi Purpose Worker
(MPW). This MLW is proposed to
be a local man taken on voluntary
basistobetrained formalana work.

3) Establishment of District level
Epidemiological Cells for analysing
data and forecasting of epidemics
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and outbreaks of that district for  various industries in the Metropolitian clties
timely remedial measures. inthe country is posing a grave dangertothe
Forest Conservation Act, 1980 environment;
*115. SHRI GIRDHARI LAL (b) 150, the names of industries identified-

BHARGAVA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased
to state:

(a) whother some States have
demanded repeal of the amended Forest
(Conservation) Act;

(b) It so, the details thereof and the
reasons therefor; and

{c) the action taken/proposed to be
taken by the Government in the matter?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). Representations
have been recelved from various State/UT
Governments for repeal/amendment of the
Forest (Cunservation) Act, 1980foravoiding
delay inimplementaticn of different projects.

(c) After discussing issue In various
forra including the State Forest Ministers *
Conference held during February,, 1992 it
was decided to further decentralise and
streamline examination of proposals under
the Forest (Conservation) Act, 1980.
Accordingly, Forest (Conservation) Rules,
1881 have been suitably amended on
21.5.1932 and rovised consolidated
guidelines for examination of proposals under
the Forest (Consarvation) Act, 1980 have
been issued on 25.10.1992.

[Transistion)
Poliuting Industries in Metro Citles
*116. SHRI RAMKRISHNA
KUSMARIA:

SHRIMATI
CHIKHLIA:

BHAVANA

Wil tho Minisier of ENVIRONMENT
AND FORESTS be pleased to state:
(a) whether the poliution caused by

under the action plan for poliution control in
the metropoiltan clties; and

(c) the action being taken by the
Govemment against those industries whic'
have not taken poliution control measure.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). A statement Is
attached.

STATEMENT

(a)and (). No, Sir. The Central Pollution
Control Board has estimated that the major

causes of poliution in metropolitan areas are
vehicular emissions and domestic wastes.”

(c) The steps taken to control pollution
from Industries which have not installed
poliution control plans include:- T

(i) Etfiuent, emission and ambient noise
standards have been prescribed under the
Environment (Protection) Act, 1986;

(#) Industries have been asked1o comply
with consent requirements of tha State
Pollution Control Board1o limit the discharge
of effiuents and emissions within the

stipulated slandards;

(i) The State Poliution Control Boards
have been disected to monitor compliance to
the prescribed standards with in atime fame.
Action under the provisions of the Act is
taken against the defaulting units.

(v) An action plan has been formulated
of large and medium industries in he 17.
critically poliuting categories.
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Medical Education Policy
*117. SHRI CHETAN P.S.
CHAUHAN:
PROF. RITA VERMA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have
revised the Medical Education Policy;

(b) it so, the salientfeatures thereof; and

(c) the amount likely to be spent in
implementingthe revised policy during 1992-
93; State-wise?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(”) No, Sir.

(b) and (c). Does not arise.

Ambulances in Delhl Hospltals

SHRICHANDRAJEETYADAV:
SHRI SHARAD YADAV:

*118.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

AGRAHAYANA 10, 1914 (SAKA)
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(a)the number of ambulances available
in hospitais of Delhi; hospital-wise?

(b) the number of ambulances which
are in working conditions;

(c) whether these ambulances are
sufficient 1o meet the growing number of
accidents in the city; and

(d) if not, the steps proposedto be taken
by the Government to increase the number
of ambulances and their proper
maintenance?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) to (d). The information collected from
hospitals in Delhi indicates that there are a
total of 111 ambulances available out of
which 102 are in working condition - The
hospital-wise details are attached.

The Delhi Administration hadintroduced
19 specialise ambulances to attend to
accident andtrauma victims andtale themto
the hospitals. These ambulances are being .
augmented in a phased manner and at
present they are operating from 5 stations in
Delhi. In addition, the police P.C.R. vans
have also been picking up accident victims
andtakingthemtothe hospitals fortreatment.



DECEMBER 1, 1992 Written Answers

159 Written Answers

9

9l

8

eIEpYRYS ‘Saseas|p [ejua|N 10} [eydsoH
[endsoH |1A1D

|eudsoH uekeleN yseyeid 1ef yeAeN 3o
JebeN ueH ‘jeydsoH Aekypedn jekeq uasq
Iy18@ maN ‘feudsoH jued 'g'O
‘uonedisiuiwpy yieQg

Au0joD 1p07 ‘leudsoH Anuaiep exeg
uBeg oW ‘feldsOH Bied Yeleud
:88lWIWOI |edDIUNK 1Y|oQ MBN

8baj|00 jeaipay ebuipiery Ape

|eudsoH bueliepjes

+  [eNdSOH TWY 10

L 1418 MeN 'S8ousIdg [edlpeyy JO BINISUL BIPUY |y

«{A
(n
(m

(n
(

(n

4

€

c

bupyiopm eoueinquuy jo oN

8|qElIEAY 20oUBINQLUY JO ON [eudsoH eyl jo eweN
4

‘ON'IS

1yjeq 40 sjeldsoH ul uolpuo) Buop) Ul PUB B|GE|IBAY SBIUBINQUIY JO JBQUINN

IN3IW3Llvls



AGRAHAYANA 10, 1914 (SAKA) Writtan Answers 162

161 Written Answers

t 1 jeudsop AuojoD sebeN ehinjepy Ty
b L |eudsop seseasiqg snoloeju|
[4 2 jeudson eqinisey (A
c 4 JeydsoH 'g'1 nqeg ueley (M
g € [eudsoH Ayuseleiy |7 LieypuD "SI (m
€ 4 _mgawmz pueueleq IWBMS (n
9 ¢ {eudsoH oey NPUIH (i
:yjeq jo uonesodiod jedidiuniy L
61 61 S@2IAI8S BNkl | B JUBPIDdY pestjelua) (1x
(W Auoj02 eauejeq ‘ebejjo) jeaipeyy Ayledoeowon nyeN (x
} L ybeg |ose) ‘leydsoH jeuowsyy lysor "N “id (xi
b b indieyer ‘feidso jeucwey Wwey ejnj oey (A
} § anduydiyy [eydsoH 1iseys Jnpeyeg B (A
l i ::.a_oacwz ‘leudsoH jeuowew Jypues) Aelues (1n
4 € b4 /
bupuom esueinquiy 4o ‘oN 8|qejeAy 82uEINQUY JO ON [eydsOH eyl jo aWeN ONIS




DECEMBER 1, 1992 Written Answers 164

163 Written Answers

2ol Ll [elog

I 1 leydscH wey yejeg (mx
b 1 eudso sebep jered (nx
8 I |jeydsoH sebeN now (1x
} b |leydsoH Auojo0) JeBeN ejiL (x
i i feydsoH Auojo) tfexiey (xt
1 i feudsop seffen 1edleq (nA

- 4
14 € F4 A
Bupiopm esueinquy jo ON 6/qejieAY 82UBINQWY JO ON [eYdSOH 8y} Jo eweN ‘ON1S




165 Written Answers AGRAHAYANA 10, 1914 (SAKA)  Written Answers 168

Reservation Policy in Central
Universities

*119. SHRIRAM VILAS PASWAN: Wi
the Minister of HUMAN RESOURCE
DEVELOPMENT be pisased to state:

(a) whether the resesvation policy of the
Government is adhered to by all the Central
Universities; and

(b!’l not, the steps being taken in this

THE MINISTER OF HUMAN

RESOURCE DEVELOPMENT (SHRI °

ARJUN SINGH): (a) and (b). The Central
Universities, are required to follow the
Reservation policy of the Govemment of
India, as announced from time to time. The
University Grants Commission has advised
the Central Universities to adhere to the
Reservation Policy of the Government.
However, the Universiies being autonomous,
they have their own decision making
mechanism and the reservation in some
Universities has not been to the extent that
Is required underthe government’s policy on
reservations. The matter is being reviewed
for appropriate remedial actions.

Women's Polytechnics
*120. SHRISHRAVANKUMARPATEL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
received proposal from the State
Gl during the last two years for
mlpdmmom.

(®) ¥ 00, the details thereo!, ~+=*~_", " ~;

{c) the number of proposais cieared by
the Union Govemment, State-wise; and

(d)thetime by which remaining proposals
are likely t0 be cleared?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) 1o (c). The All india
Counclifor Technical Education has received
52 proposais during the last two years for
setting up Women's Polytechnics and has
approved seventeen proposals. A statement
in this regard is aftached

(d) Examination of proposals and
approval is a continuous process and
depends upon the manpower demand,
financial and academic viability of the
proposal and the fulfiiment of the necessary
conditions by the State Govemment etc. as
laid down by the AICTE.
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[ Translation) (a) whether the have
received suggestions |from eminent
Hindl Medium for imparting Tralning In  educationists in the in regard to the
Electronics Computers modem education
1151. SHRI SAGAR: Wil the details thbreof:
Minister of HUMAN RESOURCE ®) ¥ s2, the '
DEVELOPMENT be pieased to state: (c) the action taken by the
(a) the action taken by the Government ~ Government on those ;
on the recommendations of the Jha
Committee regarding adoption of Hindi (d) whether of atrockties on
mediumforimparting educationinelectronics  childrenduetothe system
and computers; and have been brought to notice of the
Government;

(b)the measuras takento make available
trained teachers, books, magazines,
laboratories for conducting experiments
under this programime?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b),
Based on the Jha Committee’s
recommendations, the Department of
Electronics hadinitiated the following actions:

(i) Post Graduate Diploma course in
Computer Applications (PGDCA) of one &
half years duration *as been introducedin 9
Institutions and Rs..80.05 lakhs have been
spent on the PGDCA, Hind! Programmes.

{

(i) Technology |Development in Indian
Languages project planstodevelop requisite
Technology for Information Processing in
Hindi as well as othér Indian languages.

!
|

(iii) A scheme {or financial assistance
and National awardstor books on electronics
in Hindi has also been launched.

[English}
Modern Education System
1152. SHRI Gq‘wNDRAO NIKAM: Will

the Minister of HUMAN RESOURCE
DEVELOPMENT bg pleased to state:

(e) i s0, the detalls thereof; and

(f)the steps taken by the Governmentin
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OFf
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (f)
suggestions on refonms of educational
system received from time to time, havy
been considered by the Government while
finalising the Revised Policy Formulations
which set forth the modifications to the
National Policy of Education (NPE), 1986.
The modifications as well as the Programme
of Action 1992, tabled in both Houses of
Parliament, were evolved through a wide-
ranging consensual process, including the
deliberations made in the Central Advisory
Board of Education comprising Education
Ministers of the States and eminent
educationists. In order to make fresh efforts
to actualise the NPE recommendations on
adopiing a child-centred approach in
Elementary educationthe Ministry of Human
Resource Development has appointed a
National Advisory Committee in March
1992 to suggest the 'ways and means 10
reduce academic bu on the students.
The specitic strategies to be adopted in thy
regard, depend on theirecommendations of
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the Commiittee.

Foodgrain Carriers from Canada

1153. SHRI SANAT KUMAR MANDAL:
Will the Minister of FOOD be pleased to
state:

‘(a) whether ships carrying foodgrains
from Canada walt for days in various Indian
ports because of non-availability of berths
whereas several berths complete with grain
handling facilities at Calcutta port virtually lie
idle for want of traffic;

(b) if so, whetherthe Union Government
propose to allocate some food carriers to
both Calcutta and Haldia ports during the
coming months; and

(c) if so, the time by which It is likely to
be done?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) No, Sir. Alithe Canadian wheat
vessels arrived from Canada wee berthed
without any abnormal waiting.

The vesselscharteredbythe Transchart
(Ministry of Surface Transport) were of such
dimensionsthatthey could not have entered
Calcutta port on account of draft and beam
restrictions.

(b) and (c). The Transchart is having
difficulty in Charteing ships suitablefor Haldia/
Calcutta. However, a beginning has now
been made to operate foodgrain vessels at
Haldia/Calcutta from end November, 1992
onwards. One Super Tanker has already

arrivedwhich willbe deliveringwheatthrough
suitable daughtervessels at Calcutta/Haldia.

Private Tultlons Teachers
1154. SHRIV. DHANANJAYA KUMAR:
Will the Minister of HUMAN RESOURCE
. DEVELOPMENT be pleased to state:

(a) whether any complaints against
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Central School teachers forcing students to
have private tultions from them failing which
the students are penalised by giving less
marks in practical examination have been
received by the Govemment;

(b) ¥ 0, the action taken or proposedto
be taken thereon;

(c) whether Govemment had issved
any instructions to the Principals of Kendriya
Vidyalayas that teachers are not allowed to
have private tultions;

(d) it so, the detalls thereof;

(e) whetherpublicitytothese instructions
is given per the information for the public;
and

(f) ¥ not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (f).
Kendriya Vidyalaya Sangathan has informed
that no such specific complaint has been
received by the Kendriya Vidyalaya
Sangathan. The Sangathan has reiterated
its instructions banning private tuitions by
teachers on May, 1990. Copies of these
instructions were displayed inthe Vidyalayas.
A copy of the instructions is attached.

STATEMENT
Kendriya Vidyalaya Sangathan
JNU Campus,

New Mehrauli Road,
New Delhi- 110067.

T.S. Bhujanga Rao,
Dy. Commissioner (Accad,)

No. F. 12-1/90-KVS (Acad.)

Subject:- Private tuitions by the teachers
of Kendriya Vidyalayas.
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Dear

The Sangathan had issued detailed
instructions vide D.O. letter No. C/KKVS/7%/
1529 dated 8th July, 1975 informing Kendrya
Vidyalaya teachers through their Principals
not to take up any private tuitions. it seems
that these instructions are not being strictly
followed and as such it has become necessary
to reiterate these instructions and ensure
thatthese are strictly followed. The substance
of these Instructions issued on 8th July, ‘75
are reproduced below:-

“One of the matters of great concern to
the Sangathan is the practice of private
tuitions indulged in by the teachers. This
question was discussed at the Principals’
Conference in the past and the Sangathan
hadas long ago as 1971, formulated a policy
that none of its teachers should be allowed
to undentake private tuitions. Private tuitions
have several repercussion and its evils are
well-known. Besides its ethics that ateacher
could make goodthe defects in private tuitions
whichhecannotinclass-teaching s repugnant
toalithe principles of pedagogy. Any system
ororganistion in education which is forward-
looking and has an eye on progressive
methods, would at once recognise the need
of individualised instruction as a core and a
central idea in teaching. Thus individualised
attention should form the central function of
classteaching and should notbe considered
to be relegated in private tuitions. It is the
function of the teacherto see the all students
receive the individualised instruction, and
whetherall it “remedialteaching”or rendering
helpto brighter students, oreffort toimprove
students * achievement, all these special
activities must Yorm the central part of the
teaching plan. If this idea is brought home, it
would at once be recognised that private
tuitions are not only out of place in the
system we are attempting but is contrary to
its concepts

The Sangathan has watched with great
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concem the tendency among some of its
teachers forsecretly indulging in this practice
which has been banned by rules.
Consequences of this is the vitiating of the
entire atmosphere inthe class andthe school.
Teachers indulging in such practices are no
better than the enemies of society against
whom drastic actions are being taken and
perhaps such teachers deserve no better
treatment. | am, therefore, to request you to
bring this to the notice of teachers and forbid
them from indulging in any tuitions. lam also
to ask you to very firmly deal with the
infringement of this rule. it should be your
responsibility to see that none ot yourteacher
induige in this practice and whenever you
have reports — and you ought to have such
information ¥ you are vigilant — you should
enquire properly and send your report o the
Assistant Commission of the Region as well
astous.

2. A copy of these instructions may be
displayed onthe Vidyalaya Notice Board and
also in the Common Room of teachers. You
may also obtain signatures of every member
ofthe staft inlieu of his having been informed
of these instructions.

3. Kindly acknowledge receipt of this
letter.

With regards,

Yours sincerely
Sdr-
(T.S. Bhujanga Rao)
Principal of all Kendrlya

Vidyalayas (By name).4

Copy to Assistant Commissioner of
KVS of all Regional Offices for information
and further nacessary action.
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Survey on Vehicular Pollution

1155. SHRI HARISH NARAYAN
PRABHU ZANTYE:
SHRI LALIT ORAON:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

_ (a) whether the Government have
conducted any survey in regard to the air
poliution caused by vehicular and other
factors in the various parts of the country;

(b) if so, the outcome thereof; and

(c) the action being taken by the
Government to check such pollution?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). Yes, Sir. The
Central Poliution Control Board conducted a
survey of vehicular poliution in the 12
metropolitan cities of the country during the
year 1988-89. The report revealed the
following main points:-

(i) The quantum of poliutants emitted by
vehicles is directly proportionaltothe number
of vehicles plying in he cities.

(i) Two and three wheelers are the
major contributors to vehicular pollution
followed by four wheelers, trucks and buses.

(i) The poliution from vehicles
contributing to the pollution load in the city is
maximum in Delhi followed by Bombay,
Bangalore, Calcutta and Ahmmedabad.

(c) Action taken by the Government of
check vehicular pollution incudes the
following:-

(1) Gross and mass emission standards
for all types to vehicles have been notified
under the Motor Vehicles Rules, 1989;
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(ii) Dratft notification in respect of mass
emission standards for petrol and diesel
driven vehicles for the year 1995 has been
“issued under the Central Motor Vehicles
Rules, 1989;

(iii) Steps have been initiatedto introduce
compressed naturals gas (CNG) as an
alternative fuel for petrol and diesel in major
metropolitan cities.

(iv) Public awareness campaigns have
been launched.

[ Translation]
SAARC Conference

1156. SHRI N.J. RATHVA: Wil the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to ctate:

(a) the details of Indian officers who
participated in SAARC condition held in
September 1992;

(b) the details of suggestions made
therein by Incia to improve the contrition of
children and women:

(c) the reaction of other member
countries on those suggestions;

(d) the effective steps proposed to be
taken by the Government in this regard; and

(e) the amount to be allocated by the
Government to Adivasis living in backward
areas of Gujarat and other States under this
action plan?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The Indian delegation
was headed by the Minister of State for
Women & Child Development and
accompanies by senior Goveernment
Officers, Members of Parliament and other
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eminent persons. The officers who
participated in the SAARC Conference
included the Secretary and Joint Secretary,
Department of Women & Child Development
and Joint Secretary of Ministry Extemnal
Affairs.

(b) The Indian Delegation effectively
participated in the discussions of the
Conference and called for devising effective
intervention for child survival, development
and protection through convergence of
various sectoral activities relating to children
right from conception to adolescence in the
field of health, nutrition, immunization,
education and water and sanitation and also
improving socio-economic status of women.

(c) The members of other countries
welcomed the suggestions made by the
Indian Delegation.

(d) Most of the recommendations made
by the Conference are already included in
the National Plan of Action approved by
Government of India for survival, protection
and development of children.

(e) No separate financial allocation has
been made under this Action Plan.

[English)
Molestation of Tribal Women In
Karnataka
1157. SHRI RAMACHANDRA

VEERAPPA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether~the National Women's
Commission visited Karatakato investigate
charges of rape and molestation of tribal
women

(b) i so, whether the Commission has
since submitted its report; and

(c) it so, the findings thereof?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir.

(b) and (c). Does not arise.
Reglonal Offices of SAl

1158. SHRI SYED MASUDAL
HOSSAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
1o state:

(a) whetherthe Sports Authority of India
has established independent regional Offices
throughout the country to promote develops
and monitor the sports activities through the
regional Directors,

(b) if 50, the details thereof; and

(c)the number of regional areas identified
and sanctioned with their respective
headquarters?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes Sir.

(b) The details are as under:

(1) SAl Nataj Subash Central Centre,
New Delhi.

(2) SAl Netaji Subash Eastern Centre,
Calcutta (West Bengal).

(3) SAIl Netaji Subash Northermn Centre,
Chandigarh.

(4) SAINetaji Subash North-East Centre,
Imphal (Manipur).

(5) SAl Netaji Subash Southem Centre,
Bangalore (Kamataka)

(6) SAINataji Subhasa Westem Centre,
Gandhinagar (Gujarat).

(c) Theterritorial jurisdiction of each SAl
Centre Is as under:-
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Centre Termitorial jurisdiction
1. Central Centre Uttar Pradesh, Madhya Pradesh.
¥ New Dethi Rajasthan.
2.  Eastemn Centre. Waest Bengal, Bihar, Orissa and
Calcutta Andaman and Nicobar Iglands.
3. Northem Centre Himachal Pradesh, Haryana,
Chandigarh Punjab, Jammu & Kashmir and Chandigarh.
4. North—East Centre, Assam, Sikkim, Tripura, Manipur
Imphal Meghalaya, Nagaland, Mizoram.
Arunachal Pradesh.
5. Southern Centre. Andhra Pradesh, Karnataka
Bangalore Kerala, Pondicherry, Tamil Nadu,
Lakshadweep
6. Western Centre, Maharashtra ‘, Gujarat, Goa, Dadra
Gandhinagar & Nagar Havell, Daman & Diu.
4
[ Translation)

1159. SHR! HARI KEWAL PRASAD:
SHRI ARJUN SINGH YADAV:

Willthe Minister of FOOD be pleasedto
state:

(a)the share of Uttar Pradesh in the total
production of sugar in the country upto
September in the current year;

(b) the percentage of increase registered
in sugar production as compared to that of
last year; and

(c) the total quantity of sugar produced

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR!I TARUN
GOGOI): (a) Out of 132.77 lakhs tonnes
(provisional) of the sugar produced in the
country during 1991-92 (October-
September) season, the sugar factories, in
Uttar Pradesh produced 36.06 lakh tonnes
which is 27.16% of the total production inthe
country.

(b) During the 1991-82 season, the
sugar factories in Uttar Pradesh produced
36.05 lakh tonnes (provisional) of sugar as
against 29.7S tonnes during the season
1990-91 which was an increase 21.21%

in Uttar Pradesh during the last three years? (c) The required information is as under:
Sugar Year Production
(October-September) lakh tonnes
1988-89 23.02
1989-90 30.08
1990-91 29.75
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[English)

Shramik Vidyapeeths

1160. SHRISATYAGOPAL MISRA:
SHRI N.J. RATHVA:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to
open some branches of Shramik Vidyapeeths
in the country;

(b) if so, the details thereof, Statewise
and Union Territory-wise;

(c) the time by which these are likely to
be opened;

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No, Sir.

(b) and (c), Does not arise Sir.

(d) The expansion of the Scheme of
Shramik Vidyapeeths is contingent upon
approval of the Expenditure Finance
committee.

[Translation)

Halt of Express Trains at Bakhtlarpur
Station

1161. SHRI VIJAY KUMAR YADAV:
Will the Minister of RAILWAYS be pleased
to state:

(a) the criteria laid down by the
Government in regard to selecting the halt
stations for the superfast trains;

DECEMBER 1, 1992

Written Answers 184

(b) whether there is ademandto provide
a hatt of Deluxe, Tinsukhia Mail and other
superfast trains at Bakhtiarpur Station for
facilitating pligrims * visit to Biharsharif,
Pavapuri, Nalanda and Raijgiri.

(c) if so whether the Government are
considering to provide a halt there; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Stoppage of superfast
trains are providedto suitthe character of the
train, keep the journey time between the
terminals to absolute minimum and stop
them only at those rail heads which serve
major cities and vast command areas of
traveling public.

(b) Yes, Sir..

(c) No, Sir.

(d) Commercially not justified.
Retroactive Finance proposal

1162. SHRISATYANARAYANJATIYA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
received any retroactive finance proposal
from Madhya Pradesh Government under
World Bank projects for approval;

(b) if so, the details thereof; and

(c) the time by which approvalis likely to
be accorded?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT o
EDUCATION AND DEPARTMENT OF:
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CULTURE) (KUMARI SELJA): (a) and (b).
Presumably, the reference is to the World
Bank assisted project on Techniclan

Education, currently under implementation.
\4

Madhya Pradesh is one of the States in
which the World Bank assisted project on
Technician Education is presently under
imlementation. Government of Madhya
Pradesh submitted two claims for
reimbursement by way of retroactive
financing underthe project. The claims relate
to expenditure incurred by the State
Govemment in approved project activities.
The claims related to an expenditure of Rs.
56,72,833, against which reimbursement of
Rs. 45,50,058 has been received. These
claims have since been settled.

(c) In view of the position indicated
under (a) and (b), the question does not
arise.

Wagons for Northern Rallway

1163. SHRI ARJUN SINGH YADAV:
“Willthe Minister of RAILWAYS be pleasedto
state:
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(a) the number of wagons provided to
the Northern Railway in comparison to the
target fixed in the Seventh Five Year Pian
andthe numberof wagons available with this
zone at the end of 1991;

(b) whetherthere is shortage of wagons
in Northern railway and if so, the details
thereof;

(c) the number of wagons sent to the
workshops for repairing, the number of
wagons actually repaired and the number
declared unfit for use as on June, 1992; and

(d) the steps being taken by the
Government to achieve the targets fixed for
procurement of wagons and transportation
in Northem railway during the Eighth Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) The daily average
target for holding of wagons (in terms of four
wheeler units) and actual holding during the
seventh Five Year Plan and at the end of
1991, on Northern Railway are as given
below:-

Seventh Five Year Plan

Gauge Target Holding
Broad Gauge 55640 . 55931
Metre gauge 8600 8986
At the end of 1991 (December, 1991)

Broad Gauge 58000 59398
Metre Gauge 7530 8751

(b) Demands are being metsatisfactorily
b\gt some times there is a time lag in supply
of wagons against piecemeal indents.

(c) The position during June 1992 1s as
follows™-
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No. of wagons received

No. of wagons repaired

No. of wagons condemned

2067

1804

248

(d) Procurement of wagons is planned
for the entire Indian Railways. The needs of
individual Zonal Railways are met from this
common pool. During the Eighth Five Year
Plan, subjectto availability offunds,, 1,20,000
broad gauge wagons are planned to be
procured. No additional metre gauge wagons
will be procured. Surplus metre gauge
wagons of Northern and other Railways
where gauge conversion is planned will bee
available to meet any additional requirements.

[English}
Regional Office of SAl at Imphal

1164. SHRIAJOY MUKHOPADYAY:
SHRI UDDHAB BARMAN:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Sports Authority of India
(SAl) has identified and sanctioned North
East Region as one of its regional Unit with
headquarters at Imphal;

(b) if so, the details thereof;

(c) whether any regional Director has
been appointed for regional unit at imphal;

(d)if so,3he duties assignedto him; and

{e) it not, when the post is likely to be
created?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

() North East Regional centre has it
headquarters at Imphal with the jurisdiction
of eight States. i..e. Assam, Sikkim, Tripura,
Manipur, Meghaiaya, Nagaland, Mizoram
and Arunachal Pradesh. The Sub Centre of
North East regional Centre is at Guwahati.

(c) 1o (e). A post of regional Director has
been created for the Regional Centre,
however, the regional Unt at knphal is
currently managed by a Director. His dutios
include planning and creation of infrastructure
in the Regional Centre, implementation of
Plan Schemes in the region in consulation
with the concemed State Governments.

Rashtriya Sanskrit Sansthan

1165. SHRI SHANKERSINI:I
VAGHELA:
SHRI ATAL
VAJPAYEE:

BIHARI

Willthe Minister of HUMANRE SOURCE
DEVELOPMENT be pleased 10 state:

(a)whetherthe Government have taken
any decision on the recommendations of the
Central Sanskrit Board regarding status of
an institution of national importance to the
Rashtriya Sanskrit Sansathan;

() if 30, the details thereof;

(c) ¥ not, the reasons therefore;

(d) the time by which final decision is
likely 10 be taken; ‘

(o) whether Government have
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constituted any Committee to look into the
matter;

) ¥ so, whether the committee has
submitted is report to the Government;

{g) ! so, the details of the
recommendations made by the Committee
in its repont; and

(h) the action being taken by the
Govemment on those recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)to (h). On
the recommendation of the Central Sanskrit
Board grant of the status of an institution of
Nationalimportance tothe Rashtriya Sanskrit
Samsathan was considered in this Ministry
and accordingly a Committee of Expers
under the Chairmanship of Sh. T.N.
Chaturvedi was set up. The commiittee in its
rapont had suggested that it will be in the
fitness of the things to set up an autonomous
Commission separately for Sanskrit and
Classical Language under whose guidance
the Sansathan will also run its activities. The
proposal to set up the Commission is still
under active consideration of the Gowt.
However no time limit has been indicated in
the matter.

Rail Link from Karanprayag to
Rishikesh

1166. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a survey was carried out for
conétructlon of arailway line from Rishikesh
to Karanprayag, in Uttar Pradesh a few
yeaVs back;
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(b) if so, the findings and
recommendations of the survey report; and

(c) the action the Government propose
to take in view of the necessity of extending
the railway-lines into Uttaranchal area?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) does not arise.

(c) The cost of construction of Railway
lines in mountainous terrain in prohibitive.
The Railways are facing an acute constraint
of resources. Consideration of any proposat
for such lines will have to wait till resource
position improves.

Archery Centre at Calcutta

1167. SHRI HARADHAN ROY: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any proposal has been
received from West Bengal Government for
providing financial assistance to set up
archery centre of SAl at Calcutta; and

(b) if so, the reaction of the Government
thereto?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir

(b). Does not arise.

[Translation)

Stoppage of Trains at Bheraghat
Station

1168. KUMARI VIMLA VERMA: Wilithe
Minister of RAILWAYS be pleased to state:
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(a) whether the Government have
received any proposalto provide a stoppage
of Ittarsi-Bina express and Indore-Bilaspur
trains at Bharaghat Station of Madhya
Pradesh for the facility of tourists;

(b) if so, the time by which it is likely to
be implemented; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Demand for
stoppage of 1271/1272 Itarsi-Bina
Vindhyachal express and 8233/8234 Indore-
Bilaspur Narmadaexpress at Bheraghathas
beenreceived. The same has been examined
but not found feasible due to operational
reasons and lack of commercial justification.

[English]
Borrowing from UT}

1169. SHRI RAJNATH SONKAR

SHASTRI.

SHRI SANAT KUMAR
MANDAL:

Will the Minister of RAILWAYS be

pleased to state:

(a)whetherthe Railways have borrowed
huge sums from UTl in the recent past;

(b) if so, the details thereof and the
purpose for which the money has been
borrowed;

(c) the reasons for not managing its
affairs witth the allocated sums inthe Budget;
and

(d) the number of times the Railways
resorted to borrowings giving the details
thereof relating to last three years?
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THE MINISTER OF STATE IN THE
MINISTRY - OF RAILWAYS - (SHRI
MALLIKARJUN): (a)to (c) No, Sir. However,
Indian Railway Finance Corporation a Public
Sector Undertaking under the Ministry of
Railways, temporarily borrowed Rs. 200
crores from UTI in September, 1992 for
purchase of rolling stock to be leased to
railway. This was done as the Corporation
could not raise funds through market
borrowings.

(d) The Corporation borrowed from UTI
for the first time.

[ Translation)
Review of spore Policy

1170 SHRI MURTYUNJAYA NAYAK:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whetherthe Government propoéeto
review the National Sports Policy; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a)and(b). No, SirHowever.
the Programme of Action of the Sport Policy
was formulatedin ugust, 1992 and the same
is being pursied.?

Scholarships for Art

1171. DR. LAXMINARAYAN
PADNDEYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whetherthe Government propose to
provide scholarshiptothetelentedstudentin
the fields of ant, and

(b) if so, details thereof and the criteria
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fixed therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJE): (a) Yes, Sir.

(b) Under the scheme of ‘Scholarships
to Young artists in different Cuitural Fields,
about 200 Scholarships with a value of Rs.
1000/- p.m. each are being awarded to
young artists, foradvancedtraining in various
fields of art and culture. The duration of the
scholarship is normally two years. Every
year, applications are invited from aspiring
young artists, in the age group of 18-28
years, who are citizens of India, have an
adequate general education to pursu of their
art into processional career. The awardees
are selected by a Central Selection
Coanmittee of exports constituted for the
purpose, on the basis of performance/
interview test.

[®#nglish]

Malpractices in Medical Stores Depot,
Bombay

1172. SHRIMOHAN RAWALE: Wilithe
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a) whethersome cases of mel-practices
in the Government Medical Stores Deport,
Bombay have come to the notice of his
Ministry;

(b) if so, the details thereof; and

(c) the action taken or proposed to be
taksn against the arring officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). Yes, Sir. Certain
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news items appeared in Jansatta published
from Bombay in October, 1991 in which
allegations were made about mal-practices
in Government Stores Deport, Bombay.

A complaint on pouchase of sub-
standard microscopes has also come to
notice. Such allegations are dealt with in
accordance with the vigilance procedure
applicable.

Supply of Medicines by CGHS
dispensaries

1173. SHRI MADAN LAL KHURANA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether CGHS beneficiaries are not
being issued the same medicine as are
prescribed by specialists/hospitals and
instead the so-called equivalent medicines
art issued,

(b) if so, the reasons for not stocking all
the medicines particularly the reputed
medicines;

(c) whether Brufen is not an equivalant
to Fiexon;

(d) if so, the reason for issuing Brufen to
Flexon;

(e) the number of letters received in
regard to the above fromthe M.Ps in the last
three years and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!I
SIDDHARTHA): (a) and (b). In CGHS
dispensaries, drugs which are listed in the
formalary, are stocked and the same are
issuedtothe beneficiaries. However,in some
cases specialists/hospitals prescribe
medicine by brand names and not by generic
names. As the formalary is prepared on the
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basis of generic names and not by brand
names. and not by brand names, the
equivalent of the brand name as available in
the dispensary is supplied. At times, the
prescribed medicine is indented by the
dispensary fromthe approved local chemist
and supplied 1o the beneficiary. R is not
feasile to have any inventory carry all the
kems af all times; bu the formalary fist has a8
the important medicines included in &.

(c) and (d). Functionally, Burden and
Flexon are both analgesic and anti-
inflamatory.

(e) Only one letter has been received
which was found to be untenable.

Universal inmunisation Programme

1174. SHRI BAPU HARI CHAURE: Wil
the Minister of HEALTH AND FAMLY
WELFARE be pleased to state:

(a) whether the World Health
Organisation in international review has
Commended India and some States for
successful implementation of the Universal
immunization Programme during 1992; and

(b) i so, the details of the achievements
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEWV1
SIDDHARTHA): (a) Yes Sir.

(b) AStatement is attached.

STATEMENT

An independent review of the Universal
immunization Programme was conducted
byteams of nationgl andintemnationalexpens
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in August 1982 to document coverage levels
and assess the Quality of the immunization
services, cold chain and surveillance
systems. Two randomiy selected districts in
five Slates representing each geographical
region were covered: Haryana (north),
Madhya Pradesh (central), Maharashtra
{west), Orissa (east) and Tamil Nadu (South).

The review indicated high levels of
access of Immunisation services with the
first contact ranging from 77% in Shivpuri
{M.P.)to 100%inthree districts. Thecoverage
levels with the third dose of OPV ranged
between 54 o 99%. Drop-out rates were
less than 8% in allbutthree districts. Coverage
of Pregnant women with tetanus toxide
ranged from 53 to 97%. Four districts had
achieved coverage levels in excess of 90%.
Community awareness and acceptance of
immunization services was high except in
two districts.

The cold chain and logistics network
was found to be operating satisfactorily in all
districts. The proctective vaccine efficacy of
three doses of OPV was inthe range ol 831
98% and comparabile to the rates in other
countries. The survelilance system was well
established in Haryana, Maharashtra and
Tamil Nadu while it needed strengthening in
Orissa and Madhya Pradesh.

Central Sanskrit Board

1175. SHRI ATAL BIHARI VAJPAYEE:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state the
composition ofthe Central Sanskrit Board as

on September 30, 19907

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT PF
CULTURE) (KUMARI SELJA): A Statement
is attached.
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STATEMENT

n;oConposi:ion of the Central Sanskrit Board as on September 30, 1990 was as folfows;

1. Dr. Shankar Dayal Sharma, Chairman
Vice-President of India.

2. Dr. Reva Prasad Dwivedi, Member
Head, Deptt, of L:iterature,
Academy of Orinetal Education,
B.H. U, Varanasi.

3. Dr. Ram, Chandra Dwivedi, Member .
Dean, Faculty of Sanskrit Studies,
Rajsthan Uriverstty, Jaipur.

4. Dr. N.V. Vasudevacharyar, Member
117, Kothanddramaswamy Koil St.,
Waest Mambalam, Madras-600033.

5., Dr. (Smt.) Prem Lata Sharma, Member
Vice-Chancellor,
Univeristy of Khairangarh
Madhya Prdesh.

8. Dr. Mandan Mishra, Momber
Principal, Lal Bahadur Shastr

Kendnya Sansjkrit vidyapestha,
Katwaria Sarai, New Dethi

7. Dr.(Smt) S.S. Janaki, Member
Director, Kuppus zami shastri Research
institute, 84, royaopetha High Road,
Mylapors, Madras-600004.

8. Shri Surinder Brahamachari, Member
Bihar University, Ex-Vice-Chancelior,
Darbhanga Sankrit Universituy,
Damohaga.

9. Shri Kreet Joshi, Member
Member Secretary,
Rastriya Veda Vidya Pratisthan,
10, Takatora Road,
New Delhi.

10. Financlal Adviser, Member
Ministry of HUman Resource Development
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11. Director
Rashtriya Sansjrit Sansthan,
A-40, Vishal Enclave,
Raha Garden,
New Delhi.

12. Charman,
University Grants Commission,
Bahasurshan Zagar Marg,
New Delhi.

13. Vica-Chancellor,
Kameshwar Sin gh Darbhanga
Shanknit University,
Darbhanga.

14. Vice-Chancellor,
Sampoornand Sansknit Vishwavidy-
laya, Varnasi,

15. Vice-Chancellor,
Gurulul Kangri V ishwavidyalaya,
Haridwar,

16. Vice-Chancellor/Priciapal
Kandriya Sansknit vidyapeetha,
Tirupati.

17. JEA/AS.
Dealing with Sansjrit Division

18. DEA (Skt)
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Member

Member

Member

Memtzer

Member

Member

Member

Member See retary

[Translation)

Permission for Operatting Diesel
Generating Sets

1176. SHRI BHAGWAN SHANKAR
RAWAT: Willthe Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government to Uttar
Pradesh has requested the Union
Governmenttograntpermission for operating
dieselgenerating setsin Agra-Mathuraregion
including Taj trapezium; and

(b) if so, the action taken by the
Government thbreon?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b) The State Government was advised
to make arrangements for providing an
uninterrupted power supply fromthe existing
gria system as the cumultative effect of
diesel generating sets will increase the
poliution load in the area and may have
adverse effect on the Taj.
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[English]

Trains/Coaches on Eastern and South
Eastern Rallways

1177. SHRI AMAL DATTA: Wil the
Minister of RAILWAYS be pleased to state:

(a) the number of passenger trains,
rakes and coaches in different sections of
Eastern and South Easten Railways during
the last three years and the current year;

(b) whether there is any proposal to
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increase the number of trains, rakes/coaches
there; and

(c) if so, the details thersof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Astatement s attached.

(b) and (c). Introduction of new trains
and allotment of rakes/coaches is a
continuous process depending upon
requirement, commercial and operational
justification and availability of resources.
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[ Translation)

Nagpur Station

1178. SHRITEJSINGHRAO BHONSLE:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether the Government have
decided to develop Nagpur Station of
Maharashtra as a model station;

(b) it so, the progress made in the work
undertaken so far at the said station; and

(c) the time by which it is targeted to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c). Except for the work of
extension of foot over bridge and provision of
washable apron on platform No. 6 and 7, ai
works relating to development of Nagpur as
a Mode! Station have been completed. The
balance works are targeted for completion
by March, 1993.

[English]
Over-Bridges in Bombay

1179. SHRIRAMNAIK: Willthe Minister
of RAILWAYS be pleased to state:

(a) the number of railway. crossings
between Andheri and Borivii Railway Stations
of Bombay Suburban Railway;

(b) the steps taken/proposedtobetaken
1o construct over-bridges in place of railway
crossings there;

(c)the present state of the existing over-
bridges, if any on thhis section; and
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(d) the schedule fixed for completion of
the overbridges there?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Nine.

(b) Work on replacement of Level
Crossings Nos. 28, 29, 29-A and 32 by road
over bridges/underbridges is in various
stages of progress. No proposal has been
received from the Municipal Corporation of
Greater Bombay for replacing the other 5
level crossings by road overbridge/under

bridge.

(c) No road ovarbridge exists between
Andheri and and Borivili.

(d) The road overbridges/underbridges
in progress are likely to be completd in 2 to
3 years.

[Translation]
Travelling on Roof Tops of Tains

1180. SHRIYASHWANBTRAO PATIL:
Wilithe Minister of RAILWAYS be pleasedto
state:

(a) whether the number of passengers
traveling onthe rooftops of trains is increasing;

{b) i so, the reasons therefor;

(c) the number of passengers died in
such traveling during the last two years; and

(d) the steps Government propose to
take to check such traveling?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(o) Does not arise.
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(c) Two persons

(d) Measuresto Preventand discourage
travelling on roofs of the trains include
exhibition of notices and posters at station
premises, annoucements through public
address system atimportant Railway stations
highlighting hte dangers of roof traveling
checks by TTFs and prosecution by RPF/
GRP of offenders detected dunng nads/
checks. Capacity 1s also augmented to the
extent possible by providing additional
coaches or running additional triats when
there is extra demand for accommodation
on trains during festivals etc.

Allocation to Uttar Pradesh Under
Centrally Sponsored Schemes

1181 SHRI RAMPAL SINGH: Will the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state
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(a) the allocations made to the Uttar
Pradesh underthe Centrally sponsoredfamily
welfare schemes during 1990-91 and 1991-
92;

(b} the amount released to the State
Government so far; and

(c) the time by which the Government
propose to release the balarce amount in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHRATHA): (a) and (b). The allocations
made and the amount released to Uttar
Pradesh under the Centrally sponsored
Family Welfare schemes during 1990-91
and 1991-92 are given below:

Year Allocation Funds released
(Rs. in lakhs)

1990-91 7219. 54 7327.83°

1991-92 8187.70 10413.14

*In addition, an amount of Rs. 6000 lakhs was released during 1990-91 towards the past

arrears.

(c) The payments of arrears, if any for
1990-91 and 1991-92 would anise after the
receipt of audited figures from the Accounts
General.

[English)
Navyug Schools
1182. SHRIMATI SURYA KANTA
PATIL. Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state:

(a)the number and names of the Navyug
Schools, run by New Delhi Municipal
Committee in Delht;

(b) whether equal facilities are provided
in all these schools;

(c) it not, the reasons therefor, and

(d) the steps contemplated by the
Government in this regard?

THE DEPUTY MINISTER IN THE
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MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARISELJA): (a) There are
five Navyug Schools runby N.D.M.C. namely;

1. Sr. Navyug School, Sarojani Nagar.
2. Sr. Navyang School, Peshwa Road.
3. Navyug School, Moti Bagh.

4. Navuy School, Laxmi Bai Nagar.

5. Navyug School, Lodhi Road.

(b) and (c). The facilities provided in
Navyug Schools are equal Eexcept that in
Sr. Navyug School, Srojini Nagar ameal has
also been provided extra since its inception.

(d) Does not arise.

Indo-Finland Agreement on
Environment

1183. SHRI SUBASH CHANDRA
NAYAK: Willthe Minister of ENVIRONMENT
AND FORESTS be pleased to state

(a) whether Government have entered
into agreement with Finlan! for the
development of forest and improvement of
environment; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). In April 1990
the Finnish -Indian Joint Commission had
envisaged cooperation between the two
countries in promoting the transfer of
environmental technology like waste
treatment and disposal, upgrading pulp,
paper and ply-wood industry and training
programmes in the forestry sector. The
bilateral Cultural Exchange Programme

AGRAHAYANA 10, 1914 (SAKA)

Written Answers 210

between India and Finland, for the period
1993-95, has identified several areas for
cooperation between the two countries,
including cooperation between the institutions
under the Indian Council for Forestry
Research and Education and the Finnish
Forest Research Institutes and Tree Breeding
Associationsinthe areas of silviculture, forest
regeneration, tree improvement,
provenenance research, genetically
improved seed production etc. in the context
of the temperate forests of Himalayas.

Safe Drinking Water

1184. DR. R. MALLU: Will the Minister
of HEALTH AND FAMILY WELFARE be
pleassed to state:

+ ‘(a) whether any safe tolerance limit of
chlorine and other bleaching agent has been
laid downing respect of drinking water as laid
downin case of daiy and agricultural products
under the Prevention of Food Adulteration
Act, 1954;

(b) if so, the details thereof; and

(c) steps taken or proposed to be taken
by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). Standards for
drinking waterformulated by Bureau of Indian
Standards specified 0.20 mg/L as the
minimum desirable limit it free residual
chlorine in chlorinated drinking water. When
protection against viral infection is required,
it should be minimum 0.50. mg/L.

[ Translation)
Life Saving Drugs In Hospitals
1185. SHRI VISHWANATH SHASTRI:

Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) whether hospital in Delhi are
adequately stocked with life saving drugs;

(b) i not, the steps taken or proposedto
be taken in this regard;

(c) whether poor people are provided
life saving drugs in hospitals free of cost; and

(d)if not, the steps proposedto be taken
provide life saving drugs to poor without any
delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (2) to (d). The hospitals in
Delhi are maintaining adequate stocks of life
sawving drugs. These drugs are provided free
of cost to in door patients in the general
wards of the hopitals.

[English)
Kayamkulam Station

1186. SHRITHAYILJOHNANJALOSE:
Wilithe Minister of RAILWAYS be pleasedto
state:

(a) the details of the plan for
modernisation and renovation of
Kayamkulam Railway Station in Kerala,

(b) the funds allocated for this prepose
during last three years, years- wise;

(c) the adcitional facilties provided there
sotar during this period and the expenditure
incurred thereon; and

(d) the details of the works being
undertaken there dunng 1992-93 and the
expendtture likely 10 be incurred thereon
during this year?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Kayamkulam Station
has been provided with adequate facilties
commensurate with the level of traffic.

(b) The development works at
Kayamkulam Station form part of the
Alieppey-Kayamkulam new line project and
Kayamkulam -Quilon doubling scheme and
no separate yearly allocations have been
made for these works. The total estimated
cost of the development of station is Rs. 96
lakh, out of which Rs. 85 lakh approximately
have been spent so far.

(c) and (d). The details of works carned
out/being carned out at Kayamkulam station
under the Alleppey-Kayamkulam new hne
project and Kayamkulam-Quilon doubling
scheme are furnished below;

1. Two additional loops.
2.Islandplatform 525mlong, 10mwide.
3. Foet over bride.

4. Passenger shelter 30m long.

5. Widening of approach road.

6. Concrete cement paving in island
plattorm.

The estimated cost of the above works
including the infrastructural works as making
the formation, extension of bridge etc. is Rs.
96 lakhs. Out of this 90% of the amount has
sofarbeen spent already on above felicities.

[ Translation)
Education for Neo-Literates
1187. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
1o state:
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(a) whether the Government have
received any proposal from Government of
Madhya Pradesh regarding continuing the
education for heo-literate persons and
"adivasis in the State;

(b) o so, the details thereof;

(c) whether the Government have
accorded approval to that proposal;

(d) if so, the details thereof; and
(e) i not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA): (a) to (e). A
Statement is attached

STATEMENT

(a) to (e). The Total Literacy Campaign
(TLC)implementedin the districtsisfollowed
by the phase of Post Literacy & Continuing
Education (PL & CE) for the neo-literates.
The PL phase aims at consolidating the
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literacy skills acquired by the neo-literates
during the first phase, and enabling them to
proceedfromguidedleamingioself learning,
besides mopping up the learners who were
not covered earlier or who dropped out
during the first phase.

The TLC/PLC is implemented by the
Zilla Saksharata Samiti (ZSS, or District
Literacy Society) specially registered forthe
purpose, and headedbythe District Collector.
The proposal is submitted by the District
Collectorand got recommended by the State
Government. The proposal is considered by
the Executive Committee of the National
Literacy Mission Authority (EC NLMA) after
thedistrictis visited by ateamofthe NLM and
areport submitted onthe preparations made
there for launching the campaign.

For purpose of the campaigri, the ZSS
is funded directly by the Central and the
State Government in the ratio of 2:1. Since
the TLC/PLC is intended to cover the entire
target population of the identitied area, the
beneficiaries include the adivasis as well.

Proposals for PL & CE have been
received fromthe following Madhya Pradesh
districts;

District Coverage Time-span Proposed
(persons buadget
in lakhs) (Rs. in lakhs)
Durg. 4.25 June’92 to 458.60
Dec’ 92
Narsinghpur 1.07 Not given 131.37

The Government has not yet received proper reports about the satisfactory conclusion
of the TLC betore launching of PL&CE in these districts.

[English]
Industrial Pollution in Gujarat

1188. SHRICHANDRESH PATEL: Will
the Minister of ENVIRONMENT AND

FORESTS be pleased to state:

(a) whether Government have rece:ved
complaints regarding industrial pollution in
Gujarat particularly in Jamnagar district;

(b) if so, the details thereof; and

(c) the action being taken by the
Government in this regard?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH). (a) and (b). Yes, Sir.
Complaints have been received regarding
poliution caused by ol mills. a chemical
factory and coke producing unitinJamnagar
District.

(¢) The Gujarat Pollution control Board
hasinvestigatedthe matterand has reported
that the ail mills and the Tata Chemicals
Limted have adequate pollution control
devices, with regard to emissions from the
coke producing units in the area, the matter
was Investigated and no damage to the
agriculturalland was found However, based
on the directions issued by the Board, the
Company has made modifications in the
process equipment to further reduce
emissions of particulate matter

[Transiation]
South Indian Languages Institute

1189 SHR! BHOGENDRA JHA Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state.

(a) the date on which South Indian
languages Institute, Patna (Bihar) was
tounded,

(b) the numbers of the teachers, non-
teaching staff and students enrolled therein,
separately, and

(c) the steps being taken by the
Government for the development of the
institute and to increase the strength of
students In the institute?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)KUMARI SELJA) (a) There is
no information available withthe Government
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about the South Indian languages Institute,
Patna (Bihar).

(b) Does not anise.
(c) Does not arise.
Study Centre of IGNOU

1190. SHRI RAMDEW RAM Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to
set up a study centre of Indira GandhiOpen
University in Palamau Sub-division of Bihar
region;

(b) it so, the details thereof, and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCEF
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)KUMARI SELJA) (a) and (b)
Accordingtothe information furnished by the
Indira Gandhi National Open University, a
new Study Centre Is expected to be opened
at Daltonganj (Palamau), Bihar during the
currentfinancial year ifthe proposalreceived
by the Universtty in this regard 1s found
feasible

(c) Does not arise,
[English)
Green Belt in Coastal Orissa
1191. SHRI GOPI NATH GAJAPATHI
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state
(a) whethet there 1s any proposal to

provide a green belt along the sea coast of
Ornissa,
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(b) if so, the details thereof; and

(c) the time by which the proposal is
Wkely to be implemented?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a)to (c). The Orissa Forest
Department and Orissa Forest Development
Corporation hava been raising coastal
shelter-belt plantations along the sea-coast
in Orissa. During the last three years, about
1200 hectares of plantations, mainly of
Casuarina species, have been raised along
the sea-coast by the Orissa Forest
Development Corporation in Cuttack, Puri,
Balasore and Ganjam districts. This is a
continuing activity for which the funds are
provided in the Annual Plans of the State
Forest Department.

Universities in the Country

1192. SHRICYED SHAHABUDDIN: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased io state:

(a) the total number of universities inthe
country as on Apni 1, 1992 with break-up by
States, media of instruction and whether
general or specialised;

(b) the totai number of students on the
roll for 1991-92 and the number of teachers
as on April 1, 1992, university; and

(c) the total UGC grant, year-wise for
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1991-92 for each university including plan
andnon-pian, maintenance and development
expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA): (a) The total
number of universities including Deemed
Universities in to the country as on April,
1992 with their break-up as general and
specialised is given in the statement -l
attached. The information regarding media
of instruction followed in various universities
for different courses is given in the
‘Universities Handbook- 1992'.a copy of
which is available in the Parliament Library.

(b) The information regarding the
enrolment of students in the Universities
including thelr affiliated colleges for the year
1991-92is giveninthe statement Il attached.
The number of teaching staff inthe university
departments and their affiliated colleges
during 1991-92.1s given in the Statement -1lI
aftached.

(c) Astatement IV showing the Plan and
Non-Plangrants paidto different universities
by UGCin 1991-92is attached. Maintenance
grants to state Universities are paid by the
State Governments concerned and the
Commission does not maintain any
information in this regard.
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Environmental Monitoring committee

1193. SHRIMAT! DIL KUMARI
BHANDARI: Will the Minister of
ENVIRONMENT AND FORESTS bepleased
to state;

(a) whether an Environment Monitoring
Committee has been constituted recently
under his Ministry;

(b) if so, the details thereof with terms of
reference of this Committee;

(c) the plance visited by the Committee
so far;

(d) the recommendations made by the
Committee after its visit to various places;
and

(e) the steps being taken thereon?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH); (a) No, Sir.

(b) 10 (e). Does nct arise.

Restoration of Tains on Delhi-
Scharanpur Line

1194. SHRI BHUPINDER SINGH
HOODA: Willthe Minister of RAILWAYS be
pleased to state

(a) whetherthe train Nos. 1-SSD and 8-
S3D between Dethi and Saharanpur via
Baghpat have been cancelled;

(b) if sc, the reason therefor;

~ (c) whether the Government are
considering to restore these trains; and

(d) if so, when and if not, the reasons
therefor?
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THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI

MALLIKARJUN): (2) Yes, Sir.

(b) For operational reasons.

{c) and (d). Already restored w.e.f. 25-
11-92.

[ Translation)
Economic Viability of Stations

i195. SHRI MOHAMMAD ALl
ASHRAF FATMI:
SHRI ARJUN SINGH

YADAV:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether a survey has been
conducted to evaluate the economic viability
of railway stations;

(b) if s0, the zone-wise details thereof;

(c) the number of uneconomic railway
stations, zone-wise; and

(d) the steps proposed to be taken to
make them viable?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d) Information is
being collected and will be laid on the Table
of the Sabha.

[English)
Spor Equipments
1196. SHRI ANATRAO DESHMUKY’
Will the Minister of HUMAN RESOUR(
DEVELOPMENT be pleased to state:

(a) whether sports equipments have



313 Written Answers
been kept out of Open General Licensing
(OGL); and

¥ (b) if so, reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGHY): (a) Yes, Sir.

(b) Sports goods and equipment have
been placed in the Negative List of imports
to safeguard the interest of units inthe Small
Scale Industries Sector.

Recognition of languages

1197.DR. VASNAT NIWRUTIPAWAR :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Sahitya Academy
recongnises languages in addition to those
fentioned in the VIlI schedule of the
Constitutions; and

(b) if so, the authority under which it is
being done and the norms fixed for this
purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARI SELJA): (a) Yes, Sir.

(b) The General Council of the Sahitya
Akadem at its meeting held on 13th March,
1954 decided that the Academi will be
concerned not only with the languages
mentioned in the Indian Constitution but also
with other Indian languages, as well as with
literacy production in English by Indian
nationals. The Akademi has, therefore,
npeognised 22 indian languages in which its
programmes ae implemented. These 22
languages also include the languages
included in the VIII Schedule of the
Constitution of India. The criteria for
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recognition of a language is given in the
statement attached.

STATEMENT
1. Socio-linguistic Aspect:

Under this, the following matters should
be considerea:

1. Whether structurally a language is
an independent language or is part
of a system of a given language;

2. Whether it has a standardised
form, to distinguish itfrom adialect;

3. Whether it has had a continuous
literacy tradition and history;

4. Whetherasufficiently large number
of people use it today as a vehicle
of literacy and cultural expression.

Il. Literacy Aspect:

Underthis, the following matters should
be considered;

1. Whetherthelanguagehas attained
the stage of literary development
which entitles it to recognition. The
stage of literary development can
be ascertained from the literature
under -various genres such as
fiction, poetry, drama, biography,
literacy criticismhistory of literature
journals, etc., which have developed
atradition of their own and in which
literate gets produced currently in
an adequate manner. On an
average how many books in the
language have been produced
during the last three years?

2. Literacyinstitutions, if any, working
actively in the field of literature for
the language concerned
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lll. Educational, Administrative and
Political Aspect:

Underthis, the following matters should
be considered:

1. Whether it is recognised by the
State concerned and by some
Universities as a medium of
instractionand as asparate subject
of study;

2. The adminstrative aspects of granting
recognition to a new language,

including availability of adequate
resources.

[ Transiation)
Bungling In Raliways
1198: SHRI SIMON MARANDI: Wilithe
Minister of RAILWAYS be pleased

to state:

(a) the number of cases of bungling in

railways have come to light since -

January, 1922 till date;

(b) the names of the various agencies
engaged in the inquiry of these
cases; and

(c) the total number of officials booked
under various rules, the number of
officials penalised and the number
of cases still pending?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Railways have
got a well organised Vigilance set up at the
Ministry levelas well as inthe Zonal Railways
and production Units. Regular and frequent
liaison is maintained withthe Central Bureau
of Investigation who supplement the
Railways’ Vigilance wo:k. Incase of Officers,
the advice of Central Vigilance Commission
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is also taken. During the year from January
to October 1992, 18998 preventive checks
were conducted and 3175  complaints
investigated. 661 decoy checks were also
done during this period.

(c) As a result of preventive checks
including decoy checks and complaints
investigation from January to October 1992,
1864 Railway officials were booked for major
penalty action (Dismissal, removal,
compulsory retirement and reductionin rank
etc.) and 6961 for minor penalty action.
During this period, major penalties were
imposed on 706 officials and minor penalties
on 4923 officials.

[English)
Rallways Sleepers

1199. DR. KARTIKESHWAR PATRA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether any proposal for selling
away railway sleepers to railways from the
State Governments particularly from the
Government of Orissa is pending in his
Ministry for clearancs;

(b) it s0, the details théreot including the
total cost and quality of sleepers;

(c) since when these proposals are
pending; and

(d) thetime by which they are likelyto be
cleared?

THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (d). The proposal for
the allocation of quota of wooden special
sleepers were receivedfrom Haryana Forest
Development Corporation, Gujarat State
Forest Development Carporation and State
Govwt. of Orissa for supply of 20,000 CMT,
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25,000CMT and 20,000 CMT of Sal Sleepers
to the railways after finalisation of the target
for 1991-92 and 1992-93 Sleeper Years. So
“arno agency has surrenderredthe allocated
quota, thus the proposal received after the
finalisation of quota for supply of wooden
specials can be considered only in case of
surrender of the target by any agency.

Memoramdum by foodgrain Dealcrs

1200. SHRI PRAKASH V. PATIL: Will
the Minister of FOOD be pleased to state:

(a) whether a delegation of foodgrains
dealers/traders have submitted a
memorandum to the Prime Minister on July
28, 1992; and

(b) it so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) and (b). No Sir. The Federation
of All India Foodgrain Dealers’ Association
had written a letter dated 27.7.1992 to Prime
Minister requesting for a meeting with their
delegation on 28.7.1992 in connection with
extension of the velidity of Essential
Commodities (Spec al Provisions) Act, 1981.
This meeting however did not take place.

The Association hed earlier submitteda
letter dated 9.7.1992 ta Prime Minister on
the same subject. After considering all
aspects and views, an Ordinance was
promuigated by the President on 27.8.1992
to extend the validity of the Essential
Commodities (Special Provisions) Act, 1981
forafurtherperiod of Syears with effect from
1.9.1992. However, an amendment was
made to provide that no officer below the

of an officer in charge of a police station
+orany police officer authorised by himin this
behalf in writing, shali arrest any person
ccusedof committing an offence punishable
underthe Essential Commodities Act, 1955.
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National Commission on Women

SHRI BIR SINGH MAHATO
SHRI CHITTA BASU:

1201.

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) Whether the National Commission
on Women decided to take ‘suo motu’
congnisance of instances of atrocities against
women;

(b) if so, the number of suo motu cases
taken conginisance of by the commission
since its institution; and

(c)the details of the cases and stages ai
which they rest now?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) One of the functions of
National Commission for Women as specified
in Section 10 (1) of the National Commission
for Women Act, 1990 is to look into
comaplaints and take suo motu notice of
matters regarding deprivation of women's
rights, non-implementation of laws enacted
to provide protection to women and non-
compliance of policy decisions, guidelines or
instructions aimed at mitigating hardships
and ensuring welfare and providing relief to
women.

(b) None
(c) Does not arise.
Tehple structure in Mathura
1202. SHRIK. THULASIAH VADAYAR:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the temple complexes
around Mathura are in bad shape; and

(b)if so, the steps beinotakento improve
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the structures of the temples and to provide
proper facilties to tourists?

THE DEPLITY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Onlyfourtemples at Vrindaban are protected
as monuments of National importance and
they are in good state of preservation. As
such question of steps to improve the
structures does ot arise. Insofar as facilities
for tourists are concerned recently the
Department of tcurism, Government of India
have taken up ta2 construction of a Tourist
Bungalow at Mathura.

Promeotion of Languages

1203. SHRI DHARMABHIK-
SHAM:
DR. LAL BAHADUR
RAWAL.:

Willthe Miruster of HUMANRESOURCE
DEVELOPMENT be pleased to state the
steps beingtaker: forthe promotion of various
languages to pave the way for emotional
integration?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATIONAL DEPARTMENT OF
CULTURE) (KUMARISELJA): A Statement
1S attached.

STATEMENT

The Government is maintaining and
funding the follcwing Subordinate Offices
and Autcnomous Organisations for
development of Indian languages:

(1) Central Hindi Directorate for
proportion of Hindi through
publication of dictionaries and
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cofrespondence courses,

(i) Commission for Scientific and
Technical Terminology for
production and publication of
terminology and University level
books in Hindi and Regional
Languages,

(iii) Kendriya Hindi Sansthan fortraining
of Hindi teachers from non-Hindi
speaking States and preparation of
teaching materials.

(iv) Rashtriya Sanskrit Sansthan for
development of Sanskrit and
running Kendriya Sanskrit
Vidyapesthas,

(v) Two deemed to be universities of
Sanskrit at New Delhi and Triupati
for teaching and research,«n
Sanskrit,

(vi) Rashtrya Veda Vidya Pratishthan
for promotion of vedic studies,

(vii) Taraqqi-e-Urdu Board/Bureau for
Promotion of Urdu for promotion of
Urdu and running Urdu Calligraphy
Training Centres,

(viii) Central Institute of Indian
Languages for promotion of
regional languages; and

(ix) Central Institute of English and
Foreign Languages for promotion
of English and foreign Languages.

2. Inadditiontothe above, the Ministry
- is administering the following
Central Sector and Centrally
€ponsored Schemes for promotign
of Indian languages:- p
(a) Financial Assistance to States for
appointment of Hindi Teachers and
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their Training,

(b) financial assistance to Voluntary
Hindi Orgarisations in non-Hindi
speaking States,

(c) Propagation of Hindi Abroad,

(d) Financial assistance to Voluntary
Organisations working in the filed
of Indian languages other than
Hindi,

(e) Financial assistance to Regional
Institutes of English. English
Language Teaching Institute and
District Cantres for training in
English Language Teaching,

(f) Financial Assistance to Voluntary
prgainsations engaged in the
promotion of Sanskrit Prakrit,
Arabic, Persian etc.

(g) Financial Assistance to authors of all
Modern Indian Languages and
Classical l.anguages stated at (f)
above for publication of book, and

(h) Purchase of selected books of all
languages upto 200 copies.

“Forest Clearance of Narmzda Sagar
and Sardar Saraovar Projects”

1204. SHRIHARIN PATHGAK: Wil the
Minister of ENVIRC NMENT be pleased to
state:

(a) whether the Narmada Sagar and
Sardar Sarovar project are facing difficulty in
getting approval under the Forest Act.’;

(b) if so, reasons therefor; and

(c) the steps taken to clear the projects
early?

THE MINISTER OF HUMAN
%ESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No Sir. Diversion of
forest lands for Narmada Sagar and Sardar
Sarovarprojectshavealreadybeenapproved
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under the Forest (Conservation) Act, 1980
on 7th October, 1987 and 8th September,
1987 respectively.

(b) and (c). Do not arise.
Operation Black -Board

1205. SHRISUDHIR SAWANT: Wilithe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of financial assistance
providedforconstruction of class roons under
Operation Black-Board during each of the
last three years, State-wise; and

(b) the details of class rooms constrilicted
during 1991 and 1992 so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION DEPARTMENT OF
CULTURE) (KUMARISELJA): (a) Underthe
scheme of Operation Blackboard,
construction of school buildings is entirely
the responsibility of the State Government.
However in consulttion with Deparment of
Education a, Ministry of Rural Development
has worked out a formula under Jawahar
Rozgar Yojana (JRY)to ensure availability of
funds for construction. According to this
formula, 48% of the funds for construction.
are provided by Ministry of Rural Development
as central matching share of JRY, if the
States raise 12% JRY State share and 40%
Non-JRY share. Financial assistance
provided for construction during the last
three years, year-wise and State-wise is
given in the statement attached.

(b) The details of class rooms
constructedin 1991 & 1992 aregiven below:-

Year Number
1991 45585
1992 13967
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Conversioh of Sawal Madhopur-Jaipur
Line
1206. SHRIMATI KRISHNENERA
KAUR (DEEPA)
SHRI RAM  SINGH
KASHWAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether conversion of metre-gauge
line between Sawai Madhopur and Jaipur
into broad-gouge has been started;

(b) if so, the total cost of the project;

(c)thetime by which it willbe completed;
and

(d) the names of major towns to be
connected by this railway line?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

{b) Rs. 133 crores for the entire project
from Sawai Madhopur to Phuiera.

(c) The section from Sawai-Madhopur
to Jaipur will be completed during 1992-93.

(d) The conversion is on the route of
existing MG line and will serve all stations
connected by that line.

[Translation)
Maternal and Child Health Programmes
1207. SHRI S'URAJ MADAL: Will the
Ministerif HEALTH AND FAMILY WELFARE
be pleased to state:
(a) whetherthe Government have been

giving impetus to the maternal and child
health programmes;
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(b) if so, the amount spent underthese
Programmes in Bihar, particularly in
Jharkhand area and other districts of Chhata
Nagpur during the last three years;

(c) the targets fixed and the
achievements made inthis regard duringthe
above period;

(d) whether the Goverment prooose to
undertakethis programme in amore effective
manner in the Senthal Pargana and
Chnaitta Nagapur area

(e) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THRADEVI
SIDDHARTHA): (a) Yes, Sir.

(b) The amount spent under Materpal
and Child Health Programme in Biharduring
the last three years is as follows:

1989-90 Rs. 406.81 Lakhs
1990-91 Rs. 560.53 Lakhs
1991-92 Rs. 765.15 Lakhs

Information in respect of Jharakhand
areas and other Distt. of Chhota Nagpur is
being collected and will be laid on the Table
of the House.

(c) to (e). The information is being
collected and willtube laid onthe Table of the
House.

Farrukhabad Shahjahapur Rail Link

1208. DR. G.L. KANAUJIA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether any survey had bsen
conductedtor laying new broad gauge railway
line between Farrukhabad and
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Sl.ahjahanpur; and

(b) if so, the reasons for not starting the
work so far?

THE MINISTER OF STATE IN THE
MINISTRY OF SAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Due to the survey having revealed
inadequate traffic prosoeets, with negative
rate of return.

[English)
Howrah Amta Line
1209. SHRI SUDARSAN
FAYCHAUDHURI:

SHRI -/ANNAN MOLLAH™
PROF. SUSANTA CHAKRA-
BORTY:

Will the Minister of RAILWAYS be
pleased to state:

(a) the total estimated cost of
construction of Howrah -Amta railway line;

(b) the funds alocated during 1992-93
for this project;

(c) the progress made so far in
construction work;

(d) the time schedule fixed for its
completion; and

(e) the steps teing taken to complete
the project in time?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 3s. 31.43 crores.

(b) Rs. 1,000/-.

() to (e). Sect'on from Santragachi to
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Bargachia (24Kms) was opened in 1984-85.
thereafter it has not been found possible to
allocate funds tothis project owing to resource
constraint and low operational priority of this
line. Further progress and completion of the
project willdepend on availability of resources
in the coming years.

Aids Patients

1210. SHRI BARE LAL JATAV: will the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a) whether the attention of the
Government has been drawn to the alleged
anomelies in the figures of AIDS patients
compiled by his Ministry;

(b) if so, the details thereof; and
(c)the action beingtakenin this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) and (b). There are no
anomalies in the figures of AIDS cases
detected, as compiled by the Ministry
Government is aware of a report which
appeared in a newspapers alleging certain
anomalies have been noticed.

(c) Does not arise.

Foreign Aliowance to India based
teachers
1211.  SHRI MUHIRAM SAIKIA;
DR. SUHDIR RAY:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the amount of foreign
allowance admissibleto Indiabasedteachers
posted in Kendrya Vidyalaya Moscow
(Russia) has recently been raised;
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(b) if so, the derailsthereof and if not, the
reasons therefor;

(c)whetherthere is any enhancementin
other allowances admissible to these
employees; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (d).
The last fixation of foreign allowance for
teachers of Kendya vidyalaya Moscow was
made in 1987. There has not been any
upward revision since then. The Kendriya
Vidyalaya Sangathan follows the rates of
allowances laid downr by Ministry of External
Affairs. There has however, been change in
the mode of payment with effectfrom 14.5.92;
disbursement of 100% of net emoluments is
now being made inthe currency of Deutshch
Mark.

[ Translation)
* Polluticn in Ganga

1212, SHRI MUTAZ ANSARI:
SHR! MUKUI BALRISHNA

WASNIK:

SHRI SANAT KUMAR

MANDAL:

SHRI JEEWAN SHARMA:

SHRIMATI CHANDRA
PRABHA URS:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a)whetherattention of the Government
has been drawn to the news item captioned
‘Gangawater not safe tor drinking ‘ appearing
in e Hindustan Times dated August 7,
1992,

(b) whether th3 water of the Ganga is
not fit for drinking and + is being pollution;
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(c) if so, the main reasons therefor;

(d) whether the Government have
conducted any detailed survey on water
quality of the rive Ganga;

(e) if so, the details thereof; and

(f) the steps being taken to improve the
quality of the river water and prevent the
hazardous discharges into the river by the
Industries?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir. No such news
item appearedinthe Hindustan Times dated
August 7, 1992, However such a news items
appeared on November 7, 1992.

(b)and (c). Theriveris being polluted by
anumber of sources like flow of sewage from
cties and towns, discharge of industrial
effluents, run-of frcm agricuitural fields and
other non-point sources like mass bathing,
cattle washing, and defecation etc. making
Ganga water untit for drinking without
treatment.

(d) and (e). The physico-chemical and
bacteriologicalcharacteristics of Gangawater
are mentored at 27 locations.

(f) 261 schemes in 25 Class | towns
along Ganga have been taken up with the
objective of improving the water quality of
nver Ganga. The polluting industrial units are
required to ensure that their effluent fulfills
the prescribed standards.

[English)

Funds for Development Projects of
LC.M.R.

1213. DR. K.D. JESWANI: Will the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:
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(a) the annual budget of the I.C.M.R.
during the last three years;

(b) whether the I.C.M.R. is facing any
financial constraint in the development
projects; and

(c)ifso, the provisions made for meeting
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with the requirements of the funds?

THE MINISTER OF STATE IN THE
MINISTRY, OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHRTHA): (a) The following are the
provisions made in the annual budget in
respect of Indian Council of Medical Research
during the last three years:

(Rs. in lakhs)

Non-Plan Plan
1989-90 1575.00 3000.00
1990-91 1647.00 3029.00
1991-92 1828.03 2875.00

(b) and (c). The Indian Council of Medical
Qlesearch has intimated that they were able
to avoid any Finacial constraints in respect of
extra-mural developmenta projects. Some
constrains are likely to be faced on account
of escalation in the cost of cosumables and
extrafunds neededforongoing capital works.
The need to augment resources has been
projectedforthe year 1993-94. A provision of
Rs. 1754.75 lakhs has been made by the
Councilto carry out various inter-mural Plan
activities during the year 1992-93.

Literacy in Assam

1214. SHRI PROBIN DEKA: Will the
*Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of adult illiterates in
Assam;

(b) the number of learners enrolled in
Various Adult Education Centres presently
working there;

(c) the number of idults made literate
during each of the last three years, district-

wise; and

(d) the amount spent during the above
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (d). A
statement is attached.

STATEMENT

(a) to (d). According to 1991 CensusS,
the literacy rate in the state of Assam is
53.42%/. Whereas the census details are
awaited, he number of adult illiterates (15to
35years age group) in the state in estimated
to be 26.43 lakhs on the bails of trend
analysis.

(b) As per the information received from
the State Government, the number of learners
enrolled in various adult education centres
as of June, 1992 was 2.46 lakhs. Total
literacy campaigns have been inched in
Jorhatandparace of 5 otherdistricts through
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Jorhat Zilla Saksharta Samiti and Assam
Science Society repsctively. The targetted
number of learners underthese 2 campaigns
is 3.45 lakhpersons. Inaddition, total literacy
campaign projects have been assignedto 5
voulnatry agencies for making 1.14. lakh
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learners literate in a period of two years.

(c) As per information received fromthe
State Government targetted the number of
adults made literate dhring the last three
years are as under

Year No. of persons
made literate
1988-89 1.57 lakhs
1989-90 0.63 lakh
1990-91 2.05 lakhs

(d) The amounts spenmt during the
year 1988-89, 1989-90 and 1990-91 in
respect of centrally sponsored schemes Iin
the state were Rs. 252.22 lakhs, Rs. 197.93
Iskhs and Rs. 176.54 lakhs respectively. The
Total Literacy Campaign launched through
JorhatZilla Saksharta Samiti, Assam Science
Society and 5 vountary agelcencies are fora
sum of Rs. 333.52 lakhs.

Notification under Environment
protection Act

SHRI HB.RAJARA-
VIVERAMA:
DR. R. MALLU:

1215.

Wil the Minister of ENVIRONMENT
A FORES TS bg glaacaa la stale’

(a) whether there has been an undue
delay in the enactment of the proposed
Environment (Protection) Act resulting from
further extension of deadline core filing of
objections on draft notification;

(b) if so, the reasons therefor;
(c) whether leading environmentalists

have sppealedtothe Governmentto expedite
the gazetting of the draft notification; and

(d) it so, the reaction of the Governmeht
thereto?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a)to (d). The Environment.
(Protection) Act, 1986 was notified on 25
May, 1986 and came into force in the whole
of Indiaon 19 November, 1986 vide notificaion
No. GSR. 1198 (E) dated 12 November,
1986.

Composition of Board of UGC

1216. SHRI V. KRISHNA RAO:
SHRIMATI BASAVA
RAJESWARI:
SHRIMATI CHANORA
FPRABRA URS

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the date on which the present Board
of the University Grants Commussion (UGC)
has been reconstituted;

(b) the details of composition thereof;

(c) whether the Commission has
representation from every region; and
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(d) it not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (d).
There is no provision in the UGC Act for the
Board of the University Grants Commission.
Saection 5 (1) of the UGC Act provides that
the Commission shall consist of:-

(i) a Chairman
(ii) a Vice-Chairman; and

(iii) ten other members, to be appointed
by the Central Govemment.

(2) The Chairman shall be chosen from
among persons who are not officers of the
Central Government or of any State
Government.

(3) Of the other members referred to in
clause (ii1) of sub-section (1) -

(a) two shall be chosen from among the
officers of the Central Government, to
represent that Government;

(b) not less than tour shall be chosen
{rom amang persaas wha are, at the time
whaen ey are so ohosen, ypachers of
Universities; and

(c) the remainder shall be chosen from
among persons -

(i) who have knowledge of, or
experience in agriculture,
commerce, forestry or industry;

(i) who are members of the
engineering legal, medical or any
other learned profession; or
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(i)  who are Vice-Chancellors of
Universities or who, not being
teachers of Universities, are in the
opinion of the Central Government,
educationists of repute or have
obtained high  academic
distinctions:

Provided that not less than one-half of
the number chosen under this clause shall
be from among persons who are not officers
of the Central Govemment or of any State
Government.

The University Grants Commission was
constituted by the Govt. on 30.5.1992
following the above provisions in the UGC
Act. A statement showing the names of
members of the Commission is attached.

STATEMENT

Section 5 (1)

1. Prof. G. Ram Reddy,
Chairman, U.G.C.

2. Prof. S.K. Khanna,
Vice-Chairman, U.G.C.

Section 5 (3) (a)

3. Secretary,
Oepartmact af Education.

4. Secretary (Expenditure),
Ministry of Finance.

Section 5 (3) (b)

5. Dr. Bipin Chandra,
Professor of History,
Jawaharlal Nehru University,
New Mehrauli Road,

New Delhi - 110067.
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6. Prof. Pranab Kumar Sen,
Professor of Philosophy,
Jadavpur University,
Calcutta - 700032.

7. Prot. A.S. Nigavekar,
Deptt. of Physics,
University of Poona,
Poona - 411007.

8. Prof. D.R. Gadekar,
Professor of Geology,
M.S. University of Baroda,
Opp. Drug Lab.,

Vadodara - 350002.

Section 5 (3) (c) -

9. Prof. Basheeruddin Ahmad,
Vice Chancellor,
Jamia Millia Islamia,
Jamia Nagar,
New Delhi-110025.

10. Shri Subhash Yadav,
Director NAFED,
Siddartha Enclave,
Ring Road, Ashram Chowk,
New Delhi - 110014,

11. Prof. D.P. Singh,
Former Professor & Head,
Deptt. of Public Administration,
University of Lucknow,
Lucknow- 2260G7.

12. Prof. Ramlal Parikh,
Vice-Chancellor,
Gujarat Vidyapaeth.

Appointed w.e.f. 19.6.90 against a
vacancy.

Expenditure on Education

1217. SHRI MUKUL BALKRISHNA
WASNIK:
SHRI NITISH KUMAR:
DR. MAHADEEPAK SINGH
SHAKYA:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:
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(a)the amount allocated for expenditure
on education during the Eighth Plan and the
percentage allocation on education out of
the total expenditure earmarked for 1992-
1993;

(b) whether the said percentage is less
than the expenditure incurred on Education
during the Seventh Plan; and

(c)if so, the reasons forearmarking less
percentage in the Eighth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) The Plan
allocation for the Education sector (General
and Technical) is Rs. 19599.73 crores (Centre
and States) for the Eighth Five Year Plan
(1992-97) and the percentage allocation on
Education of the total plan expenditure
earmarked is 3.66 percentforthe year 1992-
93.

(b) No, Sir.
(c) Does not arise.
Schools in Walled City Area

1218. SHRI TARA CHAND
KHANDELWAL: Willthe Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) the number of Government schools
functioning in the walled city area in the
capital;

(b) whether these schools are sufficient
to meet the requirement as per populationin
the area; and

(c) if not, the steps proposed to be taken
by the Government to set up more schools
in the walled city area in the capital?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
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CULTURE) (KUMARI SELJA): (a) The
number of Government/aided schools
functioning in the walled city area in the
capital are as under:-

Gowvt.

Aided

Delhi Administration 27

Municipal Primary Schools 96

in the city zone of M.C.D.

26

(b)and(c). Sufficient seats inthe existing
schools are available to accommodate the
students desirous to seek admission. The
schools are openedhifurcated/upgraded as
and when the necessity is felt.

Setting up of Blood Components
Separator Units

1219. SHRI PRABHU DAYAL
KATHERIA:
SHRI MAHESH KANODIA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the attention of the
Government has been drawn to the news-
item captioned * AIDS scare triggers blood *
economy’ drive “ appearing in * Pioneer
dated September 18, 1992;

(b) if so, whether the Government
propose to set up blood components
separator units to promote economical and
rational use of blood; and

(c) if so, the details thereof?
THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMAT! D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

(b) and (c). Under the Centrally

sponsored National AIDS Contrcl Programme
launched during the current financial year,
Bloodsafetyis one of the majorcomponents.
Under the Blood safety component among
other things Government proposes to
establish 30 Blood component Separation
Units Sin as many cities, inaphased manner
- 4 units during 1992-93 in the Four
Metropolitan cities, 9 units during 1993-94
and 17 units during 1994-95. In the first
phase, Blood component separation units
would be established in the Four Metros.
Government of india would give commodity
grantsinthe form of supplies and equipments
and recurring grants for consumbles, staff
and contingencies. The total estimated cost
per unit is Rs. 27 69 lakhs for equipments
and Rs. 11.22 lakh as recurring grants.

[ Transiation)
Production and Supply of Foodgrains

1220. SHRIMATISHEELAGAUTAM:
SHRIMATI BHAVNA
CHIKHLIA:
SHRI RAJESH KUMAR:

Willthe Minister of FOOD be pleasedto
state:

(a) whether the support price of
foodgrains paid to the farmers was very low
in comparison to the increasing prices of
foodgrains during Seventh Plan;
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(b) whether the post harvest facilities for
marketing and storing of the surplus
foodgrains are inadequate;

(c) the production of foodgrains during
Seventh Plan and the average whole sale
price thereof, year-wise;

(d) the position of bufter stock from
January to December during that period,
year-wise;

(e) whether the supply of toodgrains
from the buffer stock has been slow;

(1) it so, the reasons therefor; and

(g) the stepstakento review the present
food policy and take remedial measures
accordingly to make the Eighth Plan
successful in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) No, Sir. The Minimum Support
Prices (MSP) of foodgrains are fixed by the
Government on the basis of
recommendations of the Commission for
Agricultural Costs and Prices (CACP) which
covers the cost of production and a
reasonable margine of profit to farmers. The
Minimum Support Prices are not based on
the open market prices.
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(b) No, Sir. The Food Corporation of
India (FCI) and the State Governments/their
procuring agencies plan and operate a large
number of purchase centres/mandis irf
various procuring States/Union Temitories
during the kharif/rabi marketing seasons
with a view to ensure that farmers do not
have to travel long distances to sell their
produce under the price support operation.
The payment of foodgrains is made to the
farmers by cheques within a week. The FCI
have adequate storage capacity spread
throughout the country to store the procured
foodgrains.

(c) A statement - | attached.

(d) A statement |1 showing stock position
of foodgrains with the Government during
the period from 1985 to 1990 on different
dates Is attached.

(e) and (f). No, Sir.

(g) The Government keeps various
aspects of the food management like
production, price policy, procurement,
distribution under prionty programmes,
maintenance of buffer stocks for national
food security and on under constant review
andspecial attention is being givento maintain
the buffer stock at the prescribed levels and
to boost the production of foodgrains in the
country.
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Hygienic Envirorment In and Outside
of Hospitals of Delhi

1221. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether all the hospitals in Delhi
have * Hospital Management ‘ department;

(b)if so, whetherthis departmentensures
that sanitationfacilities in and around hospital
are hygenic, clean and free from infection
creating bacteria/virus;

(c) if so, the details thereof; and

(d) the steps taken or proposed to be
takenby the Governmentinthis regard soas
to provide proper sanitation facilities and
hygenic environmentin and around hospitals
of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARA DEV!I
SIDDHARTHA): (2) Generally hospitals in
Delhi have a ' Hospitals Management '
Department/Cell/Committee.

(b) Yes, Sir.

(c) and (d). The Hospital Management
Department/Cell/Committee/Administration
of hospitals oversee that the sanitary
conditions in and around the hospitals are
hygienic andfreefrominfectioninassociation
with P.W.D., Municipa Corporation of Delhi
etc. The level of infection in wards is also
monitored and all efforts are made by the
hospital administration to minimise ward
infections.

[English)
Barddhaman-Katwa Railway Line

1222, SHRIPURNA CHANDRAMALIK:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether any project for construction
of Barddhaman-Ka:wa railway line has been
approved;

(b) it so, the present stage of the project
alongwith cost of construction and the
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schedule fixed for its completion; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Doos not arise.
(c) Constraint of resources.

National Cultural Policy

1223. SHRIMATI GIRIJA DEVI:
SHRI MOHAN SINGH:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
formulated a National Cultural Policy;

(b) if so, the aims and objects thereof;
and

(c) the time by which it is likely to be
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMAR! SELJA):. (a) The
Government have preparedonly an Approach
Paperonthe National Policy on Culture. This
Approach Paper had been circulated to all
Members of Parliament and also placed on
the table of the House.

(b) Detailed aims and objectives were
spelt outin the Paper. However, inthe main,
the objective projected by the Approach
Paper is to integrate all cultural activities,
decentralise the hithertto centralised
functions, promote and encourage voluntary
and private efforts in the area of culture and
to provide assistance for infrastructural
facilities whereever necessary to promote
Tribal and folk Arts including preservation of ®
the dying forms, preserve and conserve the
Cutltural Heritage etc.

(c) The question ofimplemertation does
not arise since the policy is yet to be
formulated.
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. Belthara Road (Balla) T'.ermal Power
Project

~91224. SHRIRAJVEER SINGH: Willthe
Minister of ENVIRONMENT ANDFORESTS
be pleased to state:

(a) whether environment clearance has
beengiven to Belthara Road (Balia) Thermal
Power Project;

(b) if not, the reasons therefor; and

(c)the steps takento expedite clearance
of this project?

. THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir.

(b) and (c). The project was rejected on
9.6.89 due 1o non-submussion of requisite
inf@mation. The project will be considered
from environmental angle on receipt of the
requisite information from the project
authority.

Expansion of Track Network in Eastern
and South-Eastern Railway

1225. SHRI HANNAN MOLLAH:
SHRI SUDHIR GIRI:
SHRI BASUDEB ACHARIA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government have
received any propesal or initiated any action
to expand track network of Eastern and
South-Eastern Railways to facilitate
movement of coal wagons to the Kolaghat,
Bakreswar and Balagarh power projects in
West Bengal; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

Introduction of New Trains

1226. SHRI RAMKRISHNA

KUSMARIA:

DR. K.V.R. CHOWDARY:

SHRI ANADI CHARAN DAS:

SHRI SANTOSH KUMAR
GANGWAR:

SHRI SHANKERSINH
VAGHELA:

SHRI CHANDRESH PATEL:

SHRI RAJENDRA
AGNIHOTRI:

SHRI K. MURALEE DHARAN:

SHRIN.J. RATHVA:

SHRI UDDHAB BARMAN:

SHRI BHAGWAN SHANKAR
RAWAT:

Will the Minister of
pleased to state:

RAILWAYS be

(a) the criteria followed by the
Government for”introduction of new
passenger, express and superfast trains;
and

(b) the details of the trains introduced
during last six months and proposed to be
introduced in near future in each zone?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Traffic justfication,
type of traffic, operational feasibility and
availability of resources.

(b) A statemenit containing list of trains
introduced dutiry the fast six months is
attached. Introd.clion of new trains is an
ongoing process.
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(b) List of trains introduced during the last six months:

1. 2613/2614 Trivandrum-Gandhidham Express (weekly)
2. 210372104 Bangalore-Kurla Express
3. 9301/9302 Nizamuddin-Kota-Indore Express
4. 8301/8302 Nizamuddin-Sambalpur Express (tri-weekly)
5. 3141/3142 Sealdah-Haldibari/New Alipurduar Teesta-Torsha Express
(tri-weekly)
6. 5207/5208 Barauni-Amritsar Express
7. 5013/5014 Varanasi-Gorakhpur Express
8. 91019102 Vadodara-Gandhidham Express (6 days a week)
9. 7001/7002 Vijayawada-Madras Pinakini Express
10. 7003/7004 Vijayawada-Secunderabad Satvahana Express
11. 7011/7012 Hyderabad-Bidar Manijira Express
12. 7013/7014 Bidar-Bangalore Hampi Larnk Express
13. 6213/6214 Tirupati-Bangalore-Mysore Express
14.  2607/2608 Madras-Bangalore Lalbagh Express
15.  303/304 Tatanagar-Chal Radharpur Passenger
16. 1DD/2DB Dongargarh-Durg/Bhilai Passenger
17. 521/522 Muzaffarpur-Sonpur Passenger
18.  159/160 Virar-Dahanu Road Passenger
19. 145/146 Ratlam-Nagda Passenger
20. 357/358 Secunderabad-Manuguru Passenger

21. 501 Guntur-Vijayawada Passenger
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22.  9701/9702

23.  425/426
24.  441/442
25. 53/54

26.  451/452
27.  453/454
28.  455/456
29.  519/520

30. 253A/254A

31. 7015/7016

32. 1351/1352

33. 9057/9058

34. 7589/7590

35. 1341/1342

36. 2619/2620

(weekly).
37. 311/312
38. 313/314
39. 315/316

Sikar-Delhi Sainik Express (6 days a week)
Darbhanga-Narkatiaganj Passenger
Muzaffarpur- Narkatiaganj Passenger
Guwahati-New Bongaigan Passenger
Dabhoi-Miyagam Karjan Passenger
Bharuch-Samni Passenger
Pratapnagar-Bodeli Passenger
Bhatni-Varanasi Passenger

Jolarpettai-Bangalore Passenger

Secunderabad- Visakhapatnam Express (bi-weekly)

Manmad-Aurangabad Passenger

Vadodara-Valsad Express (6 days a week)

Nizamabad-Aurangabad Link Express

Mathura-Agra Cantt Passenger

Nizamuddin-Secunderabad-Bangalore Rajdhani Express

Kayankulam-Alleppey Passenger
Kayankulam-Alleppey Passenger

Kayankulam-Alleppey Passenger.

Orchids in Arunachal Pradesh

1227. SHRI LAETA UMBREY: Will the
Ministerof ENVIRONMENTANDFORESTS
be pleased 1o state:

{a) the details of species of orchids
found in Arunachal Pradesh;

(b) the details of species of orchids
which are facing extinction;

(c) whether orchids are being exported
from Arunachal Pradesh;

(d) it so, details thereof; and

(e) the steps being taken to preserve
them?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). On the basis of
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surveys carried out by the Botanical Survey, 5. Bulbophyllum viridiflorum.
of India (BSI), more than 400 species of
orchids, including 25 endemic, ones, have 6. Bullevia yunnanensia.
so far been recorded in Arunachal Pradesh.
Details of orchid species which are rare and/ 7. Calanthe allamaefolia.
or vulnerable to extinction are given in the
Statement attached. 8. Calanthe alpine.
(c) and (d). Export of orchids of wild 9. Calanthe anousta.
origin is not permitted from any par of the
country. According to the provisions of the 10. Cymbidium eburneum.

Convention on International Trade in

Endangered Species of Wild Fauna and 11. Cymbidium hookerianum.
Flora (CITES), the export of three species of

orchids, viz. Blue Vanda (Vanda coerulea) 12. Dendrobium falconeri.
Ladies Slipper (Paphiopedilumspp) and Red

Vanda (Ranateraimschootiana)is prohibited. 13. Dendrobium nobile.
These three species of orchids have also

been broughtunderthe purview of the Wildlife 14. Dendrobium sulcatum.
(Protection) Act, 1972, in order to control

their exploitation fromthe wild. The export of 15. Dendrobium wardianum.
the remaining species covered under the
CITES is strictly regulated. 16. Epipogium seseanum.

(e) The BSI maintains about 3000 live 17. Eameraida cathcartii.
plants belonging to 400 orchid species in

there orchidaria. The Government of 18. Paphiopedilum fairieanum.
Arunachal Pradesh also maintains a large
collection of live orchids inits research Station 19. Paphiopedilum wardianum.

at Tipi in Kameng District.
20. Pleione hookeriana.
A large number of National Parks.,

Sanctuaries and Biosphere Reserves have 21. Thumia marshalliana.
been set upin various States which preserve
boththefaunaandtheflora including orchids; 22. Vanda coerulea.
and some of these protected areas give
particular attentiontothe endangered species Policy on Wastes
of orchids.
1228. SHRI M.V. CHANDRA
STATEMENT SHEKARA MURTHY:
SHRI V. SREENIVASA
1. Acanthephippium sylhetense. PRASAD:
2. Aectochnoilus crispus. Will the Minister of ENVIRONMENT

AND FORESTS be pleased to state:
3. Anoectochilus sikkimensie.
(a) whether the Government have
4. Bulbophylium lobbi. received any suggestion for anational policy
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on the management in hazardous and other
wastes to reduce the volume of waste;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereon?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). In a number of
meetings/workshops organised by Ministry
of Environment and Forests as well as by
other agencies, various suggestions have
been made on the management, and
reduction of hazardous and other wastes.

The Hazardous Wastes (Management
andHandling) Rules, 1989 andthe Guidelines
forManagementand Handling of Hazardous
Wastesissuedbythe Ministry of Environment
andForests provide forthe nationalregulation
onhazardous wastes. Suggestions received
from different sources have also been duly
considered and have been taken care of in
the ' Policy Statement for Abatement of
Pollution'issued by the Ministry in February,
1992.

Track Maintenance

1229. SHRI TARIT BARAN TOPDAR:
Will the Mmister of RAILWAYS be pleased
to state:

(a)the number of divisions/zones where
the track maintenance work have beengiven
to the contractors;

(b) the reduction of cost achieved by
adopting this method;

(c) whether maintenance of tracks have
been improved thereby and improvement of
traffic movement has been observed; and

(d)thecriteria adoptedin awarding such
work to contractors?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) As a matter of policy,
items of regular track maintenance are not
being get done through private contractors.

(b) to (d). Do not arise.
[Translation)
Fund for Afforestation

1230. SHRI DEVI BUX SINGH:
SHRIMATI BHAVNA
CHIKHLIA:
SHRI RATILAL VARMA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether a National Fund has been
set up for afforestation in the country;

(b) if so, the details thereof;

(c) the total amount in this fund at
present and

(d) the amount provided to the various
States from this fund so far, State-wise?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). The National
Fund for Afforestation and Wastelands
Development was set up on 17th July 1990
to achieve the objective of involving all
sections of society and mobilising the
resources of individuals, as well as
organisations, both corporate and non
corporate in the task of waste lands
development. The Fund is managed by a
committee headed by the Minister
(Environment and Forests).

(c) and (d). A total amount of Rs.
11.01.855is presently available in the Fund,
to be spent on projects submitted by
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Government Departments/Trusts/Public
Sector Undertakings/Local Bodies/
Cooperatives/Companies. Todate, noproject
proposal to be financed by the Fund has
been received.

Bho] Wetland Project

1231. SHRIMATISUMITRAMAHAJAN:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a)whetherthe UnionGovernment have
received any proposal from the Madhya
Pradesh Governmentfor approval and early
release of funds for Bhoj Wetland Project:
and

(b) if so, the action taken by the Union
Government in this regard?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). The Bhoj
Wetland is one of the 16 wetlands in the
country selected for conservation and
management under the Wetlands
Programme funded by the Ministry of
Environment and Forests. On the basis of
the guidelines issued by the Ministry, the
State Government of Madhya Pradesh has
beenpreparing Annualplansfor Bhoj Wetland
since 1988-89. So far a total amount of Rs.
51 lakhs has been provided to the State
Governmentfor carrying out activities under
Action Plans, which include erosion control
through planting, weed control, water quality
monitoring, awareness creation, etc.

[English)
Lord Jagannath Temple
1233. SHRI BRAJA KISHORE
TRIPATHY:

.SHRIMRUTYUNJAYANAYAK:
SHR! SHARAD DIGHE:

SHRI RABI RAY:

SHRI GOVINDRAO NIKAM:

SHRI MOHAN SINGH
(DEORIA):

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Archaeological Survey
of India has commenced repair work of the
Jagannath Temple in Puri;

{b) if so, the amount likely to be spent on
the renovation of this temple and when this
work is likely to be completed;

(c) whetherthe Government propose to
install a mobile seismic unit (station) for
monitoring microseismic activity inthe region;

(d) if so, the details thereof; and

(e) if not, other steps being taken for
protection of the temple?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
The conservation and repair work of this
temple are being carried out since 1974. The
conservation work of this temple is a
continuous process. During the current year
Rs. 6.60 lakhs have been allocated but
expenditure is generally incurred as per
requirements.

(c) and (d). There is no such proposal
at present.
3
(e) The other steps being taken for the
protection of the temple are:

(i) Removal of accretionary plaster form
the surface of the main temple.

(ii) Replacement of the cracked/
damaged stone members with new ones
and consolidation cf the structure.

(iii) Replacement of corroded iron
clamps/dowels with non corrosive ones.

(iv) Grouting of cracks/.fissures on the
structure.
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(v) Chemicaltreatment and preservation
of the exposed surface.

[ Translation)

Stoppage of Express trains at Jalgaon
Station

1234. DR. GUNVANT RAMBHAU
SARODE: Willthe Minister of RAILWAYS be
pleased to state:

(a) whether complaints have been
received that a number of express trains do
not stop at Jalgaon Station in Bhusawal
division of Central Railway;

(b) if so, whether there is any proposal
to stop express trains at the station; and

(c) if so, the trains proposed to be
stopped at the above station?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Some representations
have been received in this regard.

(b) 23 pairs of trains already stop at
Jalgaon. At present, there is no proposal to
stop any additional train at this station.

(c) Does not arise
[English)

Missing of Art Objects from National
Museum

1235. SHRI ARJUN CHARAN SETHI:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the art objects stolen
and found missing during the current year
from the National Museum, New Delhi and
from other archaeological museums in each
State alongwith their cost;
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(b) whether any inquiry has been
conducted in this regard; and

(c) if so, the details thereof and the
action taken by the Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) None of
the art objects have either been stolen or
found missing from the National Museum
and the archaeological museums underthe
Archaeological Survey of India located in
different parts of the country during the
current year.

(b) and (c). Do not arise.
Study on Lamodar River

1236. SHRI BIJOY KRISHNA

HANDIQUE:

DR. SUDHIR ROY:

SHRIL HARADHAN ROY:

PROF. MALINI
BHATTACHARAYA:

SHRI BASUDEB ACHARIA:

SHRI RAM VILAS PASWAN:

SHRI SHARAD YADAV:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether any study has been
conducted by the Central Pollution Control
Board on the river Damodar;

(b) if so, the outcome thereof; and

(c) the measures taken or proposed to
be taken by the Government to check
pollution and deteriorating water quality in
the river?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). Pollution trom
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domestic wastes ccupled with untreated
industrial discharge has resultedinthe heavy
poilution of the Dzmodar river. The
Government has already taken a number of
steps for control, of poliution in the Damodar
basin basin:-

(i) Efficient and emission standards have
been prescribed under the Environment
{Protection) Act, 1988;

(ii) Environment guidelines have been
svolvedforsitting and operation of industries;

{iii) Industries havebeen askedto comply
within consent requirements of the State
population Control Boards to limit the
discharge ofeffluents and commissions within
the stipulated standards;

(iv) The Central Government, in
consultation with the State Governments,
have prepared an action plan to meset the
effluent and emission standards for polluting
industries;

(v) Fiscal incentives are provided for
installation of pollution control equipment
and also for the shifting of polluting industries
from congested areas;

(vi) Network of ambient air quality and
ambient water quality monitoring stations
have been set up;

(vii) A scheme has been initiated 1o give
assistance to cluster of small scale industrial
units from setting us common effluent
treatment plants;

(viii) A proposal has been prepared for
including the cleaning up of the Damodar
river in the second phase of the Ganga
Action Plan. A commitmcnt of the West
Bengal Government sharing 50% of the cost
has also been received.
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Wagons for Kolaghat

1237. SHRI ANIL BASU: Wilithe Minister
of RAILWAYS be pleased to state:

(a) whether the Government of West
Bengal have requested for 500 special type
of wagons (BOBR) for fast unloading of coal
at Kolaghat;

- (b) if so, the details thereof; and

{c) the steps taken by the Government
In this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Minister-in-
Charge of Department of Power and Non-
Conventional Energy Sources and Science
andTechnology, Government of West Bengz |
vide his letter dated 2- 4-92 had requested
for supply of coal to units IV, V, and Vi of
Kolaghat Thermal Power Station in BOBR
wagons. The power station has notprovided
necessary infrastructure to handle BOBR
wagons. However, Railways have made a
beginning by deploying 127 BOBR wagons
for loading coal to Kolaghat Thermal Power
Station.

Rallway Projects in Orissa

1238. SHRI K.P. SINGH DEO:
SHRI SRIKANTA JENA:
SHRI GOPI NATH GAJPATHI:

Will the Minister of RAILWAYS be
pleased to state:

(a)the details ofthe railway projects that
were launched prior to Seventh Five Year
Plan in Orissa;

(b) the details of the projects that has
already been completed and the progress
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made in regard to the rest of the projects as
on 30th August, 1992;

(c) the total estimated cost of these
projects; and

(d) the details recjarding railway lines
taken up during 1992-93 in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Details of new
railway line projects that were launched prior
to Seventh Five Year Plan in Orissa, are:

(d) Nil.
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[ Translation)

Bridges in Madhya Pradesh

1239. SHRI ASLAM SHER KHAN. Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthe Government propose to
construct overbridges in Betul, Amla, Harda,
Timliand Khirkiyain Madhya Pradesh keeping
in view the convenience of the people; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
‘MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Work on Road
overbridge at Betul s in progress. There are
no proposals from State Government for
construction of Road overbridges at Amia,
H%da, Timarni and Khirkiya.

(b) At Betul level crossing No. 256-A at
Km. 850/7-8 1s being replaced by Road
overbridge at an anticipated cost of Rs. 3.00
Crores.

[English)

Family Planning Norms for
Representatives

1240. SHRI SOBHANADREE-

SWARA RAO VADDE"

SHRI GUMAN MAL LODHA:

SHRI V.S.
VIJAYARAGHAVAN:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI V. SREENIVASA
PRASAD.

SHRI  M.V. CHANDRA
SHEKARA MURTHY"

SHRI RAMCHANDRA
GHANGARE:

SHRI PAWAN KUMAR
BANSAL:
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Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the National Development
Counclil has recently resolvedtodebarthose
with more than two children from holding any
elective office from Panchayatto Parliament;

(b) f sc, the details of the decisiontaken
by the N.D.C.;

(c) whetherthe Government prepose to
amendthe Representations of pecple Actfor
this purpose appiicable to all citizens;

(d) fso, *hetime by which the ne v policy
1s to be implemented; and

(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) No, Sir.

(b) to (e). The Report of the N.D.C.
Committece on Population has to be
considered by the N.D.C.

Privatisation of Catering Service

1241, SHRI DATTATRAYA

BANDARU:
SHRI BALRAJ PASI:

Will the Minister of RAILWAYS be

pieased o state:

(a) whether there is any preposal to
privatise pantry car operations on railways
completely;

(b) if s0, the reasons thereof; and

(c) the total investment on setting up
new base kitchens during 1992-937?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.
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(b) Does not arise.

(c) No investment in new base kitchens
has been planned during 1992-93.

Dhauli Express between Calcutta and
Bhubaneshwar

1242. SHRIANADICHARAN DAS: Will
the Minister of RAILWAYS be pleased to
state:

(@) whether four pairs of passenger
trains of South Eastern Railways in Orissa
have been withdrawn from 1998 onwards
and only Dhauali Express (one rake service)
has bean introduce between Calcutta and
Bhubaneshwar;

(b) whether there is any demand for two
rakes service for Dhauli Express;

(c) if so, whether any such proposal is
under consideration of the Government;

(d) if so, the details thereof; and

(e) if not, the reasans therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Dueto re-organisation
of train services,, five pairs of trains serving
Orissa were withdrawn in 1988. Out of
these, of pair of trains between
Bhubaneshwar and Palasa was restored
w.e.f. 1.3.89. Besides, 9 pairs of trains
(including Dhauali Express) serving State of
Orissa have been introduced since 1388.

(b) Demands have been received for
introduction of reverse Dhauli Express.

(c) to (e). Examined but not found
feasible due to operational and resource
constraints. .
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Ozone Depletion Substances

1243. DR. LAL BAHADUR RAWAL:
SHRI VIJAY NAVAL PATIL"
SHRI KAMAL CHAUDHARY:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whetherattention of the Government
has been drawn to the news item captioned
“Ozonebilltoohigh of India“ appearing inthe
Hindu dated October 10, 1992;

(b) if so, whetherthe task force setupto
evolve a national strategy for phasing out
ozone depletion substances has submitted
its report to the Government;

(c) if so, the recommendations made
therein; and

(d) the action taken/proposed 1> be
taken by the Government in the matter?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARCUN SINGH): (a) Yes, Sir. The newsitem
appeared in the Hindu on 24th Octcber,
1992.

(b) to (d). The Task Force set up by the
Ministry of Industry to formulate the national
strategy forphasing out the ozone-depleting
substances prepared a report in July 1992.
This report was examined, specially in the
light of further development concerning the
Montreal Protocol. On that basis the Ministry
of Industry has since been advised.

Passenger Trains on Andul-Sealdah
Line

1244.DR. SUDHIRRAY: Willthe Minister
of RAILWAYS be pleased 1o state:

(a) whetherthere is any propo<altnctan
passenger trains on Andul Sealdah raitway
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hne Inorderto decongest passengertraffic at
Howrah,

(b) If so the details thereot, and
(c) f not, the reasons therefor?

THE MINISTER OF STATE IN THF
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a)No Sir

(b) Does not arise

{(c) This 1s a goods train line between
South Eastern and Eastern Rallways where
it i1s not operationally feasible to run any
passenger train

Rail Yatn Niwas

1245 DR AMRIT LALKALIDASPATEL
Will the Minister of RAILWAYS be pleased
g state

(a) whether there 1s any proposal for
construction of Yatri Niwas at major railway
stations in the country

(b) if so, details th.ereof and the names
of such stations Zone wise, and

(c) 1t not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) No, Sir
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(b) Does not arise

{c) In view of prevailing constrains of
resoudrces there are not immecdiate plans for
constructions of additional Rail Yatn Niwas

Rail Bridges in Gujarat

1246 SHR! GABHAJI MANGAJI
THAKORE Willthe Minister of RAILWAYS
be pleased to state

(a) the number of railbridges in Western
Railway covening Gujarat,

(b) the number of those bridges which
require repairs,

(c) the amount spent on the repairs of
those bridges during 1990 91, and

{d) the number of the bridges the repairs
work on which are likely to be undertaken
duning the current financial year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) €641

(o) 18 of these bridges require major
repairs

(c) Accountal of expenditure is not
maintained statewise

(d) The work of Major repairs on the
following 17 bridges is under executicn -

Bniages Nos

Section on which located

287 & 319

560, 573, 574 &575

639, 641, 644, 663 & €68

Bombay-Surat

Surat Vadcedara

Armadabad Vadodara

13 Vadodara -Godhra

37 Viramgam - Khatagoda
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952 Mehsana-Ahmadabad.
42 Kalol - Katosan Road. )
39&56 Sabarmati - Botad.

Visit to China

1247. SHRI MANIKRAO HODLYA
GAVIT:
SHRI ANNA JOSHI:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether he has visited China during
November, 1992;

(b) if so, the broad details of the
discussions held with the Chinese leaders;

(c) whether any agreement has been
signed during the visit; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) Discussions were held with the
Chinese State Councillor and Chairman of
the State Education Commission, H.E. Mr. Li
Tieying to review the implementation of the
Protocol on Education between India and
China signed in February this year. The two
sides decided to give turther impetus 1o the
contacts between India and China in the
areaof education and sports. Meetings were
also held with Premier Li Peng and other
Chinese leaders. The delegation visited a
number of schools and other educational
nstitutions.

(c) No, Sir.

(d) Does not arise.
High Cost of Printing

1248. PROF. SUSANTA
CHAKRABORTHY: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether there is a growing gap
between the writers and the readers in view
of high cost of printing;

(b) if so, the reasons therefor; and

(c) the remedial steps contemplated by
the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE,
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
The overall cost of production of books has
increased due to increase in the cost of
paperand otherinputs. Various autonomous
organisations such as National Book Trust,
National Council of Educational Research
and Training and Sahitya Akademi and the
Publications Division of the Ministry of
Information and Broadcasting are producing

reasonably priced quality books which are
well within the reach of the general public.

Improvement of Administrative
. Standard or University

1249. SHRI VWJAY NAVAL PATIL:
SHRI KAMAL CHAUDHARW

Willthe Ministérof HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether the Government have
formulated any comprehenc<ive reformplans
to rationalise the administrative and uniform
educational standards cf variaus universities
in the country;

(b) it so, the details of the action plan
worked out for implementation during the
Eighth Plan period; and

(c) the details of the action being taken
by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
According to the information furnished by
UGC, in pursuance of National Policy on
Education — 1986 and the Programme of
Action, the Commission had set up a
Committee to review the management
patterns including the structure, roles and
responsibilities of various Universities/bedies
in the light of the new demands on the
Universities system. The Committee
submitted its report to the Commission in
January, 1990 and the Repont has since
been considered by a Sub-Committee of the
Central Advisory Board of Education. The
recommendations of this Sub-Committee
will be circulated to the State Governments/
Universities for talking necessary action in
this regard after these have been approved
by the CABE. In pursuance of NPE-86, the
Government and UGC have taken several
initiatives to improve the standard of
education in institutions of higher learning.
Some of the major steps taken in this regard
are:

Revision of pay scales of college
and university Teachers w.e.f.
1.1.1986. Opportunities provided
fortraining and careeradvancement
forteachers. All-India Eligibility Test
introduced to attract best talent to
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the teaching profession.

Academic  staff colleges
establishment for re-orientation of
newly appointed university and
college Teachers.

27 Curriculum development
Centresin Sciences and Humantties
estabiishedto modernise curricula.
Modelcurriculahas been prepared
of 27 disciplines In under graduate
and post-graduate courses.

Financial assistance provided by
UGC for improvement in teaching
and research under Special
Assistance Programmes, like
Centres of Advanced Study,
COSIP, COHSSIP, COSIST, etc.

Inter-University Centres
established by UGCto providetront-
line fac:lities and services for
advancement of research in the
university system.

Higher priority given to grant of
autonomyto selected Colleges and
University Departments.

Guidelines for implementation of
an Academic Calendar circulated.
These guidelines emphasize
observance of atleast 180teaching
days by university/colleges.

Regulations formin:mumstandards
for the award of first degree,
minimumworking days etc. notified
by UGC.

Forest Cover in North Eastern States
1250. SHRIMATIBIBHUKUMARIDEVL

Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a)thetotalforest coverin North- Eastern
States at presentandthe comparative tigures
in the beginning of Sixth and Seventh Five
Year Plan, State-wise;
(b) whether a large scale deforestation
hastakenplace in the North-Eastern States;

(c) if so, the details thereof and the
reasons therefor; and

(d) the funds allocated and utilised for
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forest conseivation State-wise?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) The State-wise
comparativefigures of the forest coverinthe
North Eastern States assessed by Forest
Survey of Indiabased onvisual interpretation
of satelite Imageries pertaining to the period
1981-83, 1985-87 is a sunder:-
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(b)and (c). No large scale deforestation allocated and utilised for tree Plantation 20
has been reported from the North Eastern  point programme during the Vi Plan period

Statz,) The State-wise detalls of the funds in the North Eastern States are as under--

WIDE PAGE 264(T)



AGRAHAYANA 10, 1914 (SAKA) Written Answers 402

401 Written Answers

682912 60812 eindu} L
66'€961 GE0S12T puejebeN '9
12'si9e 011092 wesozIin ‘S
LLvyse 0L'€EVE eAejeybep v
89 6251 S8'8¥61 indivep '€
80°1€08 059506 wessy T
681 S8'61¥2 uysepe.d [eyoeuniy 4
v € 4 l

(syse7 ul 'sy)

pesiin

(syyeq ul sy)

uoiesojly

06-5861

8JelS 8yl Jjo swepN ‘ON IS




403 Written Answers
Kits for detection of Aids

1251. SHRIMATISUSEELA SOPALAN:
Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether all the AIDS detection
centres are equipped with western blot kaits
which are used for the confirmation of AIDS;

(b) if not, the reasnns therefor; and

(c) the steps proposed to be taken by
the Government to make available this kit to
every AIDS detection centre in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEV!
SIDDHARTHA): (a) to (c). All the 62
surveillance centers where HIV testing is
done are attached to a Reference Centre for
the confirmation of the ELISA positive
samples for surveillance purposes. Western
Blottesting facilities for confirmation of ELISA
positive seraare available inthese Relerence
Centres.

To ensure the safety of blood, the
confirmation of the ELISA positive donors *
blood is not necessary, as according to
existing strategy, donors blood found positive
for HIV antibodies to be disordered and no
further testing is necessary.

Protection of Jaugada Fort in Orissa

1252. SHRI SIVAJI PATNAIK: Will the
Minister of HUNAN RESOURCE
DEVELOPMENT be pleased to stats:

(a) whether the Government have any
proposalto undertake the conservation work
of 264 BC rock edicts of the Jaugada Fortin
Orissa which are gradually getting defaced

and obliterated; and

(b) if so, details of the action plan in this
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regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
The Ashokan rock edictin JAUGADAFORT,
Pandya, District Ganjam Orissa is not getting
defaced or obliterated. The Archaeological
Survey of India has taken the following steps
for its conservation and preservation;

(i) The rock edict has been covered with
pillared mandate to protect it from sun and
rain.

(i) Chemicaltreatment and preservation
are done periodically.

(ii) A grill has been provided to prevent
visitors from touching the inscription.

(iv) The area is partly fenced for better
security.

[Translation]

Thave-Deoria and Lohardaga-Tori Rall
Link

1253. SHRI LALIT ORAON: Will the
Minister of RAILWAYS be pleased 1o state:

(a) whetherthere is any proposal to link
Thave in Gopalganj district of Bihar with
Deoriain Uttar Pradesh and Tori in Palamau
district with Lohardaga in Lohardaga district
by rail; and

(b) if so, the time by which it is likely to
be done and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise. Due to constraint of
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resources.

[English)
Derailment in Kottayam Sector

1254. SHRIRAMESH CHENNITHALA:
Will the Minister of RA'LWAYS be pleased
to state:

(a) whether the Government are aware
of the repeated derailment of trains in
Kottayam sector, Kerala;

(b) if so; whether any enquiry has been
conducted into the reasons for those
derailments;

~ (c) it so, the details thereof; and

(d) the action proposed 1o be taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). During the last
one year (November "91- October '92) 8
accidents due to derailment of goods trains
occurred on this section.

Departmental inquires are conducted
into the causes of each accident. Out of the
8 accidents on this section 2 accidents were
due to rolling stock failures, 4 due to track
defects combined with rolling stock, in one
case cause could not be established and
one case is still under investigation.

(d) All-out efforts are being made to
maintain the assests on this section in good
fettle and specific action has been taken to
improve track maintenance by:-

(i) Required renewal of track structure,
work having been completedin 48 Kms. and
remaining 28 Kms. taken up in the current
year.

(ii) Strengthening and upgradation of
track structure including improvement by
way of treatment of formation where required.

(i) Carriage and wagon examination
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has also been strengthened at Inumbanam
and Tirunelveli.

Accidents are being monitored at the
highest levelto ensure follow up action being
taken to prevent accidents on this section.

[Translation)
Utilisation of Godowns by FCI

1255. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of FOOD be
pleased to state:

(a) whether the Food Corporation of
India is making optimum utilisation of the
capacity of its Godowns in the country;

(b) it not, the reasons therefor; and

(c) the losses suffered till date on this
account?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGQI): (a)and (b). Duetolow procurement
duringthe lasttwo seasons andthe increased
offtake of foodgrains under Public Distribution
System and other Government schemes,
the capacity utilisation of Food Corporation
of India’s (FCI's) godowns is at present
somewhat low.

. (c) FCl does not operate godowns on
commercial basis. Its godowns are utilised
only for meeting the storage requirements’
ofbuffer and operational stocks of foodgrains
with them.

[English)
Quit India Movement
1256. PROF. PREM DHUMAL:

DR. LAXMINARAYAN
PANDEYA:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(2) the details of various programmes
whicih have been launched so far on the
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occasion of the golden jubilee celebrations of
the historic * Quit India “* Moveinent’; and

(b) the amount spent on each of such
programmes?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Theinformation is being collected and willbe
laid on the Table of the House.

Promotion of Voca‘ional Education

1257. SHRIHARISINGH CHAVDA:
DR. SUDHIR RAY:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is proposed to cover
twenty five per cent of the students by
vocational education during the Eighth Five
Year Plan;

(b) it so, the number of vocational
colleges and schools opened so far under
the auspices of the Union Government;

(c) whetherthere i any job prospect for
‘students coming out of these vocational
institutions;

(d) if so, the detaiis thereof; and

(e) the details of funds allocated to the
States for promotion ot vocational education
during the current financial year, State-wise/
Union Territory-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No, Sir.
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(b) Under the centrally Sponsored
Scheme of Vocational Education 12543
vocational sections at + 2 level involving
4400 schools/colleagues have been
approved upto 1991-92.

(c) and (d). The selections of vacational
coursesistobe done onthebasis of vocational
surveys, registrations in the Employment
Exchanges and a general assessment of
manpower needs made under district
developmentplans. The Central Government
have taken the following steps to facilitate
wage/self-employment of the vocational
stucents:-

(1) The Department of Personnel &
Training has issued a circular to all
Ministries/Departments requesting
themto review the recruitment rules
in order to make the vocational
students eligible for employment.
The Department of Education has
also set up inter-ministerial
Committee to review the position,
depantment-wise, about the posts
available in various departments
and organisations under them, in
respect of which preference can be
given to persons with relevant
vocational training.

(i) 60 subjectfields have beencovered
as under the Apprentices Act to
enable the students to benefitunder
the Apprenticeship scheme.

(iin) ltis possible forvocational students
10 get bank assistance for setting
up small scale industries.

(iv) Oilfice of the Development
Commissioner SSlhas decidedthat
unemployed youth who have done
vocational training at plus two level
would be given preference under
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V)

(vi)

the scheme of self-employment for
Educated Unemployed Youth
(SEEUY).

Job linked vocational courses are
being run for General Insurance
Corporation. Life Insurance
corporation and Railway
Commercial Staff.

To promote self employment,

entreprenurship development is a

compulsory component of many
2

AGRAHAYANA 10, 1914 (SAKA) Written Answers 410

vocational courses.

(vii) State Governments have been
requested to initiate action on the
ines of the action taken by the
Central Government.

(e)Assistanceisgivenunderthe Scheme
on the basis of proposal received from the
States/UTs. Details of funds released to the
States/UTsforimplementation of the scheme
during current year is given in the statement
attached.

STATEMENT
S.No.  Name of States/UTs. Funds released
1. Mizoram 24,88,255
2. Manipur 7,18,350
3.4 Uttar Pradesh 4,31,39,000
4. Punjab 3,20,62,000
5 Karnataka 6,65,18,000
6. Goa 92,56,261
7. Himachal Pradesh 59,41,700
8. Orissa 1,22,000
9. Rajasthan 3,40,39,500
10. Maharashtra 18,20,33,300
11. Dadra and Nagar Haveli 5,25,000
12. Guijarat 10,70,73,700
13. Chandigarh 8,65,,000
14. Andhra Pradesh 12,66,63,800
15. * Haryana 1,31,44,000
16.) Delhi 46,38,000
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Health Personnel Sent Abraad by AlIMS

1258. SHRI KALKA DAS: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of health personnel who
have been sent abroad- Irom various
fellowships from AlIMS during the last three
years, year-wise;

(b) whether Scheduled Caste and
Scheduled cancidates have also sentabroad
onfellowships inadequate numberby AlIMS;

(c) if so, the details thereof during last
two years; and
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(d) it not, the steps proposedto be taken
by the Government to assure adequate
representation of SC & ST candidates in
such fellowships? '

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR!MATI D.K. THARA DEVI
SIDDHARTHA): (a) to (d). During the last
three years, 118 medical and para-medical
personnel from All India Institute of Medical
Science, New Delhi have been sent abroad
on fellowship. Out of these 118 persons,
eightbelongto Scheduled castes. The details
during the last two years are as under:-

Year Total number of persons No. of SC/ST
sent abroad on fellowship
1990-91 50 3
1991-92 29 2
79 5
{ Translationi these, the indentfor7 wagons was cancellé&.

Wagons for Nagpur Station

1259. SHRI DATTA MEGHE: Will the
Minister of RAILWAYS be pleased to state:

(1) the number of wagons/rakes
demanded for loading of oranges at Nagpur
during 1891-92 and the number of wagons/
rakes made available by the Government,
and

{b) the details of the eff~rts being made
to provide required number of wagons/rakes
for this purpose as per the demand made
during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS [(SHRI
MALLIKARJUN): (a) There was a demand
for 311 wagons during 1991-92. Out of

leaving a net requirement of 304 wagons.
The demand was met to tne extent of 216
wagons.

(o) Duringthe year1992-93therewasa
demandfcr20wagons. includingthe previous
uncicared demand of 88 wagons, the total
requirement was of 108 wagons. Out of
these, the requisition for 16 wagons was
cancelled, leaving a balance of 92 wagons
which was met in full.

Funds for Opening of Kendriya
Vidyalayas

1260. SHRI SATYA DEQ SINGH: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)the estimated expenditure foropening
a new Kendriya Vidyalaya;
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(b) whether Government have provided
adequate funds for opening more Kendriya

V@yalayas: and
(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) The
estimated expenditure on opening of a new
single section Kendriya Vidyalaya exclusion
cost of building in the first year is as follows:-

(i) Class (I-V) Rs. 6.4 lakhs
(ii)Classes (I-Vill) Rs. 12.3 lakhs
20.25

(i) Classes (11-XII) Rs.
lakhs.

(b) and (). There is no decision to open
more new Kendriya Vidralayas inthe current
financial year.

fEninsh]
Setting up of Museum in Calcutta

1261. SHRI CHITTA BASU: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
received any proposal from the Asiatic
Society to set up a museum on Indian
Civilisation 10 be known as Heritage India in
Calcutta;

(o) whetherthe Asiatic Society has since
submitted a note incorporating the concept
plan of the proposal;

(c)if so, the salient features thereof; and

(d) the reaction of the Government
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
Government have received no such proposal.

(c) and (d). Do not arise.
[Translation]
Polluting Industries in M.P.

1262. SHRI KHELAN RAM JANGDE:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state the names of
industries identified under the action plan for
pollution control in Madhya Pradesh?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): As per the information
received from the Madhya Pradesh State
Pollution Control Board the names of
industries identifiedin Madhya Pradesh under
the action plan for pollution control in the
major and medium poliuting sectors are
given below:

1. M/s Bhilai Steel Plant
Bhilai

2. M/s Bharat Aluminum Co,
Korba

3. M/s Hukumchand Jute Mills

4 M/s Grasim Industries, Nagda

5. Ms OpiumAlkaloidwork, Nomuch.
6. Ms Jayant Vitamins, Ratlam

7. M/s Jiwaji Rao Sugar Mill
Daloda

8. Ms Gwalior Sugar Co,
Gwalior



415 Written Answers
9.

1C.

11

12.

13.

14.

15.

16.

17.

19.

20.

21.

22.

23.

M/s Jaora Sugar Mill, Jaora

M/s Moréna Mandal Shakari
Shakkar Kharkhanna, Dogalpur
Morena

M/s Ratlam Alcohol Plant
Ratlam

M/s Cox Distillery, Nowgong

M/s Orient paper Mills
Amlai

M/s Nepa Mills Ltd.
Nepanagar

M/s Cement, Corporation of-India
(CCL)
Mandhar

M/s C.C.L.
Nayagaon.

M/s C.C.L.
Akaltarn

M's Associatedcement Companies
(ACC)
Jamul

M/s A.C.C.,
Kaymcre

M'sMDS. Banmcre
Dis't. Mcrena.

M/s Amarkanthak Thermal Power
Station
Chachai

M/s Satpura Thermal Power Station
Barni, Batul

M/sM.P.E.B. (East) Thermal Power
Station
Korba
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25.

26.
27.
28.
29.
30.
31. .
32.

33.

34

35.

36.

37.

38.

39.
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M/s Bordia Chemicals
Ratlam

M/s Malwa Vanaspati and
Chemicals
Ghatabillod

M/s Ujjain Tripol
Ratlam

M/s Kashyap Sweethera (P) Ltd.
Badnawar

M/s Naval Singh Ka Sahkari
Shakkar Kharkhana, Burhanpur

M/’s Malwan Sahkari Shakkar
Karkhana, Barlai

M/s Bhopal; Sugar Industry
Sehore

M/s Chhatisgarh Distillery
Ujjain

M’s Rajdhani Distillery
Ujain

M/s Madiya Distillery
Bhilai

M/s Associated Distillery
Barwaha

M’s Bhopa! Distilleries
Bhopal

M's Vindhyachal Distillery
Raigarh

M’s Ram Distillery
Sahetgang

M/s Kediya Leather & Liquor
Ghatabiliod

M/s Rairu Distillery
Rairu
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40.  M/s Rairu Distillery
Rairu

A M/s Agrawal Breveries
Barwaha

42 M/s Dhar Distillery, Dhar
43. M/s Seoni Distillery, Seoni

44 M/s Bhopal Paper & Board Ltd.,
Rajgarh

45 M/s Diamond cement, Narsingarh

Negligence of Doctors in Private
Hospitals of Delhi

1263 SHRI RAJENDRA KUMAR
SHARMA
SHRIR JEEVARATHINAM

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o state

(a) the number of complaints received
by the Government about neglgence of
doctors in pr vate hosp tals/Nursing Homes
of Delhi during the last three years,

(b)whetherthe Government have taken
any action against the guilty persons on all
such reported cases,

(c) f so, the detals thereof,

(d)whetherthe Government proposeto
monitor the medical facilities in prvate
hospitals in view of deaths occurning dee to
negligence of doctors and other para medical
staff, and

(e) f so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
YWELFARE (SHRIMATI D K THARA DEVI
SIDDHARTHA) (a) The DelhiAdministration
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have received 24 complaints of aileged
‘neghgence of doctors, in private hospitals/
Nursing Homes of Delhi during the last 3
years

(b) and (c) Enquines have been
conducted in cases where even prima-facie
evidence negligence wasfound Sevensuch
enquines have been conducted out of these
in 3cases no negligencecould be proved, in
one case the guilty doctor has been
proceededagainst The enquiry/investigation
In remaining 3 cases Is under progress,

(d) and (e) The Nursing Home cell of
Directorate of Health Services, Delhi
Adnunistration, monitor all the cases of
allegednegligencebroughttoits notice takes
necessary follow up action

[English)

Meetings.Conferences on
Environment

1264 SHRI JITENDRA NATH DAS
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to refer to the reply
giventothe Unstarred Question No 5306 on
August 11,1992 and State

(a)the number of invitations received by
the Government from the International
Organisations for attending meetings
conferences on environment during the last
three years, and

(b) the number of journahsts and
scientists sent as delegates 1o each of the
meetings conferences fromthe Government
of Ind a dur.ng that period?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUNSINGH) (a)and(b) The information
isbe:ng collected and willbelaidonthe Table
of the House
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Sal Adopted Schools

1265. SHRIDHARMANNAMONDAYYA
SADUAL: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a)thetotalnumberanddetails of schools
adoptedbythe Sports Authority of India upto
October 1992; and

(b) the details of grant provided for
construction of infrastructures and purchase
of sports equipments 10 these schools;

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Tr.e Sports Authority of

DECEMBER 1, 1992

Written Answers 420
Indiaunder its National Sports Talent Contest ,,
Schemes has adopted 56 schools as on 31-
10-1992 as perdetails given inthe stateme
attached. .

(b) Under the NSTC Scheme, the
following financial assistance is provided:-

(i) Non-recurring financial assistance
upto Rs. 5.00 lakhs (Rs 7.50 lakhs in hilly
areas) forimprovement, expansion/creation
of sports infrastructure and for purchase ot
essential sports equipment.

(i) Recurring annualfinancial assistance
not exceeding Rs. 50,000/- for maintenance
of sports facilities and purchase of
consumable sports goods required{ior NSTC
children admitted to the schools.

STATEMENT
Name of State Name of the School
Andhra Pradesh 1. Wesley Boys High School & College.
Secunderabad. Andhra Pradesh.
2. V.P. Siddhartha Public School,
Vijayawada.
3. Loyola High School, Vinukonda
4 Sainik School. Goalpara
5. Govt. BHS School, Golaghat
6. Don Bosco School, Guwahati
Bihar 7. St. Ignatius High School,. Bihar
8. Gowt. Girls High School, Ranchi
Chandigarh 9. Shivalik Public School, Chandigarh
Delhi 10. Arr Force Bal Bharati school, New ,

1.

Delhi.

Army Public School, Jhaula Kuan,"
New Delhi
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Name of Siate

Name of the School

Goa

Gujarat

Himachal Pradesh

Haryana

Jammu and Kashmir

Karnataka

Kerala

Maharashtra

Manipus

Madhya Pradesh

12.

13.

14.

15.

16

17.

18

19.

20.

21.

23

24

25

26

27

28

29

30

Mothers International School,
New Delhi.

St. Anthhony High School, Goa

Charutar Vidya Mandal, Vallabh
Vidya Nagar, Guijarat.

Govt High School, Major

Matilal Nehru School of Sports, Raj.
C R Z Sr. sec. School, Scnepat
Tyndaie Biscoe School, She.khbagh
Malinson Girls School., Sheikhbagh

St Joseph's Indian High School,
Bangalore

Mountain View High School,,
Chickmangalur

Sri Rama Krishna Vidyashal'a,
Mysore

G V Raja Sports School, Keraia
St Anthony's High School, Sh.l'ong
Pravara Public School, Pravaranagar

Brc-sala Mlitary Scheol, Rambhoom,
Nas

Sar.ea.an Vidyaiaya Panchgani, Dt
Sarara

Muxtangan English School, Pune
Saink Schoo!, Imphal

Covt Multipurpose HS School, Indore,
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Name of State Name of the School
31. Maharani Laxmibahi Govt. Multi
purpose HS School, Jabalpur
32. Jawaharlal Nehru School, BHEL,
Bhopal
Mizoram 33. Gowt. High School, Macdonald Hill,
Mizoram
Nagaland 34. John Gowt. High School, Viswema
35. St. Mary's Girls High School,
Sundergarh
36. B.S. High School, Sundergarh
37. DAV Public School, Bhubaneshwar
Punjab 38. Govt. Sr. Sec. School, Tanda Urmar,
Hoshiarpur
39. Gouwt. Girls Sr. Sec. School, Jalandhar
40 . Cowt. Girls Sr. sec. School, Amntsar
Rajasthan 41. Banasthali Vidyapith School, _
Banasthali
42, Bhupal Nobels HS School, Udaipur
43. Sh. Guru Nanak Khalsa HS School,
Sriganganagar.
Sikkim 44. Tashi Namgyal Academy, Gangtok
Tamil Nadu 45. Madras Chiristian College HS School,
Chetput
48. Sn Sarda Vidyalaya Girls, School,
Salem
47. St. Joseph's HS School, Cuddalere
Tripura' 48. Umakant Academy, Agartala, Trigura
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Name of Stats Name of the School
Uttar Pradesh 49 Udai Pratap Inter College, Varanasi
50 Colvin Talugdars College, Lucknow
51 MK P Inter College, Dehradun
West Bengal 52 Govt Girls High School, Knishnanagz
53 Bidhan Nagar HS School, Salt Lake
City
54 Victonia Boys Schools, Kurseong, Dt
Darjeeling
55 BRow Hill School, Kurseong
56 Taldi Mohan Chand High School ,
Taldi, West Bengal
[Translation] against such companies?
Supply of Spurious Breakfast in THE DEPUTY MINISTER IN TH
N.D.M.C. AND M.C.D. Schools MINISTRY OF HUMAN RESOURC
DEVELOPMENT (DEPARTMENT O
1266 SHRI RAJENDRA  EDUCATION AND DEPARTMENT O

ASNIHOTRI
SHRI VILAS MUTTEMWAR

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be plzased to state

(@) the number of incidents In which
students fell ill after taking breakiast in New
Delhi Municipal Committee/Delhi Municipal
Corporation Schools during last two years,

(b) the total number of students takenill
In such incidents,

(c) the names of the companies which
had supplied spurious breakfast in such

schools, and

(d) the action taken by the Government

CULTURL) (KUMARI SELJA) (a) and (&
As per information furnished by New Del
Municipal Committee, there were two suc
incidents, 1nwhich about 249 students wel °
taken ! However, no such incident he
oczurred In any school under M C D

(c) The names of companies are-
(1) M/s Indo Vita Protein Pvt Ltd,
(1) M/s Bright Food Industries

(d) The payment of M/s Indo
Protein Pvt Ltd was forfeited and furt
supply stopped Inrespectof second incid
no payment' has been made to M/s Br
Food Industries and further suf
discontinued
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[English]

Leprosy Vacclne

1267. SHRI RAM KAPSE: Will the
Minister of HEALTH AND FAMILY
WELFARE be pieased to state:

(a) whether the attention of the
Government has been drawn 10 the news-
item captioned “ ICMR ignores report on
leprosy vaccine failure “ appearing in Indian
Express (Bombay edition) dated July 26,
1992;

(b) if s0, the facts thereof;

(c) whether the Government have
withdrawn this vaccine from the market;

(d) if not, the reasons .herefor; and

(e) the number of patients treated with
this vaccine from September, 1991 onward?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes, Sir.

{b) The Venezuela Leprosy Vaccine
demonstratedthatthe vaccine doesnot offer
substantially greater efficaly against Leprosy
than B.C.G. alone. This was published in
Lancet on 22.2.92. The W.H.O. Leprosy
Vaccine currently under trial in India is of a
different species. In this trial, in India, the
efficacy on subjects under Indian conditions
Is being tested. Varous aspects of the
Venezuelantrialwere consideredby L.C.M.R.
in May, 1992 and the general opinion
converged forcontinuation of theclinical trial
in India, of the WHO vaccine.

Currently four vaccines (anti-leprosy)
are uncer chnical trial in India viz, WHO
‘vaccine, ICRC vaccine, MW vaccine and
C.D.R.l. Vaccine.
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(c) and (d). Since the vaccine has not
been released for marketing the question of
its withdrawal does not arise.

(e) The vaccines are used for the
prevention of the disease and not for curing
the disease. The exact number of persons
vaccinated is not available.

Priority for Coal Transportation to
Brick Industry

1268. SHRI LAKSHMI NARAIN MANI
TRIPATHI: Will the Minister of RAILWAYS
be pleased to state:

(a) the criteria adopted in fixing priority
fortransportation of coalto differentconsumer
industries;

(b) the details regarding the priority
fixed for different consumer industries;

(c) whether the brick industry has been
treated as non-industrial consumerandgiven
a low priority for transportation of coal;; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (d). A statement is
attached.

STATEMENT

(@) to (d). The priorities for various
consumers are decided by the Central
Covernment and the Railway organise
movement of coal according 1o these
guidelines.

Allsponsoredcoaltraficisbocked under
priority'C* of the Preterential Traffic Schedule
issuedbythe CentralGovernmentin exercis2
ofthe powersconferredby Section 71 of The
Railway Act, 1989. Different classes under
which coaltrafficis categorized are as under:-
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(A) Shipment/Export

(B) Metallurgical Industries
(C) Coal Washeries

(D) Armed Forces

(E) Inland Railways Transporn
(F) Public Unilities

(G) Heavy Industries

(H) Plantations

(1) Engineering

) Ores & Quarrnies

(K) Chemical Industries

(L) Fibre Industries

(M) Cwvilian Requirements

(N) Food Processing Industries

(O) Tiles and Roads

(P) Miscellaneous

(Q) Tele-Communication

BRK is covered under Tiles & Roads.

Thermal Power Stations and industries
in the Core Sector are supplied coal priority
due to their relative importance to the
economy and balance coal is equilably
distributed amounts industries in the non-
core sector, including BRK
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Railway Statlon at Elavally

1270. SHRI V.S. VWAYARAGHAVAN:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether the Union Government
proposeto setup arailway station at Elavally
on the Trichur-Guruvayur railway hne; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Srr.

(b) Does not arise.

Alleged Irregularities in primary
Schools

1271.SHRIAMARROYPRADHAN Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
received any complaint regarding
wregulanties in the MCD Primary Schools in
Delhy, particularly in Vasant Vihar, New Delhi;

(b) if so, the detalls thereof; and

(c) the action taken by the Government
on those complaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) KUMARI SELJA) (a) 1o (c)
According to information furnished my
Municipal Corporation of Delhi, a complaint
was receivedregarding MCD Primary School,
vasant Vihar.

The details of the complaint and action
taken by MCD are as follows.-
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Complaint

iy Rs. 20/- was charged in
lumpsum for the entire
year from each student
without receirt and detail to
the parents.

i)y P.T.A. money was charged
from students but no P.T.A.
existed.

iy 6 tents were pitched against
10 proposed and paid for.

iv)  No, of Durries on stock
register and physically on the
ground differs,

v) Amenities like leveling of
grounds, dninking water
tankstap and toilets need
to be provided.

Action taken

On inquiry, it was found that the
fee charged from each student was
properly accounted for.

Though formal constitution and meeting
of P.T.A. was not there but a group of
parents who did not constitute a
quorum took decision.

No irregularity was found on this account
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Interim arrangement for drinking water
has been made. Other facilities are
being provided

Reservation of Seats to Ex-Servicemen

1272. SHRIG.MADE GOWDA: Wilithe
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is any proposal for
reservation of seats andfee concessionsfor
MBA course to ex-servicemen in Indira
Gandhi Open University;

(b) if so, the details thereot; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOQURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No, Sw.

(b) Does not arise.

(c)According tothe informationfurnished
by the Indira GandhiNational Open University
the MBAprogramme offered by the University
is designed lor serving personnel
Supervisory/managerial positions. As such
the question of any fee concessionto students
pursuing this programme has not been
considered. Admussion to the programme is
through a written entrance test and all
candidates who quality inthe entrance test
are offered admission. The University has,
therefcre, not made any reservation of
seats in favour of any category of students.

Distance Education

1273. SHRI M.V.V.S. MURTHY: Will
the Minister of HUMAN RESOURCE-
DEVELOPMENT be pleased 1o state:
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(a)the number of studefts getting higher

education through the Distance Education

&ystems in the country, state wise,

(b) the details of grants provided by the
Government for the Distance Education
duning the past three years State wise,

(c) whether there i1s any proposal to
Increase the grants in aid and

(d) if so the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
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DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE)(KUMARISELJA) (a)According
tothe informationfurnishedby the University
Grants Commussion (UGC) Statewise
enrolement of students in Distance/
Correspondence Education Systemin Indian
Universities dunng 1991 92 1s given In the
statement attached

(b) Grantsreleasedtothe Indira Gandhi
National Open University (IGNOU) andthe
National Open School (NOS) by the Centre
during the last three years were as follows

IGNOU NOS (Rs in lakhs)
1989 90 1341 00 8777
1990 91 1401 00 152 87
1991 92 1200 00 160 50

Further, according to the information
iurnished by IGNOU, the Kota Open
University (KOU) and the Andhra Pradesh
Open University (APOU) have been
sanctioned Rs 22 00 lakhs and Rs 23 00
lakhs respectively by IGNOU during 1991

According to the information furnished
by UGC, maintenance grants provided to
Schools of Correspondence Course and
Continuing Education, Delhi by the
Commussion were as follows

Rs n lakhs
1988 89 96 14
1989 90 102 86
1990 91 117 29

The UGC has a'so provided Plan
assistance amounting to Rs 4 00 lakhs
during the last three years to Kurukshetra
and Allahabad Universities for their
Correspondence Courses

(c)and (d) Keepinginviewthe availabilty
of resources allocations of Rs 60 OQcrores
and Rs 11 00 crores have been made for

IGNOU and the NOS respectively for the
Eighth Plan

According to informa’ on furnished by
IGNOU a tentative allocation of Rs 5 00
crores, out of ther Eighth Plan allocation,
has been made for providing cssistance to
State Open Universities dur ng the Eighth
Plan
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STATEMENT
S.No. State/Union Territory Enrolment
1. Andhra Pradesh 94627
2. Bihar 2159
3. Gujarat 168
4. Raryana 14031
5. Himachal Pradesh 19602
6. Jammu & Kashmir 2858
7. Karnataka 35229
8. Kerala 13686
S. Madhya Pradesh 8050
10. Maharashtra 32751
11. Orissa 13775
12. Punjab 14688
13, Rajasthan 14688
14. Tamil Nadu 284950
15. Uttar Pradesh 9752
16. Delhi (U.T.) 117070
Grand Total 673822
Drowning of Children on LLT. drowned in L.L.T. swimming Pool in Delhi on
Swimming Pool Novemmber 11,1992;
1274. SHRI GURUDAS KAMAT: Will (b) if so, the details thereof;
the Minister of HUMAN RESOURCE
DEVELOPMENT te pleased to state: (c) whether the Government have -

instituted or propose to institute an
independentinquiry to probe into the matter;
(a) whether a number of children were  and
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(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a)and (b).
Yes, Sir. Two children aged 10 and 8 years
approximately were drowned in IIT Swimming
Pool in Dethi on 10.11.1992, The exact
circumstances of the incident are not yet
known.

(c)and (d). No, Sir. However, IT, Delhi
has constituted an Inquiry Committee under
the chairmanship of a Professor to look into
the matter.

Diarrhoea Drug for Children

1275. SHRIMATI SAROJ DUBEY:
SHRI DEVENDRA PRASAD
YADAV:
DR. AMRIT LAL KALIDAS
PATEL:

Wilithe Ministerof HEATHAND FAMILY
WELFARE .be pleased to state:

(a) whether Government are aware of
the reportedfinding of the world Organisation
that several drugs given to children for
treating acute diarrhoea may cause death
and must be banned;

(b) if so, the names of such drugs; and

(c) the action taken so far by the
Government in the ma‘ter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARA DEVI
SIDDHARTHA): (a) and (b). the World
Health Organisation's reportcautions against
the use of anti-motility drugs for treatment of
diarrhoea in children and suggests rational
use of antibiotics and absorbents for the
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treatment diarrhoea. The report also points
out that indiscriminate use of these drugs
may cause serious adverse reaction on
children.

The names of the drugs include
diphenoxylate, loperamide, streptomycin,
neomycin, hydroxyquinolones, certain
sultonomuides and cer:ain absorbents like
kaolin and pectin.

(c) The Government have already
cautioned against the use of certain drugs
for children and necessary warniny/
precautionary statements are requiredtobe
given by the manufactures in the package
insert of diphenoxylate and formulations
thereof viz; “Note to be given in children
below six years”. However, the Directorate
Ceneral of Health Services are again
examining the rationality of continued
marketing of all anti-diarrhoeal drugs for
children.

Action Plan for Children

1276. SHRIMATI VASUNDHARA
RAJE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether the National Programme of
action plan on children has been launched;

(b) it s0, the details thereof; and

(c) if not, the date by which the plan is
proposed is to be implemented?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir.

(b) and (c). The National Plan of Action
covers decade upto 2000 A.D. The major
goals forsurvival, protection and development
of children as envisagedinthe National Plan
of Action in Children are as follows:-
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(i) Reduction ofinfant monality rate to
less than 60 per 1000 live births
andreduction of child mortality rate

to less than 10 by the year 2000;

(i) Reduction of maternal mortality by
half during the period 1990-2000;

(i) Reduction in cevere and moderate
mainutrition among under five
children by hclf, by 2000 A.D.;

(iv) Universal access to safe drinking
water and improved access to
sanitary means of excreta disoosa;

(v} Universal enrolment, retention,
minimum level of learning, reduction
of disparties and universilisation of
effective access of schooling;

(vi) Achievement of adult literacy rate
of 80 percentinthe age-group 15-
35 , with emphasis on female
literacy; and

(vii) Improved protection of children in
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especially difficull circumstances.

National Mental Health Programme

1277. SHRIPRITHVIRAJD. CHAVAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of medical and non-
medicalprofessionals requiredtoimplement
the National Mental Health Programme and
the number of them available at present;

(b) the steps being taken to train
adequate manpower during Eighth Plan;

(c) whether the Government have
reviewed the working of National Men*al
Health Programme; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE {SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) At present there are
about:

Qualitied Psychiatrists
Clinical Psychologist

Psychiatric Social
Workers

Psychiatric Nurses

2200-2400

600-700

400-500

400-500

Judged by the criteria in developed
ountries the present number is not
:onsidered adequate.

(b) At present about 200 Psychiatrists
re trained every year.

Training facilities tor Clinical
'sycholegists, Psychiatric Nurses and
sychiatric Social Workers are available

w'cre  every year about 30-40 Clinical
Psychologists and 30-40 Psychiatric Nurses
are trained.

During 8th Plan 11 Regional Centres in
Medical Colleges in the country have been
dentified for purpose of training in Mental
Health Care.

(cyan{g). The Gowt. reviews the working
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of National Mental Health Programme from
time to time and necessary steps are taken
te~¥nplement the same.

Setting up of Hospital

1278. SHRI ASHOK ANANDRAO
DESHMUKH. Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether requests have been
received from various State Governments
for assistance for setting up of new
Government hospitals

(b) if so, the details thereof, and

(c) the reaction of the Government
thereto?

4 THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) to (c). Health being a
State subject the proposals for setting up of
new hospitals are considered and
implemented by the State Governments
under their State Plan in keeping with their
priorities and overall availability of resources.

Palace on Wheels

1279. KUMARI FRIDA TOPNO: Will
the Minister of RAILWAYS be pleased to
state the netrevenue earned by Railways
during each of last three years from Palace
on Wheels?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): The net revenue by the
Railways from the operation of ‘Palace on
Wheels’ durningthe precedingthree financial
years is as follows-

1989-90 1990-91 1991-92
(Rs n crores)
150 171 378

Railway Line between Baliadilla and
Reoghat (MP)

1280 KUMARIPUSHPA DEVISINGH
Will the Minister of RAILWAYS be pleased
to state

(a) whetherthe Government of Madhya
Pradesh has submitted any proposal to his
Ministry toprovide araillinkbetween Baliad lla
andReoghatmines forthe smooth movement
of iron ore, and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN) (a) Yes, Sir

(b) This being asingle user line, can be
taken up if funds are arranged by SAIL,
Ministry of Steel & Mines cor State
Government. They have been advised
accordingly.

Non-Surgical Termination of Pregnancy
1281 SHRI SHASHI PRAKASH. will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state.
(a) the progress made by the scientists
in India working on formulations for non-

surgical termination of early pregnancy,

(b) whetherany surgery has been made
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to find out the nurhber of couples in rural
India who do not have access to adequate
methods of family planning and tc plan their
family; and

(c) i not, the measures taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEV!
SIDDHARTHA): (a) The studies conducted
by ICMR suggest that administration of RU
486- an antiprogestinfollowed by prostagladin
is effective in terminating early pregnancy.
Clinical trials show that 200 mg of RU 48€
followed by.5 mg 9 methylene PGE 2 gei
administration is successful in inducing
termination of pregnancy in over 90% of
women.

(b) and (c). Family Welfare services are
provided to the people living in rural areas
through Subcentres, Primary and Community
Health Centres, throughout the country
including remote rural areas.

Committee on Global Environment
Fund

1282. SHRIK.V. THANGKABALU: Will
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(@) whether a committee on Global
Environment Fund was set up or proposed
to be set up as decided inthe recent UNCED
meeting at Ratio;

(b) if so, whether India voiced the
apprehensions of developing countries
regarding possible infringement of national
sovereignty by this cornmittee; and

(c) if so, the consensus arrived at in this
regard?

THE MINISTER OF HUMAN
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ARJUNSINGH): (a) The Global Environment
Facility was.established in 1990. At the
UNCED held at Rio de Janeirc in June, 1992,
there was nodecision to set up a new Globai
Environment Fund.

(b) and (c). Do not arise.

Promotion of Electropathy/
Electrchomoeopathy

1283. SHRIVISHWESHWARBHAGAT:
With the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of institution conferrinn
Electropathy/Electrohomoeopathy coursein
the country and the number of students
undergoing such courses therein;

(b) where the Government propose tc
reacognise electropainy/
Electrohomoeopathy course in view of the
large number of institutions and students in
the course;

(c) if so, the details thereof; and

(d) the other stepstaken on orproposed
to the taken by the Government for the
promotion of Electropathy/
Electrohomoeopathy in the country?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(a) Electropathy/Elctrohomoeopathy courses
have notbeenregonisedbythe Government.
As such, Government do not have any
information relating to the number of
institutions running Electopathy/
Electrohomoeopathy courses and number
of students undergoing such courses;

(b) The question of recognising
Electropathy/Elecrchomeopathy courses is
subjudice.
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(c)and(d). The question doesnot arise.

i Translation]
Encroachment in S.E. Railway

1284. SHRISRIKANTA JENA: Wilithe
Minister of RAILWAYS be pleased to state:

(a) whether the railway land under
South Eastern Railway has been encroached
upon;

(b) if so, the division-wise details of the
land encroached upon in this zone;
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(c) the division-wise details of total land
encroached upon during the last year; and

(d)thedetails of the actiontaken against
officials responsible for not preventing
encroachment of railway land?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(o) Division-wise details of area under
encroachment:

Adra

Bilaspur
Chakardharpur
Khurda Road
kharagpur
Nagpur

Visakhapatnam

59.88 acres

1511

30.84 *

57.00 *

58.64

20.60

8.13

(c) There have bean no fresh cases of
encroachments during the last year.

(d) Action against the officials is taken
under the extant rules for neglect of duties
according to circumstances.

[English]
Financial Assistance for Artists
1285. SHRI K. MURALEE DHARAN:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of apnlications pending
with the Government from ariists of Kerala

forfinancial assistance orpensioninindegent
circumstance; and

(b) the decision of the Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJAa) and (b).
Forgrant of financial assistance for the year
1992-93,19 applications were received in
respect of artistes of Kerala. All these
applications were consideredbythe Selection
Committee with has recommended one
case for grant of financial assistance.
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Archaeological Study in Indus Valley

1286. SHRI RAMCHANDRA
MAROTRAO GHANGARE: Willthe Minister
of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) the number of archeological studies
undertaken in Indus Valley region since the
first study of Mohanjo-Daro;

(b) whether the Government has
estimatedthe periodisation of Mohanjo-Daro,
Harappa etc; and

(c) if so, the estimated period of the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) About 20
studies have been carried out by the
Archeological Survey cf India since the first
study at Mohanjodaro.

(b) and (c). Yes, Sir. As a result of the
studies undertaken cn the basis of the
structural remains and excavated finds
including the C-14 determinations, the
chronology of the Harappa culture has been
tentatively worked out approximating
between Circa 2802 to 1800 B.C.

Schemes for Maternal and Child Health
in Maharashtra

1287. SHRI ANNA JOSHI: Will the
Minister of HEA."H AND FAMILY
WELFARE be picased 1o state:

(a) the number of schemes for Maternal
and Child Health Programmes received the
Union Government for approval from
Maharashtra upto 31st October, 1992;

(b) the number ou: of them cleared and
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the number still pending clearance; and

(c)thereasons for delay and the time by
whichthe remaining schemes are likely to be
cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE {SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). The information
is being collected and willbe laidonthetable
of the Sabha.

[Translation)
Goods Transport Terminals

1288. SHRI N.J. RATHVA: Will the
Minister of RAILWAYS be pleasedto state:

(a) whether the Northern Railway have
evolved any scheme for construction of
Goods Transport Terminals at Railway
Stations in Deihi region;

(b) whether the Government also
propose to construct Goods Transport =
Terminals atmajorrailway stations in Gujarat;

(c) if so, the details thereof;

(d) the t.me by which this scheme is
likely to be f.nalised; and

(e) if not, the reasons theretor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Schemes for
construction of goods terminals in Delhiarea
are likely to be formulated in 1992-93.

(b) No, Sir.

(c) Does not arise.

(d) During 92-93 as far as Delhi areais
concerned.
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(e) Does not arise

(Enghish]
Depletion of Forest Area

1289 SHRI D VENKATESWARA
RAO
SHRIMATI VASUNDHARA
RAJE

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state

(a)whetherattention of the Government
has been drawn to the news itemcaptioned
Depletion rate of temperate forest highest
in India’ appearing in The Economic Times
dated October 30, 1932,

(b)if so, whetherthe report by the world
wildife Fund has pointed out that India I1s
i§sing twenty three per cent of its forest land
every year,

(c) f so, whether the Government has
examined the repon,

(¢) if so the detalls thereof, and

(e) the corrective measures taken by
the Government in this regard?

THE MINISTER OF
RESOURCE DEVELOPMENT
ARJUN SINGH) (a) Yes, Sir

HUMAN
(SHRI

(b)to (e) Information is being collected
and will be lad down on the Table of the
House

Quality Control of Chocolates

1280 SHRI SHANKERSINH
VACHELA
DR AMRIT LAL KALIDAS
PATEL

~ Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to stote
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(a) whether Indian chocolates carry any
stundardized mark like Agmark or of Bureau
of Indian Standards for safeguarding the
health of children,

(b) if not, the reasons therefor, and

(c) whether any standards for items
lime chocolates are proposed to be laid
down?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D K THARADEVI
SIDDHARTHA) (a)to(c) Chocolate is not
covered under Agmark as it does not come
under Agricultural and Allied Products

The Bureau of Indian Standards (BIS)
has formulated star dards for chocolate but
certification scheme operated by themis a
voluntary one and it is for the manufactures
to opt for the same So far no manufacturer
has approached the Bureau of Indian
Standards for certification

Security Force for Protection of
Cultural Heritage

1291 MAJ CEN (RETD ) BHUWAN
CHANDRA KHANDURI

BIJOY KRISHNA
HANDIQUE

SHRI

Willthe Minuster of HUMANRESOURCE
DEVELOPMENT be pleased to state

(a) whether the Mirdha Study Group on
Archaeology had recommended for setting
up of a security ferce onthe ines of CISFto
protect our invaluable cultural heritage,

(b) if so, the whether the Government
have decided to implement s
recommendations, and

(c)ifso,the detailsthereof andif not, the
reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN R=SOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) and (c). As Armed Guards have
already been deployed in a number of
monuments and sites museums, it was not
found necessary. Moreover, Security Officers
have been appointed and posted in the
Circle Offices and elsewhere specifically to
look aiicr the security of monuments/site
museums

Tiger Preservation Plan

1292. SHRI SANAT KUMARMANDAL.:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whetherthe Government decidedto
launch some Tiger preservation Plan in
various sanctuaries and National Parks;

(b) if so, the broad features thereof and
the capital outlay involved;

(c)the extent ofimprovementenvisaged
to be made in the existing setup of the Tiger
Project in Sunderhans in West Bengal;

(d) the funds earmarked therefor; and

(e)therole, if any, assigned to the State
Government in the implementation of the
Project?

THE MINSTER OF HUMAN
RESOURCE DEVELOPWMENT (SHRI
ARJUN SINGH): (a) No, Sir. However, the
tiger is protected under the provisions of
Wildlife (P) Act and the existing efforts
towards conservation of Tiger is continuing.

(b) to (e). Do not arise.
Bridges at Joghigopa

1293. SHRI UDDHAB BARMAN: Will
the Minister of RAILWAYS be pleased to
state.
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(a) the progress made in contruction of
Narnarayan Setu at Joghigopa over the
Brahmaputra river; and

(b) the time by which the bridge is likely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) 71% progress as on
31.10.92.

(b) June, 1994.
[Translation)

Building for Kendriya Vidyalaya in
Ratlam

1294. DR. LAXMINARAYAN
PANDEYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

. (a)whetherthe Government proposeto
construct building for Kendriya Vidyalaya at
Ratlam, Madhya Pradesh;

(b) if so, the details thereof; and

(c) when it is likely to be constructed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELGPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) and (c). The Kendriya Vidyalaya
Sangathan have approached the Central
PublicWorks Depantment (CPWD), who are
the authorised construction agency for the
construction of Schoolbuilding of Kendriyz
Vidyalaya, Ratlam. Receipt of modified

dravings and estimates from the CPWD is’

awaited.

v
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Upgradation of Navyug Schools

1295. SHRI RAM SAGAR: Wil the
Mifkister of HUMAN RESOURCE
DEVELOPMENT be pleassd to stata:

(a) whether there Is any proposal under
consideration of the Government for
upgradation of N.D.M.C. Navyug Schools in
Delhi; and

{b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): {a) and (b).
N.D.M.C. Jr. has intimated that there is no
proposal to upgrade any Junior Navyug
School at present.

c&HS Dispensary in Vasnt Vihar, Delhi

1297. SHRISURYANARAYANYADAV:
Will the Minister of HEALTH AND FAMILY
*NELFARE be pleased to state:

(a) whether representations have been
received from Government employees
residing in Vasant Viharand adjoining areas
of Scuth Delhi for setting up of C.G.H.S.
Dispensary there;

(b) if so, the action taken thereon;

(c) when the dispensary is likely to be
set up; and

(d) the steps taken or proposed to be
taken by the Government in this regard so
as to mitigate the problems of C.G.H.S.
beneficiaries residing tnat area?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARADEV!I
SIDDHARTHA): (a) Yes, Sir.
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(b) to (d). Due to financial constraints, it
hasnotbeen possible to include the proposal
forsetting up a new allopathic dispensary at
Vasan: Vihar in the Annual Plan of the
CGHS. However, he Central Government
smployees residing inthat area are availing
medical facilities from CGHS dispensary
No. 50 & 5C (R.K. Puram -lll & IV).

Application for Tikku Committee
Report on NDMC Doctors

1298. SHRI VILAS MUTTERMWAR:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetherthe Tikku Committee Report
is applicable to doctors working in NDMC
and MCD hospitals;

(b) if not, whether the Government
propose to extend Tikku Committee report
to them; and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). A specific
reference to MCD has been made in
recommendation No. 24 of the High Power
Commiittee. A copy of O.M. No. A. 45013/
13/90-CHS. V.dated 14.11.1991 containing
decisions of the Government on the High
Power Committee (Tikku Committee) on
service doctors is enclosed in the statement
attached. Organisation like NDMC and MCD
are covered by clasue 15 of the O.M. dated
14.11.91.

STATEMENT
No. A. 45013/13/90 -CHS. V

Government of India
Ministry of Health and Family Welfare.

New Delhi, November 14th, 1991.
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OFFICE MEMORANDUM

Sub: Recommendations of the High

Power Committee (Tikku

Committee on Service doctors
Decisions thereon.

ACommittee had beensetup underthe
Chairmanship of Shri R.K. Tikku, Secretary
(Coordination) in the Cabinet Secretariatof
the Covernment of India, to look into all
aspects of career improvement and cardre
restructuring of the doctors of the Central
Health Service. The Committee has since
submitted its Report. The various
recommendations con:ained in the Report
have been carefully considered and the
Government of India have taken the following
decisions:- ’

M)

(2

)

Two additional posts of Additional
Directors General of Health
Services ( Rs. 7300-7600) shall be
created by upgrading two of the
existing common  Senior
Administrative Grade posts (Rs.
5900-6700). Appointment tc these
additional posts of Additional
Directors Gereral will be made on
the same lnes as the existing
posts of Additional Directors
General.

Fouradditional posts inthe scale of
Rs. 7300-7600 shall be operated
under Rule 4 (9) of the Central
Health Service Rules, 1982, by
upgradation of 4 posts in the
Supertime scale of Rs. 5900-6700.

34 additional pests of Director-
Professors (Ps. 5900-6700) shall
be created in the Teaching
Specialists Sub-cadre ofthe Central
Health Servize by upgrading an
equivalent number of posts of
Professors (Rs. 4500-5700) on
floating basis.
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35 additional posts of Consultants
(Rs.5900-6700) shallbe createdin
the Non-teaching Specialists sub-
cadre ofthe Central Health Service
by upgrading anequivalentnumber
of posts of Specialists Grade 1(Rs.
4500.5700) on floating basis.

The distinction between the Non
Functional Selection Grade (Rs.
4500-5700) and Functional Grade
(Rs. 4500-5700) will be eliminated
in the Central Health Service. All
Associate Professors inthe Non-
Functional Selection Grade (Rs.
4500-5700) shall be disignated as
Professors from 1-12-1991. All
Specialists Grade Il officers (Non--
teaching and Public Health Sub-
cadre) in the Non-Functional
Selection Grade (Rs. 4500-5700)
shall be designated as Specialists
CGrade | w.e.l. 1-12-1991.
'y

AllProfessors (Rs. 4500-5700) and
Specialists Grade | officers (Non-
teaching and Public Health Sub-
cadres) will be eligible for
consideration for promotion to the
senior Administrative Grade level
posts (Rs. 5900-6700) subject be
availability of vacancies, provided
they have completed at least 3
years of regular service inthe scale
of Rs. 4500 -5700 irrespective of
whether the said service was
performed inthe Functional Grade
or Non-functional Grade off Rs.
4500-5700, the Associate
Professors and Speclalists Grade
I, officers presently in the Non-
functional Selection Grade and to
be designated ass Professors and
Specialists Grade | officers
respectively from 1-12-1991, shall
en masse be placed below the
existing Prcfessors and Specialists
Crade | offices respectively for thé
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@

(8

(9)

purpose of preparing eligibility lists
for consideration for promotion to
Senior Administrative level posts
(Rs. 5900-6700)

As in the cas2 of Teaching Sub-
cadre, so also in the sub-cadres of
Non- teaching Specialists and
Public Health Specialists, the
minimum essential qualification for
recruitment as Specialist Grade I
officers (Rs. 3000-5000) shall, inter
-alia be a postgraduates degree
with three years' experience after
obtainingthe postgraduate degree,
or postgraduate diploma with five
years experience after obtaining
the postgraduate diploma. All
Specialists Grade Il officers,
recruited in accordance with the
modified Recruitment Rules as
mentioned above, shall be
promotedto the scale of Rs. 3700-
5000 completion of 2 years of
service in the scale of Rs. 3000-
5000, subject to seniority-cum-
fitness.

Recruitmenttothe posts belonging
to Super-Specialties, for whichthe
essential minimum qualification is,
inter-alia, DM or MCHorequivalent,
shall be made in the scale of Rs.
3700-5000 in the Teaching/Non-
teaching Specialists Sub-cadres.

In all the three Sub-cadres,
(Teaching, Non-teaching, and
Public Health), officers with 6 years
service in the scale of Rs. 3700-
500, or total 8 years service in the
scales Rs. 3000-5000 and Rs.
3700-5000, shall be placed in the
scale of Rs. 4500-5700 according
to existing guidelines (which inter-
alia, provide assessmentduringthe
preceding 5 years). On such
placementinthe scale of Rs. 4500-
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5700, the Associate Professors will
stand designated as Professors,
andthe Specialists Grade ll officers
(Non-teaching and Public Health)
shall stand designated as
Specialists Grade | officers.

The Senior Medical Officers (Rs.
3000-4500) will be promoted as
Chiet Medical Officers (Rs. 3700-
5000) on completion of six years of
regular service as Senior Medical
Officers or on completion of ten
years of combined regular service
as medical Officers and Senior
Medical Offices of which at least
two years shallbe as SeniorMedical
Officers on the basis of seniority-
cum-fitness subjecttotheirclearing
the bench mark of ‘Good’ with no
zone of selection and without
linkuge to vacancies. The
promotions shall be in situ and
personal to the officers promoted.
Incidentally, this will provide a
second time-bound promotion to
General Duty Medical Officers, as
the firsttime-bound promotion from
the level of Medical Officers (Rs.
2200-4000) to the level of Senior
Medical Offices (Rs. 3000-45000
on completion of 4 years of service.
Onseniority-cum-fitness basis has
already been implemented. As at
present, the placement of Chief
Medical Officers in the Grade Rs.
4500-5700 to the extent of 15 per
cent of all the senior duty posts of
General Duty Medical Officers Sub-
Cadre, on the basis of the existing
guidelines  (overal! good
performance with at leasttwo “very
good” assessment during the
proceeding 5 years) will continue.
Chief Medical Officers in the scale
of Rs, 4500-5700 with 3 years
service in the scale of Rs, 4500-
5700, ortotal 17 years of Group A
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")

(12)

(13)

service will continu 4 to be eligible
for promotion to the Senior
Administration Grade level posts
Rs. 5900-67000, subject to
availability of vacancies.

Alithe posts occupied by the Medical
Officers/Senior Medical Officers/
Chief Medical Officers/Supertime
Grade Officers of the General Duty
Medical Oftficers Sub-cadre of the
CentralHealth Serviceinthe various
hospitals and teaching and other
institutions, where the functions to
be performed are predominantly of
specialised nature normally
required to be performed by
specialist factors, shall be
converted into Specialists posts,
which shall be filled as per the
existing provisions in the
recruitment rules for Specialists.
From the General Duty Medical
Officers Sub-cadre, posts equal to
the number of Medical Officers
Senior Medical Officers/Chief
Medical Officers Super-Time Grade
Officers posts that would be
converted into Specialists posts
shall be abolished. The conversion
of such posts of the General Duty
Medical Officers Sub-cadre n the
hospitals and teaching and other
institutions to those Specialists
posts wil open up opportunities for
qualified officers belonging too the
General Duty Medical Officers Sub-
cadre to enter the Specialists Sub-
cadres through open competition

Direct recruitment at the level of
Rs. 4500-5700 as well as 3700-
5000 can be made depending on
the identification of the posts.

The benefit of added years of
service available under Rule 30 of
the Centrel Civil Services
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(Pensions) rules 197, shall be
available for all the members of the
Central Health Service.

Tha feasibility of transferring any
part of the work relating to Cadre
Management of the Central Health
Servicetothe Directorate General
of Health Services and providing
more training facilities to the
member of the Central Health
Service shail be examined by the
Ministry of Health and Family
Welare.

The Ministry of Railways, the
Ministry of Defence and other
organisations shall separately
process proposals for restructuring
the Cadre and providing greater
avenue of promotion in the light of
decisions taken for the Central
Health Service Cadre by the
Government.

The question of increasing the age
of superannuationfor doctors from
5810 60 years is deferred for more
detailed and examination by the
Departmentof Personnel & Training
regarding its implications and
repercussions.

The Department of Personnel &
Training (All India Services
Divisions) shall examine, in due
course, the question of formation
of an All India Medical and Health
Service in consultation with the
State Governments.

The Government after careful
consideration of all aspects have
notfoundit possible to accept other
recommendations of the High
Powered Committee.

The amendments to the Central
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Health Service Rules, 192,
wherever necessary, consequent
uponthe above decision, shall issue
is due course.

Sd/-
(S. HARIHARAN)
Dy. Secy to the Gowt. of India.

(Tel No. 301 4495)

Local Trains in Nagpur

1299. SHRI TEJSINGHRAOQO
BHONSLE: Willthe Minister of RAILWAYS
be pleased to state:

(a) whether theie has been a long
standing demand for starting local trains in
the Nagpur city of Maharashtra; and

(b) if so, the steps taken and proposed
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and(b). Yes, Sir. Local
trains are already running on Nagpur-
Kanhan/Ragmtek section. There is noproposal
at present to increase the number of trains
on this section or to run locals on any other
section due to operational and resource
constraints.

[English]
Wheel and Axle Plant at Rourkela
1300. DR. KRUP£SINDHU BHOL: Will
the Minister of RAILWAYS be pleased to

state:

(a) whether the proposal to set up a
Wheel and Axle Plant at Rourkelain Onissa
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has been pending since long;

(b) if so, the reasons forthe delay in its
clearance;

{c) the steps taken to expedite the
approval/implementation of the above
proposal; and

(d) the expected time likely to be taken
in the establishment of the above proposed
plant at Rourkela?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) to (d). Do not arise.

Preformance of Railway Production
Units

SHRI K. PRADHANI:
SHR! SUBHASH CHANDRA
NAYAK:

1301.

Will the Minister of RAILWAYS be
pleased to state:

(a) the target fixed for production in
different production units of Railways during
the Seventh Plan;

(b) the performance of each production
unit during Seventh Plan year-wise and
during 1992-93

(c) whether the Government have seta
higher target in this regard for the Eighth
Pian; and

(d) if so, the steps taken to achieve the
target?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUNY): (a) and (b). A statement
1s attached.
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(c) Yes, Sir.

(d) The capacity of Chittaranjan
Locomotive worked is being increased in
two phases to produce 150 Electric
locomotives peryear. The capacity of Diesel
locomotive Works is being increasedto 155
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locomotives peryear. The capacity of Wheel
& Axle Plant, Bangalore is being increasedto
manufacture 9500 wheels per year. Rail
Coach Factory, Kapurthala and Diesel
Components Works, Patiala have also
attainedthe installed capacities which would
be available during the Vilith Plan period.
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Committee on Coastal Regulations

1302. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
ENVIRONMENTANDFORESTS be pleased
to state:

(a) whether the Expert Committee set
up by the Government for reviewing the
present regulations and norms regarding

setting up of tourismand hotelfacilities inthe*

coastal areas has submitted its report;

(b) it so, the recommendations made by
the Commiittee; and

(c) the reaction of the Government
thereto?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir.

(b) and (c). Do not arise.

[Translation)
Palamau Tiger Reserve,
1303. SHRI RAMDEW RAM: Will the

Ministerof ENVIRONMENTANDFORESTS
be pleased to state:
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(a) the total number of tigers in the
Palamau Tiger Reserve in Bihar;

(b) the scheme being implemented or
proposed to be implemented by the
Govemment fordevelopment of this Reserve;
and

(c) the financial assistance provided by
the Government during each of the last
three years for this purpose?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) As per 1989 census
thetigerpopulationin Palamau Tiger Reserve
is 55.

(b) The Centrally Sponsored Schemes
that are being implemented in the Palamau.
Tiger Reserve for its development are as
under:

(1) Project Tiger.

(2) Eco-development around National
Parks and Sanctuaries including
Project Tiger areas.

(c) The central assistance provided for
the last three years scheme-wise is as
hereunder:

(Rs. in Lakhs)
1989-90 1990-91 1991-92
1. Project Tiger 28.060 30.105 29.174
2. Eco-development —_ -_ 4.920
Scheme.
[English]

Ban on use of Wood In Construction
Activities

1304. SHRIGOPI NATH GAJAPATHI:
Will the Minister of ENVIRONMENT AND

FORESTS be pleasec to state:

(a) whetherthe Government have any
proposal to impose ban on use of wood on
construction activities;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a)to (c). With a view to
conserve wood, guidelines have already
beenissuedforencouraginguse of alternative
materials in building construction. Recently,
the matter was considered by the
Government and it was decided that after
collecting details of alternative items of
acceptable standards and durability available
in the market, the Central Public Works
Department shall use such substitutes from
1st April 1993. Use of wood would stand
banned from this date.

A communication has been sent to the
Chief Secretaries of the State Governments/
Union Territories impressing upon them to
take similar steps and to advise the State
level housing and building construction
agencies for using wood substitutes to the
exclusion of wood in the construction works.
Housing finance and lending institutions in
the housing sector hava also been advised
toinsist on the use of the wood substitutes in
the housing andbuilding schemes fundedby
them.

Treatment of Encephalitis

1305. SHRIMATI DIiL KUMARI
BHANDARI: Will the Minister of HEALTH
AND FAMILY WELFAREbepleasedtostate:

(a) whether any vaccine for the
prevention of Japanese Encephalitis has
been developed by an Indian Medical
Scientist;

) (b) if so, whether the feasibility trail of
the saidvaccine has been carried our forits
application of wide scale;

(c) if so, details thereof with names of
places of trial with results achieved;

(d)whether Government have drawn up
any programme 1o eradicate this disease
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from the country;

(e) whether treatment of this disease is
available in all major hospitals of country;

(f) if so, the details thereof; and

(9) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). The Indian
Council of medical Research has informed
that they are not aware of any vaccine for
prevention of Japanese Encephalitis which
has been developed by an Indian Medical
Scientist. The Japanese Encephalitis (JE)
vaccines have been manutactured in India
from Nakayama strain at Central Research
Institute (CRI) Kasauli. Studies with this
vaccine were carried outin ICMR's National
Institute of Virology, Pune at Karnataka and
Maharashtra. Studies carried out by the
National Institute of Virology in Andhra
Pradesh and Karnataka and investigations
in filed areas of Burdwan carried out by the
School ot Tropical Medicine have shown
protection of vaccine against JE infection.
Vaccines have also been supplied at
Gorakhpur.

{d)The fbllowing actionisbeingtakento
check this disease:-

(1) Diseasesituationisbeingmenitored
through district/state reports and
sentinel surveillance.

(2) Early diagnosis & treatment of
cases. Special wards have been
indentified tor Japanese
Encephalitis cases in major
hospitals in these areas.

(3) DDT & BHC sprayinginrural areas
& malathion fogging in urban &
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semi-urban areas.

(4) Training of medical and
paramedicalprofessionalsinvolved
in Japanese Encephalitis control
activities.

(5) Various institutions like National
Institute of Communicable
Disease, Delhi, National Institute of
Virology, Pune, School of Tropical
Medicine, Calcutta and All India
Institute of Hygien & Public Health,
Calcutta have been involved in
outbreak investigation and viral
confirmation.

(e to(g). There are no specific drugs for
cure of this viral infection and only
symptomatic treatment is provided to the
patient. the facilities for management ot
symptoms are available in alimajor hospitals
of the country.

Voluntary Organisation Engaged in the
Control of Cataract

1306. DR. R. MALLU: Willthe Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:
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(a) whether some voluntary
Organisation are engagedinthe eradication
of contract from the country;

(b)if so, the names of such organisations,
State-wise and details of the project reports,
if any submitted by thentothe Government;
and

(c) the amount of assistance provided
by the Union Government to such
organisations under National Programme
for Control of Blindness?

THc MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) to (c). Yes, Sir. Such
voluntary oganisations who are organising
eye camps are notbeing tunded directly by
the Central Government under the National
Programme for Control of Blindness. Funds
are allocated to the States/UTs. who
reimburse the voluntary organisations for
expenditure incurred on cataract operations
in accordance with the approved pattern of
assistance. A statement giving details of
funds providedforthe voluntary sectortothe
State/UTs during 1991-92 is attached.

STATEMENT

Statement Showing ths Funds Released to Voluntary Orgz nisations Under NPCB During
1991-92

(Bs. in lakhs)

State/UT § 1991-92
1. Andhra Pradesh 10.15
2. Arunachal Pradesh 0.35
L ]
3. Assam 5.55
Y 4. Bihar 10.00
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(Rs. in lakhs) -
State/UT 1991-92
5. Goa 0.27
6. Gujarat 8.20
7. Haryana 3.70
8. Himachal Pradesh 1.85
9. J&K 1.85
10. Kamataka 7.10
11.  Ketala 3.70
12. Madhya Pradesh 9.25
13. Maharashtra 18.00
14.  Manirur 0.80
15. Meghalaya / 0.27
16. Mizoram 0.90
17. Nagaland 0.18
18. Orissa 6.42
19. Punjab 5.55
20 Rajasthan 6.42
21.  Sikkim 0.09
22. Tamil Nadu 4.07
.23. Tripura 0.92
24. Uttar Pradesh 22.20
25. West Bengal 4.60
26. Pondicherry 0.35
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. (Rs. in lakhs)

StateUT 1991-92
27. Andaman & Nicobar Islands 0.09
28. Dadra Nagar Haveli 0.43
29. Chandigarh 0.17
30. Daman & Diu 0.43
31. Delhi 0.09
32. Lakshdweep 0.09
. Total 134.04
Seminar on Child Rape STATEMENT

1307. SHRI SANDIPAN BHAGWAR
THOR’\T: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
lo state:

“ta) whether a seminar on Child Rape
was organised by the National Commission
for Women, New Delhi recently;

(b) if so, what are the main suggestions
that have emenrged outinthe Seminar; and

(c) out details of action taken/proposed
by the Government in the matter?

., THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (2) Yes, Sir.

(b) the main suggestions as reported by
the Commission are given in the statement
attached.

(c)‘ Does not arise, as tha
recammendations of the Commission inthis
regard have not been received by the
Government.

Main Suggestions which have Emerged
out of the Seminar on “Child Rape~

1. Since marriage below the age of 18
years prohibited under the Child
Marriage Restraint Act, 1929,
section 375 of the OPC should be
amended so as 1o raise the age
specified in clauses “Sixty”from 16
years to 18 years and section 376
of the Code should be amend to
raise the quantum of punishment
forrape by husband of wife between
12 and 18 years of age.

2. Section 54 of the Crop regarding
medical examination of an arrested
persons should be suitable
amendedto providethat whenever
such arrested person happens to
be a women she should be
examined only by or under the
supervision of a female medical
practitioner.

3.  The procedure for interrogation of
a child victim should be changed
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and the violation of the provisions
of the proviso to section 160 (1) of
the CrPC should be made
punushable

Section 437 of the CrPC relating to
release of person on bailshouldbe
made more liberalby providing that
ordinarily a women should be
released on bail unless there are
special reasons to the contrary

Section 455 of the Evidence Act
regarding impeachment of the
creditof witness shouldbe .. table
arnendedby permitting the accused
to out questions of the past sexual
inimately between himself and the
guirl or prior occasion only and
disallowing any colleteral sexual
relationsnipwiththe girls and others

The Government snouid provide
facilites for ‘ormal as well as
practical training for the medical
practitioners examining achildrape
victim

Section 309 of the Cr PC provides
for trial on day to day basis
However in prictice trial of a rape
case prolongs for years To over
come this a time frame fcr tnial of
rape cases should be fixed
alternatively special courts to try
rape cases should be established

There 1s a necessity of creation of
afund (statutory or otherwise) for
rehabilitation of a rape vicim The
fund should comorise the fine or
other penalties imposed on an
accused donations from voluntary
organisations and  State
contributions

Questioning of the child victim
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should be reducedtothe minimum
and such questioning should be
done atthe place of her residence
in the presence of her parents or
social workers of the locality

The physiological trauma
undergone by the child should be
duly appreciate and every effort
shnuldbe made to resortthe mental
health of the child by providing
counselling and other health care
preferably within the family

Medical Examination should be
done notonly of the child victimbut
also of the accused soon after the
commission of the crime

Testimony of the child victim should
be conclusive proof of the act of
rape and no corroboration ghould
be necessary

Appointment of jury from amongst
respectable people (not being
lawyers) should be considered to
assistseedy disposalof rape cases

In suchjurywomenshouldbegiven
more representation

Police report under section 173 of
the CrPC should include medical
examination report of the victim of
child rape

Investigation of custodial rape
should bee conducted by some
outside agency, namely, CID, Anti-
Corruption Bureau or CBI
Investigation should be conducted
by an officer not below the rank of
DsP

State Government should
prescrberules for quick medical
examination of the accused and
victim and the manner of reporting
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17.

18.

19.

20.

21.

22.

.

results.

Proceedings of a rape should be
allowed 1o be published (section
327 of the CrPC too be amended).
However, names of the accused
and the victim should be withheld.

The State shoulddeploy fady public
prosecutorto conduct a child rape

.case in a Count.

Minimum punishmentfor childrape
should be 10 years Rl with
discretion to award lesser
punishment for reasons to be
recorded in writing. For custodial
rape the minimum punishment
shouldbe imprisonmentforlife with
descretion to reduce it to 10 years
RI for reasons to be recorded in
writing. For gang rape the minimum
punishment should be
imprisonment for life.

Law to be amended to enable the
Court to award compensation to
the victim by offender.

Female childbelow 18 years should
not be detained in police custody
but if her detention is considered
necessary, she should be detained
in recognised remand home or
recognisedsocial institution working
for family welfare.

Social activities, parents and the
State should endeavor to impart
sex impart education to a child.
This observationwas made in view
of the opinion of experts that most
child rape case are familial or the
accused is invariably known to the
child.

The State should se* up vocational
training centresto rehabilitatethem
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and make them financially
independent.

24.  Theoffence of child rape should not
be part of general law and be
separately dealt with by making a”
separate provision inthe 1.P.C. or
in a social law including therein
enhanced punishment for the
accused of custodial rape whenthe
victimhappenstobe below the age
of 18 years. The separate provision
or law should also provide for
enhanced punishment for case
coveredby sections 376 Ato 376D,
where the victimis below the age of
18 years.

[Translation)
Bhimnagar -Chakara Rallway line

1308. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether there is any proposal to
close the railway line between Bhimnagar
and Chakara; and

(b) of so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) There is no section of
this name on the Railways.

(b) Does not arise.

[English)
Primary Education
1309. SHRI MANORANJAN
BHAKTA:

SHRIGEORGE FERNANDES:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the measures proposed to be taken
to give due importance to primary education
andupgrade human resource inthe country;

(b) whetherthe recommendations made
by KothariCommission forearnmakingfunds
for education are being implemented;

(c) if not, the reasons therefor;

(d) whether the share of primary
education has come down while that of
higher education has gone up during the
current plan; and

(e) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) The
revised Programme of Action, 1992, which
was laid on the Table of both Houses of
Parliament on 19th August, 1992, stresses
on following measures:

(i)  Micorplanning through a process
of community participation and
effective decetralisation of
educational management to the
village level;

(i)  Shifting the emphasis on retention
and attainment by monitoring the
number of children completingclass
V and class VIIl and devicing
programme to ensure that the
minimum levels of learning are
achieved by all children completing
a stage of education;

(i) Expansion of facilities and
improvement of primary and upper
primary schools by expanding the
scope of Operation Blackboard;

(v)  Diversification andimprovement of
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programme of non-formal
education for children who will
remain outside the formal school
system;

(v) Strengthening of Pre-school
components of Early Childhood
Care and Education; and

(v Improving and expanding
programmes for teachereducation
by providing network of centres for .
inservice and continuing education
of school teachers.

(b) and (c). The Kothari Commissior
recommended 6% of GNP for
education. It has not been possible
to implement this because of
financial constraints.

(d) No, Sir.

(e) Does not arise.

Birth Anniversary of Akbar
1310. SHRI RAJNATH SONKAR
SHASTRI:
SHRI BHAGWAN SHANKAR
RAWAT:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the proposal/
propramme for the celebration of the 450
birth anniversary of Emperor Akbar alongwith
the locations selected therefore; and

(b) the fund allocated for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (p).
The 450th Bith Anniversary of Emperor
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Akbaris proposed to be celebrated in 1993-
94. As the celebrations woulc -be in next
financial year, the allocation of ‘unds and
d®tails of programmes would be finalised
later on.

Private Hospitals
1311,

SHRIR. SURENDER REDDY:
SHRIMATI GIRIJA DEVIL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleasedto referto
the reply given to Unstarred Question No.
2123 on March 10, 1992 and state:

(a) whether the Gevernment have any
monitoring system to know how the private
sector hospitals have been fulfilling the
conditions on which subsidies and grants
were given by the Government;

(b) if so; the details thereof; and

(c) the steps taken or proposed to be
taken by the Government to ensure that
~proper medicare tacilities are given to poor
by private hospitals in lieu of incentives
provided to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) ard (b). No subsidy or
grant 1s given by Government to private
hospitals. However, Custom Duty Exemption
Certificate is issued to private hospitals/
clinics in Delhi by Dte. General of Health
Sarvices for import of medical equipments.
Land at concessional rates has been
assigned by D.D.A. onthe recommendations
of Delhi Administrationto some organisations.
Inbothcases there is aquantumof free work
that has to be done for patients from the
weaker sections. A Nursing Homes Cellhas
been established by Delhi Administration for
tlose and constant monitoring of the extent
of free work done by private hospitals.
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(c) Physical inspection is carried out by
officers of Delhi Administrationto checkfree
medicare services being provided by private
hospitals/institutions. A scheme has also
beenintroduced under withthose institutions
which have availed custom duty exemption
arelinked with asuitable Government hospital
that can refer poor patients to the extent of
20% of the load projected by such private
institutions for specialised investigation.

[ Translation)

Grants to Bihar for Development of

Colleges
1312. SHRI RAM LAKHAN SINGH
YADAV:
SHRI RAM TAHAL
CHOUDHARY:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

(a) whether ateamof University Grants
Commission visited Bihar to consider the
proposal of the State Government to sanction
grants for the development of Government
Colleges;

(b) it 0, the details thereof;
(c) the outcome of the visit;

(d)theamount sanctioned anathegrants
released so for; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (e).
According to the information furnished by
UGC, a Committee consisting of a Member
of UGC, two academics and UGC officials
visited Patna in January, 1992 to evaluate
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the Eighth Plan development proposals of
the eligible colleges in Bihar. Out of 9
Government colleges in the State only 2
colleges, namely, Government Women's
College, Gulzar Bagh and Government Girls
College, GardaniBagh submittedtheir Eighth
Plan development proposals which were
evaluated by the Commiittee.

The Committee recommended an
allocation of Rs. 14 lakhs (Rs. 8 lakh andRs.
6 lakh respectively) for these two colleges
against which an amount of Rs. 2.45 lakhs
has been sanctioned during the year 1992-
93 for purchase of books and journals and
equipment.

Apartfromthese Government Colleges,
the Committee also consideredand approved
the Eighth Plan allocation of Rs. 2284 lakhs
for 266 other eligible colleges in the State.

Fake Family Planning Cases

1313. SHRIPHOOL CHAND VERMA:
SHRI B.L. SHARMA PREM:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a)whether cases of fake family planning
operations have come to the notice of the
Government during the last one years;

(b) if so, the details thereof, State-wise;

(c) the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMAT! D.K. THARADEVI
SIDDHARTHA): (a) Yes, Sir.

(r) During 1991-92 seven complaints
regarcing fake sterilisation cases have come
to the notice of the Ministry of Health and
Family Wetfare. Five cases pertain to Uttar
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Pradesh and two to Bihar.

(c) Since the implementation of the
Family Planning Programme rests with the
State Governments, these complaints have
been forwarded to the respective State
Government for necessary investigation
and appropriate action. The State
Govemment of Uttar Pradesh as acorrective
measures have issued detailed instructions
to all concerned officials to maintain the
quality and standard of the programme.

New Railway Line Between Gazipur and
Mau

1314. SHRI VISHWANATH SHASTRI:
Willthe Minister of RAILWAYS be pleased
to state:

(a) whether the Government have
conducted any surveyfor laying new railway
line between Gazipur and Mau; "

(b) if so, the outcome thereof;

(c) whether the eastern Uttar Pradesh
particularly Gazipur Azamgarh, Mau and
Basii districts are proposed to be linked
directly with eastern India after the laying cf
this line;

(d) if so, the time by which the
Government proposeto commence work on
this project; and

(e) it not, the reasons for not according
priority to #t?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) The surveyreport revealed negative
rate of return.

(c) to (e). Owing to inadequate traffic
prospects revealed by the survey and the
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negative rate of return of the project as well
as constraint of resources, it has not been
found possible to take up this project.

[English]
Loss of Rice and Wheat During Transkt

1315. SHRI MOHAN RAWALE: Will
the Minister of FOOD be pleased to state:

(a) whether the Food Corporation of
India has written of a substantial amount on
account of loss of rice and wheat during
transit at the Ramnagar Godown at Silchar
over a period of several years;

(b) if so, the reasons for such a huge
loss;

(c) whether the case has been referred
to the C.B.1. and

(d) if so, time by which the C.B.I. inquiry
into the matter is likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGDOI): (a) As per the audited report of
FoodCorporation of India, duringthe lastten
years, the transit losses in Ramnagar Depot
have varied from 3.1% to 10% in respect of
rice and 2.5% t0 9.9% in respect of wheat.
However,these losses have not been written
off.

(b) The reasons for suchtransit loss are
trains-shipment of foodgrains from Broad
Gauge to Meter Gauge wagons, multiple
handling, use of old Meter Gauge wagons
etc.

(c) FClhas requested CBltoinvestigate
into the incidence of transit shortages as well
asloss/misappropria‘ion at Ramnagar depot
including the role of suspécted officials of
FCI and 10 take follow up action thereon.
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(d) The CBI has not given any time-
frame for completion of investigations.

Restoration of Dooars Express

1316. SHRI SUBRATA MUKHERJEE:
Will the Minister of RAILWAYS be pleased
to state:

(a)whetherthe Dooars Express between
Katihar and Rangapara North on Northeast
Frontier railway has been suspended;

(b) if so, the reasons therefor;

(c) whether there is any proposal to
restore it;

(d) it so, the time by which it is likely to
be restored; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Due to pocer law and order situation
& restricticns imposed by the Gowt. of
Assam on night running of trains in Assam
area.

(c) to (e). Due to poor law and order
situation in the area, at present there is no
proposal to restore the train.

[ Translation)
New Railway Lines in Rajasthan

1317. PROF. RASA SINGH RAWAT:
Will the Minister of RAILWAYS be pleased
to state:

(a) whetherthe Government propose to
construct new railway lines in Rajasthar in
respect of which survey had bear made in
the past; and
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(b) if so, the details thereof alongwith
estimated expenditure likely to be incurred
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.
Lucknow-Ludua National Park Line

1318. DR. G.L. KANAWJIA: Will the
Minister of RAILWAYS be pleasedto state:

(a) whetherthe Government proposeto
convert meter gauge line linking Lucknow,
Sitapur, Lakhimpur, Dudua National Park in
-Uttar Pradesh into broad gauge line;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Constraint of resources.

Sick Sugar Mills in Gujarat

1319. SHRI CHHITUBHAI GAMIT:
SHRI MAHESH KANODIA:

Will the Minister of FOOD be pleased
1o state:

(a) the total number of sugar mills in
Guijarat and the number of sick mills out of
them;

(b) whether the Government have
received any proposal/memorandum from
the Government of Gujarat for revival of
these sick mills;
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(c) if so, the steps taken by the Union
Government in this regard; and

(d)the number of applications/proposals/
memoranda received by the Governmentin
this regard during the last three years and
the number of such mills revived sofarbythe
Government?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOl): (a) There are at present 17
installed sugar factories in the State of
Guijarat. Under the provisions of the Sick
Industrial Companies (Special Provisions)
Act, 1985, companies which become sick
haveto be referred to the Boardfor Industrial
and Financial Reconstruction (BIFR). These
provisions have now been extended to
cover Government Companies also. BIFR
has intimated that no reference in raspect of
any sick sugar mills has been registered
from the State of Gujarat.

(b) to (d). The information regarding
proposals/memoranda receivedfromGujarat
Governmegt forrevival of sick mills of Gujarat
State arenot readily available asthe relevant
records were destroyed in a fire in Krishi
Bhawan recently.

[English)
New Medicines for Jaundice

1320. SHRISUBRATAMUKHERJEE:
DR. ASIM BALA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether any new medicine hasbeen
developed in the country to cure jaundice;
and

(b) if 89, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
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SIDDHARTHA): (a) and (b)., The Indian
Council of Medical Research has informed
that they are not aware of any new medicine
that has been developed in the country to
cure jaundice. The Directorate General of
Health Services and Drugs Controlier of
India have also reported likewise. However,
results of studies undertaken at the Indian
Statistical Institute anc School of Tropical
medicine, Calcutta indicate that intake of
‘Neem’ leaves can recuce the risk of liver
diseases. According tothe report published
inthe IndianJournal of Experimental Biology
this protective effect is due tc group of
substances called Flavonol-o-glycosides in
neem leaves.

Selection of Hindi Vidyalayas

1321. SHRI PROBIN DEKA: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT bepleasedto refertothe
reply given to Starred Question No.503
August 11, 1992 and state:

(a) the action taken against the erring
officials involved in seiection of institutions
for giving grants by the Union Government;
and

(b) the concrete steps being taken to
prevent recurrence of such irregularities in
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
The Drirector, Central Hindi Directorate has
been asked to enquire into the matter and
submit a report.

Condition of Libraries

1322. SHRI V. KRISHAN RAO:
SHRIMATI BASAVA
RAJESWARI:
SHRI K.H. MUNIYAPPA:

Willthe Minister of HUMANRESOURCE
DEVELOPMENT be pleased to state:

AGRAHAYANA 10, 1914 (SAKA)

Written Answers 49

(@) whetherthe purchasing power of the
Government kbraries has dwindled;

(b) i so, the reasons therefor; and

(c) ihe steps contemplated by the
Government to improve the condition o
libraries in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMA.{ RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) Yes, Sir.

(b) Curtailment of budget, rise in
establishment cost andincrease in prices of
books and other library materials are the
main factors responsible for this.

(c) Libraries are underthe independent
control of the respective institutions/
organisations/ Departments/Ministries and
there is no single authority controlling allthe
libraries in the country. The improvement of
conditions in the libraries are the concem of
the respectively parent bodies. The Central
Government has set upthe RajaRammohun
Roy Library Foundation, locatedin Ca!sutta,
as an autonomous Organisation, to provide,
inter alia, financial assistance to State
Governments and voluntary organisations in
the filed for improving library facilities.

Infant and Maternal Mortality Rates

1323. SHR! MUKUL BALKRISHNA
WASNIK: Wilithe Minister of HEALTH AND
FAMILY WELFARE be pleasedtoe state the
details regarding life expectancy, infant
mortality and maternal mortality rates during
the last thore years, state-wise?

THE MINISTER OF STATE IN THE®
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): The estimates of expectation_
of life at birth and Infant Mortality Rate are'
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available from the Sample Registration
System (SRS) of Registrar General, India.
The latest estimates of expectation of life at
birth for the five year period 1981-85 as
available from Sample Registration system
inrespect of the States are given in Statement
-l attached. The Stata-wise estimates of
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Infant Mortality Rate for the latest three
years 1988 and 1990 as available from
Sample Registration Systemaregiveninthe
statemaent-ll attached. However, the Samples
Registration Systern does not provide
estimates of Maternal Mortality Rate.

STATEMENT-I

State-wise Estimates of Expectation of Life at Birth (1981-85)

Expectation of Life at Birth
(1981-85) (in years)
State Person
1. Andhra Pradesh 58.4
2. Assam 51.9
3. Bihar 52.8
4, Gujarat 57.6
S. Haryana 60.3
6. Karnataka 60.6
7. Kerala 68.4
8. Madhya Pradesh 51.6
9. Maharashtra 60.6
10. Orissa 53.0
1. Punjab 63.1
12. Rajasthan 53.5
13. Tamil Nadu £6.9
14. Uttar Pradesh 50.0
15.  West Bengal 57.4




Written Answers 498

AGRAHAYANA 10, 1914 (SAKA)

497 Written Answers

2L

et ecl e
8s 6S 89 elyseieyepyy ‘L
3V L 4 ysspeid eAupepy ‘0t
L 12 82 ejese)y ‘6
02 08 vL eyejeuwe) '8
0L 99 1 Jwysey| g nwwer L
69 SL 08 ysepeid feyorwiH ‘9
69 28 06 eueliey 'S
el 98 06 jeielno 4
SL 16 L6 reyg '€
9L 16 66 wessy 2
0L 18 €8 ysepeid eiypuy +
[ 14 € c [}
0661 6861 8861 ejElS ON'1S

syuiq eny 0001 Jad aiey Alieuop iueyu)

06-89614 (HWI) LYY ALITVIHYW LNVANI 20 SILVWILST ISIM-3LVLS

I1- INJW3ALlVLS



DECEMBER 1, 1992 Witten Answers 500

39 Wiiten Answers

€9 LL 69 {ebuag isem L

66 8il vei ysepeid Jenn ‘94

65 89 vL npeN jwejy 'Sl

v8 96 €04 ueyiseley i

19 9 29 qefund ‘€l

[ v € 2 t
06614 6861 18861 olElS ONI]



S01 Written Answers
Translation)

Misappropriation of Funds Under
Afforestation Programme

1324. SHRIMATISHEELAGAUTAM:
SHRIMATI BHAVNA
CHIKHALIA:
SHRI RAJESH KUMAR:

Wi .he Minister of ENVIRONMENT
AND FORESTS be pleasedto refertothe
reply given to Unstarred Question No. 2272
on March 6, 1992 and State:

(a) the number of cases of
misappropriation of funds provided to the
State Government under afforestation
programme have come to the notice of the
Union Government; and

(b) the action being taken by the
Government in this regard?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). Cases of
misappropriation of funds provided for
afforestationNree planting activities have not
been reported by any State Government
exceptone case eachreportedby the Forest
and Wildlife Department of Keralaand Forest
Department of Nagaland, in which necessary
action is being taken by the State
Governments.

[English)
Sports Complex in West Benga:

1325. SHRI SATYAGOPAL MISRA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government have
agreed to provide financial assistance for
setting up of a sports complex at Haldia in
West Bengal;
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(b) if so, the details thereof; and

(c) if not, ther easons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) No, Sir.

(b) Does not arise.

(c) Sports Authority of India has received
a reference from Vice-chairman, Haldia
Notified Area Authority requesting for
converting their non-residential Coaching
Camp into Sports Project Development
Area (SPDA) Centre. The proposal would be
considered when it is sponsored by
Government of West Bengal.

[ Transiation)
Over-Bridge at Sivni (M.P)

1326. KUMARI VIMLA VERMA: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the Government havee
received any request from M.Ps. for
constrruction of an over-bridge on the
National Highway No. 27 in Sivni district of
Madhya Pradesh;

(b) if so, the details of the action taken
in this regard;

(c) ifnot, whetherthe Government have
any such proposal,

(d) if so, time by which it is likely to be
constructed; and

(e) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.
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(b) to (e). In response to the
representations of M.Ps. the Minister of
State for Railways addressed the Chief
Minister, Madhya Pradeshin 1989tosponsor
the proposal for coastruction of Road
overbridge at National Highway at this
location with the approval of the Ministry of
Surface Transport. It was also indicated by
Minister of State for Railways that Railways
couldconsiderincluding the work out of turn
in the Works Programme if the State
Government did likewise. The State
Government has, as yet, not submitted the
proposal.

[English]
Mangalore-Myscre Railway Line

1327. SHRIV.DHANANJAYA KUMAR:
Wil the Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal to
construct a new ralway line between
Mangalore and Mysore through Kodagu;

(b) whether any survey has been
conducted in this regard; and

(c) if so, the details thereof and the
action proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). No, Sir.

(c) Does not arise.
Hiring of Houses/Buildings by FCI
1328. SHRIMATI SURYAKANTA
PATIL:

SHRI SHIVLAL NAGJIBHAI
VEKARIA:

Willthe Minister of FOOD be pleasedto
state:
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(a) whether the Food Corporation of
India usually hire houses/buildings on time
bound lease deeds and monthly rental basis
for storage of foodgrains;

(b) if so, the total number of such
properties under possession of the Food
Corporation of India in South Delhi after
lapse of lease deeds period with details of
time bound lease deed and date of expiry in
each case, building-wise;

(c) the time by which these properties
are likely to be vacated; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOQI): (a) Yes, Sir.

(b) No house/building has been hired by
Food Corporation of India in South Delhi for
the purpose of storage of foodgrains.
However, information with regard to the
buildings/houses hired by Food Corporation
of India in South Delhi for various purposes
is given in the statement attached.

(c) and (d). Only the owners of the
buildings/houses mentioned at Si. No. (3
and 4) ofthe Annexure have been requesting
for vacation of their premises for their
personalneeds. Since both these premises
are being utilised for the purpose of
accommodating officers of the Corporation
during the course of various training
organised by the Corporation, itis not possible
to vacate ihem till the Food Corporaticn of
India’s own training complex at Gurgaon
becomes available. The construction of this

complex is in progress.
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Translation)

Mysterious Diseare In Trees and Piants

1329. SHRI DEVI BIX SINGH:
SHRI RATILAL VARMA:
SHRI GURUDAS KAMAT:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state

(a) whether mysterious disease is
spreading intrees and plants in hilly . cas ot
Uttar Pradesh particularly in the . aliey of
Flowers:

(b) it so, the details thereof; and

{c) the steps taken by the Government
in this regard?

THE MINISTER OF HUMAN
RESOURCE DEYELOPMENT (SHR!
ARJUN SINGH): (a) The Forest Research
Institute, Dehra Dun, has detected wide
spread occurence of three fungal diseases
in Chir pine forests of Uttar Pradesh.

(b) Two of the diseases are related 10
Pine needles and resull in yellowing and
death of the needles preventing
photosynthaesis and this growth of the trees.
The third i.e. Chir pine stem blister rust,
causes yellowing of the toliage due to
pathologicalgirdling of the tree stems thereby
resulting in their death.

A stem of FRI scientists have aiso
observedthatthe population of some species
like Polygonum and Impatients has
considerably increased in the Valley of
Flowers overshadowing the others the
consequence could be reduction ot species
biodiversity in the Valley.

(c) State Government has been warned

by the FRI through issue of alert bulletins 1o
check spread of the disease by closing the
aftected areas to felings. Forest Rsearch
\nstitute is conducting trials with some
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fungicides., Based on the resuk of the trials
the State Forest authorilies wouldbe advised
for large scale application in the tieid.

Central Gramt for Academies
1330. SHRIMATI SUMITRA
MAHAJAN:

AN:
SHRI SATYANARAYAN
JATIYA:
DR. LAXMINARAYAN
PANDRYA:

Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the names of cultural academies,
councils and museums for which Madhya
Pradesh and another State Governments
have sent proposais to the Union Government
for tinancial assistance/grants;

(b) whether the proposals have been
sanctioned;

(c) i so, the details thereof; and
(d) # not, the reasons therefor? .

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) KUMARI SELJA): (a)to (d). The
information for the year 1991-92 is being
collected and will be laid on the table of the
House.

[English}
Relerral Hospital

DR. ASIM BALA:

SHRI AJOY MUKHOPADYAY
PROF. SUSANTTA
CHAKRABORTHY:
SHRAI RAMASHRAY PRASAD

SINGH:
PROF. MALINI
BHATTACHARAYA:

1331.

Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to,
the reply given to Unstarted Question No.
1965 on July 21, 1992 and state:
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(a) whether the requisite information

regarding referral hospitals under the Union

Government have been collected;

« () i s0, the details thereof;

(c) whether such hospttals are likely to
be set up onthe pattern of AIIMS, New Delhi;
and

(d) it so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). Complete
information has yet to be collected.

(c) and (d). There i1s no proposal at
present to set up referral hospttals on the
pattern of AlIMS, New Delhi.

Temples/Monuments Maintained by
Archaeological Survey of India

1332. DR. K.V.R. CHOWDARY:
SHRI GURUDAS KAMAT:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of temples/monuments
being maintained by the Archaeological
Survey of India in the country, State wi-e

AGRAHAYANA 10, 1914 (SAKA)
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and Union termitory-wise;

(b)the stepstaken/proposedtobetaken
by the Government for their proper upkeep
and maintenance, and

(c) the details of amount spent in this
regard during 1991-92 and 1992-93, State-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) The
number of centrally protected monuments/
sites State-wise and Union territory wise is
as given in the Statement A attached.

(b) Besides annual maintenance and
upkeep of the centrally protected
monuments//sites,. structural repair,
chemical preservation and environmental
development of the monuments are taken
up as per thew actual needs and priorites.
However, the proper maintenance and
upkeep Is a continuous process.

(¢) The expendtture incurred on the
maintenance, conservation and preservation
of the centrally protected monuments State-
wise for the year 1991-92 and allocation of
fundsfortheyear 1992-93 are as giveninthe
Statement ' B ' and ' C ' attached.

STATEMENT-A

List of the Cenraily Protectel Monuents/sites statewise and Union territorries is as follows

State/Union Territories

Number of Monuments/States

Andhra Pradesh
Assam

»
Acunachal Pradesh

‘Bihar

134

49

5]

77
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State/Union Territories Number of Monuments/States
Dethi 168
Daman and Diu 9
Goa 25
Guijarat 199
Haryana 88
Himachal Pradesh 35
Jammu and Kashmir 63
Karnataka 505
Kerala 28
Madhya Pradesh 324
Maharashtra 284
Manipur 1
Meghalaya 8
Nagaland 4
Orissa 68
Pondicherry 8
Punjab 24
Rajasthan 151
Sikkim 3
Tamil Nadu 403
Tripura 5
Uttar Pradesh 783
West Bengal 113
Total 3562
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STATEMENT-B
’l:!‘xpendllure on the Maintenance, conservation and Preservation of the Centraly protected
Monuments State-wse during 1992-93

Sl. No. Name of State/ Expenditute
Union Territories (Rs. in-kdkhs)
1. Andhra Pradesh 40,99,912
2. Assam 22,94.,1:;5
3. Arunachal Pradesh 7,95,912
4. Bihar 48,39,141
5.  Delhi 86,50,000
6. Daman and Diu 4,26,071
af- Goa 12,90,501
8. Gujarat 28,01,827
9. Haryana 221,90,594
10. Himachal Pradesh 22,,16,719
1. Jammu and Kashmir 34,02,342
12 Karnataka 79,38,716
13. Kerala 4,83,203
14. Madhya Pradesh 68,95,660
15. Maharashtra 33,89,989
16. Manipur 9,997
17. Meghalaya 38,997
1§ Nagaland 31,500
QQ. Orissa 41,94,,033

20. Pondicherry 1,41,613
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Sl. No. Name of State/ Expenditure
Union Territories (Rs. in Lakhs)
21, Punjab 1217.713
22.  Rajasthan 32,68,164
23. Sikkim Nl
24. Tamil Nadu 67,66,700
25. Tripura 70,207
26.  Unar Pradesh 127,75.318
27. West Bengal 40,85,075
STATEMENT-C
The Allocation of funds state-wise for the year 1992-93 is as follows
SINo. Name of State/ Allocation
Union territories (Rs. in Lakhs)
1. Andhra Pradesh 40.00
2. Assam 18.00
3. Arunachal Pradesh *8.00
4.  Bihar 29.00
S. Delhi 111.30
6.  Daman and Div 3.00
7. Goa 11.00
8. Gujarat 36.00
9.  Haryana 16.00
10. Himachal Pradesh 22.00
11. 39.00

qanmu and Kashmir




$17 Written Answers

AGRAMAYANA 10, 1914 (SAKA)  Writen Answers 518

SINo. Name of State/ Allocation
) Union territories (Rs. in Lakhs)
. 12. Kamataka 74.25
13. Ketala 10.00
14. Madhya Pracesh $0.25
15.  Maharashtra 47.30
16. Manipur 00.10
17.  Meghalaya 00.20
18.  Nagaland 00.50
19.  Orissa 33.00
20.  Pondicherry 3.00
'21.  Punjab 17,00
22. Rajasthan 36.00
23.  Sikkim 1.00
24.  Tami Nadu 49.00
25.  Trpura 00.60
26. Uttar Pradesh 111.00
27.  West Bengal 34.50

Rationalisation of Passenger Fare passenger tare for different classes;

1333.DR. VASANT HIWRUTTIPAWAR: () i 30, the detalls thereot; and
Wik the Mineswr of RAILWAYS pe pleasat -
to state: (d) ¥ not, the reasons therelor?

(a) the operating cost of First Class and THE MINISTER OF STATE IN THE
4C coaches and that of lind Class coaches ), icTRY OF RAILWAYS (SHRI

(b) whether the operating cost is

MALLIKARJUN): (a) The cost per vehicle
kilometre class-wise for the year 1990-91

considered as one of the criteria for fixing  (latest available data ) was as under:-
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{Figures in Rupees)

MailVExpress Services

Class Broad Gauge Metre Gague

A.C. First 4.73 4.53

First 3.64 4.58

A.C. Sleeper 4.38 5.29

A.C. Chair car 4.18 S.71

lind ' 3.88 512

(b) to (d). Passenger fares are fixed for
different classes based on the principle of
what there traffic car bear and also the
general increase in input cost.

Stocks of Rice and Wheat in Orissa

1334. SHRI K.P. SINGH DEO: Will the
Minister of FOOD be pleased to state:

(a) whether adequate stocks of rice and
wheat are available in different depots of the
Food Corporation of India (FCI) in Orissa;

(b) if not, the reasons therefor, and

(c) the details of steps taken to keep
adequate stocks of rice andwheat in different
depots of the Food Corporation of India in
Orissa?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a)to(c). Yes, Sir. Ason 1.11.1992,
63095 tonnes of rice and 23174 tonnes of
wheat was available in different depots of
FClinOrissaas againstthe monthly allocation
of 36,300 tonnes of rica and 20,000 tonnes
of wheat.

FCI every month plans movement of
rice and wheat and moves stocks to various

depots as required.
[Transiation)

Seasons Ticket facllity Between Betul
and Hoshangabad

1335. SHRI ASLAM SHER KHAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthe Government propose to
allow the season ticket holders 1o travel in
some of the long distance trains passing
through Betul and Hoshangabad areas of
Madhya Pradesh by relaxing type minimum
distance oftravel of 161 Kmsforissuing such
tickets; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN]): (a) No, Sir.

(b) Does not arise.

[English)
Lands Inside Golconda Fort

1336. SHRIDATTATRAYA BANDARU: |
Will .he Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether lands of archaeological
importance at Hyderabad including those
inside the Golconda Fort are being grabbed
and sold away by the land grabbers; and

(b) if so, the action taken 1o protect the
lands inside the Golconda Fort, which is
protected under the Archaeological
Monuments Protection Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
There are some encroachments in the
archaeological area at Hyderabad including
those inside the Golconda Fort. The
Archaeological Survey of India has initiated
action as per the law to remove these and
check further encroachments. At Golconda
'Fort some encroachments have been
removed.

Theft of Booked Goods

1337. PROF. SUSANTA
CHAKRABORTY: Will the Minister of
RAILWAYS be please:} to State:

(a) whether any study has been
conducted by the Rallways to know the
modus operandi of the thefts of booked
goods while in transit or at destination; and

(b) if so, the outcome of such study?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Our studies reveal that criminals
constantly trend to change their modus
operandi while commitiing thefts of booked
goods. Generally the thefts are committed
by breaking open wagons/brake vans while
in transit on the run as well in the yards. On
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occasions they manipulate the seals of the
wagon while committing theft. Frequently
criminals also pilferthe goods like food grains,
oil seeds etc. through the gaps in the doors
and also cutting the pannels of the wagons.

At destination afew thefts do occurfrom
the parcel offices some times because of
faulty system, inadequate cages etc.

The modus operandi of the criminals is
reviewed fromtime to time at the Divisional/
zonal Railways and Board levels. Any
deficiencies noticed in the systems or in the
deployment of the sedulity forces are
corrected.

Violation of Forest (Conservation) Act,
1980
1338 SHRIMATI SUSEELA
GOPALAN:
PROF. MALINI
BHATTACHARAYA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether there is any violation of
Forest (Conservation ) Act, 1980 by the
various State Governments in order to fulfill
populist scheme for urban and rural poor;

- (b) if so, the details thereof; and

(c) the corrective steps taken by the
Union Government in this regard?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) to (c). Prior approval of
the Central Government is required under
the Forest (Conservation) Act, 1980 before
diverting forest land for any non forestry
uses. Number of instances have cometothe
notice of the Central Government, where
diversion of forest land for none forestry
uses have been permitted without obtaining
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prior approval of the Central Government
under the Act. In such cases the concerned
State/UT Governments are asked to fix
resporisibility for violation of the Act. Final
decision for diversion of forest land in such
cases is taken after confederating all the
relevantinformation including circumstances
leading to violation of the Act and action
taken against the officials found guilty for
violation of Forest (Conservation) Act.

[Translation) .
Hindl University
1339. SHRI ARJUN SINGH
YADAV:

SHRI LALBABU RAL:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to
establish a Hindi University in the country;

(b) it so, the details thereof; and

{c) the etforts being made by the
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT(DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) to (c).
The Govemnment has set up a Committee
underthe Chairmanship of Dr. ShivaMangal
Singh ' Suman’ to advise about the nature,
structure, location, finacial requirements and

other related matters in respectof the setting -

up of an Intemational Hindi University. The
Committee was requestedto submit its report
to the Government within a period of three
months from 7 July, 1992.

[Enghish|
Drainage and Sewerage Schemes for
Orissa
1340 DR. KARTIKASWAR PATRA: Will

the Minister of ENVIRONIMENT & FORESTS
be pleased to state:
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(a) whether certain drainage and
sewerage schemes for Orissa are pending in
his Ministry for inclusion in Eighth Plan;

(b) i so, the details including the
estimated cost thereof; and

(c) the steps taken to expedite inclusion
of thesa schemes in the Eighth Plan?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHIARJUN
SINGH): (a) No, Sir.

() and (c). Does not agise.

Rallway Coach Repairing Complex

1341. SHIR RAMESH CHENNITHALA:
Willthe Minister of RALWAYS be pieasedto
state:

(a) whether there is any proposal for
construction of railway coach repairing
complex in Kerala; and

(o) i 50, the detalls thereo!

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir. However, the
Coaching Depot at Cochin Harbour/

Emakulam is being augmented 10 cope up

(b) Extension of maintenance facilties
atEmakulam atacostof Rs. 3.46 crores has
been sanctioned. Works have aiready been
taken up.

Supply of Cosl Wagons to Sujerat

1342. SHRI HARIN PATHAK: Will the
Minister of RAILWAYS be pleased 10 state:

(a) whether & is a fact that the present

quota of coal wagons for Gujarat is not
sufficient to meet the requirements of the
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State:

(b) whether the industries of the State
have approached the Union Govemment
through the State Government many times
for the supply of more coal wagons; and

(c) f so, the reaction of the Union
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) to (c). Representiaons
have been receivedfor stepping up supply of
coal by rail to industries in Gujarat. Coal is
supplied to Gujarat from South Eastern and
Western Coal fields Lid. These Coalifields
are heavily overbooked and there are very
heavy programme for core sectors such as
thermal power stations, railways, steel,
cement, fertilizer etc. After meeting demand
of these high priority consumers, the
remaining coal is distributed equitably
amongst other industries.

Levy Sugar Zones in Maharashtra

1343, SHRI DATTA MEGHE: Will the
Minister of FOOD be pleased to state:

.(a) whether the Government of
Maharashtra has requested the Union
Government that for the purposes of levy
sugar, Maharashtra be divided into three
zones instead of two as at present;

(b) it so, the action taken by the
Government thereon; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) to (c). No request has been
received recently with regard to division of
Maharashtrainto three zones instead of two
zones for the purpose of levy sugar price
fixation from the Government of
Maharasshtra. However, the question of
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bifurcation of South Maharsthra zone into
two 2ones has been referred to the Bureau
of Industrial Costs and Prices (BICP) who
have been asked to undertake a fresh
investigation into the cost strcture of the

sugar industry for fixing the levy sugar prices
for the su-ar year 1993-94 to 1995-96.

[Translation)
Pace Maker Bank

1344, SHRI SATYA DEO SINGH:
SHRI RAHJENDRA
AGNIHOTRI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased o state:

. (a) whether Government propose o
open a pace Maker Bank in the country for
the poor and needy patients;

() if so, the details thereot;

(c) whether the said bank is likely to be
opened with some foreign assistance;

(d) if so, the details thereof; and

(e) the number of heart patients likelyto
be benefited by this pace Maker Bank?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLLY

WELFARE(SHRIMAT! THARA DEVI
SIDDHARTHA): (a) There is no such
proposal.

() to (e). Do not arise.
[English)
Right to Education

1345. SHRICHITTA BASU:
SHRI BIR SINGH MAHATO:

Wilithe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whetherthe Governmenthave since
examined the implications of the Supreme
Court Judgment delivered on July 30, 1992
regarding ‘Right to Education’, and

(b) #f so, the steps being taken by the
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT(DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) and (b).
The Judgment of the Supreme Court
delivered on 30th July, 1992 in Miss Mohini
Jain Vs. the State of Kamnataka case has
been challenged by the managements of a
number of private institutions and the matter
is under review of the Supreme Court.

Disconnection of Coaches of Saurshtra
Mail at Rajkot

1346. SHRICHANDRESH PATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether Sleeper Coaches, A.C.
Second Class and Double Deckor Coaches
are being disconnected at Rajkot from
Saurashtra Mail and not being run upto
Hapa; and

(o) it s, the reasons therefor and the
steps proposed to be taken for extending
those coaches upto Hapa?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). Out of 17
coaches on Saurashtra Mail, 7 coaches are
attached/detached at Rajkot for traffic
originating from there and 10 coaches go
beyond to Hapa/Okha. It is not therefore
proposed to extend these coaches to Hapa/
. Okha.
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[ Translation}

-Sugar Factory in Madhya Pradesh

1347. SHRI KHELAN RAM JANGDE:
Will the Minister of FOOD be pleased to
state:

(a) whether the Commissioning of
licensed sugarfactoriesincooperative sector
inMadhya Pradesh has been stoppeddueto
paucity of funds fromthefinancialinstitutions;

(b) if so, the details thereof; and

(c) the action proposed to be taken to
provide loans to these mills on easy terms?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR!I TARUN
GOGOI): (a) No, Sir.

(b) and (c). Do not arise.
New Railway Lines

1348. SHRI RAJENDRA KUMAR
SHARMA: Willthe Minister of RAILWAYS be
pleased to state:

(a) the projects for which foundation
stones were laid for laying new railway lines
during the last two vears;

(b) the names of railway lines on which
construction work has since been started;
and

(c) the time by which construction work
is likely 1o be started on the remaining
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Nofoundation stone for
new Railway line projects has been laid
during the last two years.
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(b) and (c). Do not arise.

[English)

Passenger Amenities at Jalpalgur and
Allpurduar

1349. SHRI JITENDRA NATH DAS:
Willthe Minister of RAILWAYS be pleasedto
state: :

(a) whether minimum passenger
amentites are not available at Jalpaiguri,
New alipurduar and Aliourdur stations;

(b) if so, the reasons therefor; and

(c) the steps taken by the Government
to provide those amenities alongwith the
improvementin otherfacilties of the stations ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Basic amenities
commensurate with the volume of traffic
being handled already exist at these stations.

(b) and (c). Do not arise.

Private Origanisations In Literacy
Campaign

1350. SHRIDHARMANNAMONDAYYA
SADUL: Will the Minister of HUMAN
RESOURCE DEVELCPMENT be pleased
to state:

(a) whetherthe Union Government have
received any proposalforassociating private
organisation in literacy campaigns;

(b) if so, the salientfeatures thereof; and

(c) the action by the Government in that
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESPURCE
DEVELOPMENT(DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURL (KUMARI SELJA): (a) Thereis a
Central Scheme of Assistance to Voluntary
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Agencies in Aduft Education under which
projects of total literacy campaigns etc. are
sanctioned to voluntary agencies as per
norms and procedure laid down in the
Scheme. 48 Voluntary Agencies have so far
been sanctioned total literacy projects.

(b) The principal strategy in
Implementation of the programme is
voluntary-based total literacy campaign for
the age-group 15-35 years, in aspecificarea
tobe coveredinaperiod upto 3 years. Funds
are sanctioned on the basis of per leamer
cost ranging from Rs. 65/- to Rs. 100/- tor
meeting expenses on environment building,
teaching-learning material, training and
modest payment to full time workers whoare
engaged in the mangement of the projects.
No payment to the Instructors/ Volunteers
has been provided. Voluntary Agencies are
supposed to formulate and submit their
proposals to the concerned State
Government/ UT Administrations, who in
turn, recommend the proposalto the Ministry
onthe basis of screening done by the District
and State level Screening committees
constituted for the purpose. The proposals
thus received are approved by a Central
Grants-In-Aid Committee constituted for the

purpose.

(c) The Scheme has been circulated to
State Government and UT Administrations
inviting proposals from voluntary agencies.
Workshops fororientation of representatives
of voluntary agencies have been organised
to facilitate appreciation of the Scheme and
formulation of the projects. Techno-
pedagogic support is provided by the State
Resource Centres.

Dispensary at Neral (C.R.)

1351. SHRI RAM KAPSE: Will the
Minister of RAILWAYS be pleased to state:

(a) whether there is a demand for the
establishment of full fledged dispensary at
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Neral (C.R.) for the benefit of railways
employees; and

(b) if so, the action proposedto be taken
thereon by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) This work has already been

sanctioned. ;
[ Transiation)
Halt of Trains at Kopergaon

1352. SHRI YASHWANTRAO PATIL:
Wilithe Minister of RAILWAYS be pleasedto
state:

(a) whetherthe Govemment proposeto
provide ahalt of alithe trains at the Kopergaon
Railway Station for the convenience of the
passengers visiting Shirdi;

(o) if so, the details thereof; and

{c) it not, the reasons therelor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

{c) Neither operationally feasible nor
commercially justified.

[Enghish)

Family Planning Weltare Centres in
Mahareshtra

1353. SHRI VILASRAONAGNATHRAO
GUNDEWAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleasedtostale:
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(a) the number of family weltare centres
at present in Maharashtra;

(b) the number of such centres out of
them in Parbhani and Nanded districts;

(c anhetherthe Government propose to
increa..- the number of these centres;

(0« . the details thereof; and

(e) the n.. . ~r of persons undergone
family planning opwrations during 1991-92
and trom April 1992 1ill date?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHRATHA): (a) The information is given
in the statement attached.

(b) The information is being colected
from the State Government.

(c) No, Sir.
(d) Question does not arise.

(e) The number of persons who have
undergons family planning operations during
1991-92 and April, 19921ill October, 1992 as
reported provisionally by the Government of
Maharshira, is as under:-

Year No. of Sterilisations

1991-92 $,35,774

1992-93 2, 54, 081

(April, 199210
October, 1992)




533 Written Answers

AGRAHAYANA 10, 1914 (SAKA) Written Answers 534

STATEMENT

Name of the Centre No. of Uni functioning
43, Rural Family Welfare Centres 428

2. Urban Family Welfare Centres 82

3. Urban Health Posts 278

4. Sub-Centres 7633

S. Post Partum Centres at 53

District Level
6. postpartum Centres at Sub- 52

divisional level hospitals.

7. Recanlisation Centres

Credit Card Facility

1354. SHRI V.S. VWAYARAGHAVAN:
“AWillthe Minister of RAILWAYS be pleasedto
state:

(a) whether the Union Government
propose to introduce credit cards facility for
trains reservations at important Railway
Stations in Kerala;

(b) it s0, the details thereo;

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY. OF RAILWAYS (SHRI
MALLIKARJUN): (a) and (b). A proposal
from Canara Bank for acceptance of their
Credit Cards for making passenger
reservations at Trivandrum Railway station
is under examination of Southem Railway

(c) Yes, Sir.

(c) whether such facility has been
introduced in any other railway station in the
country; and (d) A statement is attached.

STATEMENT

Credit Cards of centain banks are accepted at some stations/ireservation offices as
detailed below:-
Name of Station/ Name of Bank
Reservation Office
1. IRCA Reservation Office, 1. Andhra Bank

New De'hi.

2. Bank of Baroda
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Name of Station/ Name of Bank
Reservation Office

3. City Bank

4. Vijaya Bank

5. Canara Bank

6. Bank of India’

2. Secunderabad Reservation

Office.,

3. Ahmadabad

4. Vadodara

5. New Koilaghat Reservation
Office, Calcutta. -

6. More Market Reservation
office, Madras.

7. Bangalore City
Reservation Office.

7. Central Bank of India

1. Andhra Bank

2. Bank of Baroda

3. Canara Bank

1. Bank of Baroda

2. Central Bank of India

1. Bank of Baroda

1. Bank of Baroda

{. Canara Bank

2. Andhra Bank

3. Bank of Baroda

4. Central Bank of India

5. Bank of india
6. Vijaya Bank
1. Vijaya Bank
2. Canara Bank
3. Andhra Bank

4. Bank of India
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Name of Station/
Reservation Office

Name of Bank

8. Bombay Central

9. Bombay Church agate

10. Bombay VT

5. Central Bank of India

6. Bank of Baroda

1. Central Bank o1 india

2. Andhra Bank

3. Bank of Baroda

4. Bank of India

1. Central Bank of India

2. Andhra Bank

3. Bank of Baroda

4. Bank of India

1. Central Bank of India

[Translation)
Levy Sugar to States

1355. SHRIRAJVEER SINGH: Wilithe
Minister of FOOD be pleased to state:

(a)the present policy of the Government
in regard to allocation of quota of levy sugar
to each state;

(b) whether the present quota of levy
sugar for each State is inadequate;

{c) if so, the whether the Government
have decided to allot increased quota of
sugar to each State on the basis of s

gopulation;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTERY OF FOOD (SHRI TARUN
GOGOI): (a) Under the present policy of
partial control, levy sugar to most of the
States/UTs is made on uniform of ensuring
minimum 425 gms. per capita monthly
availability to the projected population as on
1.10.1986. These norms are effective
from.1.2. 1987. Hoever, allocation of levy
sugar at h/higher scale is made to a few
States due to special circumstances
prevailing there. Further, to meet the
additional requirement of sugar for various
festivals, Government also allocates
additional quantities of levy sugar as festival
quota to States/UTs every year.

(b) to (dy. Govermnment has allowed 5%
adhoc increase in the monthly allocation to
States/UTsfromAugust 1991to March 1993.

(e) Due to limited availability of levy
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sugar it would not be possible to revise the
existing norms.

(English]

Off-Site/on-Site Emergency
Preparedness Plans

1356. SHRI PRITHVIRAJ D. CHAVAN:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Govemment proposed
to set up Off-site/ On-site emergency
Preparedness Plans to handle chemical
accidents; °

(b) if so, the details thereof;

(c) the estimated gxpenditure lkely to
be incurred thereon; and

(d) the details of st-are of the Union and
State Governments respectively?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). On-site
Emergency Plans are preparedby industries
handling hazardous chemicals, under the
Manufacture, Storage and Import of
Hazardous Chemical Rules, 1989. Off-site
emergency Plans are to be prepared by the
Distinct Collectors or District emergency
Authority designated by the State
Govermments. However, tofacilitate this, the
Government of India in consultation with the
State Governmenls have selected the
districts of Raigad (Maharshtra), Thane
(Maharashtra),Moradabad (UP),Kota
(Rajasthan), Mangalore (Karnataka),
Tuticorin & Cuddalore (Tamil Nadu),
Midnapore (West Bengal)f Durgapur (West
Bengal) and Vishakhapatnam (Andhra
Pradosh) for preparation of plans by expert
agencies 10 serve as modeis for other
Districts.
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(c) and (d). The expenditure tor
preparation of off-site plans in respect of the
above 9-districts would be Rs. 68. 48 lakhs
which isfully met bythe CentralGovernment..

Godowns In Orissa

1357. KUMARI FRIDA TOPNO:

DR. KRUPASINDHU BHOL:

Willthe Minister of FOOD be pleased to
state:

(a) the amount santioned by the
Govermnment for the construction of Godowns
in Orissa during 1992-93;

(b) the number of Godowns proposedto
be constructed in the State;

(c) the location andthe capacity of those
Godowns; district-wise; and

(d) the progress made in this regard so
far?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) An amount of Rs. 27.49 crores
has been sanctioned by Government of
India for construction of godowns for Food
Corporation of India during the period 1992-
93 in the entire country inciuding Orissa.
There is no separate allocation for individual
States.

(b) to (d). Additional godowns capacity
of 10, 000 tonnes is under construction at
Badampahar of Mayubrbahanj district. There
are proposals to construct additional
capacities at Titlagarh of Bolangir district, at
Rayagada of newly created Rayagada distrigt
(old district Koraput) and chowder of Cuttack
district.
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Ball Bhawan Society of India

1358. SHRIGUARDS KAMAT: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether BalBhawan Society of India,
New Delhi, is running into financial cresis;

(b) it so, the details thereot; and

(c) the steps taken 'to overcome its
tinancial problems?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT(DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): (a) No, Sir.

(b) and (c). Does not anse
A
Women Voluntary Social Organisations

1359. SHRIMATI BHAVNA CHIKHLIA:
Will the Minister of HUMAN RESOURCE
OEVELOPMENT  be pleased to state:

(a) the number of women voluntary
Social Organisations registered with the
" Governmentalongwith the activities of these
organisations;

(b) whether the Government are
considering to award Government supply
contracts and other offers to these
organisations to promote self -employment
programme; and

(c) if so, the details thereof and the
criteria laid down for offering of these
contracts?

JHE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
UN SINGH): (a) Thereis no provisiontor
registration of Voluntary Organisations with
the Department of Women & Child
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Development.

(b) and (c). There is no scheme or
programme in the Department of Women
and Child Development under which supply
contracts etc. are offered to voluntary
Organisations to promote self-employment.
However, financial assistance is given to
voluntary organisations for providing
employment including self-employment to
women under the scheme of Setling-up
Employment -cum-Income Generating Units
for Women, Support to Employment
Programme(STEP), and Socio-Economic
Programme for Women.

Educational Projects with Foreign
Assistance
1360. SHRI SHAKER SINH
VAGHELA:
DR. AMRIT LAL KALIDAS
PATEL:

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether a number of educational
projects have been taken up for
implementation with foreign assistance by
bilateral funding;

(b) it so, the outline of each project;

(c) the terms and conditions attachedto
the projects to qualify forforeign funding,; and

(d) the names of the countries evinced
interest in such projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) Yes, Sir.

(®) to (d). Major educational projects
under implementation with bilateral
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assistance are Mahila Samkhya Programme
for Women's educationwith Dutch assistance
in the States of Karnataka U.P. and Gujarat
and Basic Education Projects in Rajasthan
and Andhra Pradesh with assistance from
Swedish Intemational Development Auothrity
and Overseas Development Authority, U.K.
respectively. The assistance is being
provided as grant to govt. of India. These
projects aim at improving the participation in
and quality of education.

Eucalyptus Planting Under Social
forestry

1361.DR, SUDHIRRAY:Willthe Minister
of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Government are aware
that 90 per cent of the planting under social
forestry has been of eucalyptus and nearly
all of them have been on fertile farm land in
urban industrial centre;

(b) whether the above scheme has led
to a serious reduction of food availability ,
deeline in agricultural employement and an
accentuation of the fuel, fodder and fentiliser
cirisis in rural areas; and

(c) if so, the remedial measurs taken in
the matter?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) studies conuted by
independent agencies have revealed that
though Eucalyptus has been a popular
species under the Social Forestry
Programme', Casurarina, Subabul, Babool,
Acacia and other species been also have
planted extensively in different parts of the
country.

(b)and(c). Thereis nobasis to concluded
that planting of Eucalptus has led to serious
reduction of food availability, decline in
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agricultural employment and accentuation
of the fuel, fodder and fertiliser crisis in the
rural areas.

Unanl blspensary In Calcutta

1362. SHRIAMAR ROYPRADHAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetherGovemment are aware that
UnaniDispensary/Unit at Calcuttaisthe only
one inthe entire country, whichis functioning
with only one physician since the date of the
its opening;

(b) whether a number of times, the
orders to deputies second physicaian were
issued by CGHS;

(c) if so, the details thereof; and

(d)the reasons for notimplementing the
orders?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). Yes, Sir.

(c)and (d). Twoposts of Unaniphysicians .
were created forthe Unaniunitunder CGHS,
Calcutta. Two physicians were seleted
through U.P.S.C. and only one joined the
post. He to remained on duty for a tew days
and proceeded on casual leave for 6 days.
Therefore he did not turn up to join the duty
at CGHS, Calcutta, inspite of vigorous efforts
made. Thereafter efforts were made to
appoint physicians on ad-hoc basis and only
one physician jointed the post and he is
continuing. A requisition has been sent to
U.P.S.C. for selecting Unani Physicians.

Subsidy on Food Items

1363. SHRIK.V. THANGKABALU: Will
the Minister of FOOD be pleased to state:
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(a) whether due to increasing pressure
on Public Distribution System, the quantum
of s*xbsidy givenby the Government onfood
items is also increasing;

(b) if so, the extent thereof;

(c) the benefits likely to accrue to
common consumer from this additional
facility?

THE MINISTER OF STATE OF THE
MINISTRY QOF FOOD (SHRI TARUN
GOGOI): (a) Yes, Sir.. One of the main
factors determining the quantum of focd
subsidy is the volume of off-take of grain
fromthe Central Poolfor distribution through
the Public Distribution System.

(b) During the last five years the amount
of subsidy released by Government to Food
Cogporation of India on foodgrains is as
under:

(Rs. in crores)

"1987-88 2,000.00
1988-89 2,200.00
1989-90 2,432.00
1990-91 2,142.00
1991-92 2,850.00

(c) and (d). There is no impact on
consumers so long the issue prices of
foodgrains remainthe same. Onthe contrary
more consumers will b3 covered under the
Public Distribution System.

Pension Scheme for Teachers

1364. SHRIBIR SINGH MAHATO: Will

the Minister of HUMAN RESOURZCE
DEVELOPMENT be pleased to state:
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(a) whether there is any proposal for a
Pension Scheme for Teachers of aided/
unaided schools under the Delhi School
Education Act, 1973;

(b) if so, the details thereof; and

(c) the minimum service required for
granting such pension?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARISELJA): (a) According
to Delhi Administration, Pension scheme for
the employees of the aided schools is already
invogue. Inthe unaidedrecognised schools,
the Contributory Provident Fund and Gratuity
Scheme exists wherever pension scheme is
not in vogue.

(b)and (c). The Pension Rules including
miniraum service required are the same as
applicable to Government employees
including Government teachers. The
minimum 10 years service is required to be
eligible for pensionary benefits.

[ Translation)
Mysterious Disease in Bihar

1365. SHRI N.J. RATHVA: Wil the
Ministerof HEALTHAND FAMILY WELFARE
be pleased to state:

(a) whetherthe Indian council of Medical
Researchhas conducted any surveyin Bihar
to study the recurring diseases like Kala
Azar, Filaria prevalent in the State;

(b) if so, the details thereof;

(c) whether ICMR has also conducted
any study for the detection of a mysterious
disease which gripped thousands of people
in Bihar recently;
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(d) if so, the detai's thereof; and

(e) the remedial measures taken by the
Government in the wake of ICMR report?

THE MINISTER OF STATE IN THE
MINISTRY OF HEATH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). Rajendra
Memorial Research Institute of Medical
Sciences, Patna, an institution of Indian
Council of Medical Research, is actively
engaged in Research activities on various
aspects of Kala-azar with emphasis on
control, conaibment and treatment of the
disease. The institute is engaged in study of
vector, such as species identification of
seanddflies, seasonalprovenance insecticide
susceptibility bes's. tech. In addition,
controlled clinical trials with combination of
anti-kalaazardrugs is alsobeing undertaken.

The Indian Council of MedicalResearch
has not conducted any study pertyaining to
filanais in Patna.

(c)and (d). Ateamof doctorsfor ICMR's
National Institute of Virology, Pune visited
Patna in August 1992 to investigate the
outbreak of the so called mysterious disease,
which occurred at that time.

Accordingtothe re port submitted by the
team's total of 50 deaths were reported from
Sdifferent slumsin Patna. Eighty percent of
the deaths were reported between 17-19th
August. The deaths occurred within a span
of 2-3 hours. There was a history of intake of
alcohol from both deceased and surviving
patients. Interview with relatives of the
deceased revealed that these cases
presented with vomiting, headache,
goodness and unconsciousness toliowed by
death. Most of the patients did not have
fever. The patients who survivec had
recovered completely and there were no
residual neurological complaints/deficits.
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Discussion with the clinicians who had
treated these cases and epidemiological
investigation suggested that the
symptomatology and made of death wecrg
more in favour of a texic aeitology with
alcohol poisoning.”

(e) Health Education activities have been
intensified.

[English)

Renovation of Ter..ple in Andhra
Pradesh

1366. SHRID. VENKATESWARARAO:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether proposals have been
received in regard to the renovation of the
thousand-pillar temple at Hanmalkonda
wrangle from Andhra Pradesh Government:

(b) if so, the details of the suggestions
made by the Government of Andhra Pradesh;
and

(c)the reaction of the Union Government
thereto;

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) Yes, Sir.

(b) The suggestions made by the
Government of Andhra Pradesh regarding
the Thousand Pillared Tample at
Hanmakonda pertain to its structural
conservation, chemical preservation,
environmental development, providing tlood/
security lights and toilet facilities.

(c) The Archaeological Survey of India
has already initiated steps for ths
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implementations of most of the suggestions.

Funds for Ganga Action Plan

1367. SHRI SANAT KUMAR MANDAL:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Government of West
Bangle has requestedthe Union Govermment
for more funds to implement Ganga Action
Plan in West Bengal; and

(b) if so, the reaction of the Union
Government thereto?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) and (b). Funds for
implementation of the Ganga Action Plan in
West Bengal are provided to the State

) 4Government according sanctions, and
requirement for each scheme.

Rall Link between Rotegaon and
Kopergaon

1368. SHRI GOVINDRAO NIKAM: Will
the Minister of RAILWAYS be pleased to
state;

(a) whether representations have been
recveived for construction of a direct railway
line trom Rotegaon Station of Manmad-
Aurangabadrailway-line of the South Central
Railway to Kopergaon Station on Manmad-
dound railway-line of Central Railway;

(b) if so, tha detai.s thereof; and

(c) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes. Sir.

(b) suggestions have been received in
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this regard from Prof. Ram Kapse and Shri
Pramod Mahajan, Members of Parliament.

(c) The proposal cannot be taken up at
present due to constraint of resources.

Terminals at Purl and Bhubaneswer

1369. DR. KRUPASINDHU BHOI: Will
the Minister of RAILWAYS be pleased to
state:

(a) whetherthere is any proposalforthe
expansion of the existing coach terminais at
Puri and Bhubaneswar in Orissa to
accommodate the increasing number of
passenger trains onginating from the above
railway stations; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.
Overbridge at Titilagarh
1370 SHRI SUBASH CHANDRA
NAYAK: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the Government have a
proposal for the construction of a road
overbridge at Titilagarh in Orissa;

(b) if so, the estimated cost of the project
and the tunds allocated therefor during the
current financial year;

(c) whether the construction work has
been started; and

(d) it not, the when it is likely to
commence?

THE MINISTER OF STATE IN THE
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MINISTRY- OF RAILWAYS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Anticipated costis Rs. 353. 14 lakhs.
Outlay for 1992-93 is Rs. 10 lakhs.

{c) and (d). The work will be taken up for
execution as soon as the estimate is
sanctioned and the State Government
commences the work on the bridge

approaches.
Librarles and information systems

SHRI MANORANJAN
BHAKTA:

SHRI GEORGE
FERNANDES:

1371.

Wilithe Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) Whetherthe Government have taken
measures to modernise and to upgrade the
existing library andinformation systems at all
levels so as to integrate them with the
country’'s educational and cultural
programme;

A4

(b) if so, the details thereof; and

(c) the progress made so far in
establishing muiltilevel linkages through
various available networks in the field of

Borary?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) Libraries
are under the independent control of their
respective instiiutions/organisations/
Deparntments/Ministers. There is no single
agency which has overall control of all
libraries. The development activities of
libraries are carried out by the respective
parent organisations. A number of librarias

DECEMBER 1, 1992

Written Answers 552
have started computerisation of their house-
keeping jobs and are in various stages of
automation. As soon as conjoins are
conducive, a library will be linked to the »
library networking. At present three library
networks, viz, INFLUNET DELENT and
CALIBNET are in various stages of

implementation.

(b) The detalls of progress in respect of

individual libraries are not available.

(c) A statement is attached.
STATEMENT

The position regarding library

networking in India

INFLUNET The UGC has accepted in

principle to set up a nation-wide computer
network interconnecting the libraries at,
different academic institutions, universities
and research organisations for resource
sharing. The projectisknown as ‘INFLUNET
and a core staff with a Director has been
appointed in the project which has been

made a part of the Inter-University Centre for

Astronomy and Astrophysics, Pune. The
task completed in 1991-92 includes system
design and configurationforthetotal network,
collection of data pertaining to about 90

university libraries, preparation of document
on configuration of computer system, and
intimation of work on estbalishement of
Ahmadabad library Network as a tots bed for
the programme.

CABINET- The implementation of
Calcutta Libiary Network (CALUBNET) is
being taken up in two phases. During the
CABINET Phase- |, the Network Services
Center at Jadavpur University and seven
participant library/information centres are,
being networked. The necessary hardware
procurement, software developmentandsite
propitiation have beencompleted. Parallel to
this, the National Information System for
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Science and Technology (NICEST) in
collaboration with the Regional Computer
Centre, Caicutta and the Calcutta regional
Centre of the Indian National Scientific
Documentation Centre (INSDOC) has taken
up manpower development for CABINET,

DECENTOnsimilarlines soCABINET,
the establishment of Delhi Library Network
(DELINEAT has been conceived for about
30 libraries in Delhi. Onthe recommendation
of an expert committee, CMC Ltd, have
completedthefeasibility study. The DECENT
Phase - 0 has new beentaken up to connect
about 10 library/Information centres with
electronic mail.

No efforts have been made so far to
establish multi-level linkages through these
networks.

Survey of Education system

1372. SHRI R. SURENDER
REDDY:
SHRI M.V. CHANDRA
SHAKER MURTHY:
Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
1o state:

(a) whether the National Council of
Educational Research and Training has
conducted any survey regarding education
system in the country;

(b) if so, the findings thereot;

(c) the details of recommendations
made in the regard; and

(d) the time by which a final decision is
likely to be taken to implement the
recommendation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE

AGRAHAYANA 10, 1914 (SAKA)
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DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) The first
All India Education Survey of School
Education was conducted in 1957 by the
erstwhile Ministry of Education and Social
Weltare, before the National Council of
Educational Research and Training came
into being. The conduct of Subsequent
Surveys Second (1965), Third (1973), fourth
(1978) and the Fifth (1986) was conducted
by the NCERT. The latest survey in the
series is the Fifth, having 30.9.1986 as the
reference date.

(b) The findings of the Fifth Survey
have coveredthefollowing aspects of School
Education:-

(i) Availability of educational facilities
in the context of distance,
particularly in rural habitations and
habitations predominantly inhatited
by Scheduled Castes and
Scheduled Tribes.

(i) Enroliment in general and of the
children belonging to Scheduled
Castes and Scheduled Tribes and
also the girls in particular.

(iii) Availability of physical facilities like
school buildings, playgrounds,
drinking water, furniture, facilities
for medical check up and incentive
schemes.

(iv) Position of inputs like black-boards,
chalks, libraries, laboratories and
text-book banks. '

(v) Academic and professional
qualifications of teacheries.

(c) and {d). The Fifth Survey is a status
study only and does not contain any
recommendation for time-bound
implementation by the Government. As such,
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the question of fixing a time-limit for taking a
final decision to implant the findings of the
Fifth Survey does not arise.

Physiotherapists and Occupational
Therapists in Hospitals
1373. SHRI PHOOL CHAND
VERMA:
SHRIB.L.SHARMAPREM:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to
the reply given to Unstarred Question No.
7338 on April 21, 1992 and state:

(a) whether the information from the
Association of physiothe rapists and
Occupational Therapists of Government
hospitals of Delhi has since been recsived;
and

(b) if so, by which time the Government
propose to create Junior and Senior level
Class | posts for them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARATHA): (a) No, Sir.

{b) Does not arise.
Translation)
Storage Capacity of Godowns

1374. SHRI SANDMAN BHAGWAN:
Will the Minister of FOOD be pleased to
state:

(a) the number of godowns/warshouses
of Central agencies and semi-Government
organisations in edch State with capacity
andbuffer stocks kept forthe last three years

cand expected during the current year, State-
wise;

DECEMBER 1, 1992
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(b) the fotal cost of maintenance of
these godwns during each of the last three
years;

(c) the losses incurred due to defective
storage in godowns;

(d) whether causes of losses have been
identified and corrective measures taken;
and

(e) the storage capacity required for
Goa-Madhya Pradesh and Maharashtra

during the Eighth Plan period and the action
taken/proposed to be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) A statement I-(A) to | (C)
indicating number of Godowns with FCI,
including those hired from other Central
agencies, State Govemments and State
Government agencies and othersason31st’
March during the last three years, State-
wise, are attached Statement Il indicating
the capacities and the stocks with FCl as on
31st march during the last three years and
those as on 30-6-1992 during the current
year, State-wise attached

(b) The total cost of repairs and
maintenance ofthese godwns, weigh bridges,
railway sidings etc. incurred by Food
Corporation of India during the last 3 years is
as under:-

Year Maintenance cost
(Rs. lakhs)
1989-90 904.85
1990-91 990.48
1991-92 1187.98

(c)and(d). The foodgrains are stored by
the Food Corporation of India on scientific
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lines. Various Steps taken by it to prevent
any damage to foodgrains are indicated in
statement -lll. attached. Some stocks of
foodgrains, however, get demaged during
storage due 1o factors beyond control such
as rains, floods, cyclones, etc., which
happened 0 be 0.30% 0.17% and 0.16%
only of the average stocks holding in FCI

AGRAHAYANA 10, 1914 (SAKA)
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Godowns during 1989-90, 1990-91 and 1991-
92 respectively.

(e) The present capacities available with
FCI and additional capacities tent actively
proposed to be constricted during the Eight
Plan period by FCl in these States are as
follows:-

State Capacity available  Additional
as on 30-6-1992 Capacities during
(in lakh tonnes) VIil Plan (in lakh tonnes)
Goa 0.17 0.10
Maharashtra 14.81 0.50
Madhya Pradesh 10.69 0.23
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STATEMENT-lI

Steps taken by food Corporation of
India to Prevent darmage in foodgrain
duning storage

(1) Foodgrains are stored on scientific lines
and pest contorel measures are
undertaken regularly to control thereat
and insect infestation

- (1) Pre-monsoon inspection of goddamns
1s carned out and repairs undertaken to
present leakage of rain water

(m) Qualified and technically trained staff
are deployed for penodical inspection
and proper upkeep of foodgrains

(v) The Storage godowns are designed on
modern lines so that they are resent-
proof and damp poorer

(v) Careful handling of the grains at alithe
stages s insistedupon Efforts are being
made to persuade the laborite use small
size hooks so that the damage n the
spillage would be the minimum

Instructions regarding compliance with

the packing conditions laid down by the
Raillways and in particular, regarding
stitching and marking of bags are
emphasised and their observance
watched Loading of bags foodgrains
away from the flap dobrs is insisted so
that damage due to rain en-rout is
obviated

(v1) In case of stocks stored in the open the
following funther steps are taken to
protect the foodgrains,

(a) Stocks are stored on wooden crates and
covered with specially fabricated
waterproof polythene covers

(b) Nylon rooes have been provided for
proper lashing ot polythene covers to
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prevent damage to covers by blowing
dunng storms

(c) Monofilament nets and cover tops have
also been provided in major CAP
complexes for additional protection o
Jrains form the vagaries of weather

(d) Perodical replacement of polythene
covers Is being made to ensure that the
best protection to grain I1s always
provided

(e) Aeration of stocks in the open during
clear weather is done to maintain the
health of grains

[Enghsh)
Grants of Universities of Rajasthan

1375 PROF RASA SINGH RAWAT
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state

(a) the amount of special grants (Plan
and Non Plan ) Provided by the University
Grants Commissions 10 various universities
andcolleges of Rajasthan duringthe Seventh
Plan,

(b) the purpose for which grants have
been given to them and to other universities
dunng that period, and

(c) the number of special schemes of
universities and colleges of Rajasthan
pending with the Union Government for
approval and financial assistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) (a) and (b)
According to the information furnished by
UGC, the Commussion provides Plan grants/
all eligible Universities and Colleges for
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purchase of books, journals and equipment,
recurrent of staff, construction of buildings
and hostels. The Commission also provides
financial assistance undervarious Schemes.
Maintenance grantsto State Universities are

AGRAHAYANA 10, 1914 (SAKA)
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Governments.

According to the information furnished
by UGC, the following grants were provided
by the Commission to various eligible
Universities and Colleges in Rajasthan during

provided by the concerned State the Seventh Plan period:
l (Rupees in lakhs)
Institution Total grants paid during
Seventh Plan period
Non-Plan Plan
Universities 61.58 1137.74
colleges 324 600.06

(c) The proposals received by UGC
from the Unwversities and Colleges in
Rajasthan for special assistance under
various Schemes ar2 under consideration of
thecommission. Thisis an on-going exercise
under which the proposals are considered
and sanctioned on ihe basis of merit of the
each proposal.

[ Transiation)
Promotion of Sanskrit

SHRIMATI SHEELA

GUATUAM:
SHRI RAJESH KUMAR:

1376.

Willthe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of the various schemes
introduced for development and promotion
of Sanskrnt;

(b) steps taken to provided Adequate
employment opportJnities to the students of
Sanskrit;

(c) whether there is any proposal to
teach Sansknit through Government media,

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) A
Statement is attached.

(b) All the schemes/programmes
referred to in statement in reply to pan (a)
above contribute towards providing adequate
employmet opportunities to the student of
Sanskrit. Moreover, Government have from
timeto uime issued orderrecognising Sanskrit
examinations

(c) to (e). No, Sir, there is no proposal
underconsiderationtoteach Sanskritthrough
Government media.

STATEMENT

For development and promotion of
Sanskrit, following Schemes Programmes
have been undertaken:-

(1) Financial grants to Voluntary
Organisations working in the field of
Sanskrit.

(2) Financial grants to Adarsh Sanskrit
Pathshalas.
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(3) Financial assistance foreminent elderly
Sanskrit scholars in Adarsh Sanskrit
pathahals and other Vouantry
organisations.

(4) Financial assistance to State/U.Ts. for
the development of Sanskrit education.

(5) Financial assistance for the production
of Sanskrit literature, besides perches
and publication of rare manuscripts.

(6) Special Orientation Courses to post-
graduate students in vocationa!
disciplines like Epigraph., kconography
etc.

(7)  Preservation of Oral Tradition of Vedic
Recitation.

(8)  Holding of All India Elocution Conftest
and Vedic Convention.

(9) Vedic Endowment.

(10) Award of Certificate of Honour by the
President of Indiato eminent scholars of
Sanskrit.

(11) The Rashtriya Sanskrit Sans than and
autonomous body established under
the Ministry conducts examination for
various courses and runs seven
Kendriya Sanskrit vidyapeethas.

(12) The Rashtryaya Veda vidya Pratishthan
hasbeen established as an autonomous
body under the Ministry for the
development of traditional and Vedica
education.

(13) The Central. Sanskrit Board under the

Chalm‘\anship of vice-presidant of india
had been set up to advise the

government of India on policy mater -

pertainingtothe Development of Sar.skrit
education. lts tenser has since expired
and the Board is being re-constituted.

DECEMBEH 1, 1992
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1377. SHRI BHOGENDRA JHA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the name of University in Biharwhich
have implemented the academic calendar
fixed by the University Grants Commission;
and

(b) the steps being taken to implement
the norms fixedby UGCin alithe Universities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) and (b).
In pursuance of NPE-1986, UGC had
circulated model academic calendar in July,
1989 for implementation by the Universities
form the academic year 1990-91. According:
to the information furnished by UGC while
magdha University has agreed to adopt the
academic calendar, other University has
agreed to adopt the academic calender,
otherUniversities in Bihar have not furnished
any information in this regard. The
Commission is pursing the matter with the
State Governments and Universities to
implement the academic calendar.

[English)

Construction of Buildings of Navodaya
Vidyalaya

1378. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whetherthe Govemment proposeto
construct buildings for Navodaya Vidyalayas®
o Conkona and Valpoi in Goa;

(b) if so, the details thereof;
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(c) the estimated expenditure ikely to
be incurred thereon;

(d) the amount releasedfor the purpose
“ti date and

() the amount actually utilized?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) Yes, Sk,

(b) The Schools at both sites have
already been sanctioned. The buildings for
the Vidyalayas have been sanctioned as
detailed below:-

Conkona Valpoi
School Buiding  School Building,
,Kitchen and Dining.

Staff Residence  Staff Residence

The buildings have been sanctioned
considering strength of students at present.

(c) The expenditure likely to be incurred
forthe buildings sanctioned now is Rs. 80.20
lakhs for Valhi and Rs. 58 . 75 Laks for
Condone However, total expenditure on the
whole projects for each Vidhyalaya is about
Rs. 2.5. Crorss.

(d) R. 20 lakhs have been released for
each site.

(e) The amount actually spent on these
works is Rs., 12.00 Lakh till date.

Central University In Mizoram
1379.DR. C. SILVERA: Willthe Minister

of HUMAN RESOURCE DEVELOPMENT
be pleased to state:
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(a) whether the Government have
recently agreed to establish a central
University in Mizoram;

(b) if so, the details thereof; and
(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) No, Sir.

(b) Does not arise.

(c) There is no commitment from the
Government of India to establish a Central
University in the State of Mizoram.

Maintenance of Kendriya Vidyalaya

1380. SHRI MADAN LAL KHURANA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a)whether complaints have been
received about poor maintenance and
insanitary conditions of Kendriya Vidyalayas
as in Delhi;

(b) it so, the details thereof and the
reasons therefor; and

(¢) The steps taken to improve the
conditions of the schools?

THE DEPUTY MINISTENR iN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARISELJA) (a){Kendriya
Vidyalaya Sangathan has infcrmed that no
complaints have been reported ~egarding
poor maintenance and nsantiaya conditions
in the Kendriya vidyalayas.
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(b) and (c).As and when maintenance
problems are broughttothe notice ofhendriya
Vidyalays Sangathan authorities, Central
Public Works Department (CPWD) / Military
Engineering Service are directedto attendto
these problems. To improve the condition of
Kendriya vidyayalas in Delhi CPWD have
beenrequestedto provide aseparate Central
Maintenance Division.

[ Translation]

Increase in the Supply of EC to Drought
Atfected States
1381. .SHRI VIJOY KUMAR
YADAV:
SHRI TEJ NARAYANA
SINGH:

Will the Minister of FOOD be pleasedto
state:

(a)the number of drought aftected States
in the country; ’

(b) the commodity-wise increase
affecred the Government in he supply of
essential commodity under Public Distribution
system to provide relief’ 10 the drought
affected States, Statewise; and

(c) whether Bihar State has not been
allotted any special quota underthis head so
far?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOl): .(a) Drought conditions are
presenltly prevailing a parts of Bihar and
Andhra Pradesh.

(b)and (c). Quantitly ot 10,000tonnes of
wheat each for the three months from
October, 1992 to December, 1992 has been
allotted in addition to 51, 580 MTs of whet
and 24, 580 MTs of rice being normal
allocation during these months under PDA
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TO the State of Bihar.

[English)
Open Tenders of Purchases for P.D.S.

1382. SHRI K. THULASIAH
VANDAYAR: Will the Minister of FOOD be
pleased to state:

(a) whetherthe Government proposeto
startanewplanforopentenders of purchases
for Public Distribution System;

(b) if so, the time by which it is likely to
be implemented;

(c)thebasicfeatures of the new scheme;
and

(d) whether the new scheme has been
accepted by various State Governments?

THE MINISTER OF STATE OF THé
MINISTRY OF FOOD (SHR! TARUN
GOGOI): (a) Government do not have any
proposalto start a new plan foropentenders
of purchases of foodgrains for Public
Distribution System.

(b) to (d). Do not arise.
Procurement and supply of Foodgrains

1383. SHRIMATIGIRIJA DEVI: Wilithe
Minister of FOOD be pleased to state:

(a) the ratio of supply of imported
foodgrains and indigenously procured to the
Public Distribution System in the country;

(b) the monthly supply of foodgrains to
Public Distribution System as against the
requirement;

(c)theanticipatedgapinthe procurement
andsupply of foodgrains thereto during 1991-
92 and 1992-93;
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stagnation andlow procurement of foodgrains
by the official agencies the public digtribution
System is not functioning eﬂicientfy' and

(e) if so, the steps contempléted by the
Governmentto reformthe pubhz:dnstnbunon
System?

i

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD ($HRI TARUN
GOGOI): (a) There is on ratio fixed supply
of imported foodgrains ahd indigenously
procured to the Public distribution System.

(b) The allocation of foodgrains fromthe
‘entral Pool are made( a month to month
Jasis, to various StatesiUTs keeping in view
the overall availability of stocks inthe Central
Pool, relative needs, market availability and
other related factors. These allocations are
only supplemental to the market availability
and are not exposed to meet the entire
demand of the States/UTs. However, the
average monthly allocation of rice and wheat
during the year 1992 to the States/UTs is
approximately 9'and 8 lakhs tonnes
respectively.

(c) There wf no gap in procurement
and supply of foodgrains in the Central Poot
during 1991-92. unng1992 -93the shortfall
in wheat requirement would be met through
imports. :

(d) and (e)! In order to maintain supply
of foodgrains ﬁo States/ UTs for PDS at
reasonable Ie\fls, stpes have already been
taken to imnort required quantity of
foodgrains

[ Translation]
|
Laly on New Rice Mills

1384. SHRI VISHWANATH SHASTRI:
Will the Minister of FOOD be pleased to
state:

AGRAHAYANID, 197912 (SAKA)
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(a) whether the}Government of Uttar
Pradesh have sent arjy proposalto the Union
rovernment for a rejaxation in levy for five
ears on new rice: 'mills that have’ been
istabllshed after October 1, 1991 in
Sorakhpur, Varanasi, Faizabad and
'Allahabad divisions of Uttar Pradesh;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHR! TARUN
GOGOI): (a) Yes; Sir.

(b) The state’ Government of Uttar
Pradesh sent a proposal to Government of
India on 12the Detember, 1991 seeking ex-
postfacto concurrence to decision taken by
the State Government under the Uttar
Pradesh Rice a .d Paddy (Levy and
Regulations of Trade) Order, 1985 to totally
exempt levy on new rice mills to be set up
after 1.10.1991 in Eastern Uttar Pradesh
(where percentage of levy on rice is 40%) for
aperiod of Syearsfromthe date of setting up
and the single hullers who undertake
modernisation foria period of five years from
the date of-moderhisation.

(c) After congideration of the matter, it
has been deiced tp grant of total exemption
for the first year tibe followed by 10% levy
onrice in the secand year, 20% in the third
year, 30%n the fourth year. Full normal levy
of 40% will be required trom the fifth year
onwards from theidate of setting up of new
rice mills or moderhisation of single hullers in
Eastern Uttar Pragesh.

indian idols

1385. SHRIMATI PRATIBHA
DEVISINGH PAQL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether a number ot
idols are in the museums aborad; and

(b) ¥ s0,the efforts being made by the
Government to back the idols to the

country? !

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT CF
EDUCATION AND DEPARTMENT OF
CULTURE): (KUMARI SELJA): (a) and (b).
Thereis nobartor indian kept inthe museumi
abroad so long as they were not taken out
after the enforcement of the Antiquities and
Art Treasures Act. In case such antiquties
are established to be smuggled or stolen
from India then under the UNESCO
convention ratified by India, they could be
brought back.

(English]

Support Price for Sugarcane

1386. SHRI MANIKRAO HODLYA
GAVIT: Wilithe Ministe. of FOODbe pleased
to state:

(a) whether the Natlonal Federation of
Cooperative Sugar Factories Limited has
demanded higher statutory minimum price
of sugarcane so as to maintain the tempo of
sugarcane and sugar production; and

(b)l?o.thoraaabndmoeovmmem
thereto? |

THE!MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI): (a) Yes, S.

(b) The proposal forfixation of Statutory
Minimum Price of sugarcane pagable by
sugar lapodes for the season 1992-93 is
under consideration of the Government,
Howvod' no final decision has 8o far been
taken.

‘1, 1982 f Wirten Answers 62C
Statementcorrec.dng Replyto Unstamed

question No. 1042 14th July 1992 Birth

anniversary of Emperor Akbar

THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH ):;| invie attention to the
English and Hindl versions of the reply, given
to Unstarmed Question No. 1042, regarding
Birth Anniversary of emperor Akbar which
was as follows:

(3) to (c). The 450the anniversary of
Emperor Akbar is proposed to be celebrated
in 1992-93.No National Commiites hasbeen
formed for the pugposse. An international
seminar is proposed 10 the organised ia ar
this year by Indian Councll for Historkal
Research. The other programmes for the
celebration and other details will be worked
out in due course”.

The revised answer to parts (a) ,(b) & (c)
of the Question maykindly be read asfoliows:-

*“The 540thbirth anniversary of Emperor
abbar is proposed to be celebrated in 1993-
94. No national Committee has beentormed
for this purpose. An international seminar is
proposed 1o be organised later this year by
Indian Council for Historical Research. The
other programmaes will be worked out in the
due course.”

The error in the celebration year was
noticed only latef on. As such the correcting
statement could not be tabled earier.

lnconvonﬂncewmdlsregremd.
12.00 hrs. -
[ Translation]

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, | thank you for allowing me to
raise a very impontant lssue here. Today is

Worid AIDS day. AIDS means Human
immuno Deficiency Virus. Mr. Speaker, Sir,
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Shri Fotedar is also present here, therefore
| would _like to tell him and this House that
eventhoughthe facts show an epidemic rise
in the AIDS cases in Maharashtra, Tamil
Nadu and particulariy in Manipur, the
Government of India is not taking this matter
seriously. | would like to telthe House that a
study named " Panas Study”was conducted
in this regard. The report has come outinthe
newspapers today and according to it, the
Indian Government is a Victim of
disinformation about AIDS that it is a foreign
disease. The Panas Institutes has released
a book named “ Hidden Costs of AIDS".

As today we are observing World AIDS
Day, Iwould like to quote some very relevant
paragraphs @om that book, whichi | think is
very important for our country as well as
other developing countries. | would like to
quote from the Panas Institute study

(English)

Countries like India and Thailand with
the high rates of HIV infection but as yet few
cases of AIDS face potentially very high
costs in the next five to ten years.”

[ Translation)
It further says
[English)

AIDS in India may have been reduced
had the Government taken appropriate
measures in the mid 1980s. Many Indians
predictthat it would remain aforeign disease
but the reality is that it has taken roots in
every city in India”

* Many developing countries that do not
have technical or financial resources to
contain AIDS are in danger of being
overwhelmed by the indirect effect of this
epidemic on families, communities and
agricultural and industrial production. Some
15,000 women are getting infected every
week in the world”
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[ Translation)

Mr. Speaker, Sir, these are the findings
of the Institute. In view of the study, which
has been done an inteationally famous
Institute and which has particularty mentioned
about our country, | would like to know from
the Government, what steps are being taken
to deal with this problem which is taking the
form of an epidemic. -

SHRI MOHAN SINGH (Deoria). Mr.
Speaker, Sir, the hon. Members should also
be examined. (Interruptions)

[English)

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDER):
1 did not know that this question was being
rdised. Otherwise. | would have brought
figures and other information. | agree that
today is the AIDS Day. Throughout the world,
efforts are being made to create awareness
among the people. | would not like to say that
people are celebrating the AIDS Day. Iwould
say that people are creating awareness....

SHRI SOMNATH CHATTERJEE
(Bolpur): You can say that people are *
observing * AIDS Day.

SHRI M.L. FOTEDAR: | may tell the
hon. Member that there is no cure for a fatal
disease like AIDS anywhere inthe worid. |do
notwanttoallit aforeigndisease. | would like
to callit as adisease which is the messenger
of death. Anyone who gets HIV will not know
whether he is HIV positive or not. It takes
eighttotenyears andincases even 13years
alsofor HIVto develop into a full-blown AIDS
case. Throughout the world, scientists have
not been able to find any vaccine or cure for
this disease. At the moment our policy is to
create awareness aboutthe disease because
pravention is the only cure for &. And care is
betterthan cure. For this purpose we haveto
create national awareness that one should
have ‘' safe ' sex only because it gets
transmitted through unsafe sex; it gets
transmitted through transmission of infected
blood and blood products and also through
used syringes. We have taken some stepsto
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create awareness in this regard Allthe blood
banks in the country are being upgraded by
the end of March All the blood banks In the
public sector in the country will be upgraded

SHRI SRIKANTA JENA
Upgraded means what?

(Cuttack)

SHRI ML FOTEDAR Upgraded
means, providing of allthe facilities to improve
the quality of blood you will have immediate
diagnostic tests in any blood bank HIV test
will be done immediately and then there will
be regional testing In case the blood it is
positive, t willimmediately be disearded But
we do not want to disclose the identity of the
affected persons Most of the blood banks
which are functioning in the country are
withoutlicences Wehave issuedanotfication
underthe Act Itwilltake sometimetofinalise
and make that notification finally operative
under the law Under this law, it will be
obligatory for any blood bank, if it wants to
function in the country to obtain a licence
fromthe Government of India inconsultation
with the State Government We will also try
to improve the quality of the blood L-anks
Likethis, we aretaking so many measuresto
create more and more awareness among
the public and we are also trying to do
something so far as the blood bank system
iIsconcerned Hadlgotapriornotice, Iwould
have responded positively even with facts
and figures Yesterday | was told that at the
moment, there are about 10,000 and odd
HIV positive cases detected in the country
Out of 15 to 16 lakhs of people who are
practising high sk behaviourthere are about
10,000 cases

SHR! RAB! RAY There are 230 full-
blown cases

SHRIM L FOTEDAR Ithinkthere are
242 cases which are full blowncases There
are some of the States forexample, | do not
want to make any complaint about Bihar We
are not getting the necessary information
from Bihar because Bihar says there i1s no
HIV positive case | dont think this can be
correct may be there are some cases We
have requested the Bihar Government |
have personally written to them
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SHRI NITISH KUMAR (Barh) There 1s
no case in Bihar

SHRIM L FOTEDAR No, no, lamnot
saying, | am saying any other State | havet
written personally to all the Chief Ministers to
let us know the magnitude of the problem, as
on today, the magnitude of the problem is
very alarming | would like to seek the
assistance, guidance and the indulgence of
the House to face this national problem with
vigour and determination

SHRIANNA JOSHI (Pune) Atleast 85
school children were affected by chlorine
gas fumes that leaked from a tank in a
chemical tactory in Bhosar near Pune on
30 11 92 Fifteen of the chidren, most of
them aged between 6 and %2, have been
kept under observation in the intensive care
unit at the Sasson Hospital

Theincidentoccurred whenthe children
were abouttotake theirevening meals They
complained of breathlessness and nausea

»

The chemicalfactory isbelievedto have
been a sick unit which was only recently
recommissioned to produce sodium
hypochlonde

It was essential for local officers and
factory inspectorstotestandconfirmwhether
the machinery 1s well equipped and 1s
foolproof But the disastrous cause proves
the negligence of the concerned authonties
and the management

I, therefore, appeal through you to the
Ministers of Environment and Industry to
enquire into this matter and bring to book the
persons responsible and also grantfinancial
and medical aid 1o the affected children

| Translation)

SHRI GEORGE FERNANDES
(Muzaftarpur) Mr Speaker Sir discussion
continued in the House for about three days
for 8 10 hours recently on the import of,
foodgrains and prices offertilizers lamsorry
to say that the hon Finance Minister did not
participate in that discussion It would have
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been better if he had come inth2 House and
explained the economic polices that are
compelling us to import foodgrains. But
‘i'nstead of coming to Parliament, which is in
session, the hon. Finance Ministeryesterday
attended thejoint meeting of aninternational
organisation, the World Economic Forum
andthe Confederation of Engineering Industry
associated with it, held in Delhi and made
announcement on policy matters which is an
insultto this House. Since itis an established
convention that when the session is going
on, no Minister willmake any announcement
on policy-matters outside the House. Such
incidents have happenedearlieralsoandthe
matters of privilege have been raised in the
House.

I have not given any privilege motion.
Yet, lwould liketo raise this issue before you
because the hon. Minister of Finance had
made two significant announcements on
policy-matters yesterday publicity about
which the Government has not made any

uthorised submission in this House. He has
said that the Government has to decide
aboutthe free conversion of rupee —i.e., as
to what would be the value of rupee as
against dollor or its value as against any
foreign currency in the open market. The
Government has only to make an
announcement about It.

The second thing about which he saidis
that the Government is proposing 10 issue
shares of public sector undertakings worth
1.2 billion U.S. dollors which is something
more than a sum of Rs. 3000 crores.

Secondly, this House cannot discuss
the matters which are discussed in the other
House. But today a news has appeared in
newspaper that when this issue had been
discussed in Rajya Sabha, it was decided
there that the hon. Finance Minister would
come in the House and clarity the role of the
Government in this regard. Along with this,
no action will be taken regarding sale of
shares of India’s public sector undertakings,
*in the country as well as abroad, though talk
of selling such shares has just begun without
taking Parliament into confidence and without
eliciting opinion of Parliament on this issue.
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| would like to know on what basis the hon.
Finance Minister has made this
announcements fromthe forum of the World
Economic Forum. Will the International
Monetary Fund decide as to how our
Parliament shauld function or from which
forum our Finance Minister should make
announcement? Those who have come to
Indiafrom abroad have come heretoflourish
theirown trades and notfordoing any welfare
to the nation. And it was wrong on the part of
the hon. Finance Minister to make
announcement in their presence. We
condemn it. Along with this | would like to
submit that during the past few days news-
items have been appearing to the effect that
a transaction is in process between the
B.H.E.L and Alstram of France and A.B.B.
The Government is negotiating with them
while B.H.E.L. says that negotiation should
not take place but the Government is doing
soatone orthe otherlevel. Similarly we have
gotanewstodaythatthe Oitand Natural Gas
Commission is being converted into a
corporate sector now, which means, its share
will also be sold in the market tomorrow.
Public undertakings means institutionscome
up with the money approved by Parliament,
s0, nobody has right to take such decision
withoutthe approval of Parliament. Therefore,
along with condemning it, we would like to
request you to callthe hon. Finance Minister
in the House and ask him to apologise for it
first and then there should be discussion in
the House as to what are his policies.

SHRI SOMNATH CHATTERJEE: This
is an extremely serious matter. We are
finding that since the new Government has
come, Parliament has become totally
irrelevant so far as the formulation of
economic policy or the industrial policy of this
Government is concerned.

We are not taken into confidence. The
entire economic policy, entire industrial policy,
the trade policy were changed without any
prior consultation or even discussion in the
House. No party was taken into confidence
in the matter. Now important decisions have
beentakenandthe Pariiamentis sometimes
informed post-facto, sometimes not even
informed. We have to know about their
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developments inthese important areas from
the newspapers orfromthe media. Thisis an
extremely serious matter.

We have come to know from the radio
that so far as the budgetary are concerned,
no budgetary support will be given to any
concern except the power sector and
transport sector. With such important decision
means so many public sector undertakings
will come to a halt. Already, wages are not
being paid, money is not being provided for
minimum raw materials, energy bills are not
being paid. | know of instances of big public
sector undentakings where the salaries and
wages are not paid for months; two months
three months later some money is paid, but
the workers cannotwork because there is no
money for raw material. They cannot touch
anything. Ordinary usual running cost is not
provided for these huge undertakings in the
pubkc sector. We ought to know all these
things from the newspapers. This is a very
serious matter.

Sir, I would request you to see that the
Parliament exists so far as this Government
i1s concerned. It cannot be taken as a
negotiable, something as a disposable
commodity. Whenever tt suits us, justforthe
purpose of constitutional obligetion, get
something passed here, andwethe Members
of Parliament are not taken into confidence.
This is a very very serious matter.

| fully endorse what Shri George
Femandes has said. The Finance Minister
owes an apology to this House and he must
explain the circumstances.

The other i1s a very senous matter. |
have given notice about our grave concern
as to what is going to happen in Ayodhya.

MR SPEAKER: No, no.
(Interruptions)

MR. SPEAKER: We do appreciate that
important matter is raised on the floor of the
House, buttif you do notfollow the pracedure
then there are certain difficulties in getting
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the requisite information before the House.

The correct procedure would have been
to send a letter for a notice to the Finance
Minister andtofind out whetherhe has made
a ‘statement of this nature. It he says that he
has made a statement of this nature then the
hon. Members are well within their right to
ask as to why this kind of statement was
made outside the House and not on the floor
of the House. What happens is, now there
is a gap. The matter is raised now. It has to
go to the Finance Minister. The Finance
Ministertakes time. Inbetweenthereisagap
andthis gap is really very agonising and very
harmful also.

SHRI SOMNATH CHATTERJEE: Let
him come at 4 O'clock.

MR. SPEAKER: It 1s very harmful and
agonising also. So, may | request the hon.
Members, if there are important matters of
this magnitude, that they may better give a
notice to the Speaker, and the concerned
Minister, getareply andraiseit? The matters
are imporntant. Thatis why we have to be very
careful.

SHRI GEORGE FERNANDES: Wiill
you please direct the Finance Minister to
appear before the House?

[ Transiation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr Speaker, Sir, you may recall
that such matters have been raised. It was
saiddurningthe discussion onthe Budgetand
| had also emphasised the fact that public
sector undertakings are our national assets
and if the Government decides to sell their
shares, it should be done seriously and after
getting the assurance that the Government
is getting their best prices. | had made a
suggestion that there should be a
Parliamentary committee which may be kept
intouch regularly withthe Ministry of Finance
andthe Ministry may function in consultation
with the Parliamentary Committee. But it
seems that the hon. Minister is not ready 1o
exercise any sort of control.
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[ Translation)

Newspapers reports show that the
transaction of shares s going on. & is going
on in foreign countries t00; foreign Banks
can also purchase shares. Now it is a difficult
task for the Parliament to tackle with such a
sltuation. | would therefore say that it would
have been much better if the hon. Minister
of Finance would have been apprised of this
information but the hon. Minister of Finance
has not been able to reply to the question
raised in the House. Not only that, he did not
take any step to find a permanent solution.
For the Government * Solution * means *
Closure of Industries ‘. Now the question is
whether & is proper or not to close those
industries. What willbe the fate ofthe workers
working therein? Will the Government
manage to collect the money through
auctioning the unrefined oil importing it from
United States for the purpose of obtaining
Renewal Fund? That is a different aspect,
but if the Government is willing to sell the
shares of public sector, | would like to know
as to what will be the extent of such sale and
to whom will it be sold. | would also like to
know it will be left and to the Ministry to
decide whether the transaction of shares
being carried out Is justified or not. | would
like to ask whether the Parliament has any
role to play or not. | had suggested that a
Parliamentary Committee should be formed
for this purpose, but there was no response
in this regard onthe part of the Government.
People are growing suspicious and all the
measures of economic reform are
jeopardised.

MR. SPEAKER: Uf you want to raise
something of importance, you shoulddo it in
aproper manner, only then you can arrive at
some conclusion. if the notice is givento the
hon. Minister of Finance orto the Govemment
at the very Eleventh hour during the Zero
hour nothing is known as 1o what has been
stated or what has not been stated by the
Government. Such discussions will not lead
to any conclusion. You have made it clear.
agree that these matters are of importance.
Information in this regard will be gathered
from the hon. Minister of Finance and after
being aware of what he says there can be
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discussion ¥ necessary on the economic
policies of the Government as has been
assured here by the Government. If issues
are raised like this by anyone at the eleventh
hour, it willthen surely not solve the problem.
You should therefore not to do like that.

The second thing | would like to say for
Shri Somnathji, You wanted to raise a
different issue yesterday. In this regard it
was decided that such issues should not be
raised at the eleventh hour. A notice for it
must be given in advance.

SHRI SOMNATH CHATTERJEE: We
have given notice.

MR. SPEAKER: To give a notice to me
is not enough. Notice should also be givento
the Government.

[English)

SHRI SOMNATH CHATTERJEE: Sir,
this is a matter the Government should have
constant notice of what is happening. What
notice do they want?

[ Translation)

MR. SPEAKER: That is why this issue
was raised yesterday. The Govemment made
a statement in this regard and perhaps it
says that the matter is related to law and
order... ’

[English]

SHRI SOMNATH CHATTERJEE: Sir,
this is a systematic attack on our Constitutional
fabric, Itell you. I shall read outone sentence
and that will show.... (Interruptions) The hoa.
Leader of the Opposition has criticised the
judiciary ina manner where our Constitutional
functioning is to stake.

[ Translation]

SHRI NITISH KUMAR: This affair is
going on between the B.J.P. and the
Government. How long the Government will
avoid this issue? Will the discussion starnt
when the construction work begins on &



631 Written Answers
December?

MR. SPEAKER: | am not able to speak
much. | have a throat problem.

(Ihterruptions)
[English]

You are right but please come to me
regularly under some rule of the procedure.
We will sittogether and we will decide if thas
to be discussed. | am not denying. But
please do not raise it in this fashion because
if you raise it without notice and if others
have not applied their mind, then the
discussion can go astray and it can cause
difficulty...

(Interruptions)

MR. SPEAKER: When | go to my
chamber, | will discuss with you and we will
decide what to do.

SHRI BASUDEB ACHARIA (Bankura):
Today you decide, Sir. ..(Interruptions)

[Translation)

SHRI MOHAMMAD ALl ASHRAF
FATMI (Darbhanga): There are agitations in
Uttar Pradesh. Much tension is prevailing
there(Interruptions)

SHRI RAJVEER SINGH (Aonla): Has
the Government tned to know as to what is
happening in Uttar Pradesh? Has any
representative of the Government gone
there?(Interruptions)

[English)

SHRI VILAS MUTTEMWAR: Mr.
Manoranjan Bhaktais having his own opinion,
Sir. He is not defending the Government, he
1s having his own cpinion....(Interruptions)

MR. SPEAKER: I have no objection....

(Interruptions)

SHRI BASUDEB ACHARIA: The
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Finance Minister can make a statement
today Sir.

[ Translation)

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Mr.
Speaker, Sir, | would like to submit to you
only this much that if there has been some
shortcomings in the Government as has just
been raised by Shri George Saheb and Shri
Somnathjithenitis notbadtoraisethatinthe
House. But, criticising the Government for
the purpose of political motive is not at all
correct and | oppose it. (Interruptions)

SHRI TARIT BARAN TOPDAR
(Barrackpore): This is politics.

SHRI MANORANJAN BHAKTA: To
adoptsuch tendency s politics is not correct.

SHRI TARIT BARAN TOPDAR: What
change in politics will take place then?....
(Interruptions)

SHR!I MANORANJAN BHAKTA: If
something regarding this is published in the
Newspaper yesterday, then you should be
ready to give a notice for discussion. The
Government should make it clear as to what
1s nght or what is not night. it is not proper to
sought slogans like this all the time. It is not
proper to accuse the Government all the
time for political purposes. We oppose it.

[English]

SHRITARITBARANTOPDAR: Sir, this
is apolitical matter and if the ruling party says
that they are non-political, they have got no
night to rule... (Interruptions)

12.20 hrs.
’[MR. DEPUTY SPEAKER in the Chair

SHRI SUBASH CHANDRA NAYAK
(Kalahandi): Mr. Speaker, Sir, as it was
forecasted, the monsoon was late andthereby
caused a setback in the agricultural
operations. Subsequently, it followed with
heavy rains, resulting in wide inundation in
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the rivers Tel, Ret, Sandol, Udanti and
Indravati. The major district roads andvillage
road communication have been cut-off. The
floods played havoc in the district, damaging
thousands of hectares of comn fields which
have been sand cast. Thousands of houses
belongingtovery poorand Scheduled Castes
and Scheduled Tribes people have been
washed away or collapsed. Most of the M.1.
projects, S.C. (W.H.) structures and other
reservoirs having irrigation potential have
been damaged, rendering it defunct. Alarge
number of electric polls have been uprooted
and damaged. As a result of this the L.T.
points, essential for supply of energy, are
now useless. Whatevercropthathas survived
in the meanwhile is going to perish. It is also
learnt *hat the L.1. staff of Kalhandi division
are going without salary for the last six
months. These people are suffering very
much.

The monsoon season is over now. But
there have been no rains in the district forthe
last three months and the concem fields
wave dried up. The vagaries of nature are
more conspicuous wherever | visited in the
district. There are no properirrigationfacilities.
The com fields, which should have been
blooming with their greenery, now give a
deserted look.

Ihave receivedthe information regarding
the position in different blocks. | have been
given to understard that the Block
Development Officers are notableto provide
employment to the people through labour
intensive works as they have no funds at
their disposal. Consequently people are
leaving their villages and going to far-off
places seeking jobs for their livelihood. The
minimum need programmes are no more in
progress and the State Government have
completed’ failed totackle the situation. The
district administration 1s completely callous.

MR. DEPUTY SPEAKER: Shri Nayak,
this is zero hour. This is not the item for
matters under Rule 377. You have taken lot
of time. Nothing further of your speech willbe
‘recorded.

(Interruptions)*
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[Translation)

SHRIMOHAN SINGH (Ferozepur): Mr.
Deputy Speaker, Sir, through you, | would
like to draw the attention of the Government
towards the districts of Punjab, bordering
Pakistan. Afterthe 1971 war,the Government
of this country had formulated a
policy....(Interruptions)

SHRIMOHAN SINGH: You have called
me, Mr. Speaker Speaker, Sir. (Interruptions)

MR. MAHADEEPAK SINGH SHAKYA
(Etah): Mr. Deputy Speaker, Sir, | would like
to draw the attention of the Government
towards the establishment of S.P.D.A.
centres in Uttar Pradesh. It is very essential
to establish these centers for the upliftment
and development of sports in Uttar Pradesh.
These centres should be set up atthe district
level, but this is possible only when the
Centre provides financial assistance to the
State Governments. The Uttar Pradesh
Government has done an assessment, in
this regard and has sent to the Centre, a
proposalforthe establishmentof 36 S.P.D.A.
Centres. To date, the Union Government
has not given its sanction or approval in this
regard, not has it made any financial
assistance availabletothe State Government.
| humbly submitto the Union Governmentto
give its approvalto the proposal put forward
by the State Government and make
arrangements for the immediate
establishment of S.P.D.A. centres in the
State. Alongwith its approval, the Central
Government is also requested to allocate
necessary Central Grant 1o the State to
facilitate the establishment of those centres
at the distrct level and thus promote the
development of sports in the State. All
programmes related to the development of
sports, have been kept in abeyance, due 1o
lack of funds. Thank you.... (interruptions)

[English}

PROF. SAVITHRI LAKSHMANAN
(Mukundapuram): Mr. Deputy Speaker, Sir,
the status of the Chairman of the National
Commission for Women is considered to be

*Not recorded.
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equivalent to that of the secretary to the
Government of India. | think it is disgrace to
the whole womanhood. (Inlerruptions)

MR. DEPUTY-SPEAKER: Prof. Savithri
Lakshmanan's name is here. How do you
speak now? Please sit down. it willnot go on
record.

(Interruptions)*

MR. DEPUTY-SPEAKER: I your name
is-here, you will have chance to speak, but
you cannot speak likethis. No, no. ltdoes not
goon record. You cannot have a chance like
this.

(Interruptions)*

PROF. SAVITHRI LAKSHMANAN: Sir,
it is not fair to degrade the Women's
Commission like this. So, | humbly request
the Government, through you, Sir, to raise
the status of the Chairman of the National
Women's Commission equivalent to that of
the Cabinet-Minister and to raise the status
of other Members also likewise.

KUMARIFRIDA TOPNO (Sundargarh):
Mr. Deputy-Speaker, Sir, Sundargarh District
in Orissa is facing severe drought situation.
This year due to acute shortage of rain water
60 per cent of the standing crops died out. All
seventeen blocks of Sundargarh District
have been affected by drought and the
people are facing shortage of tood and will
slarve unless steps are taken in time. The
ponds and reservoirs have already started
receding and will dry out by March 1993.
People will tace shortage of drinking water.
Irequestthe Governmenttotake appropriate
action to tackle the situation.

MR. DEPUTY-SPEAKER: Mr
Manoranjan Bhkta.
AN. HON MEMBER: He has spoken

SHRIMANORANJAN BHAKTA:No.no,
| have not spoken.
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SHRI DEPUTY-SPEAKER: He should
be given a chance. His name there is in the
list.

(Interruptions)

SHRI MANORANJAN BHAKTA: Mr.
Deputy-Speaker, Sir, eartier | had gone to
my constituency, Andaman and Nicobar
lslands, and during this time | found that
there is acute shortage of kerosene oil, sugar
diesel and all the essential tems in different
timings. Sir, as you know, this is a Union
Territory administered directly by the Ministry
of Home Alfairs anditis absolutely necessary
that necessary despatches of kerosene oil,
sugar and diesel be made to the Andaman
and Nicobar Islands. So, | would like to
request the Government to take immediate
action to ease out the difficulties of the
people living in that far-flunged, remote,
isolated Union Territory of Andaman and
Nicobar Islands. Thank you.

[Translation}

SHRIMOHAN SINGH( Ferozepur):\ ..
Deputy Speaker, Sir, | wouldlike to draw the
attention of the House towards districts of
Punjab bordering Pakistan like Ferozepur,
Amritsar, Gurdaspur etc. Aterthe 1971 wa-.
the then Central Government formulated a
policy to the eflect that ali Govemnment
employees working within the 16 kilometre
border belt will be given a border allowance,
but in 1988, the payment of this altowance
was stopped as a result of which there is
widespread disappoiniment among the
affectedemployees. Further, the empicyees
workirng within the 16 km border belt have
staned seeking transfer, as a result of which
scores ol posts are lying vacant, within this
16 k.m. belt. Doctors are nol prepared to
work in dispensaries within the border beft,
nor are leachers willing 10 serve the schoois
inthe area, as a result of which development
of the people living in that area, has come to
a grinding halt.

Mr. Deputy Speaker, Sir, the result of
this year's matriculation examination haz
bee arather dismal 15 per cent of whick 2

*Not recorded.
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per cent belonged to the rural and 13 per
centbelongedtothe urban areas. Therefore,
itis my humble request that the Government
immediately restore the payment of border

Yliowance 1o the employees working within

the 16 kilometer border belt.

Mr. Deputy Speaker, Sir, before the
Punjab elections, the Union Home Minister
had made announcement at Dera Baba
Nanak, to the effect that the employees
working in the border areas would be
immediately paid the border allowance, but
leave alone that, the Central Government
haseven stanted recovering earlierpayments,
from the employees, which has lead to wide
spread disappointment among the
employees. | would also like to avail this
opportunity to highlight a major problem
faced by the farmers living in the border
areas, The Government had formulated a
policy to the effect that it will compensate
during every crop, an amount to the tune off
Rs. 200 per acre, for all land beyond the

_r;)rder fences, but so far the Government

I:as not implemented it, as a result of which
the farmers are not able to fully and properly
maintain the land lying beyond the fences.

| request the Government to solve the
problems facedby the farmers andtorestore
the payment of border allowance to
employees, on an urgent basis.

[English]

MR. DEPUTY SPEAKER: Mr. Dwaraka
Nath Das. You please do not read; kindly
speak for one minute so that many other
hon Members also can make their
submussions.

SHRI DWARAKA NATH DAS
(Karimganj). Mr. Deputy Speaker, Sir, cancer
appearsto be aformidable disease in Assam,
particularly in Barak Valiey andwhen attacked
with this frightening disease, the poor have
no other alternative but to count for their
imminent last day on earth. They cannot
#.nunderstandthat they have'become the
prey ic cancer, but when detected it is
ueyond their means to have treatment at far
off places like Calcutia, Velloore, Delhi or
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Bombay and so, to them cancer amounts to
awful death. Even the rich also cannot afford
to bear the huge sum of money to get
treatment for this fateful curse. At present, in
Guwahati there is some preliminary
amrangement of detection of such catients
and as such, the Ministry of H. ,* and
Family Welfare is urged upon to .. #7,, one
Cancer Institute at Karimgu:,. the
headquarters of eastern-most border distnct
of Assam to serve as panacea to ilio-fated
hundreds of cancer patients of eastern India.

SHRI LAETA UMBREY (Arunachal
Pradesh): Mr. Deputy Speaker, Sir, the
industrial subsidy in capital goods and
transportto Arunachal Pradesh has notbeen
paid for the last few years and even after
one-and-a-half years of Government's
anwouncement of the new economic policy,
things have not yet improved. Now, the
position is, many of the medium and small-
scale industries are on the verge of closure.
So, lurge upon the Central Government to
release immediately all the subsidies
accumulated for the last few years and also
act promptly to see that the fruits of
liberalisation are shared by au of us.

SHRI RUPCHAND PAL {Hooghly): Mr.
Deputy Speaker, Sir, thefirstthingis, the PTI
is describing me in an incorrect way, by a
different name.

MR. DEPUTY SPEAKER: lhave called
Prof. Rupchand Pal. Am | wrong?

SHRIRUPCHANDPAL : You arecorrect,
Sir,butthe PTlis describing me differently by
another name.

Sir, this Government is engaged in
reckless, desperate privatisation game. As
you know, the profit-making public sector
undentakings are being handed over to the
private sector and now it is t"e iu*n of the
electronic media. We hav: been assured
many times by the Governn.entthatthey will
honour their commitment to the nation
regarding implementation of Prasar Bharati
Act Atapoint oftime, we learr that a porticn
of the channel was being handed overtothe
private sector.
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Now a very disturbing news has come
that the Ministry of Information and
Broadcasting has prepared aproposal which
has already come to the Cabinet for approval
thatthe management control and ownership
of the Channel is going to be handed overto
the private sector, may be aconsortium. This
isaverydangerous development. Theforeign
agencies are out to create disturbances in
our country. Our national integration will be
jeopardised; communal harmony will be
affected. More so, oureconomic and political
sovereignty may be endangered by such
action.

1 urge upon the Government to clarify
the position and give an assurance to this
House that they will honour the previous
commitment to the nation, as stated in their
manifesto, that they willimplementthe Prasar
Bharati Act immediately.

SHRIMATIMALINIBHATTACHARAYA:
How can they, before implementing the
Prasar Bharati, consider the proposal for
privatisation? We have only accepted the
fact of postponement of Prasar Bharatiinthe
hope that status quo will be maintained until
Prasar Bharati is implemented. But in the
mean time, they are contemplating
privatisation. What is this?

SHRIHARADHAMROY (Asansol): Sir,
the Chairman of Bharat Bhari Udyog Nigam
Ltd., is violating the order of the Calcutta
High Court. He is constantly trying to close
down the Refractory Ceramics Unit of
Burunstandard CompanyLtd., apublic sector
unit for the last eight or nine years. He is not
supplying raw materials and money required
for its day ta day work. Most of the workers
have either been dismissed or retired. The
vacancies have notbeenfilled up. The same
Chairman is also violating the order of the
CalcuttaHigh Court andis not paying interim
reliefto the workers of Burustandard Co. Ltd.

| drew the attention of the Minister so
many times but without any result. | would
again like to draw the attention of the Minister
whether they are going to honour the order
of the hon. High Court of Calcutta or not.
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SHRI SUDHIR GIRI (Contai): Mr.
Deputy -Speaker, Subamarekhaproject has
<become a source of high hopes for the
farmers of the area concerned. The
implementation of the project would enable
the tarmers to grow more food. Thousands
of acres of land will be in a position to
procuce twice or thrice a year.

The Water Resource Ministry have
already cleared the project. But the Ministry
of Environment and Forest has held back its
consent. This Is creating disturbance in the
minds of the farmers. They have been
agitating and sometimes they are creating
law and order problem in the area.

| urge upon the Government to come
forward so that the project is cleared
immediately.

[ Translation]

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Hon'ble Mr. Deputy Speaker, Sir,
on 1stJune 1992, the Hon'ble Chief Ministgr-
of Uttar Pradesh, ShriKalyan Singh metthe
hon'ble Prime Minister and apprised him of
the inadequacy of Sugarmiills in Uttar Pradesh
andthe urgent need to establish more units.
The State Government had recommend for*
the establishment of Sugar Mills of 50 places.
Here, | would like to mention that in other
parts of the country like Gujarat, Maharashtra
and another states in the western region,
Sugarcane utilisation is to the extent of 75
per cent, while in Uttar Pradesh, it is a
mearge 30to 33 percent. Consequently, the
farmers in Uttar Pradesh find themselves in
dire straits and do not get proper prices for
their produce. During the talks held on 21st
June, it was decided to grant licences,
immediately for the establishment of Sugar
units 17 locations of Uttar Pradesh. However,
it is regrettable that even after the passage
of four months since the decision, the Centre
has not issued even the promised licences
for the setting up of 17 Sugar mills in the
State. Through you, | urge the Union
Government to take necessary action, on ;
priority basis, for the establishment of 1
Sugarmills in the State, Through you, lurge
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the Union Government to take necessary
action, on a priority basis, for the
establishment of 17 Sugar mil's in Uttar
Pradesh.

(English)

SHRI KABINDRA PURKAYASTHA
(Silchar): On the ill-fated day of 13th
November, 1991, the late Shyam Hari
Sharma, BJP candidate who stood for by-
election No. 6 of Krishna Nagar; Tripura
seal, was murdered due to group conflicts of
the Congress. It has appeared in the
newspapers. After that, VB! inquiry was
institutedtofind out the culprits. Butone year
has elapsed. CB! had nottaken any actionin
this matter and no FIR has been filed, with
the result the matter is at a strand-still as it
was on the day of murder.

Itis our demand that FIR should be filed
by the CBlimmediately and action should be
taken against the culprits and punishment
shouldbe inflicted on them. No such incident
should take place in future, Government
shouldtake all necessary care in this matter.

[Translation)

SHRIRAMDEW RAM (Palmamau): Mr.
Deputy Speaker, Sir, the onslaught of famine
in the Palamau district of Bihar is not only
horrible, but also heart rending. Generally,
there is less rainfall in this area, but this year,
there was no rainfall at all. The months of
Sharavan and Bhadra were dry and the
farmers of Palamau afea did not get a single
drop of water. Though some of the farmers
sowed their fields, but their crops withered
away and they got nothing.

The Adivasi and Harijan people of this
most backward area of the country started
satisfying their hunger by eating herbs and
roots. The rivers and ponds have dried up
andthe water-level of the wells has receded.
The people who are onthe verge of starvation
are migrating to Sasaram, fenukoot and
Benaras in search of livelihood.

Before the administration could take
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relief measures to effectively deal with
situation and liberate the people from the
cruel jaws of hunger, a 45 year old man Shri
Sharda Sav of Kasiyadih village under
Satbarwa Panchayat which is just 25
kilomeres from the district headquarter
Daltonganjdied of hunger. The owner of one
bigha of land Sharda Sav had already lost his
wite his and two children. He usedto eam his
livelihood along with his only surviving son,
Pradeep Sav, by working in the fields, The
funeralrites and’ Shradh * of Shri Sharda Sav
was performed by collecting funds from the
villagers...* (Interruptions)

[English]

MR. DEPUTY SPEAKER: it will not go
on record from now onwards.

[Translation)

SHRI SYED SHAHABUDDIN
(Kishanganj): Mr. Deputy Speaker, Sir, with
your permission | would like to draw the
attention of the House that whereas on the
one hand some parts of the country are
prosperous because of agriculture on the
other hand, 29 districts in Bihar are facing
drought. Monsoon was late and the Kharit
crop has nearly destroyed and there is near
about 50t0 60 percent loss inthe districts. As
a result the farmers have suffered huge
losses, they do not have adequate money to
sow Rabi crops. They are not getting any
credit from banks, cooperatives or the
Government whereas the prices of all
agriculturalimpunts likefertilizers. seeds and
diesel has increased considerably. So it
appears that the State will not have good
Rabi crop this year, and in the present
situation, it is very difficult to say what will
happentothe farmers of those 28-29 districts
during the coming three months. A large
number of people are migrating from Bihar
and many of them have died of starvation.
The State Government has no funds to deal
with the situation. It cannot help the people,
as it is in tinanclal crisis. Recently, it
sanctioned an amount of Rs. 20 lakhs to Rs.
30 lakhs as drought rellet for every district. It
comes to about Rs. 1 lakh for every block.

*Not recorded.
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With that amount about 600 mandays canbe
provided, so in a panchayat area, where 30
to 40 percent crops were damaged, only 400
to 500 ,mandays provided with this amount.
Therefore, it would hardly make any
difference. The State Government has sent
a proposal to the Centre and asked for Rs.
1200 crores to meet the situation. The
Government sent a team, but jt summarily
rejected this request. The Central
Government suggested that Rs. 13 crores
which the State was to get this year fromthe
national Calamity fund, would be given in
advance. Nothing can be done with this
amount of Rs, 13 crores. So, | protest and
would like to request the Centre that it should
sympathetically review the genuine demand
of the Bihar Government and should save
the people of Bihar fromfamine and starvation
on death.

[Englist]

DR. (SHRIMATI) K.S. SOUNDARAM
"Tiruchengode): Mr. Deputy-Speaker, Srr, |
bring this urgent matter to the notice of the
hon. Minister of Human Resource
Development regarding the injustice done to
the Southern States in the nomination of
Members to the University Grants
Commission.

Sir, though a number of eminent
Scientists and Educalionists in the Southern
States are doing a noble service for the
cause of education, it is painful to note that
none was included in the University Grants
commission,

Since the formation of the Commission
forthe firsttime in 1950s. the South has been
given atotalgo-by. Inthe newly reconstituted
Commissionas many as 7 of the 12 Members
are from Delhi. The convention so far has
beenthat the Southern States had about two
representatives at any given time.

Another glaring omission in the new
Commission is the absence of women
Members. With the Women's institutions
growing rapidly, the absence of women on
the new panel will certainly dislocate the
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progress in women's education. Yet another

lacunais the absence of representation from:
the Life Sciences and Engineering Sciences.

Development of educational skills about

literacy and general health is dependent,
upon the balanced blend between sciences

and engineering technology.

So, lrequest the hon. Minister of Human
Resource Development to take immediate
remedial measures to rectify the imbalance
by nomination of ad hoc Members from the
South. (Interruptions)

DR. (SHRIMATI) K.S. SOUNDARAM:
Mr. Deputy—Speaker, Sir, the hon. Minister
is sitting there. | want to know the reaction of
the Minister. (Interruptions)

MR. DEPUTY SPEAKER: Now you
cannot expect the reply.

DR. (SHRIMATI) K.S. SOUNDARAM:
He is not even listening to me. That is why |
am asking.

MR. DEPUTY SPEAKER: You cannot
expect the reply now.

(Interruptions)

DR. (SHRIMATI! ) K.S. SOUNDARAM:
The Minister is there. | request him to take
immediate measures to rectify the imbalance
by nomination of ad hoc members from the
South in the UGC. | just want to know the
reaction from the Minister.

MR.:DEPUTY SPEAKER: Therewillnot
be any reaction. Only there will be action
from the Government.

(Interruptions)

DR. (SHRIMATI) K.S. SOUNDARAM:
From May 1990, there is no reaction.

MR. DEPUTY-SPEAKER: Thank you,
very much.

(Interruptions)
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[Transiation)

SHRI SHIVRAJ SINGH CHAUHAN
(Vidisha): Mr. Deputy Speaker, Sir, due to
heavy rains in the North-eastem districts of
Madhya Pradesh in the second week of
September, 1992, this area is in the grip of
floods. Floods have affected Jabalpur,
Damoh, and the districts of Shri Arjun Singh's
‘tonstituency particularly, Santa, Rewa,
Chhatarpur and Panna. Panna and
Chhatarpur have been worst affected. Floods
have caused damage to 11024 houses and
to 11317 house have been compietely
damaged. 23 persons and 3923 animals
have perished in the floods. The Rabi crops
in 8144 hectare area have been destroyed.
Public and private properties of more than 30
crores of rupees have been affected by this
flood. The State Government has started all
the relief work immediately butthe measures
taken by it are not sufficient. The State
Government has asked for Rs. nine core to
provide help to the tlood affected people,
_{jom the Central Government. The Central
Government should immediately make
available the above said amount. | would like
to request to hon. Arjun Singhji to fulfill this
demand of the Madhya Pradesh
Government.

SHRIBHERU LAL MEENA (Salumber):
Mr. Deputy Speaker, Sir, | would like to raise
aserious issue before the House. lhope that
all the hon. Members will agree with me in
this regard. The Cha -man of the Hindustan
Zinc Ltd. gave a statement in the Economic
Times on 19th December, in which he has
stated that out of the 11 units 2 units are
working propesly an he has given anindication
toclosedownthe remaining nineunits. it will
render at least 20 thousand workers jobless
arbasides it it will ati~ct cna lakh people.
Iwuould ke w wicimthat Hindusiar Zinc Lid.
nas been running in profit till date. specially
the mines, about which he has made a
reference...

13.00 hrs.
¢

l used to work in that company and am
still working there. That company has been

eaming profit. The workers of this company
have run these mines with their hard labour.
Not only that, the workers have financially
supported this company. But | am somry to
say that as soon as this company was
categorised as class ‘A *, the officers of the
company started creating problems for the
workers. The company management has
been creating problems for the
representatives of the workers for the last
three years. Because of indecision on the
part of the Chairman and the managing
Director of the Company there is unrest
amung the workers.

| would like to draw the attention of the
Hon. Prime Ministertowards the factthatthis
company has made progress because of the
old mines whereas the chairman of the
company has made up his mind to close
down those mines.

| hope the Hon. Prime Minister would
not allow such a situation to emerge which
would render the workers jobless. Our policy
is 10 provide jobs to the unemployed but on
the contrary the workers of the company
which s running in profit, are being threatened
to be rendered jobless. Tillnow this company
is running in profit. The statement of the
Chairman is based on wrong notion that
rost of the mines of the Hindustan Zinc Ltd.
are useless

The Chairman and the Managing
Director of Hindustan Zinc Ltd. have asserted
that only Rampura - Agocha mines and
Chanderia Smelter are sufficient enough to
run this company., it is obvious that they are
safe guarding the foreign interests and by
making such statements they claim to be
speaking in national interest. The foreign
companies have share in Rampura-Agocha
mines and Chanderia smelter, that is why
theyhave mentioned only the above saidtwo
units. it is against our industrial policy.
Therefore, such high officials who are against
the workers should be sacked immediately
((Interruptions)

My submissiontothe hon, Prime Minister
isthat he should pay attentioninthis direction.
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[English]

MR. DEPUTY SPEAKER: Zero Houris
over now, We shall now take up the regular

subjects.
13.01 hrs

MESSAGE FROM RAJYA SABHA
(English]

SECRETARY-GENERAL: Sir, Ihaveto
report the following messege received from
the Secretary-General of Rajya Sabha.

‘| am directed to inform the Lok Sabha
that the National Highways (Amendment)
Bill, 1992, which was passed by the Lok
Sabha at its sitting held on the 20th August,
1992, has been passed by the Rajya Sabha
at its sitting held on the 26th November,
1992, with the following amendments:-

Clause - 1

That at page |, for lines  Shor

3-4 the following be title

substituted, namely:- and
commen-
cement

“1.(1) This Act may be called the National
Highways (Amendment) Act, 1992.
(2) kshallbe deemedto have come
into force on the 23rd day of
October, 1992°

New Clause - 4

2. That at pages |, after line 11 the
following be inserted, namely:-

*4. (1) The National Highways
{Amendment)Ordinance, 1992is hereby
repealed. Repeal and saving

(2) Notwithstanding such repeal,
anything done or any action taken
underthe principal Act, as amended
by the said Ordinance, shall be
deemedto have beendone ortaken

underthe principal Act, asamended
by this Act.”

| am, therefore, to return herewith the
said Billin accordance with the provisions of
rule 128 of the Rules of Procedure and
Conduct of Business inthe Rajya Sabha with
the request that the occurrence of the Lok
Sabha to the said amendments be
communicated to this House.’

13.04 hrs

(English]

NATIONAL HIGHWAYS (AMENDMENT)
BILL

As returned by Rajya Sabha with
amendments

SECRETARY GENERAL: Sir, | lay on
the Table the National Highways
(Amendment) Bill, 1992 as returned by Rajy~
Sabha with amendments.

13.04 hrs
COMMITTEE ON AGRICULTURE
Fifth Report
[English)
SHRI J. CHOKKA RAQO (Karimnagar):
Sir, | beg to present the Fifth Report (Hindi
and English versions) of the Commiittee on

Agriculture on " Dryland Farming and
Watershed Management in Rainfed Areas.”

13.04 1/2 hrs

COMMITTEE ON PAPERS LAID ON
THE TABLE

Fifth and Sixth Reports and Minutes
[English)

SHRI CHHED! PASWAN (Sasaram): |
beg to present the Fifth and Sixth Reports
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Cgene'ms Report
(Hindiand English versions) ofthe Commities
on Papers Laid on the Table and Minutes of
sittings of the Corumittee relating thereto.

13.05 hrs
STATEMENT BY MINISTER
Jamia Miltla Islamia
[English)

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT, (SHRI
ARJUN SINGH):Sir, You would kindly recall
that certain incidents in Jamia Millia Islamia
(JMI) had attracted the attention and the
concern of this House. The situation in JMI
had caused concern 10 everyone. A
delegation of the students led by the President
andthe Vice-President of the Students Union
of the JMI met me on 7th June, 1992. The
representatives of teachers and others of
the University had also met me in this
connection and ali of them urged for early
$ettiement. In consultation with all concerned,
including the University authorities, we
decided 1o refer the entire issue concerning
the incidents in JMI to a Group of Eminent
ersons. The Group consisted of:-

(1) Justice (Retd.) M.M. Ismail,
Formerly Chief Justice,
Madras High Count.

(2) Prof. A.M. Khusro,
Formerly Vice-Chancellor,
Aligarh Muslim University.

(3)Shri Saiyid Hamid,
Formerly Vice-Chancellog.
Aligarh Muslim University.

(4)Shri Zafar Jung,
Member
Wakf Board,
Delhi.

I quote the advice of the Group which is
as follow:-

“(1) Prot. Mushirul Hasan has expressed
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his regrets and tendered a clear and
categorical apology. This should be accepted
whole-heatedly. Forgiveness is agodly quality
andthe Quran andthe Prophet of Islam have
encouraged t. We are confident that the
Jamia community of students, teachers and
other staff will not want to dilute these
prescriptions for forgiveness.

(2) Incidentally, this trend towards large-
hearted acceptancs is also reflected in the
altered stance of the University community.
The Students’ Union, the faculty and the
administrative staff have all co-operated in
the reopening of the University and taken
steps towards the restoration of its normal
functioning. This is indicative of their deep-
rooted attachment to and concern for the
well-being of the Institution to which they
have the privilege to belong. Prof. Mushirul
Hasan himself has been consistently critical
of the blasphemous, crude, intolerable and
non-secular approach of Saiman Rushdie;
we trust that the Jamia community, the
Muslim community and all sensible people
will not fail to take note of it.

To prevent recurrence of such incidents
and to achieve purposeful co-ordination
between students, teachers and
administration there is no better method
thandialogue on a continuing basis. Dialogue
should never deteriorate into intolerant
behavior and violence”.

The Group has also notedthat there are
noprinciples or policies laid down with regard
to the maintenance and up-keep of the
Campus and the properties therein. The
Group has advised for urgent steps to remedy
those detects andto remove the deficiencies.

The Government has acceptedthe report
and the same is being forwarded to the
University authorities for immediate and
appropriate action on the recommendations
of the Group.

Acopy ol the Report is also being laid on
the Table of the House.

[Placedinlibrary. SeeNo.L T 2801/92]
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13.05 hrs

ELECTIONS TO COMMITTEES

(i) North Eastern Indira Gandhi
Regional institute of Health and
Medical Sciences, Shillong

[English]

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
| beg to move:

“ That in pursuance of Rule 3 (b)
read with Rule 4 (b) of the Rules of
the North Eastern Indira Gandhi
Regional Institute of Health and
Medical Sciences, Shillong, the
Members of this House do proceed
to elect, in such manner as the
Speaker may direct, one member
from among themselves to serve
as a member of the Goveming
Council of North Eastern Indira
GandhiRegional institute of Heaith
and Medical Sciences, Shillong,
subject to the other provisions of
the said Rules.”

MR.DEPUTY SPEAKER: The question
is:

“That in pursuance of Rule 3(b)
read with Rule 4(b) of the rules of
the North Eastem Indira Gandhi
Regional Institute of Health and
Medical Sciences, Shillong, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct. one member
from among themselves to serve
as a member of the Goveming
Council of North Eastern Indira
Gandhi Regional Institute of Health
and Medical Sciences, Shillong,
subject to the other provisions of
the said Rules.”
o

The motion was adopted
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(i) ndian Nursing Council, New Dethi:
SHRI M.L. FOTEDAR: | beg to move:

“That in pursuance of sub-section
(1) (0) of Section 3 read with the
section 6(4) of the Indian Nursing
Council Act, 1947, the members of
this House do proceed 1o elect, in
such manner as the Speaker may
direct, one member from among
themselves to serve as a member
of the Indian Nursing Council, New
Delhi, for the remainder oftheterm
i.e. up 10 20.8.1996, subject to the
other provisions of the said Act vice
Kumari Selja resigned from the
Council.”

MR. DEPUTY SPEAKER: The question
is:

“That in pursuance of sub-section
(1) (0) of Section 3 read with the
section 6(4) of the Indian Nursing
Council Act, 1947, the members of
this House do proceed 1o elect, in
such manner as the Speaker may
direct, one member from among
themselves to serve as a member
of the Indian Nursing Council, New
Delhi, for the remainder of the term
i.e. up 10 20.8.1996, subject to the
other provisions of the said Act vice
Kumari Sefja resigned from the
Council.”

The motion was adopled.

.07 hrs

HIGH COURT AND SUPREME COURT
JUDGES (CONDIThsivS OF SSRVICE)
AMENDMENT BILL®

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR!I H.R.
BHARDWAL)): | beg to move for leave to
introduce a Bill further to amend the High

*Published in the Gazette of india, extra ordinary, Part Il, Section 2, dated 1-12-1992
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Court Judges (Conditions of Service) Act,
1954 and the Supreme Court Judges
(Conditions of Service) Act, 1958.

MR. DEPUTY SPEAKER: The Question
is:

“That leave be grantedto introduce a Bill
further to amend the High Court Judges
(Conditions of Service) Act, 1954 and the
Supreme Court Judges (Conditions of
Service) Adt, 1958."

The motion was adopted.

SHRIH.R. BHARDWAJ: lintroduce the
Bil*

MR. DEPUTY SPEAKER: The House shall
now take up Matters under Ruie 377.

Shri K.M. Mathew.

13.08 hrs.
MATTERS UNDER RULE 377

(I) Need to provide maximum
assistancato the people of ldukki
and Pathananthitta districts of
Kerala atfacted by Heavy rains.

[English]

SHRI PALA K M. MATHEW (idukki):
The recent heavy torrential rains, cyclones,
landslides and cloudburst in Idukki and
Pathananthitta district of Kerala, which
occurred twice within a span of one month,
have taken away a heavy toll of life and
wrought unprecedenteddevasiation over a
large area. i(anapana. Ertayar, Kanchiyar,
Vandanmedu, Chakkuppalam, Udump-
anchola, Nedumkadam and Senapathy
panchayats, Kompayar and surrounding
areas have been badly aftected. In one

inaccessible ward alone 63 landslides have
swept awaythew whole area. Roads, bridges,
communication iines, shops, godowns, dams,
irrigation systems, items of daily use, public
buildings and thousands of house have been
washed away. Relief, medical attention,
reconstruction, rehabilitation, repairs etc. Will
cost a great deal of money which the already
ruined poor people of these two backward
district cannot afford. Special additional
assistance to ldukki and Pathanamthitta has
become imperative.

1 urge upon the Central Government to treat
these two districts as a special case and
render maximum help.

(li) NeedtoSanctionlowPowerT.V.
Transmitters for Gangeshwar
Lanja and Rajapur Tehsils of
Maharashtra

SHRI SUDHIR SAWANT (Rajpur):
Sindhudurg and Ratnagiri distnicts of
Maharashtra have been kept out of TV
coverage in spite of repeated demands. i
was identified that five LPT are required to
provide coveragetothe Rajapurccnstituency.
However no action is being taken to provide
the same.

The Government had sanctioned one
LPT at Kankavli, but the Department tried to
construct the tower in the town thereby
denying coverage to maximum people
possible. The LPT must be located at a point
where the full potential is exploited in terms
of range. If the LPT s located at Sandve or
Shirgaon in Deogad Tehsil on heights, it witl
provide coverage to Kankvii, Deogad and
Nalwan Tehsil. However, no action hasbeen
taken to install the tower by 1993 when we
have promised to provide land and building
at any suitable place. The LPT was to be
constructed by November, 1993. However,
no action is taken to that effect. | would
request that the same is done immediately.

| would further urge the Centrai
Government to saanction an LPT for
Gangeshwar, Lanja and Rajapur Tehsil of
Maharashtra,

*Introduced with the recommentation of the President
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(i) Need to awrd Padmashree to
late Shri Khashaba Jadhav,
Wrestler of international repute
and provide financialassistance

to his widow.

SHRIPRITHVIRAJD.CHAVAN (Karad):
Late ShriKhashaba Jadhavwho belongedto
Karad has been a wrestler of international
reputation and to date, the only individual
olympic medal winner in the Indian sports
history. Late ShriJadhavwho was working in
the Maharashtra Police was killed in a road
accident in 1984. His widow is suffering
tremendous financial hardship. | request
that his name may be considered for award
of Padmashree and all financial benefits
which are now being givento Olympic medal
winners be given to his widow.

(lv) Need for early clearance to the
proposal for setting up of
Aromatic Complex at Salempur,
Aligarh, Uttar Pradesh

[ Translation)

DR. LAL BAHADURRAWAL (Hathras):
Mr. Deputy Speaker, Sir, letters of Intent
regarding the setting up of Aromatic Complex
at Salempur, Aligarh were issued by the
Governmentto M/s J.K. Synthetic Ltd in May
in 1989. The estimated expenditure of the
project will be nearly Rs. 52,900 lakh and
nearly 1500 people will get employment.
This project will require natural gas to the
tune of 0.7 m.m.s.c.m.d. Forthe sake of this
project, action has already been taken for
providing facilities like electricity, water, land
and telecommunications by the concerned
agencies and 650.82 acres land of the Gram
Samajhas been acquired. Action on acquiring
271.12 acres of private land is in progress.
The State Government has agreed to supply
27 megawattelectricity andin orderto obtain
techniques {rom foreign countries for the
operation of the unit cotracts have been
signed with M/s U.O.P America and M/s
A.M.O.C.O. Comporation America and the
construction work has been started at the
project site. Butthe Government of India has
not approved of the application tor foreign
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collaboration and has not sanctioned the
payment of technical fees, which is causing
great hardship to start this work with full
capacity. Delay is being made in this work on
account of which there is possibility of cost
escalation.

| request the Central Government to
approve of the application seeking foreign
collaboration and sanction the payment of
technical fee so that the work on the said
project may be started immediately.

(v) Need to expedite conversion of
certainmetre gauge railway lines
into broad gauge In Rajasthan
during the 8th plan period

[English]

SHRIMATI VASUNDHARA RAJE
(Jhalawar): The state of Rajasthanis lagging
tar behind several State in the field of the
development of Railways. Against the
National average of 18.81 kms. route length
per 1000 sq.kms. of area, only 1641 kms rail
route occurs in Rajasthan and out of thata
very small portion is broad gauge. It has
caused inconvenience to passengers and
has hampered the growth of industry. It has
also adversely affected coal linkages for
power plant and development of cement,
rock phosphate and other related industries.
However, it is heartening to note that the
Union Minister of Railways has taken apolicy
decision 1o take up the conversion of all
metre gauge lines into broad gauge in the
country. The State of Rajasthan deserves a
high priority in laying of broad gauge lines.
The proposals for the conversion of Delhi-
Ahmedabad metre gauge line via Jaipur and
conversion of Sawai Madhopur-Jaipur-
Phulera-Jodhpur-Jaisaimer line have been
padding for a long time. Keeping in view the
urgent need for the development oif trade,
industry and tourism in the State, ! request
that these lines be converted expeditiously
sothat they are completed during the Eighth
Plan period itself. | also request that a new
broadguage line be coveredbetween Ratlam
andBanawarain Rajasthan duringthe Eighth
Plan period.
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(vi) Need for early completion of
Durgawatl Water Reservoir
projects ir. Rohtas district, Bihar

[ Translation)

SHRI CHHEDI PASWAN (Sasaram):
The foundation of the Durgawati Water
Reservoir Project in Rohtas district, Bihar
was laid in 1976, and the year 1980 was the
target to complete its construction work.
Whereas the Government has spent Rs. 68
cores on this project by now, the remain part
of the project is yet to be constructed. The
progress of the digging of the main canals
from this projects is negligible. it is being
noticed that the Construction work of the
project is notgoing on rapidly. The major part
of the said project is to be completed during
the Eighth Five Year Plan. But the progress
inthe construction work of this project shows
thatit wil not be completed in the Eighth Plan.
Such delays in construction work willincrease
the estimate amount earmarked for it and
resentment among people is increasing day
by day.

1, therefore, make a demand from the
Central Government through this august
House to allocate certain amount of funds
separately for the construction work of this
project and its work should be asked to be
done by a big company so that this company
may complete the construction work within a
stipulated period.

(vii) Need to check Bangladeshl
infiltrators from across the
border

SHRI SANAT KUMAR MANDAL
(Joynagar): Sir, the continued infiltration of
Bangladeshis to West Bengal is causing
considerable concern not only to the People
of West Bengal but also to the State
Govermnment itself, which is already passing
through the throes of worst, financial
stringency, unemployment and lack of
resources to sustain even the development
of the State. As per conservative estimates,
the numberof infiltrators from Bangladeshto
West Bengal alone is between 90 lakhs to
onecore. Thisisinadditiontothe 7 lakhs who
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had earlier entered India with valid
documents, but whose retum has never

been reported.

This large -scale infiltration has created
several socio-economic apartfrom
the sharp rise in the incidents of smuggling
andothercrimes. in West Bengal, agricultural
labour earned statutory minimum wages
through a long struggle, which the infiltrators
are making infructuous.

The institutions has c¢onsiderably
deteriorated along the borders and adjacent
areas. Sqfar, allefforts to checkthis infiltration
have proved futile. | would strongly urge the
Union Government to take some effective
measures to keepthe borders protected and
stop such infiltration as the West Bengal
State has already crossed the saturation
point of absorbing more hordes of infiltrators.

13.18 hrs.

The Lok Sabha then Adjourned for Lunch
till Twenty minutes past Fourteen of the
Clock.

The Lok Sabha re-assembled after Lunch
at Twenty Five Minutes Past Fourteen of
the Clock

[MR. DEPUTY SPEAKER in the Chair]
PAPERS LAID ON THE TABLE |

Notification under Environment
(Protection) Act, 1986

[English]

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): On behalf of
Shri Kamal Nath, 1beg to lay on the Table
a copy of the Environment (Protection)
Seventh Amendment Rules, 1992 (Hindi
and English versions) publishedin Notification
‘No. G.S.R. 825 (E) in Gazette of Indiadated
the 23rd October, 1992 under section 26 of
the Environment (Protection) Act, 1986.

[Placed in the Library. See No. LT
2792/92}
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Notification under Railway Protection
Force Act 1957 and Report on the
Progress made in the intake of
Scheduled Castes and Scheduled
Tribes against vacancies reserved for
them in Recruitment and Promotion
categories on the Railways for the year
ending on the 31st March, 1991

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): Ibegtolay onthe Table:-

(1) A copy of the Railway Protection
Force (Amendment) Rules, 1992
(Hindi and English versions)
publishedin NotificationNo.C.S.R.
374 in Gazette of India dated the
8th August, 1992 under sub-section
(3) of section 21 of the Railway
Protection Force Act, 1957.
[Placed on Library -See No. LT-
2793/92]

(2) A copy of the Report (Hindi and
English versions) on the progress
made in the intake of Scheduled
Castes and Scheduled Tribes
against vacancies reserved for
themin Recruitmentand promotion
Categories onthe Railways for the
year ending on the 31st March,
1991,

[PlacedinLibrary seeNo LT-2794/
92}

Notification Under Indian Medical Council
Act, 1956

Annual Report and Review on the
working of Internate Institutions for
Population Sciences, Bombay for 1990-
91 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT ‘OF
CULTURE) KUMARI SELJA): On behalf of
Shnmati D.K Tharadevi Sidhartha: | beg to
lay on the Table:-

Acopy of the indian Medical Council
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(Amendment Rules, 1992 (Hindi
and English vesions) published in
Notification No, $.0. 2621 in
Gazette of India dated the 10th
October, 1992 under sub-section
(2) of section 32 of the Indian
Medical Council Act, 1956.

[Placed in Library. See No. LT-
2795/92]

A copy of the Annual Report (Hindi
and English versions) of the

International Institute for Population
Sciences, Bombay, for the year
1990-91 alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and

(iii)

@ .

4) ()

(ii)

English versions) by the
Government on the working of the
Intlernational Institute for Poputation
Sciences, Bombay, for the year
1990-91.

A copy of the Inspection Repornt
(Hindi and English versions)on the
Accounts of the Interriational
Institute for Population Scignces,
Bombay, for the year 1990-91.
[Placedin Library. SeeNo.LT-2796/
92)

A statement (Hindi and English
versions) showing reasons fordelay
inlying the papers mentioned at (2)
above.

A copy of the Annual Report (Hindi
and English versions) of the
Mahatma Gandhi Institute of
Medical Sciences and Kasturba
Hospital, Sevgram, for the year
1991-92 alongwith Audited
Accounts.

A copy of the Review (Hindi and
English versions) by the
Government on the working of the
Mahatma Qandhi Institute of
Medical Sclences and Kasturba
Hospital, Sevgram, for the year
1991-82.

[PiacedinLibrary. SeeNo LT-2797/
82



661 Papers Laid
Review on the working of and Annual
Reports and Annual Accounts with
Audit Report of the Indian Institute of
Technology, Kanpur for 1991-92,
etc.ete.

THE DEPUTY MINISTER IN THE

MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): | beg to lay
on the Table:
(1)(a) (i) A copy of the annual Report
(Hindi and English versions) of the
Indian Institute of Technology,
Kanpur, for the year 1990-91.

(i) a copy of the Review (Hindi and
English versions) by the
Government on the working of the
Indian Institute of Technology,
Kanpur, for the year 1990-91.

(b) A copy of tha Annual Accounts
(Hindi and English versions) of the
Indian Institute of Technology,
Kanpur, for the year 1990-91
together with Audit Report thereon
under sub-section (4) of section 23
of the Institute of Technology Act,
1961.

(2) A statement (Hindi and English
versions)showingreasons fordelay
in laying the papers mentioned at
(1) above
[Piaced in Library. See No. LT-
2798/92]

A copy of the Annual Report (Hindi
and Enghish versions) of the
Banaras Hindu University,
Varanasi, for the year 1990-91.

3 0

(i) A copy of the Review (Hind and
English versions) by the
Government on the working of the
Banaras Hindu University,
Varanasy, for the year 1990-91.

i4) A statement (Hindl and English
versions) showingreasons for delay
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in laying papers mentioned at (3)
above.

[Placed in Libraries. See No LT -
2799/92]

{5) A copy of the Annual Accounts
(Hindi and English versions) of the
Jawahar Lal Nehru University for
the year 1990-91 together with Audit
Report thereon.

(6) A statement (Hindi and English
versions) showing reasons fordelay
in laying the papers mentioned at
(5) above.

[PlacedinLibrary SeeNoLT -2800/
92)

MR. DEPUTY SPEAKER: The House
will now take up further consideration of the
passports (Amendment) Bill.

Shri Dhananjaya Kumar may continue
his speech.

14.31 hrs.
PASSORTS (AMENDMENT) BILL - Contd
[English)

SHRI DHANANJAYA KUMAR
(Mangalore) Hon. Deputy Speaker Sir, the
Minister for External Affairs is not present in
the House. Is he sent abroad on any urgent
assignment? it | make any suggestions in
his absence, | do not know whether they
would reach him or not. Anyway, with the
fond hope thatthe Minister for Parliamentary
Affairs will take care of my suggestions and
get them implemented, | will proceed with
my speech.

Yesterday, | was dealing with the fees
that would be levied for issuing a passport.
Now, Iwould cometo the procedure adopted
for issuing the passpont.

As per the procedures tald down, an
applicant seeking a passport has 1o furnish
allthe required information. Then he wiii be
loft in the dark as to when he will receive his
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passport. This is because the Department
would require police verification, etc. before
issuing the passport. Of late, absent six
months ago, a circular was issued in the
name of adirective. Under this circular, if the
applicant supmits the verification statement
alongwith his application, he would be issued
thepassport at an early date. This verification
certificates can be obtainedfrompolice officer
above the ranks of superintendent of police
or other officers of Government of India
above the level of Deputy Secretary or a
sub-divisional magistrate. My submission is
that it is very difficult for a common man to
approach such officers to obtain verification
centificate before-hand. The Government
may make it mandatory and issue directives
tothe concemed officials to issue verification
certificates whenever an applicant
approaches them. Otherwise, it would
amount to making a discrimination. Only
such of the people who can gain access to
such officials can get their passport early.
After all, why is this police verification required
at all? You have got the authority in your
hands to impound or withdraw or suspend
the passport, if there are valid reasons.
Finally you can even cancel a passport the
moment you come to know about the bad
antecedents of the passport holder.

“When such powers are vested with the
authority, why do you require a police
verification certificate before issuing a
passport? If the Government insists on
obtaining such apolite verification certificate,
then, at least, they should fix a time frame
within which such verification certificates
should be submitted by the police officials.

The Experience is thatpolice verification
certificates are notissuedfor months together.
There are a number of instances where the
police verification certificate is delayed
beyond more than one year. So, the
Government should at least fix the time limit
withinthe police verification certificate should
be sent by the concerried police officer.

People would like to obtain passports
for various purposes like for getting higher
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education, for getting medical treatment
abroad, to go as tourists, then to call on
somebody who is sick. | would require the
Government to make a difference among
these passport seekers. You can issue
different kinds of passports; you can issue a
passport for a limited period so that the
insurance of a passporn is expedited. After
all, the Government also appearto be eager
to simplify the procedure and see that an
applicant is ensured of obtaining a passport
once he applies for it. So, the Government
will have to come out with suitable steps;
they need not propose any further
amendment to the Act; they can fix the
guidelines by issuing a circular, by issuing a
Notification qr by issuing a suitable order.

Inthe end, Iwould like to remind the hon.
Minister that at least before he is divested of
the charge of this particular Department, let
him come to Mangalore and declare open a
new passport office unlike Mr. Eduardo
Faleiro, who held a promise but could not
implement that; and uttimately he hadto say
that he was divested of the power. So, |
would request the hon. Minister earnestly to
make a declarationtoday itself inthis House
so that it would become a commitment and
lesttomorrow he should notsay that for want
of tunds and short of staff, a passport office
at Mangaiore cannot be opened.

So, with these suggastions | conclude
my speech. | supportthe measures proposed
in the Bill.

[ Translation]

SHRI AYUB KHAN: (Jhunjhunu): Mr.
Deputy Speaker, Sir, | rise to support the bill
brought forward by the hon. Minister to
amend the Passport Act. These days the
problem of passport is given in Rajasthan.
The provision for issuing passport is only in
Jaipur in Rajasthan whereas the persons
going to the gulf countries from India live in
Jhunjhunu and Sikar districts in the largest
number. The largest number of labourers
goes to foreign countries from there. Mr.
Minister, since you have been in charge of
Rajasthan, as General Secretary you have
knowledge about every district of Rajasthan.
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Iwant that so long as you are Minister, you  therd that their passport will be impended.
shouldgivepermissionforopeningapasspot  Therefore, through you, | request the hon.

office at Jhunjhunu immediately so that the
poorpersons should not havetogotoJaipur
for obtaining passports. They face a lot of
ditficuities in undertaking journey to
Jaipur.They face difficulties everywhere
because in the rule of corrupt Government
there money is taken from these people at

every step (interruptions)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Deputy Speaker, Sir, itis totally
wrong. Nosuch mongy is taken in Rajasthan,
rather the facilities are better in Jaipur.

While speaking onthe Passport Bill, you
have deviated from your subject matter.

(Interruptions)

SHRI AYUB KHAN: There are
irregularities. The procedure should be
simplified to remove these imegularities.
Therefore, my suggestion is that the
verification of passport should be made by
the Sarpanch of the Gram Panchayat and
not by the police. If the Sarpach lssues a
certificate such and such person is good,
the police verification should notbe required
for him and his passport should be issued.
‘This will greatly help the officials of the
passport office as well.

Mr. Deputy Speaker, Sir, there were
umpteen complain's against the Jaipur
office. | am happy that as soon as
the hon. Minister occupied office, he was
transferred somewhere else. | would like to
request the hon. Minister to provide one-
window system there so that all formalities
pertaining to passport are completed at a
single window and at allcost a personshould
be given his passport within five weeks.

Mr. Deputy Speaker, Sir, through you |
want to bring to your notice an episode. Shri
Yusut Khan the younger brother of the Ex-
Pradhan of Rolsar Saheb, Fatehpur Tehsil
was murdered in the embassy of Libya at
Tripoli and it was the responsibility of that
ambassadorto bring ths dead bodyto India,
but he did not dischar e his responsibility.
Rather he is intimidating the Indians working

Minster to instruct the Libyan ambassador
not to take action of intimidating them in this
way.

Mr. Deputy Speaker, Sir, several people
from Rajasthan go to Arab countries. As the
largest number of persons from Jhunjhunu
and Sikar join army to guard the frontiers of
the country, the people from my constituency
Jhunjhunu have gone 1o Arab countries in
the largest number in the country. The
situation there is that landlords mortgage
their land and borrow money at the rate of 10
percent interest and give k1o these people.
Moreoverthey spend extra money for getling
passports. Therefore, | request the
Government to open a passport suboffice in
myconstituency Jhunjhunu sothat the people
may obtain their passport easily. Similarly,
Iwould like to submit to the hon. Minster that
when they are retum Indian from abroad,
they are harassed 100 much while carrying
out checks etc. | would like to request him
to take care of the citizens of Jhunjhunu in
this regard. | express my gratitude for the
time allowed to me for speaking here. jai
Hind.

[English]

MR. DEPUTY SPEAKER: The time
allotted for this subject was one hour and we
have taken one hour twanty minutes more.
Since there are several hon. Members who
are anxious to speak, so they can just
pinpoint their submissions and can make
suggestions also, if they wish.

[English}

SHR!I SYED SHAHABUDDIN:
(Kishanganj): | would like to remind the hon.
Minister thatthe supreme Court has virtually
guaranteedthe rightto passportinthe famous
Maneka Gandhicase, andthere is old adage
that justice delayed is justice denied. | would
like to say that a right delayed is a right
denied.

Sir, you had promised us that the
passports shall be issued within five weeks.
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It has been brought out on the floor of the
House thatthis is an exception ratherthe rule
that passports are taking more than a year,
some times to be issued.

AN HON. MEMBER: More than ayear?

SHRI SYED SHAHABUDDIN:
Sometimes, and this delay is for many
reasons. But one of the most imporntant
reasonsisthe prevalentcorruptions. lwould
like to inform you, Mr. Deputy Speaker and
through you the hon. Minister, thatin my
town Patna, Passport forms are sold in the
black market just out side the passport
office This can be cured.

There 1s another fact, which must be
kept in view, that this is a profit making
department, this I1s a revenue earning
Orga_,msation. not only inside the country but
also outside the country and, therefore, the
other reasons for corruptions, that is, lack of
staff can also be handled very effectively.

The hon. Mimster has mentioned the
nsing number of applications. In fact, | was
Justcalculating 1do not nowthe percentage,
the total number of passport holders in the
country form of the total population. But | am
sure that this percentage in India is much
lower than the in many advanced countries
The number of applicants that he has cited,
about 24 lakhs in a year is roughly only 0.2
per cent of the population. And, if | may say
so, you are just begining to see the flood.
The real food is still to come and you have
to gear yourself to cope with the nsiryg flood
in the years to come.

Ifind that last year there was an arrear
of eight lakhs , in 1991. You have not given
usthe figure for the backlog. On 1stJanuary
1991 1magine that it would also be afew
lakhs 1 would like to know on the floor of the
House, fromthe hon. Minister what steps the
Minustry has taken to cope with this backlog
ang to ensure that passport applications

received within a given year are processed
within that year,
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Police verification was cited as a reason
forthedelay. There is an intemal verification
also. | imagine that the progress of
computerisation inthe Passport Organisation
is going to expedite intemal processing. For
the Police verification | would one again
remind you that we had been informed that
il the District Police authorities do not respond
with a fixed period of time then the passpornt
Office many issue the passport without
waiting for them. | would request the hon.
Minister, through you, that this rule should

be applied very very strictly.

The second reason is that you do not
have sufficient staff. | find here from your
annual report that there is a wide disparity in
the number of applications received between
one office and the other. In some cases it is
higher than 2,50,000 nearly three lakhs in
the case of Bombay. In othercases it is less
than 10,000 or 8,000 or even 7,000 which
shows that the geographical distribution of
the Passport Offices is rather uneven and
that needs to be cured. | would suggest, as
arule of the thumb that any office which is.
asked to take care of more than 50,000
applications in a year s likely to be corrupt
and lkely to cause delay. Therefore, you
must rationaiise the entire geographical
distribution and organise of the passport
system in a manner that a given office takes
care of a given number of districts and
roughly speaking it receives about 50,000
applications and has the necessary staff for
the purpose.

| am making two more points. | am just
finishing. | would also suggest that in every
case where the ime hmit prescribed by the
Ministry is somehow not implemented, then
those cases must be reportedtothe CPO, as
well as if you intend to formto an advisory
Committee in every Passport Office. All
such case where the passport is not issued
within three months, must be reported not
only to the CPO but also to the Advisory
Commiittee.

As far as the lee is concerned, | regret
that §do not agree with the views expressed
by some hon. Members. | am sure that you
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would be reasonable in prescribing the fee.
-¥herefore, | leave it at that and we can give
full authority for that purpose.

« As far as the SARRC question is
concerned, it is really not a question of the
abolition of passports, butitis a question of
abolition of the visas. 1do hope thatthe hon.
Ministeris raising this question in all meetings
of the SAARC that there should be free
travel among allthe countries of the SAARC
sothat we canslowly get to know each other
better and allthe misunderstandings can be
removed.

Sir, section 12 of the Bill is rather
Draconian in character. There is an
apprehension in my mind. There are a set of
people who are today the target of a political
campaign, whose citizenship and whose
nationality is being questioned. Supposing
one off them who is being treated as a
suspaect, applies for a passport, the mere act
of application for a passport brings him
under the mischief of this clause of the Bill.
ldchope, therefore, that unless a person is
declared 1o be a foreigner by the due
process of law, the penalties under section
12 shall not apply anc that you shall apply
section 12 of the Bil' with great caution and
circumspection so that genuine citizens and
those persons who have not yet been
declared as foreigners, do nor suffer.

Finally, | would suggest that you have
he power ot wmpounding the passpor,
canceling the passpornt, withdrawing the
passport. We, in this House, would like to be
informed at least of the number of such
cases in which you impound the passport,
you cancel the passport you withdraw the
passpon, giving the reason for them, An
annul statement must be provided either in
the form of a statement or as pan of this
Annual Repon.

These are the few suggestions which |
would like to make and | do hope that worth
these views that cut across the panty line, the
Central Passport Organisation .and the
External Affairs Ministry shall make a very
nincere effort 10 see 1o it that at the end ol
1992, we do not have as much cases as we
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had at the end of 1991 and that you do
employ sufficient number of staff. Ithink you
can pay for it and you do not have to come
back to us for granting you more money.

DR. ASIM BALA (Nabadwip): Sir, while
supponting this Bill, we find that the more we
make the rules stringent, the more we breed
the corruption. That is the present situation.
¥ we simplify the present rules, we can stop
or restrict corruption. It would be better if we
make the rules more simplified and make a
provision that the passports to the general
public should be issued within five weeks.

Sir, you can imagine thai there are 750
recognisedtravel agencies andthey are the
main agencies breeding corruption because
they are collecting money and with that
money they are giving passports illegally
through some corrupt officers. So, it s my
suggestion that an Advisory Committee
should be formed and, as the previous
speakerhas proposed, the committee should
comprise of the officers only. Sometimes
some applicants are asked to get some
certificate from an MLA or an M.P. it should
be required to be given by a Government
officer and not by some M.P. or M.L.A.
because it is very difficult for them to do so
as they are the very local people.

Alarge numberof girls are given passport
without any verification. These girls are
taken abroad for illegal purpose. So, such
applications should be verified and should
be looked into by tha passport officials.

In West Bengal, Particularly in my area,
a large number of passport saekers are
waiting month after month for getting the
passport. lwould request the Minister to look
into the matter and open some new offices
in the rural areas so that the passport
seekers do not have to wait for a long time.

Another thing that | would like to say is
that police verification is essential and the
police should verify the application very
carefully. Otherwise there is every chance
for corrupt people, especially in the border
areas, 10 flounsh. There are chances of:
ilegal passports also it the verification is not

proper.
With these words, | conclude.
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SHRI KAMLA MISHRA MADHUKAR
(Motihari): Mr. Deputy Speaker, Sir, since
yesterday | have been listening with rapt
attention alithe speeches on the provisions
of the ‘Passport’ Bill. Since the hon. Minister
is a very kind hearted persons he really
knows all the difficulties being faced by the
public. In this connection, | would like to cite
an example. A few months before, a young
man who ‘was anxious to go abroad for
higher studies wenttothe District Magistrate
for getting his passport verified because no
officer having the rank of less than a District
Magistrate can verge the passport as per
the existing rules; but the District Magistrate
did not verify the passport. Despite my
repeated request that | know applicant quite
well and he belongs to my constituency, the
District Magistrate succeeded in avoiding
the applicant without verifying the passport.
Consequently, the youth had to go to Patna
in person for his passport. Now you see how
a person residing in Motihari, Betia or
Chhapra, can afford to go the capital of
Bihar-Patna for getting his passport verified
by spending a lot of amount. You can well
imagine of the situation.

The unemployment people in large
number and even the people of the rural
argas of my village” for to Dubai for
empgloyement. These persons had to travel
all the way to that place for their passports.
These poorpersons seek employment abroad
because they are unable to get employment
within the country. So the facility of passport
shouldbe easily made available tothemand
the corruption/malpracties in the issuing of
passports should immediately be removed,
as hadbeen stated aby anumberof the hon.
Members in unison. | too would like to join
themand submitthatthe passport procedure
should be made simple and streamlined.

Inthe matter of verification itis not easy
for the common man to get the application
verifiedfromthe officers of the rank of D.M./
Deputy“Secretary and above as is mandatory
at present. The Government must realise
this difficulty and also ponder over how to
simplify the verification procedure. | do not
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see any probleminthe implementation ofthe
suggestion of a few hon. Members includi
Fatmi Sahab thatinthe office ofthe collector
itself, a department should be created
exclusively for getting the passppn
applications verified and it shouldbe ensured
that within 15 days the applications should
be verified fromthe police and the D.M. The
Police Officers know very well about the
antecedents of the persons living in the
villages. However, any person who is in

need of getting the passport issued, has tc}
make a number of rounds to the officer ofthe ,

S.P.andthe S.H.O. and other departments
andin the process of appraaching the above
said authorities, he is so frustrated that he
leaves the idea of going to the District
Magistrate for his passport. A number of
poor and illiterate persons still hesitate to
approach the D.M. on their own and either
take the help of the hon. M.Ps or M.L.As.
Therefore, a clear cut policy should be
announcedbythe Governmentin this regard
ensuring the simplification of the passport
procedure.

Secondly, the provision abourthe
passport fee is quite vague. | would like to
urge the hon. Ministerto make aclarification
in the House itself as to what would be the
exact amount of fee respect of getting the
passports which could be easily worked out
by the officials sitting in the gallery, so that
it becomes known all over the country and
people do not face the ditficulties.

As one of the hon. Member has given a
suggestiontothe hon. Ministerthatasystem
ofissuing student passport shouldbe started.
| too support the same that a separate
category of passport of the students should
be started for the benefit of the Indian
students going abroad for higher studies.

In Bihar there are just two passport
offices- one in Patna andthe otherin Ranchi
-for a population of 8 crore... {Interruptions)

Forapopulationof 8crores Nthereis just one -

office in Patna, then the difficulties
being faced by the people can be imagined.

Mr. Deputy Speaker, Sir, | would like to
make a submission that there should b a

v
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passport office in each civisional
.bmadquarters so that the people of the
concerned division may be relieved of some
of their difficulty getting the passports Issued.

In the end | would ke to draw the
attention of the hon. Minister towards two
things. One is the wide spread corruption
prevailing in the passpont officers, and &
needs to be effectively checked and the
second thing is that there is generally an
undue delay in issuing the passports. The
hon. Minister is not paying attention towards
my speech. Please pay some attention
towards my suggestion that there shouid be
no undue delay issuing the passports to the
publicandthere shouldbe aguaranteetobe
given by the Government thatthe passpors
would be issued to the concemed persons
within a period of 4 weeks. The House
should also be assured in this respect.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): Mr. Deputy-Speaker,
thank youfor giving me an opportunity to say
afewwords onthis Passports (Amendment)
Bill; 1992.

Sir, | agree with the several provisions
that have been placed in this Amendment
Billtoamendthe Passports Act, 1967. Inthis
Bill no specific mention has been made
about the passport fee that is to be collected.
The Government has said that it will consult
the Department regarding the cost that is
actually involved in the preparation of the
forms and other incidental expenditure. |
suggest to the Government that the fee
should be quite reasonable without taking
into consideration the cost involved.

Secondly, in spite of the promise by the
Minister of External Affairs onthe floor of the
House, even now Passports are not issued
within five weeks—not five weeks, even for
five months they ar3 not issued. The most
important factor that is delaying the issue of
a Passport is the police verification. | hope
you also have your own experience. Many
a time the Passport application come to us
arfd ask us to write a letter to the Police
Commissioner or tha District Superintend of
Police to take a verification certificate from
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the Police immediately and
enclose it with the Passport application and
sendittothe Passport office sothattheycan
get the Passport in the quickest possible
time. Otherwise, by submitting the
application in the office of the Regional
Passport Officer, Sending the application for
police verification Is taking very very long
time. So, something should be done and |
agree with the suggestion made by the
speakers who proceeded me that atime limit
of two weeks should be fixed for receiving
the police verification certificates falling
which the Passport office should be in a
position to issue the Passport.

Sir, | feel so sorry to say that the hon.
Minister's statement on the floor of this
House was not implemented in letter and
spirit. Iwould quote one example. In reply to
question, the honorable External Affairs
Minister has stated that the number of
Passport applications pending with the
Hyderabad officeon31.12.1991 was 84.085.

15.00 hrs.

On 23rd March, 1992, the hon. Minister
stated:

“In Hyderabad passport office 988
applications are received on an
average perday andonanaverage,
1,222 passport have been issued
per day”.

So, if we take these facts into consideration,
we are made to understand that the
Hyderabad Passport Office is able to give
passportsto alithese 988 applications within
a very reasonable time and in addition to
that, they are clearing a backlog of nearly
344 applications perday. Thatmeans, bythe _
end of June, 1992, the backlog should be
only nearly 20,000 applications. You will be
surprised to know that in reply to a question
on the floor of this House, it is stated:

‘The number of passport
applications pending with the
Hyderabad Oftice on 19th June,
1992 is 91,075."



675 Passport
[Sh. Sobhanadreeswara Rao Vadde)

That means, the hon. Minister’s assurances
onthis House do not standthetest or reality.
| humbly urge upon the Government to take
suitable steps to re-openthe Passport Office
at Vijayawada which had functioned for
some time. It was opened in 1983-84 and
functioned upto 1985 and in 1985 it was
withdrawn for reasons best known to the
authorities. | agree with my colleague Mr.
Shahabuddin when he stated that presently
certain officers are overloade and they
cannot process the applications properly. So
the workload of such offices should be
reduced and more offices should be opened.

In Kerala, there are three offices at
Trivandrum, Kozhikode and Kochi. In Tamil
Nadu there are Passport Offices at Madras
and Trichy. In Maharashtra, there are
Passport Offices at Bombay and Nagpur.
While that is so, | do not see any reason for
not re-opening the Passport Office at
Vijayawada. At Vijayawada, when the office
functioned, it has processed a very large
numberof applications whencompared with
several other offices. For example, at Nagpur
only about 10,000 applications are processed
andin Vijayawada about 30,000 applications
were processed. So, for the convenience of
he people located in the coastal Andhra
districts from Srikakulam to Neliore districts
where the literacy is more and from where
a very large number of people go to Gulf
countries and other countries in search of
employment, studies or some other
avocations, | strongly urge upon the
Government to reconsider the issue of re-
opening of the Passport Office at Vijayawada.
| also urge upon the Government to take
necessary steps to instal sophisticated
machinery such as laminating machines
and they should also computerise the whole
process of issue of passports so that in the
shortest possible time passports can be
issued and issuing of passports do not
become a lengthy procedure and also ¥
there are some deficiencies, they can be
taken care of. with these words, | conclude
my speech.
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SHRI P.M. SAYEED (Lakshadweep):
Mr. Deputy Speaker, Sir, first of all, let me
offer my thanks to you for having given me
the opportunity to speak on this Bill. This Bill
seeks to achieve only two objectives. | must
congratulate the hon. Minister for having
broughtthis Billintime. Ifthis limited purpose
is achieved, Ithink, we may have to demand
fromhimthat certainthings are to be setright
in the Passport offices.

| come from Lakshadweep and our
jurisdiction fall in Kerala and that too in
Emakulam. | happened to go many times
there. With a great difficulty, we were to
come outof it. Itwas so suffocating, we were
not in a position to get out fromthere easily.
Such is the situation because the space for
the office is too small and the number of
passport applicants is so large in number, |
do not know how they are accommodating
themselves. | have to inter-act with the
Regional Passport officer.

He said, “You yourself see, how we are
working”. Some of the staffs are not visible
because tiles are above them. Such is the
situation. We are authorising the Ministry to
rise the passportiees. Nowitis Rs. 50. Ever_
if you make it Rs. 1,000, it does not matter
buttheintended purpose should be achieved.
The applicant should be issued passpon
with least difficulty and also with least time
factor. | think, it is high time we must
computerise our passport offices.

You are seeking to give rigorous
punishmentthroughthis Bill. We welcomeit.
There is certain amount of complaints |
heard from various parts, particularly from
Calicut passport office. The Regional
Passport office at Emakulam has a certain
amount of goodwill. The officials have a
number of to attend to. The
Reglonal Passpornt office s Calicut, 1 am
told, has been instrumental in turning the
public hostlle, particularly even 1o the MPs
and MLAs. The Passport officer does not
care fo lift the receiver. ! draw the attentisn
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of the hon. Minister that the Regional
Passport Officers may be informed that when
the représentatives of the people—MPs and
MLAs—contact them, with courtesy they
must attend to them and to see that the
passpont applications are expedited. incertain
offices, we are told, it has become a racket.
Money is given through back door and they
are in a position to secure passport, on
paying a certain amount as a sort of
brokerage. Therefore, ¥ such things are
found, not only the passport holders, i they
hold dual passports, butthe officials involved
in it shouid also be punished. ¥ the officials
are found guilty, they should aiso be taken
to task. :

Coming to my constituency, our
populations Rself is 51,000. Whenever |
bring any problem to be redressed, the first
thing that the people will say is, your population
is so meagre. When | demanded, there
would be elected set up, | was told by the
then Home Minister, you were only 51,000
population. How can we give? So, even for
entitlement of elected set up. | have togive
leadership inenhancement of the population
of the island. That happens in my case. Yoy
canimagine my plight. if Idemandforpassport
officeto Lakshadweep, lknow the limitation.
Iimmediately, the hon. Ministerwho happens
to be a friend of mine will say, R is not
possible. | request him to please open a
counter for people from Lakshadweepinthe
Regional Passport office at Emakutam. |
would like to have a reply from the hon.
Minister that at least this facility should be
made available to our people. When our
people fromLakshadweepgotothe passport
office at Emakulam, in that Ocean, our
fellows are aimost lost. They have become
a drop in this ocean of applicants in
Emakulam. Therefore, kindly see that a
counter is opened for the sake of
Lakshadweep applicants.

With this, | wholeheartedly support this
measure so that we will have better days for
the applicants. They do not have ample
employment opportunities here. When they
are seeking the passport to go eisewhere
and get employment, we must try to help
them. From the very beginning they should
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go with the passport with a cheerful face.
With this | conclude.

SHRI ANNA JOSHI (Pune): Sir, I rise to
speak on this Bill on two or three points. in
the aims and objects of this Bill, they have
given the points. | have read all the points.
They relate either to increasing the
punishment or increasing the fee or giving
more rights for the officers to do all these
thing. But nowhere in this Bill or Statement is
& written or have they given their intentions
toimprove the services in respect of passport.

15.12 hrs.

[SHRIMAT! MALINI BHATTACHARAYA in
the Chain

At the very outset, | strongly oppose to
giving blanket authority to the bureaucracy
for deciding the fee because i is the right of
this House to decide the fee or to sanction
the increase in the fee. Bacause of that, at
least, you come from time t@ time here with
that request. We get the opportunity to
ventilate the grievances; to put before you
the difficulties of the people. Therefore, ifthis
blanket authority of increasing thefee and all
the things is given to you. lamafraid, you will
notcometo the House and we willnotgetthe
chance of putting our grievances before you.
Therefore, Ithinkthis authority forincreasing
the fee without partieularty deciding the
number orfigure, willnot be better. Tlmelom.

| oppose that provision.

Madam, uptil now so many speakers
have ventilated their grievances and all of
themhave complained aboutthe detay orthe
time taken for issuing the passports. There
are somanyexamples. so | wantacategorical
answer fromthe Minister, through you, that
why this much delay in there in issuing the
passports. You have said somewhere that
you have adopted the system of first-come
first -served. But there are so many incidents
where you have by-passed the waiting list.
For example, some serious patients are
generally there. Some students have to join
the Universiies orthe educationalinstitutions
abroad. A particular date is prescribed. I
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they do not go there then their chances are
lost. & holds goods for the entrance for the
services also. Forthe scientists and experts,
for attending the various conferences, the
date andtime is fixed. if you take inordinate
time forissuing the passport, if you ask them
to come in queue, then all of them will have
to lose their chances. Therefore, there must
be some arrangement that those who need
passports urgently—whether they are
students or servicemen or doctors orpatients
or scientists or exports or politicians like
us—must be given on priority basis. Of
course, they should also give the reason
whythey require urgently, not merely because
he has come from that profession, he should
be given. If there is a time limit put for him
to join abroad, then his passport should be
given on priority basis.

As my esteemedfriend, Mr. Shahbuddin
suggested, you must take into account why
$0 many number. of passport applications
are pending. | would suggest, you shouldcall
for the explanation from the concerned
officers why 80 many numbers are pending.
| do not know whether you have
any time limit for that. But it shouid be within
say four or five weeks. If the passport is not
issued in the normal course, within that
period, the particular officer must be held
responsible and he must be answerable for
-gasons of delay etc. Therefore, | wil suggest

or streamlining the process of giving
oassport. You must also open new regional
offices.

n Maharashtra, thare was only one
office at Bombay. Afterwards, on repeated
-appeal, after giving due consideration, you
have opened one other office at Nagpur. |
appreciate that. Now there are demands
that one more regional passport office be
opened at Pune also. Just as you have taken
down the name of Enrakulam, similarly |
shallbe verythankful i you announce in your
reply that one regional office should be
opened at Pune also. Thers is vast scope for
that. You should encourage people to take

more and more passports and prepare
themseives for going abroad for so many
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reasons. More regional officers should be
there as the hon. Members have requesied.

Then, about staff, there should be
adequate staff. The vacancies should be
filled In. You must streamiine the system.
You should not be under the impression that
whosoever comes for passport are criminals
of undesirable elements. Therefors, you
have to simplify the procedure. That will help
both—your staff and also the passport
holders.

| want to mention one more points. So
many persons go out to foreign countries
and sometimes they lose their passports
there. Of course, passport No. and all those
things are there. Then, the Embassies are
authorised to give te diplomatic
passes But the behaviour of the
Ambassadors or our representatives abroad
is not very satisfactory. We hope in such
situation our Ambassador in that country
should help our citizens in difficulty. But
there attituce also needs to be studied and
they should be given proper instructions. ¥
the passport hoiders could give particular
number or confinmed information about the
passport which is lost, then, the embassy
staff should immediately issue a temporary
passport. i thatis done, Ithink, itis good and
the Bill can be passed.

- At the end, my request about regional
passport office at Pune shouldbe considered
favourably. With these suggestions, |

conclude my speech.

MR. CHAIRMAN: There are five more
names on the list and four others have
expressedthe desire to say afew words. So,
In orderto accommodate everybody. | would
suggest that all the hon. Members any
observe a time limit of two or three minutes.

SHRIMATI SUSEELA GOPALAN
(Chirayinkil): Madamchairperson, the need
for an amendment to this Bill was felt long
ago. Anyhow, itis goodthat at least nowthe
Minister has brought forward such a Bill.

About this amendment to Section (5), |
am afraid, who is going to prescribe this
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amount. Even otherwise, lot of troubles are
thereto get apassport and i itis not

then what will happen. It it is not spelt out in
the Bill it can be done otherwise. But it must
beknownto the people asto howmuchisthe
amount. Otherwise, they will be actually
duped Ike anything. This possibiiity is there.
This has to be understood and & should be
speltoutand also informthe people especially
the poor people who does not know these
things. They are going there for passport and
all these things. So, this should be specified
and | hope that the Minister will take steps
to make it specified.

With regard to getting of a passport, it
Is an ordeal forthe passport applicant to get
the passport. Itis not only an ordeal forthem
but forus also because MPs are approached
by these people very often especially in a
placelike Kerala where so much of applicants
are there. They us and we are
unable to help them. We are telephoning to
them, we are writing to them. We are doing
that. But even then, it is so much delayed.
"The ideal thing would be, as the Minister has
said, within five weeks, this passport should
be given. |know cases where even afterfive
or six months the passport was not given.
ktis always a very big trouble forthe applicants
to getthe passport. And then the question of
giving it to police verification comes. There
should be a time limit which at the most
should be two weeks and within that time
they can send it. But it is now very much
delayed and even after proper verification
when it is sent back, the officers at the
passport office say that they have not
received it. | know so many such cases
where | have experience and | myself
telephonedto themtofind aboutit. So, such
things are there and hence a specific time
limit of five weeks is very much ideal. But
evenift youcan give after two months it will
be most welcomed by these ordinary people.
They are sutfering for this passport.

The passport otfices should be
straightened. The previous speaker told in
this House aboutthe Emakulam District and
how & is difficult to get the passport. The
space is very limited and | think only fifty
extra persons were posted and they will be
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asked to return back. But they should be
allowed an extension. And not only that, in
other areas lke in Trivandrum, there are
75,000 applicants and from what |
understand, in Cochin there are about
1,65,000 applicants. & will not be less in
Calicut also. And there is a great demand
from Kasargod that there should be a
passport office there because in Calicut it is
very difficult to get the passport. And there
Is no difficulty in giving extra staff because
there are so many peopie wanting to gotto
Kerala.They want transferrs. They can be
transferred to passport offices and no extra
expenditure will be there and many people
are willing to go to these offices. f you do
that it will be of a great help. More staff will
have to be provided in all offices and there
should be a passport office in Kasargod.
Then, | think it will be much easierto get the

passpont.

The Govemment should considerthese
things and stringent punishment should be
given to all those people who are forging
these passports. Actually | am for k. We
have to see that genuine people are not
disturbed. Otherwise some people in Pakistan
who are actually citizens of india and who
might not have got the citizenship would
suffer. | know so much of harassment.
Stringent punishment shouldbe given tothe
people who sell passports. So many things
are done like taking of money. So many
agencies are there which are taking so much
of money and so many people are not given
job. Their passports will be sold also. So
stringent punishment should be given ta*®
them. The only things we have to see is that
genuine people are not disturbed.

With these words, | conclude.

DR. C. SILVERA (Mizoram): Madam
Chalrperson, | rise to support the Passport
(Amendment) Bill of 1992. Much has been
said abgutthe difficulties and problems from
different States. Coming from the north-
eastern region of the country, | am going to
speak for six-seven States of the north-
eastern region. | would ikke to bring three
problems for the Central Government to
look into and solve.
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First of all there is only one regional
passport centre at Guwahatifor the whole of
north-eastem India. This is for all the six-
seven States of the north-eastern region.
The regional passport office in the north-
eastermn area is situated at Guwahati which
is about three days journey from a place like
Mizoram. You can imagine the time taken by
the authority in all the procedure to have the

issued. Itherefore, on behalf of the
people of the north-eastern area, would like
to requestthe Ministerto open more regional
passport offices in the north-eastem area.

1 think there are only two States in the
whole of the country where the applicants of
the passportare subjected todualverification.
By dual verification | mean to say that the
applicant is verified by the local police of the
State and also the sams applicant has to be
verified by the Home Ministry. You can
imagine how muchtime would betaken. This
problem has been brought to the notice of
the Government tothe Prime Minister, tothe
Minister concerned and even on the floor of
this House | taked about this problem. | feel
that only the applicants from the States of
Nagaland and Mizoram are subjected tothis
dual verification. Ifeelthat injustice has been
done to the people of these two States. |
eamestly request the Ministerto look into the
matter and do away with this dual verification,
to do away with this step-motherly second-
class citizenship treatment of the people of
Nagaland and Mizoram.

As stated by Shri Oscar Femandes, |
feel that the problems of various States are
different. lwould suggest that ateam of MPs
should different capitals of the States, so
that the difficulties of a’! the States would be
solved through the team of these MPs.

(Translation]

SHRt RAJENDRA KUMAR SHARMA
(Rampur): Madam Chairperson, | rise to
express my views on the Passpon
Amendment Bill. According to the ruling
given by the Supreme Court, every citizen of
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this country can have a passport. Only Shai
Atal Behari Vajpayee has seriously
considered this issue during the last 45
years. During his tenure as Extemal Affairs
Minister, he provided this facility to lakhs of
people of this country through his liberal
policy.

Madam, since | know & personally, |
would like to tell the hon. Minister that | got
the passpoits of 25 thousand persons of
Rampur city issued within two years and as
a result, the country eamed a lot of foreign
exchange. Thousands of earned
money in the Middle East and the Gul
countries and sent it to their relatives living
here. A number of Indians get employment
in these countries and there is no dearth of
such peopie who want toworkthere. Butdue
to non-availability of passports in time and
due to other difficulties, our people are
tacing lot of problems. The basic reason for
this delay in issue of passports may be that
R’ will encourage terrorism. May be this
arangement has been made 1o impose
restrictions on anti-social elements. | would
like to submit that these terrorists and anti-
social elements get passports by hook or
crook, but the common man suffers. Most of
the hon. Members of this House have
expressed concern on this issues that the
process of issue of passports is very

complicated.

Madam Chairperson, the first regional
passport office in Uttar Pradesh was opened
at Lucknow andthe next one was opened at
Bareilly in 1978. Near about 7 years ago, a
big racket involving the agents and officials
of the passport office in Bareilly was
unearthed. The Government incurred a
huge loss of crores of rupees due to it. The
agents had conspired and started issuing
passports to the people within some days by
taking big amounts of money.

Macam Chairperson, through you |
would like to request the hon. Minister that
there are inadequate sitting arrangements
forthe people whogotothe regional passport
offices and the staff is also inadequate. The
hon. Minister should pay attention in this
regard. As this Bill has been brought here to
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increase the fee, there shoukl be adeq.
staff and adequate sitting arrangements «
the passport offices. | welcome this
amendment Bill, but would like to tell the
hon. Minister that he should tell us aboutthe
amount which will be fixed, even if it is
increased to Rs. 500/-. If we are told the
fixed amount, | will support this proposal.

Madam, through you, | would like to
demand from the hon. Minister that two
regional passpon offices should be opened
each at Varanasi and Gorakhpur, sothatthe
people of these areas can also avail of this
facility.

Madam, regarding *he police verification,
Iwould like to submittt.atthe police verification
is not done properly. ‘Whoever gives money
gets favourable report, but who denies to
pay, gets report with untavourable remarks.
In this situation, such person never gets a
passport. Thisis happening everywhere and
this is going on for years. It will take time to
improve this situation. So, the hon. Minister
should pay attention in this regard and it
should be determined that if the police
verification report is not received within a
stipulatedperiod of 2months, passport should
be issued to the concerned person by
assuming that there is nothing against him.

Ali the hon. Memters has emphasized
on providing passports to doctors, engineers
and students. | would request that special
attention should be paid to the issue of
passports to the s'udents. Most of the
students had to face problems due to non-
availability of passpoits in time. The anti
social elements get their passports issued
somehow orthe other. Stringent punishments
should be given to them according to the
provision made inthe Bill. When such people
will be punished, it will have its impact on
others as well.

In the end, | have one more point to
submit. Diplomatic passports should be
provided to the ex-M.Ps. also. Once they
become an M.P., they acquire a particular
status which may require themto pay foreign
visit. So, their passport should continue.
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SHRIP.C. CHACKO (Trichur): Madar
Chairperson, ltis very difficult to express m
thoughts on this subject in two minutes time
But still | would abide by your direction. Sc
I would like to highlight the points which,
hope, the hon. Minister will reply. | suppo:
the two amendments which have been move:
by the hon. Minister. Of course, | wanted t
caution on one aspect. But because of th
constraint of time, | am not going into that
When these powers for increasing the fee:
are given, there should be sufficient safeguar
that these are not misused. | hope th
Minister will take care of these points.

While supporting these two points
wouldlike to highlight one or two points whict
have already been suggested by my friends
This is regarding the present functioning o
the passport offices. We expect thatthe hon
Minister will express his opinion or say
something about what is being told already

There is a passport office located ir
Cochin about which Mrs. Suseeia Gopalan
has made it clear. 1,80,000 passpori
applications are pending today. The
maximum they can issue are 600 passports
a day. That means, it will take more than
eight months to clear the backlog. They
wanted 50 or 60 temporary employees to
clearthebacklog. Itis with great difficulty that
they could manage some additional
temporary hands to be sanctionedfor Cochin
office only. And they were given for three or
four months. Some arrears were cleared.
But now the staff is being withdrawn or the
sanction is being withdrawn.

Mr. Bhatia is a very able administrator.
When he is at the top of this department, |
want that such small things, which are
plaguing this department, which are affecting
the prospects of the applicants to a great
extent, may kindly be cleared.

There are hundreds of people from my
place with an employment visa. Mr. Bhatia,
you kindly understand that an employment
visa means Rs. 1,000 or 2,000 or 3,000 or
5,000 worth of dollars every month. It is an
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mployment visa. With an employment visa,
)eople are roaming around the precincts of
e passport office and are not able to get
ne. It takes a minimum of 10 months to 11/
! years in Kerala to get a passport. Why is
nis happening? Why are we allowing such
hings to happen like this? This is vary
infortunate.

Then, | take this opportunity to go into
iuch anomalies. This amendment is very
iimple. All of us are supporting it. Especially
1this Kar Seva session, this is probably the
nly suggestion which has been welcomed
wy the BJP friends also. All of us are
inanimous in this. But the hon. Minister may
indly say what is the difficulty for the
3overnment to give some additional staff
vhere lakhs and lakhs of passport

\pplications are pending.

One hon. Minister has saidthat it should
e afundamental right of every citizen. The
on. Minister may kindly say. Whatever fees
tou want to increase, the Government is
wthorised by this House. Butthe thing is that
ve want to know within how many days or
vithin how many months a citizen is entitied
or a passport. You do all the verification.
<indly think about how you can simplify the
ocess and please assure this House. There
vere assurances in the past also but these
sould not be implemented. | am not blaming
inybody. But let us have an assurance that
it least a citizen will get a passport within
hree months time. A large number of
amployment opportunities are there in the
3ulf countries. The people are getting visa.

MR. CHAIRMAN: Plgase conclude.

SHRI P.C. CHACKO: Madan, | am
inishing. Visa Is expiring day by day and
wvhen people realise that visa date is going to
axpire, they are afterthe MPs. We are writing
at least 15 letters a day and we know that
with the minimum and inadequate staff
strength, they cannot attend even to our
letters. It is very unfortunate that this is
happening. So, Cochin, Trivandrum and
Calicut passport offices which are the busiest
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passport offices in the couhtry and which
are grossly under staffed may kindly be
provided with a minimum of 50 to 100 extra
stafftoclearthe backlog. Let this be at least
as a temporary measure for the next six
months. Otherwise, in the present situation,
the existing applications itself will take more
than one year to be cleared. And everyday,
thousands of applications are joining in this
long queue. So, these small things are
affecting thefunctioning of the departmentin
a big way. If all the suggestions which have
come before the House are properly attended
to, then it will definitely improve the functioning
ofthedepartment. So, while supportingthese
two amendments which are brought to the
Passport Bill, | request the hon. Minister,
Bhatiaji to kindly constitute a consultative
committee of MPs attachedto allthe passport
offices. At present, there are no popular
committees relating to passport offices.

MR. CHAIRMAN: Please conclude, Mr.
Chako as thire are others waiting to speak.

SHRIP.C. CHAKO: Madam, I gave my
name yesterday and those who gave their
names today are also speaking. You and
other MPs may also be thinking the same
thing that the letters which we are writing to
the passport offices are just an eye-wash.
We are trying to pull everybody but if there is
a consultative committee attached to the
passport offices , we can given practical
suggestions. | thought that this suggestion
hadnotcomebefore the House and so, while
welcoming all the suggestions which came
before the House, | place this new suggestion
before the House. Madam Chairperson, you
may not kindly get restless. With your
permission, | place this suggestion before
the hon. Minister and request himto respond
to all the suggestions already made before
tre House.

SHRI PALA K.M. MATHEW (Idukki): |
also support both the amendments. The
basic and main problem is the growth of the
number of applications and the delay in
issuing passports, as has beenrightly pointed
out yesterday. lendorse the views expressed
regarding the delay lack of staff, office
equipments and other tacilities in various
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offices.

I just want to point out one thing which
affects mainly the State of Kerala to which |
belong to. Inthe 1991 census, it is reported
that Kerala has got the highest non
agricultural economy in the country.
Agricultural workers form only three and a
half per cent of the population. 62 per cent of
the population are engaged in non-agricultural
activities. it means that most of the people
are much more mobile than in others parts of
the country. More than a lakh of peopie who
belong to Kerala have been evacuated from
Kuwait during the Gulf war. More than a
million people are working in Gulf areas.
They belong to Kerala itself. This shows that
hundreds of thousands of people are going
out for jobs from Kerala. More than 30 lakhs
of people are jobless in the State. Kerala or
the country cannot give them jobs. When
they have to go out, they approach the
Passport Offices for getting a passport.
Inordinate delay inthe issuance of passports
is inexcusable. This point has already been
made here.

As suggested by Shri Ramesh
yesterday, | would also suggest that one
more passport office, at least a sub-office,
should be located at Kottayam which is
located in the central part of Kerala. Not only
that, most of the people who would like to go
out, come from this area.

| also support the view expressed by
Shri P.C. Chacko that there shouid be a
Consuljative Committee of Members of
Parliament attached to all the Passport
Offices in the country.

[Translation)

SHRIMATI GIRIJA DEVI (Maharaj
Ganj): Madam, sufficient discussion has
taken place and the time, allotted by you, is
also short.

In such a situation, | want to make few
suggestions and conclude. The poor people
are harassed by travel agencies and
Government machinery andtheyface a ot of
trouble in obtaining their passports. My
constituency Maharaj Ganj is the most
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densely populated area. The citizens of th
area are poor and landless. Therefore, the
go to other parts of the country to live thet
and they migrate even to foreign countrie:
In such a situation, | make a demand th:
since there is no regional passport office |
north Biharthe Government shouidkeepth
fact, inview as alsothe delay and malpractice
that take place In issuing passports, and .
orderto remove these irregularities, region.
passport affice should be opened in ever
district he 80 that passport me
be made available to common people.

The other point raised by hon. Membet
is that people face difficulties in gettin
passportforms. In such asituation, if passpo
forms are made available at block level, the
alarge number of people will not fall prey |
professional agents and it will also he
lessen the time taken in issuing passport:

Some otherpoints have also been raiser
as to who should be issued passport, thet
should be consensus on issuing passports 1
people of different categories, be they peop!
of SAARC nations or students, sitting formx
legislators, M.Ps. or councilors.

Thereis aclass of artists also which he
been left out here who eam their livelihood
foreign countries. inthe country they are n
given due importance and when they retur
from foreign countries, they are given du
credit and only then their degrees ai
considered of some value. When they sho
the proof of the performance abroad by we
of broadcast or telecast or by way of thet
visits to some country, only then they ar
given due respect. But the poor artists wh
are not educated, they have to face a lot «
trouble. It becomes very difficult for thei
whetherthey should devote time tothe art (
make rounds of passport offices. Therefon
1 request that the Government should pt
artists under a special category and mak
passports available totheminvariably. Atth
same time, the students of arts should t
issued in their student-life an
their passports should be renewe
throughout their life and If they are caugl
indulging in any malpractice. Their passport
should be cancelled.

Withthese words, lconclude my opiniot
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SHRI K.P. SINGH DEO (Dhenkanal):
Aadam Chairperson, | just wish to submit
ne point. The Parliament and the country
\ave been very kind to people who have
erved the people and the Parliament. They
we given various concessions and amenities.
ut people who have been in Parliament
wefore are not given this facility of diplomatic
vassports. Some of the present
arliamentarians ‘were ex-Members of
*arliament last time and some of the sitting
Aembers may become ex-Members of
‘arliament next time. This is the law of the
and and this is the battle of the ballot boxes.
would like to plead that the ex-Members of
’arliament may also be consideredtorgiving
liplomatic passports.

SHRI MANI SHANKAR AIYAR
Mayiladuturai): Every Member of this House
asbeen a recipient of a passport. There are
nly two Members of this House who have
ssued passpodrts. One is Shri Syed
shahabuddin. The othar is myself. | cannot
peak for Mr. Syed Shahabuddin, but on
ehalf of 50 per cent of the strength of this
louse that has been issued passports, |
ave a request to make to our Minister of
itate tor External Affairs. The request s that
e must devolve out of the Ministry of
xternal Affairs the iesponsibility for issuing
assports, because until we maks this basic
ystemic change, there is no way in which
s Minister willbe ableto dobetterthan any
{his predecessors or any of his successors
1actually fixing and begin able to enforce a
eadline within which these passports can
@ issued.

Rtisthe experience of most or at any rate
t very many developed countries that the
3sponsibility forissuing passports is notthat
f the Passport Office; it is that of the local
uthority. Immediately by after we finish
assing this Bill, we are going to be taking up
e Constitution (Amer.dment) Bills relating
) Panchayats and the Nagar Palikas. As
oon as those Bills are passed and become
art of our Constitution, my request to the
finister of State for External Affairs is that
ey set themselves a deadline by which all
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Passport Offices will be wound up and the
responsibility for issuing passports will be
given to the local authority, be it a village
panchayat or an appropriate authority in an
urban area. Itis only by such a drastic, basic
systemic change that we will be able to
ensure that every citizen of India, who has a
right to a passpor, is, in fact, given this
passport.

The other great advantage of this system
will be that the first banefit of anyone leaving
a village or a mohalla to make his destiny
abroad should go to that village mohalla. it
the passport is issued by the Municipal
Authority or by a Panchayat, then the fees
realised should remain inside that village or
inside that mohaliator the benetit of the local
people. In that way, the Ministry of External
Affairs will be able to concentrate onimproving
our relations with foreigners instead of, as at
present, spending a great deal of its time in
oppressing our citizens.

With these words, | support the Bill
[ Translation)

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Madam, I have not to say anything
specific on this Bill. | have to submit in brief
that at present procedure is not easy. There
is noguarantee whether one willget apassport
infive months or in five weeks. People come,
to us they are a harassed lot because they do
notgettheir passport. The process of getting
reports from an S.P. or the C.LD. is quite
lengthy, so, this process needs to be
simplified. This is my first submission.
Moreover, there is no proper sitting
arrangement for people visiting passpor
offices nor anybody pays any attentiontothe
persons who are distressed. The power of
verification given to Members of Parliament
has been withdrawn from us and hence the
people, whocometo us, havetoface difficulty.
The recommendation of a doctor of a
dispensary is valid for verification but a
Member of Parliament cannot signitand his
signature will not be considered valid for
verification as it used to be earlier. I think this
is an insult to an elected representative of
people. Therefore, | want to submit in this
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connection that the Member of Parilament
should be empowered o verify it. So far as
the provigion for imposing fine is concemed,
the fine is on high side. This is what | wantto
say and submit that this process should be

implied.

| have to make one more point. Jaipur is
the only city where passport office is there.;
No other clty in Rajasthan has any passpont
office, as a result of which people have to
come to Jaipur and they have to spend a lot
of money on the journey and people have to
walit for months together. Therefore, there
should be passport offices in all the big cities
in Rajasthan.

Madam, there are no two opinions that
when Shri Atal Bihari Vajpayee was the
Minister of External Affairs, he simpiified the
procedure for issuing nassport to a great
extent. People visiting Pakistan and other
countries, had been given many facilities.
Eventoday, people visiting Pakistan orvisiting
passport offices, remember Shri Vajpayee. |
hope the present Minister will also make the
Yontire passport procedure simple so that
people may obtain their passport within
stipulated period.

{English)

SHRI SUNIL DUTT (Bombay North
West): Madam Chairperson, | am really
grateful to you that you have given me time
to speak.

| rise 10 suoport this Passport
(Amendment) Bill. | am very happy to know
that because of the increase in the daily
necessities of life, the hon. Minister has
thought of increasing the price of the passport
also. | actually agree with the view point of
the hon. Shri Mani Shankar Alyer because
the issue of passport might be in the hands
of the Ministry of External Affairs but all the
other inquiries are done by the CID and
Police Sothereis a basicfallacy
that the issue of passport is in the hands of
the Ministry of External Affairs.

| generally feel that ¥ this Bill has to be
passed then the Ministry of Home Affairs
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also should have been here 10 hear our view
points as to what we are going to expect from
ourselves. | am saying this because as soon
as you applyfora passport, the entire papers
go to the CID, local police etc. and after they
complete their inquiries the information is
sent back. They only stamp the papers. So
for stamping papers, I think the Ministry has
expanded its offices all over where they have
alithe people overthers. Atthe same amount
of power that they are using here for issuing
passports they can use for the Ministry of
External Atfairs. They can contribute in our
relationship with other countries and can
devote more time for the foreign aftairs.

Therefore, | agree with Shri Mani
Shankar Alyer that we must rethink about
this, after this Bill is passed, so that we must

really change the basic concept.

Secondly, | am very grateful to our hon.
BJP Members who are of the view that ax-
Members of Parllament must also have
diplomatic passports. | think, this will be a
very good gesture, if hon. Minister really
shows his kindness 1o us.

Madam, | would also like to explain that
we shouid have a heavy punishment for the
people who make forged passports. This
racket is going on in the country and this is
only inthe hands of the local police and focal
authorities. Here we all must work together,
no matter which political call party is having
the Governmentinthe States. This is harmful
to the country and we must rectify it.

Lastly, | would like to say, Madam, that
whatever increase in the fees in proposed; |
generally feelthat in today’s time rich people
can afford the increase in the fees but the
labour class, the working class cannot afford
this. Therefors, as far as the increase in the
fees is concerned, | request to the
Government that they should have a
consideration on this. Thank you very much.

[ Translation}
SHRI NITISH KUMAR (Barh): Mr.

Chairman, Sir, going through the Passpoit
Amendment Bill introduced by the hon.
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Minister, k seems ke “Penny wise pound
foolish”. Thousands of crores of rupees have
been in the banking scam
and the Government is going to increase
passport fee. Bhatya Saheb is a very good
man as well as a very good Minister and he
is the incharge of lar area then as
to why he is introducing this Bill due to which
poor and the commonman will have to pay
more passport fee.

Mr. Chairman, Sir, the real problemis of
the passport office. There should be no
passportfee forthose paople whogo abroad
for employment and education purposes. At
least, they are not becoming burden on this
country. They are seeking employment
abroad. There are students also, who are
helping in reducing expenditure on education
by abroad. More concession should
be given to such people and full concession
should be giventothemin respect of passport
fee.

The second point is about the location of
passport offices. Just now my colleagues
were saying that passpornt offices were
opened during the term of Vajpayeeji. There
is no time of the Minister, the time is of the
Prime Minister. it was the rule of Janata
Party. Shri Morarji Desai was the Prime
Minister and Chaudhari Charan Singh and
ShriJagjeewan Ramwsre the Deputy Prime
Minister. At that time facility was provided
regarding issuing of passport. k could nto be
done on the initiative of Shri Vajpayee ji only.
&t was the decision of the whole Government
andthe re was liberalised. Vajpayeelji
was also in that Government. it is a
contribution of the Janata Party Government
that it had made arrangements for the~
issuance of passport in the State capitals.
But now these arrangements are not in
proper condition. When we ring up Patna
Passport office about any passport, the
passport officer narrate his own p.oblems.
He says to us that as we are Members of
Partiament, we should look into this or that
issue. Iwould liketo saythatthere s shortage
of staff. Earlier Ranchi was the summer
capital of Bihar. Passport Office is in Patna.
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Now-a-days the issue of Jharskhand is also
getting momentum. Keeping in view the
problems of adivasis | would iike to request
the Govemment to open a regional passport
office in Ranchi also. Through you, | would
like to tell the hon. Minister as well as the
House that people face a lot of difficukties in
obtaining passport. | have come to know that
i takes one to one and a half year. General
public faces difficultios and in M.P. gets it at
once. insple of begin amemberof Parlament
| have not applied for
passport........... (Interruptions) | have not
applied for passport in sympathy as well as
in solidarity with the people. it takes 1 1/2
yoars, therefore | have not applied for
passport. Now one year has completed. | will
apply for passport. Meanwhile, | got an
opportunity to go abroad. Mr. Speaker
directed me 1o visit Nepal, for which no

is required. Whete the

was needed | brought exemption formvisiting
those countries because | am against &, as
ittakes oneto one and a half year. | would like
to request the hon. Minister to make such
arrangements that passports are made as
soon as possible. As in the case of Nepalr
there should not be any need of passport for
visiting SAARC countries. Only permit or a
system like that should be there and not of

a full fledged passport.

in the end, | would like to say that it
would be disastrous if we agree with what
Mani Shankar Alyar has said. it may to be an
ideal and good thing that this authority is
conferred on the Panchayats Madhukariji is
also anexperiencedleader. Heis saying that
passport offices should be opened at district
level. Madam Chairperson, | also believe in
decentralisation. We had also made efforts
for 72nd Amendment like Shri Mani Shankar
Alyar. if this proposal is accededto and it is
made at the district level then more amount
will have to be spent. At present Rs. 10-15.

16.00 hrs.

thousand are enough but it will be much
more. Therefore, passport offices should bg,
there. Increase the number of employees
and regional offices. This is my suggestion.
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SHRI MRUTYUNJAYA NAYAK
(Phulbani): 1 am very grateful to you for
giving me an opportunity.

After adopting the new economic policy
and the new industrial policy it is no very
much necessary that in order to solve the
employment problem, there shouid be two-
fold opportunities. One is by increasing the
number of passports we can ensure more
employment opportunities. Atthe sametime
by allowing more passports, by allowing the
participation of the tribal people who have
gotthe physical figure and also the strength
to go abroad, to earn more money, the
Government can help them. We want to
acquire more foreign exchange. It is
necessary that more people should be sent
to the foreign countries to acquire more
foreign exchange. It is worth to have more
passport offices at the District headquarters
or atleast at the Revenue Divisional
Commissioner's Office. Or else it can be
Attached to the Head Post Office.

16.06 hrs.
[SHRI SHARAD DIGHE in the Chair}

Sir, supposing the passport office is
situated at a remote place, the tribals and
particularly the most economically backward
people cannot afford so much of money to
reach there or to reach Delhi in order to
collect there passport. So, it will be more fair
and also justice can be ensured if we open
more passport offices at the Revenue
Divisional Commissioner's Office or at the
District Headquarters.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): Mr. Chairman, Sir, the greatest
botherationtodayforthe youngergeneration
is to secure a passport. Thousands and
thousands of young men undergo lot of
miseryforgetting apassport. And particularly
from Kerala, thousands and thousands of
people go to foreign countries for jobs, that
is Gulf countries. Actually they run after the
passport office to get a passport for months
tcgether and finally neither they get the

AGRAHAYANA 10, 1914 (SAKA)

(Amend.) Bill 698

passport northe job. The country is losing so
such. | cannot understand why they have to
wait fro months together to get a passport.
Whenthey approachthe passport office, the
office people say that they do not have
passport books. These difficulties are there.
f the staff is not there, the Government
should provide more staff. Thousands and
thousands of applications are there and
there is no adequate staff to issue the
passports. We cannot understand such
situations.

Shri Bhatia is a very dynamic Minister.
Iknow that he is a very dynamic personality
and therefore he can solve this problem.
Every young man who wants to have a
passport must be given a passport within a
month’s time. The maximum period should
be one month and not more than that. The
verification takes sometimes six months and
sometimes years. | have got such cases.
People come to me and told me that they did
not get a passport for years together. |
cannat understand this situation. And how
much agony the young men undergo to get
a passport? Therefore, we must see that
passports are issued within a month’s time.
If there is no staff, you have to provide staff.
If there is no books, you have to supply
books.

Sometime back M.Ps were given the
power of verification. Now that has been
taken away. | do not know why. No doubt
now we have some leisure time because of
that. Butstillwe are here to serve the people.
lf that burden is given to us, we are prepared
to accept that and we are prepared to serve
the people of our constituency. And we do
not want to escape from this responsibility.
Now, verification is done by the police officials.
They take so much of time. All these things
have to be understood and the sufferings of
the people must be removed.

Here, you have mentioned that the fee
is going to be increased. How much are you
going to increase? Are you going to make it
as Rs. 500 or Rs. 1000/-/ That has not been
mentioned here. It says:

“such fee as may be prescribed to
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meet the expenses incurred on
special security paper, printing,
lamination sand other connected
miscellaneous services in issuing

' passports and other travel
documents.”

We mustknow as to how much you aregoing
to increase. Are you going to increase it by
Rs. 25 or Rs. 50?7 You want to have such
sweeping powers and do as you like. Such
things will not help.

What | want the Minister to do is that
every young man must get a passport within
amonth’s time. And he has to go out for jobs
because they do not gat jobs in India. They
do not just go for the sake of tourism. They
go out because they do not get jobs here.
The gain that the country gets is foreign
exchange. Actually we are acting againstthe
‘interest of the country by denying a passport
to the younger generation. This situation
shouldchange. lfthis situation is notchanged,
you will be held responsible in future.

SHRI BUTA SINGH (Jalore): Sir, | am
not going to take alongtime. | have only one
or two suggestions to make.

Firstly, | join all the hon. Members who
have spoken to get the passport issued
expeditiously and without involving much of
the office work. At the moment, the method
of issuing he passportisthrough the Regional
Passport Office. Unfortunately, in Punjab - |
do notknow much aout the Haryana- it has
become extremely difficult to obtain a
passportbecause of aspecialsituationthere.
In Punjab, restrictions are imposed. The
Passport Offices in jalandhar and at
Chandigarh are finding it difficult and the
people who go for passport have to wait for
years, not for months. We are lucky that our
dynamic and handscme Minister Shri R.L.
Bhatia comes from Punjab and he knows the
problems of the people in Punjab. Most of the
people in Punjab have a dual system of
family. Half of the family is in Punjab and half
of the famiily is abroad, especially the people
have gone abroad even before the
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Independence fromthe districts of Jalandhar, -
Kapurthala, Hoshiarpur and Amritsar. There
are alarge number of people, who have been
askingforadualpassport. lamthe Chairman
of the N.R.l. Association. We have held fivda
conferences both in India aswell as incertairi
other parts of the world including the
neighboring countries. In case of the
conferences, Shri R.L. Bhatia was present
and he conceded this demand. | think, now
in his present assignment he will do a great
seivice tothe people of Indiawho live abroad
and who have earned money. | do not mind
and they wiil also not mind, If you charge a
specialfeeforadual passport- one passport
that they are holding because of their rights
there, in that country, where they dwell, and
the other passport for their motherland. itis
not a new system. Most of the countries in
the world are having this practiced. | am
sure, Shri Mani Shankar Aiyar will bear with
me and he will also support me when the
request fora dual passport for NRIs is made,
and the Government can earn money out of
this also.
e

I support Shri Ebrahim Sulaiman Sait’s
suggestion that the passport should be
treated as a document of a prestige for the
Union. .

| do not find any reason why are we
giving identity cards to all the border States
like Kashmir, Rajasthan, Gujarat etc. Why
are we wasting money? We should give
them passports. Every village in the border
State must have a passport for which the
Govemment will not have to spend a praise.
They willgettheprivilege of holding apassport
and they will pay for it.

{amsure, the hon. Minister, who is very
progressive and revolutionary, has made his
impact. | have been abroad. The people
have started talking about his visits and he
has been able to mobilise quite a lot of
support for the new environment in Punjab.
We must congratulate the present Chief
Minister and the Punjab Government where
they have brought about a situation whesg
the people are very happy, there is no fear
and the terrorists are on the run. Therefore,
they must liberalise the Passport Policy in
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Punjab and they must introduce a dual
passport system which will help to a great
extent in establishing the right of the people.
they must feel proud that they are Indians
when they carry a passport from India to
abroad.

With these submissions, | support the
Bill and | request the hon. Minister to react
positively to my suggestions.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L.BHATIA):Mr. Chairman, Sir, lamgrateful
to the hon. Members who have contributed
in this discussion and given valuable
suggestions. Originally the Bill was to be
discussed within two hours, but | think, it is
more than four hours and many Members
havetaken interests init and hdve given their
valuable suggestions. They have lightened
my burden because some of them are very
valuable suggestions and | am bound to
react to those suggestions.

All the hon. Members have shown a
great concern for the delay in the issuing of
passports. That is true. | agree with them.
But | have certain constraints that | am not
able to issue passports within a prescribed
time or early. Before | reply to the points
raised by my friends, the hon. Members of
this House, lwouldlike to apprise themabout
the constraints which | have in issuing the
passports early. The first is that normally we
used to have 7-8 lakh applications every
year. Then it increased to one million and
thentotwelve lakhs. Butlast yearthe number
of applications has suddenly risen to twenty-
five lakhs. My office is under-staffed and is
unable to meet the influx of applications. For
this | made a request to the Minister of
Finance that | need more stalf, but there was
no positive reply. So, | approach the Prime
Minister who has agreed to give me 400
people to be added to the present staff, for
which advertisement has already gone and
I hope that 400 people will be added soon.
This will be one way to ease the situation.

The other constiaint is the passport
books. These are being printed at the Nasik
Security Press. They have the capacity of
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not going beyond a million or twelve lakhs.
So, | have had meetings with them and we
have persuaded them to augment their
functioning, their supplies. They have
promised that they will add new machines
and will be able to give us twenty-five lakh
books from the beginning of next year
because they have to install new machines
andallthat. So, they have promisedthatthey
will help me by meeting the demand. I do not
know whether they will install machines for
twenty-five lakh. The demand may go to
thirty lakhs because it is aconstantly growing
demand. But certainly we are looking intothe
matter. | have a difficulty that | cannot go to
the private peoplebecauseitis a very valuable
document and the Home Ministry will not
allow me. Therefore, | have to depend onthe
Nasik Press.

The otherconstraint was that passports
are written by hand by our staff. | have
demandedcomputers fromthe Government.
They have given me the computers and now
| have started computer system in Delhi,
Bombay and Bangalore. But | need money,
for which | have come to you. if you support
me be giving me funds, | think | will be able
to meet this demand and have computer
system in all the passport offices. It will
certainly facilitate and help us in issuing the
passports early.

The difficulties of passpornt applicants
were mentioned here by many friends. The
travel agents, in collusion with the local
passport officers, create problems for the
applicants. They are charging exorbitantly.
So, in order to-mitigate that problem, | have
suspended the system of traveling agents.
Now any applicant can directly apply to the
passport office. He need notcome personally,
he can send his application by post also.

A point was raised here by Shri Chitta
Basu that they have difficult in getting the
passport applications. sThe travel agent
charge huge sums for just giving them the
application forms. | have suspended that
systemand|have created 2,000 Post Offices
in India which will be able to supply passpert
applicationforms tothe people. People need
not go to the distracter authorities or local
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authorities orthey neednotcometo passport
offices. Theycan getthe passport application
forms from the post offices. They can apply
for passports. They will get the passports by
post.

We have, so far, been charging a fee of
Rs. 50 for the issue of passport. It was last
raised in 1978. It is a very meager sum. My
cost per copy of passport comes to around
Rs. 160. The Government is losing money
on this. That is how | have come to you to
provide me funds so that the passports can
be issued in an efficient form but also in an
improved form.

Inthe international scene, the passports
have been very much changed in the
standard. Inthe present form, it is very easy
to remove the photograph or change
signature. But in the latest electronic or and
laminated systems which have come in the
world, it is very difficult to change these
things. We are also going to introguce this. |
have noideahowmuchisthe money involved
and how much money | willbe getting for this.

[ Translation)

SHRINITISHKUMAR: Get some money
from Harshad Mehta.

SHRI R.L. BHATIA: | have noted your
suggestion. You are supporting Harshad
Mehta. (Interruptions)

[English]

The passports willbe on the international
standards. Therefore, | require funds for this
and | hope you will cocperate with me. Most
of the friends have assured me that they will
cerntainly cooperate with me.

Normally anybody who goes abroad
pays Rs. 300 as airporttax. the travel agents
take a lot of money. The people, who are
labourers, are paying fivetotenthousands of
rupees to the middiemen to arrange their
services outside. Many friends have brought
this to my notice. “he money paid to
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middlemen is rather more than that. | agree.
In order to eliminate all that | am trying to
simplify the procedure. lamtryingtoexpedite
the issue of passport and | am trying to
remove the middlemen out of this. For all
these services, Ineed money and | hope you
will be kind enough to help me in this regard.

[ Translation)

SHRI MOHAMMAD ALl ASHRAF
FATMI (Darbhanga): Mr. Minister, are you
going to abolish Airport tax.

[English)

SHRIR.L.BHATIA: lamcomingtothat.
That is not under my Department.

Apartfromthat, lamgoingtogive jumbo
passport. There are traders who go abroad
often. The traveling agents travel so often.
You know that lot of people go everyday to
Singapore - take things from here and bring
thingsfromthere. ithasbecome atrade. The
same thing is now happening with regard tg
Central. All the planes are full with people
coming and going. People aretraveling once
a week or twice a week. You know that the
number of pages in the passport is limited.
Forthese people, you require a big book. For
them I propose afee of Rs. 500 for the issue
of jumbo passport with more pages. The
people who travel so often will get them so
that they need not come to passport office
again and again and waste there time and
our time.

Almost all the hon. Members have
complained about police verification. You will
be gladtoknow that lhave directed thatifthe
police people verify the character within a
month it is O.K.; otherwise the Passpor
Officer has the authority to ignore them and
issue the passport. (Interruptions) The
verification can take place later on. That is
how I have askedfor the powers. One of the
hon. Members asked why do | ask for more
powers. If, afteraperiod of say 3to 4 months,
afterthe verification, itis broughtto my notice
that the man is not a desirable one, | will be®
able to impound his passport. But the
passport will not be delayed simply because
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of police verification. If the police people do
it within a month it is O.K.; otherwise the
Passport Officer will go ahead with the issue
of passport. (Interruptions)

SHRI V. DHANANJAYA KUMAR
(Mangalor): Don't say ‘can’, you make it
‘must’, within four months. (Interruptions)

SHRI R.L. BHATIA: Within a month. |
have already given instructions. They do not
wait for that. if within a month verification
comes, leave it; we will do that.

Some friends have also suggested that
M.Ps. are to verify. But most of them said
that for God’'s sake doa't introduce this
system, it will be difficutt.’ So, | am not
introducing that.

Sir, Oscar Fernandes and some other
friends also suggested that there should be
some Committee cf the Members of
Parliament who should goto Passport Office
andfind outthe difficulties of the applicants.
Viere 1 would like to tell you that | have
started, in this cpnnection, by setting up
advisory committees in each Passport Office
in which M Ps., M.L.As. and important local
people will be there. So, all these local
problems will be looked after by you. So,
there is no need of sending a Parliamentary
Committee and all that, the local Passport
Committee willbe able to look after the small
problems which are there. (Interruptions)

Sir, some friends made a reference to
the Estimates Committee’s proposal and
recommendationwith regardtothe Passport
Bill and Immigration Bill. That matter has
already been given to tne Law Ministry, they
are examiningitand whenthere reportcomes,
| may be able to come to you with a
comprehensive Bill, butinthe meanwhile the
Law Ministry is examining them.

Shri Fatmi suggested that the District
Headquarters should receive the
applications. That will be introducing another
agency for which we are all objecting. | have
removed all the middiemen and agencies.
Now, you can apply directly to the Passport
Otfice by post, you will get the Passport by
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post. | think there is no need of introducing
other agencies. (Interruptions) | am coming
to all of you one by one. | am coming to all
your suggestions.

A very important suggestion was made
by a number of friends that the people who
go out for education — students — and the
labourers who get jobs, should get the
Passports. Shri Joshi has suggested it and
various otherfriends said aboutthat. For that
| have already given instructions to my
Passport Officers that anybody who has got
a job outside and he has been assured, and
he has got a letter, just by showing of that
letter he willbe immediately given a Passport.
Secondly, any student who wants to study
outside, if he has an Admission letter, he
should also straightway go to the officer for
Passport and it will be issued.

[Translation)

SHRI ANNA JOSHI: It seems that you
would excel even over Shri Vajpayee.

SHRI R.L. BHATIA: Yes, ii your
blessings are with me.

[English]

Prof. RamKapse mentioned aboutsome
Thakur Singh, who was under TADA. Iwould
like to inform him that | have impounded his
Passport because later on when anybody
comes with an application to me and police
verifies, | have no right to refuse that
application. But if this thing is brought to me,
that is how | wanted the right to impound it,
which you objected saying, ‘way do youwant
to have the power?

SHRIRAM KAPSE: | have not objected
to it, | have supported. (Interruptions)

SHRIR.L. BHATIA: Sir, anotherproposal
Ihavebroughtin. People haveto come again
and again to the Passport office for renewal.
So, | have raised the age of Passport to 10
years. Now, | will not be issuing the Passport
for five years, but any Passport applicant
now willbe getting the Passportforten years
sothat he does not crowd my office and he
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does not have the inconvenience of coming
to the office again and again. There was
neither objection that people are given
temporary passports for one year. | have
asked my authorities that it should be given
for 10 years. The reason is the same that
those people need nto come again and
again.

Then, there were many proposals to
open more passport offices at Calicut,
Mangalore, Ernakulam, Vijayawada and in
someplaces inthe North Eastern parts ofthe
country. (Interruptions) If you help and allow
me to charge enough fee, than | can do
computerisation, | can open more offices
and | can have more staff. Some other hon.
Members wanted me fo declare here as to
how much money | waat. I do not know how
many offices | have to open and so, | would
request those Members who have not
suggested, they shouid write to me so that |
willbe able to formulate as to what willbe the
expenses for modernisation like
computerisation etc. | assure that this is not
a commercial department, but it is a service
department. So, whatever you give me, to
that extent | will be able to serve you better,
but please do not put any condition on that.

Then, therewas anotherproposal about
SAARC countries. In this connection, a
decision has already been taken to give
passportandthere shouldbe novisasystem
for the Members of Parliament and Judges
in SAARC countries and that is being
processed. In our country, we have started
issuing that. So far, 31 persons have been
issuedthose stickers by whichtheycangoto
Bangladesh, Nepal, Pakistan, Maldives and
Sri Lanka. The Members of Parliament are
not required to have any passport for that.
So, | would request Mr. Nitish Kumar to at
least send me an application so that | can
issue a passport to him.

[Translation]

SHRI NITISH KUMAR: It took almost
yearanda halfinsolidarity.....(Interruptions)
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SHRI R.L. BHATIA: You should have
solidarity for the efficiency, notfor having the
right as to not to reply for the passport. 1 will
issue promptly a passport1o you as soon as
you apply for it. (Interruptions)

[ Translation]

SHRI NITISH KUMAR: Shri Azad
disturbs the hon. Minister who speaks well.
Now when Bhatia Saheb is speaking well
and is getting the support of the shole House
he is being disturbed by Mr. Azad.

[English]

SHRIR.L. BHATIA: | willtell you a story
in this connection. There were insurance
agents and they were telling that they would
pay the dues very promptly. One person said
that he would pay it within a month. The
second person said that his company would
pay within eight days. Then, the third person

was an American and he saidthatinthis age;

it should be done immediately. He said:
“Only the other day a man was falling from
the roof of the 23rd floor of abuilding. We had
the office on the fourth floor. So, while he
was going to die, we have given him a
cheque andthatisthe efficiency.”So, please
give me the money and Ican assure you that
1 will be able to fulfill my duties towards you.

A mention was also made about the lost
passport in other countries. A number of
complaints have been received by me that
bags of many of our friends who go abroad
have been stolen or they have been lost etc.
In that case, | have given direction to all my
Embassies abroad that instead of bothering
for photograph or passpon, they should
immediately give them certificate so that
they come back i~ome.

About diplomatic passports, well, all
MPs enjoy this privilege. A suggestion was
made by Shri Mohan Singh that many other
friends, ex-MPs should also have it. Well, |
will consider it. Their number will be very
large. Right from independence day, some
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people were one-term MP, some were two-
term like that.

[ Translation)

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman, Sir, twice the hon.
Prime Minister promised that a Passport
office would be opened in Jammu because
the people of Jammu and Kashmir have to
come to Delhiforgetting the Passportissued.
| would like to take this opportunity to
emphasize that a passport office should be
opened in Jammu.

[English)

SHRI! R.L. BHATIA: The order has
already been passedto have office inJammu.

With regard to diplomatic passport for
ex-MPs, well | will hava to discuss with my
people. | think, it should be possible. But off
hand, Icannotsay. ! willcertainlylookintothe
matter.

Shri Mani Shankar Aiyar has given a
revolutionary suggestion. Ithink, ithas larger
implications and it is connected with the
Home Ministry also. We will see the possibility
of such things.

Sardar Buta Singh has asked for dual
passport system. | have no objection in
giving dual passport to NRls orto the people
who are in the other countries. But my
difficulty is, so far India has not accepted
duelcitizenship and till that is accepted, dual
passport may not be possible.

DR. C. SILVERA: The peculiar difficulty
facedbythe people cf Mizoramand Nagaland
isdual verification. Can yougive anassurance
thatthis willbe abolished? Otherwise people
will feel alienated. Thase are the only States
where the people are subjected to dual
verification. .

SHRI R.L. BHATIA: | take note of your
point. Butit concerns the Home Ministry and
" not my Ministry. 1 will certainly writs to him.

With these words, | request the hon.
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Members to pass the Bill.

[Translation)

SHRI NITISH KUMAR: | would like to
congratulate the hon. Minister for making a
very good speech. He should be elevated to
the rank of Cabinet Minister for that
(Interruptions)

[English]

MR. CHAIRMAN: There are
amendments to Motion for consideration.
Shri G.L. Bhargava.

[Translation)

SHRIGIRDHARILAL BHARGAVA: The
hon. Minister has announced several
measures of streamining the issue of
passports. | would like to submit that these
should be implemented atthe earliest so that
those who need passports are benefited.
With this submission | withdraw my
amendment.

[English]
MR. CHAIRMAN: Has the hon. Member

leave of the House to withdraw his
amendment?

SEVERAL HON . MEMBERS: Yes.

Amendment No. 1 was, by leave,
withdrawn

[Translation)

SHRI MOHAN SINGH: | am bound to
support the hon. Minister as he has made
some good announcements. We would now
like to give him some time to implement
them. Therefore, | withdraw my amendment.

[English)

MR. CHAIRMAN: Has the hon. Member
leave of the house to withdraw his
amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 2 was, by leave,
withdrawn



711 Const. (72nd Amend.) Bill
(Insertion of new part IX)
MR. CHAIRMAN: The question is:

“That the Bill further to amend the
Passports Act, 1967, be taken into
consideration”

The motion was adopted

MR. CHAIRMAN: The House will now
take up Clause-by-Clause consideration of
the Bill.

Clause 2, there is an amendmentof Shri
Rambadan.

| think he is not present. So, | put
Clauses 2 to 10 to the vote of the House.

The question is:

“That clauses 2 to 10 stand part of the
Bill.”

The motion was adopted
Clauses 2 to 10 were added to the Bill
MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting formula
and the Long Title stand par of the Bill”

The motion was adopted

SHRI R.L. BHAT'A: Sir, | beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bili be passed.

The motion was adopted

16.42 hrs.
CONSTITUTION (SEVENTY-SECOND
AMENDMENT) BILL
(INSERTION OF NEW PART IX)
As reported by Joint Committee
[English)

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
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(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI G. VENKAT

SWAMY): Sir, | beg to move: *

“That the Bill further to amend the
Constitution of India, as reported by the
Joint Committee be taken into
consideration.”

i wouldlike, at the outset, to refer to the
Directive Principles laid down in Article 40 of
the Constitution. This casts a duty on the
Centre as well as the States to establish and
nourishthe village panchayats so asto make
them effective, self-governing institutions.
However, even after 42 years, we have not
been able to fulfill this expectation of the
founding-fathers of the Constitution; It is for
this reason that the Government, under the
leadership of our beloved Prime Minister
ShriP.V. Narasimha Rao, have introduced a
Constitution (Seventy-second Amendment)
Bill 1991. Ineffect, we arefulfilling - Gandhiji's
dreams.

The Gandhian concept of Gram Swaraj’
has been the guiding principle of our political
struggle even before Independence.
Attempts have been made to give effect to
this idea ever since 1947. Panditjiestablished
institutions of Panchayati Raj as the primary
instrument for bringing developmentto rural
India. Shrimati Indira Gandhi stressed the
needforpeople’s participationinthe process
of economic and social transformation and
Shri Rajiv Gandhi emphasised the need to
revitalise and strength Panhayati Raj
institutions in order to sustain democracy in
the country. In spite of these efforts, it cannot
be denied that in many parts of the country
the full potential of the institutions of
Panchayati Raj has not been realised.

This is not to deny that some efforts
were made from time to time. In fact, in
certain States, such as Maharashtra, Gujarat,
Panchayati Raj structure was strengthened
followingthe recommendations of the Balwant
RaiMahta Committee in 1957. More recently,
States like West Bengal, Andhra Pradesh
and Karnataka have provided wide-ranging
delegation and powers of authority down to
the district and intermediate level.
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However, barring these exceptions, in
most other States, tha record as far as
Panchyati Raj institutions is concerned, has
not been very good.

However, barring these exceptions, in
most other States, the record as far as
Panchayati Raj institutions is concerned,
has not been very good. On the other hand,
attempts have been made in many of the
States to weaken the existing Panchayati
Raj structure by imposign other nominated
bodies at the same level. Elections have
beenirregularand manytimes unnecessarily
delayed or postponed. Elected bodies have
been superseded or suspended without
adequate justification at the whims and
fancies of the Government and Governmental
authorities. Even where these institutions
function, they came to be dominated by
economically and socially privileged sections
of the rural societies and were utilised to
serve the class and sectoral interests of the
entrenched vested interests.

It has, therefore, been felt that a
Constitutional sanction is as indispensable
to democracy at the grass-root level as it is
to democracy at the State level or national
level. Thus we intend to inscribe in the
Constitution certain core clement of grass-
root democracy to take them beyond the
pale of changing political expediency.

| must say that we have confined the
provisions in the Bill to a very limited set of
issues. We are also aware that different
States have-different models of Panchayat
Raj institutions. We do not intend to bypass
the States in any manner and do not wantto
intrude intothe areaconstitutionally assigned
to them. In order to elicit wider public opinion
and also consult the States on the various
provisions, as all of ycu are aware, the Bill
was referred to the Joint Committee of the
two Houses in December, 1991. The Joint
Committee had presented its report in the
previous session. We have examined the
recommendations and modifications made
by the Joint Committee and also held
consultations with the representatives of
various national parties in the Parliament. In
the light of the views expressed in these
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meetings, we have now proposed a few
official amendments and | am sure that the
House willextend its full supporttothese. We
strongly feel that genuine democracy can
grow only when the States and the Centre
work together.

At a broad level, we are seeking to
provide a constituticnal guarantee to certain
basic andessentialfeatures including regular
elections to Panchayati Raj institutions,
representations in these bodies for
Scheduled Caste, Scheduled Tribes and -
women and devolution of financial and
administrative with t ration
of the States. | would now like to dwell briefly
on some of the basic features of the
Constitution Amendment Bill as reported by
the Joint Committee and the rationle behind
them.

The Gram Sabha; which is the
foundation of ourpanchayatirajsystem, has
beep envisaged to discharge wider duties. It
shall perform such functions and exercise
such powers as may be entrustedto it by the
State legislatures. There should be
participatory decision making and the
structure at the village level should be the
image of participatory democracy. ltis in this
lightthat we have given acentral placetothe
CGramSabha. Ithas been ourendeavourthat
uniformity and rigidity is not imposed on the
States. Therefore, whereas the Billenvisages
a three tier system of Panchayat Raj at the
village, intermediate and district level, small
States having a population not exceeding
twenty lakhs have been given the option not
to constitute the panchyat atthe intermediate
level. While we have agreed with the three
tier structure recommended by the Joint
Committee, we have provided an option for
smaller States, on the same lines as in the
very first Constitution Amendment Bill of
1989 on this subject. | hope the House will
agree with our views.

As | mentioned earlier, one of the major
reasons which has stood in the way of the
Panchayati Raj institutions acquiring
adequate strength is the absence of regular
and periodic elections within a time frame.
Onthe other hand, they have been rendered
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dormant for long periods of time without
adequate and justifiable reasons. If these
bodies are to be effective, alive and vibrant
the conduct of free and fair elections at
regular intervals has to be ensured. It is for
this purpose that we have proposed that all
Panchayat bodies will have an assured
duration of five years and elections will be
mandatory after everyfive years. The elected
institutions will thus have a five year term,
and on the completion of the period of five
years, fresh'bodies will be constituted after
holding the elections. The period of five
years will be a reasonable term and will
enable these bodies to carry outthe mandate
of the people effectively.

The Panchayat Raj institutions have
facedseriousthreatsfromoutside. Thethreat
of suppression has always been hanging
above there heads. There are a number of
instances where the bodies have been
superseded and no elections heldthereatter
for years together. The Panchayat Raj
institutions haveto be properly insulated and
immunised some onslaugnts from outside.
We, therefore, propose to put an end to this
practice by stipulating compulsory elections
within six months of the suppression of the
Panchayat bodies. This will take away
unrestrained and wide powers available at
present to the executive and to the political
parties to keep the Panchayat bodies in a
state of suspense at their will and pleasure.
This will help in imparting strength to these
bodies and enhance their image and
effectiveness.

The Joint Commitiee has prescribed
direct election forthe membersina Panchayat
atallthethree levelsi.e. village, intermediate
and district levels. We are aware of the
existing diversities in this regard in the
Panchayati Raj Acts of the States, regarding
the election of members in the Panchayats
at the district levels. In view of this, the mode
of election for members at the district levels
has been left to the discretion of the State
legislature. Since the directly elected
members can function more freely and
independently as they derive strength directly
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from the electorate, we have agreed the
direct elections of members at the village
and intermediate level.

" Although in the Bill as we introduced in
1991, the voting rights were provided to only
chairpersons and directly elected members,
we have agreed with the recommendations
made by the Joint Committee on the
representation of MPs of both Lok Sabha
and Rajya Sabha, MLAs and MLCs at
intermediate and district level and all the
other ex-officio members of the Panchayat
at these levels with full voting rights. | hope
the House would welcome this provision.

Thedirect election of the chairperson of
a Panchayat at the village level has been
envisaged by the Joint Committee. We have
agreed with this recommendation of the
Joint Committee. We have agreed with this
recommendation of the Joint Committee,
although certain Members have expressed
reservations on this issue. In fact, the
chairperson of avillage panchayatrepresents
a very small electorate and it is possible for
himto have direct contacts withtheindividual
voters. Therefcre, a directly elected village
panchyat chairman will have lesser
dependence on the support of the other
elected members and can discharge his
duties more freely and fairly. | hope the
House will welcome this provision.

We have provided for reservation for
Scheduled Castes, Scheduled Tribes and
women. Whereas the reservation for
Scheduled Castes and Scheduled Tribes
follow the uniformbasis of their proportion in
the population, in respect of women we have
provided for at least one-third of the total
seats atevery level. Considering the factthat
women constitute nearly half the population,
even this reservation can be considered
inadequate; butthe hon. Members willagree
that it is significartly more than what has
been attempted so far in most of the States.
Although the Joint Committee supported our
earlier provisions about allotment of reserved
seats to different constituencies on
compulsory rotationbasis, to achieve greater
uniformity among the panchayati raj and
municipalbodies, we have proposedto leave
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theactual mechanismof rotationto be decided
by the States themselves. | hope the House
will support this.

Hon. Members may reserve that the Bill
also provides for reservations for the post of
chairpersons for Scheduled Castes,
Scheduled Tribes and women. This is a
significant innovation. It is our view that this
alone willmake reservations more meaningful
andbring the members of these committees,
who have sufferedfromeccnomic and social
oppression for a long period of history, to a
position in which they would be able to
participate effectively in the functioning of
these bodies. | am confident that the hon.
Members will appreciate the significance of
the provisions made for these reservations
in the socio-economic and historical
perspective and willvzhole-heatedly welcome

We have also agreed with the
recommendations of the Joint Committee in
regardtothelowering of age for membership
to 21 years as many State Panchayat Raj
Acts provide for it even now. We have also
supportedthe Joint Committee’s modification
in regard to the authority for resolving the
disputes relating to disqualification. Now the
States will have to set up such an authority.
I hope the House will agree with this also.

One of the weaknasses of the existing
Panchayati Raj Inst'tutions is that they bare
starved of funds. They have very little
resources of their own and they usually
depend on the State Governments for their
funds. The financial grants are given at the
will and pleasure c! pclitica! executive on an
ad hoc basis. We feel that unless the
Panchayats are provided with adequate
financial strength, it will be impossible for
themtogrow ina stature. We have, therefore,
proposec in the Bill a system of financial
transfers to the Panchayati Raj bodies on a
mandatory basis. For this purpose, we have
provided for aFinance Commissionto be set
upevery five years in orderto evolve suitable
criteria and make appropriate
recommendations tostrengthen thefinancial
base of Panchayati Rajbodies. This is a vital
aspect ofthe Constitutional Amendment Bill.
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it is our hope that this will ensure to the
Panchayati Rajbodies a measure of financial
strengthwhichwould enhancetheirautonomy
and authority.

In the matter of elections to the
panchyats, the Billasintroduced had provided
for the Chief Electoral Officer of the State to
supervise and conduct the elections to
panchayats. The Joint Committee
recommendedthat the State legislature may
provide for a separate authority for this
purpose. To makethis recommendation more
specific, we have now suggested that the
superintendent, direction and control of
elections to panchayats shall be vested in a
State election Commissioner. It will be an
independent Commission and will be
responsible for the conduct of the elections
to local bodies freely and fairly. | hope the
house will welcome this provision.

We have provided for the application of
this Constitution Amendment Billto the Union
Territories also. However, taking note of the
fact that many of the Union Territories may
have varying local situations, provisions for
exceptions and modifications have also been
made. We have specifically exempted
Scheduled Areas and the tribal areas under
Article 244, the North Eastern States of
Nagaland, Meghalaya and Mizoram and
certain hill areas. | hope that the House will
support these provisions.

We are aware that it may take some
time for the State enactments to be brought
inline with the provisions of this Bill. While, by
and large, most of these provisions do find
place in one form or another in many State
enactments, there will be need for some
modifications. We have theretore laid down
in the Bill that the existing provisions will
continue to be in force for a period of year
fromthe commencement of the Constitution
Amendment Actor untilamended or repealed
by competent legislature or other competent
authority whichever is earlier.

We have also provided that the
Panchayat Raj bodies, existing immediately
before the commencement of Constitution
Amendment Bill, shall continue till the
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axpiration of their duration unless dissolved
by a resolution passed by the Legislative
Assembly of that State or in the case of a
State having a Legislative Council by each
house of the Legislature of that State.

Keeping the spirit of this amendment
and retaining the core items contained in it,
the State Governments are atliberty to enact
their own laws to provide for a strong
Panchayati Raj set-up within their States.
We will also evolve suitable guidelines in this
regard to assist the State Governments in
undertakingcomprehensive legislation inthis
regard, if they so desire. We reiterate our
commitment to genuine democratic
decentralisation. We reaffirm our
commitmentto the emergence of democratic
bodies atthe grassroots level eiected onthe
basis of equality and justice, truly
representative of people and genuinely
concerned with their development.

Before concluding, | wish to emphasise
that this Constitution Amendment Bill is only
the beginning and represents our
eamestness in this endeayour. Gandhijihad
said:

“Independence must begin at the
bottom. Thus every village will be a
Republic cr Panchayat having full
powers”.

This must be our goal and | seek the
cooperatlon of all sections of the House in
, achieving it.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Constitution of India, as reported by the
Joint Committee be taken into
consideration”

(Interruptions)

SHRI ANIL BASU (Arambagh): Sir,
besides Government amendments, there
are other amendments by Members which
are yet to be circulated. (Interruptions)

DECEMBER 1, 1992 As

rted by 720

Joint Committee

[Translation)

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): Mr. Chairman, Sir, lamon a
Point of Order. The Bill introduced by the
hon. Minister is unconstitutional and the
method adopted to introduce it is also
improper. As per the provisions contained in
section 33 of the Official Languages Act,
1963, the Bill should have been introducedin
both the languages but the hon. Minister has
introduceditonly inone language. Therefore,
it is illegal and due cognizance should be
taken of it. | have raised a Point of Order,
according tothe Rules only. The hon. Minister
should have made available the copies of the
Bill in Hindi also. | have my reservations.

SHRI MAN! SHANKAR AIYAR
(Mayiladuturai): It is available in Hindi. You
may take it from the Publication Counter.

SHRI DEVENDRA PRASAD YADAV:
We didn't get it. f it is not made available in
Hindi, how can we take part in the
discussions? got independence. Had we
paid attention to these aspects earlier we
would have been at the top in regard to the
agricultural production because maximum
agriculture is done in our country. Hence all
these shortcomings which come in the way
of agricultural development should be
removed and more and more agricultural
scientists should be prepared. Agriculture
college or university should be opened in all
the States — whether big or small - where
experts in this field are there. This will
encourage them to work in this field . 4

" provide more and more co-operation.

SHRI RAJNATH SONKAR SHASTRI
(Saidpur): Mr. Chairman, Sir, lamgratefulto
you for giving me an opportunity to speak.
Central Agriculture University Bill 1992 has
been introduced in the house, we welcome
it. | am glad that this Bill has been presented
by a person who is basically a farmer, and
thus he has aconsiderable knowledge about
the condition of thefarmers and the prevailing
situation in agriculture. it would have been
better if he himselt had prepared the
prospectus of the proposed Agriculture
University.
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16.00 hrs.

Mr. Chairman, Sir, there is no doubt that
ours is an agricultural country and about 3
out of 4 persons depend on agriculture.
Agriculture universities are already there in
most of the states of the country butitis a
matter of regret that no Agriculture University
isthere inthe easternborder regions. Keeping
in view the climate.

[English)

MR. CHAIRMAN: | am informed that
copies in Hindi are also available at the
counter. You can collect them from the
counter.

Now, in the Business Advisory
Committee, | was told thatthis Bill and the Bill
shown atltemNo. 17 aratobetakentogether
fordiscussion. Il thatis to be done, then Rule
66 will have to be suspended because Rule
66 says:

* A Bill, which is dependent wholly
or partly upon another Bill pending
before the House, may be
introduced in the House in
anticipation of the passing of the
Bill on which it is dependent.”

Provide that the Second Bill shall
be taken up for considerations and
passing in the House only after the
first Bill has been passed by the
Houses and assented to by the
President.”

Therefore, unless we suspendthis Rule,
we cannot take both the Bills together for
discussion. So, | call upon Smt. Sheila Kaul
to move her motion to suspend Rule 66.
17.09 hrs.

MOTION RE. SUSPENSION OF
PROVISON T RULE 66

[English]

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI SHEILA
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(Insertion of new part IX-A)
As reported by Joint Commiittee
KAUL): | beg to move:

* That this House do suspend the
proviso to Rule 66 of the Rules of
Procedure and Conduct of Business
inLok Sabhainits applicationtothe
motion fortaking into consideration
and passing of the Constitution
(Seventy-third Amendment) Bill,
1991, as reported by the Joint
Committee in as much as it is
dependent upon the Constitution
(Seventy-second Amendment) Bill,
1991, as reported by the Joint
Committee.”

MR. CHAIRMAN: The question is:

“ That this House do suspend the
proviso to Rule 66 of the Rules of
Procedure and Conduct of Business
inLok Sabhainits applicationtothe
motion for taking into consideration
and passing of the Constitution
(Seventy-third Amendment) Bill,
1991, as reporied by the Joint
Committee in as much as it is
dependent upon the Constitution
(Seventy-second Amendment) Bill,
1991, as reported by the Joint
Committee.”

The motion was adopted.

CONSTITUTION (SEVENTY-THIRD
AMENDMENT) BILL (INSERTION OF
NEW PART IXA) AS REPORTED BY

JOINT COMMITTEE

English}

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI SHEILA
KAUL): | beg to move:

* That the Bill further to amend the
Constitution of India, as repornted
by the Joint Committees be taken
into consideration.”

ThisHouse s tully aware that as early as
1989, the then Prime Minister Shii Rajiv
Gandhi, committed as he was to strengthen
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democracy at the grassroot level, had
introducedtwo Constitution Amendment Bills
for according constitutional status to the
Panchayats and Nagarpalikas. Unfortunately,
at that time, the Bills could not be carried
through inthe Rajya Sabha. Whenwe sought
the mandate of the people in 1991, we had
committed that we would re-introduce these
Bills within the first hundred days of our
Government. We fulfilled that commitment
to the people and the Constitution (73rd
Amendment) Bill 1991 pertaining to
Nagarpalikas was introduced in this House
on the 16th September 1991,

| am happy Sir that the House had
resolved to refer this Bill to a Joint
Parliamentary Committee consisting cf
representatives form both the House. | am
indeed greatful to the Members of the Joint
Parliamentary Committee and in particular
to its Chairman, Shri Singh Deo, for the
efforts they have taken in going through the
various provisions of the Bill in detail and to
make their recommendations. The
Committee has given its recommendations
afterhearing the views of the various experts.
The committee also had the opportunity of
visiting various Municipalities and having
detailed discussions with elected
representatives and officials of municipal
governments as well as State Governments.
Hence, the Bill as reported by the Joint
Committee incorporates the learned
experience of people who have been closely
connected with municipal government.

Certain apprehensions have been
expressed from time to time that this Bill
would encroach upon the States ‘rights. Let
me assure you Sir, that we have displayed
the utmost sensitivety to thebasicframework
of the Constitution and the Centre-State
relationship enshrined in the Constitution.
Entry 5 of the State List remains untouched.
The authority of State Legislatures is, in no
way, sought to be diminished. We are only
amending the Constitution and we are not
interfering, in any way, with the States in
regard to drafting of municipal laws. As
would be clear from reading of the Bill, we
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have left important matters to be decided by
the State Legislatures or the State
Governments. All we seek to do through this
Constitution Amendment Bill is to lay down a
basic framework which will ensure that the
urban localbodies areinapositionto function
eifectively as democratic units of self-
government.

Having regard to the present
inadequacies and with a view to restore the
rightful placein political governance forurban
local bodies, it is considered necessary that
they should be provided a Constitutional
status and necessary provisions made to:
(a) ensure regular and fair conduct of
elections; (b) ensure term of five years for
elected urban localbodies and election within
six months, in cases of supercession; (c)
providefor specific representation forwomen
and the Scheduled Castes and Tribes; (d)
provide fordevolution of functions and powers
to municipalities; and (e) provide for
constitution of a State Finance Commission
every five yearsto ensure regulardevolution
of resources to local bodies.

The Constitution Amendment Bill which
is before you for your consideration
constitutes but the first stage of a process.
On these Bills are enacted, we must carry
this processforwardby ensuring appropriate
amendments too State legislations and
thereafter gnsuring effective executive
implementation.

MR. DEPUTY SPEAKER: Motion
moved:

“ That the Bill further to amend the
Constitution of India, as reported
by the Joint Committee, be taken
into consideration.”

Shri Kashiram Rana

SHRI ANIL BASU (Arambagh): What
about the amendments? There are
Government amendments which are yet to
be circulated.

SHRI SHARAD DIGHE (Bombay North
Central): This motion is.for consideration.



725 Const (73rd Amend) BI AGRAHAYANA 10, 1914 (SAKA)

(Insertion of new part IX-A)

MR. DEPUTY SPEAKER: The
amendments are circulated.

[Translation)

SHRI DEVENDRA PRASAD YADAV:
Sofar, these are not available atthe counter,
nor have these been circulated. Right now,
Ihad raised a Point of Order on the grounds
that the Bill has not been circulated so far.

MR.DEPUTY SPEAKER: ShriKashiram
Rana. (Interruptions)

SHRI DEVENDRA PRASAD YADAV:
Under Section 33 of the Official Languages
Act, 1963, itis mandatory to publicise/circulate
the Bills introduced in the Parliament in two
languages. But it has not been circulated so
far, and upon my enquiry, Ifoundthatitis not
available at the Publication Counter as well.

MR.DEPUTY SPEAKER: The copiesin
Hindiwhich you wish to have are available at
the counter.

SHRIDEVENDRAPRASAD YADAV: It
is not available till now, at the Publication
Counter. You can find out for yourself. The
copies that we have received is that of the
1991 Bill, butthe copies of the latest Billis not
available even at the Publication Counter.
When the copies have not been made
availableto the hon’ble Members, it would be
unconstitutional to take up the Bill for
discussion. it has been clearly stated inthe
Rules. You may refer to section 33 of the
Official Languages Act, 1963. Unless and
untilyoucirculate the Biliin both the languages
and bring the contents to the knowledge of
the hon. Members, how can you pass the Bill
or take up the matter for Discussion? It is
mandatory to bring the B8ill to the knowledge
of the hon. M.Ps. It is a must on the part of
the Governmentto circulate copies of the Bill
in both the languages.

[English]

SHRI MAN| SHANKAR AIYAR
(Mayiladuturai): There is a fundamental
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misunderstanding on the part of the hon.
Member. This Bill may continue to have the
date of 1991 even after it has been reported
by the Joint Parliamentary Committee,
because it was first presented in 1991. The
date of 1991 will continue until such time as
it pacses into a law. Please see what he has
received. What he has got in Hindi is the
1991 Bill as reported by the Joint
Parliamentary Committee. The point that he
is making is based, as usual, on the lack of
knowledge which the Janata Dal generally
display in this House.

[Translation)

SHRI NITISH KUMAR (Barh): With
reference to what Shri Mani Shankar Aiyar
has said, | would like to tell him that the
copies, which hasbeencirculated, arethat of
the 1991 Bill. This is notthe one drafted, after
the presentation of the Report by the Joint
Select Committee. We would like to tell him
that he has very spontanecusly cast the
aspersion of * Lack of knowledge ‘ on the
Janata Dal Members and we are forced to
give clarifications. We were the ones to invite
yourattentiontothe Rules andyet allegations
are being levelled against us. Iwould like you
to at least go through it. We have seen the
copy of the 1991 Bill also. | would like to
repeat that the copies that have been
circulated. are not of the Bill, which has been
drafted on the basis of the Joint Select
Committee Report. This is obvious fromthe
fact that the provision for direct elections at
the village, village Panchayat and
Intermediate levels was part of the 1991 Bill,
butinthe draft prepared, after the presentation
of Report by the Joint Select Committee, this
provision of direct elections, was made
applicable for the Primary/Gram Panchayat
level and the elections to the Intermediate/
District level was left for State Legislaturesto
decide. We were also thinking like you and |
too got confused in the process. but what is
regrettable is that we have been accused of
‘Lack of knowledge despite orunderstanding
of the matter. You can see for yourself. It is
a clear mistake on your part. Even now,
copies of the latest Bill have not been made
available to us. (Interruptions)
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SHRI DEVENDRA PRASAD YADAV:

Mr. Deputy Speaker, Sir, it would be wrong
to take up the Bill for discussion, when the
copies of the same have not been made
avdiiaoic tothehon.M.Ps. We are not aware
of what we are goingtodiscuss hereand how
we intend to go about it.

SHRI SYED MASUDAL HASSAIN (
Murshidabad): Section 33 of the Official
Languages Act, 1963 is mandatory. The
copies of the Bill will have to be circulated.
(Interruptions)

[English)

SHRISRIKANTA JENA (Cuttack): I will
not respond to Shri Mani Shankar Aiyar
because he has already respondedthat this
is due to lack of knowledge on the subject.

But it is a question of legality under the
rule, whether an amended Bill has to be
circulated. It has notbeen circulated and it is
the responsibility of the Minister of
Parliamentary Affairs. Since, it has not been
circulated, it cannot be under consideration.
Soyoumay adjournthe House andtomorrow
we can take it up. There is no option now.

[Translation)

SHRI NITISH KUMAR (Barh): Mr.
Deputy Speaker, Sir, it wouldbe betterifthey
accept this fault and apologise. This shows
their weakness and we have exposed them
and therefore, this should not happen. It
could be that they have deliberately
committed a technical and legal mistake, so
that itis nottaken up fordiscussionandis not
passed. As this has not been done in a
democratic manner, the speech delivered by
the hon. Minister beccmes irrelevant. Shri
Ghulam Nabi Azad 1s a very senior and
intelligent Minister and that he could make
any such mistake is unpalatable to me. Mr.
Deputy Speaker, Sir, it could be that it has
been deliberately done. (Interruptions)

SHRI MOHAN SINGH (Deoria): Mr.
Deputy Speaker, Sir, italsothe responsibiiity
of your secretariat. Copies of all the Bills are
usually circulated by your secretariat, three
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days priortotheir introduction, If Hindicopies
of the Bill have not been made available to
your secretariat, three days earlier and only
English copies have been made available,
then we are on a Point of Order and if the
Original draft of the Bill, in Hindi and English,
has not been submitted to your Secretariat,
three days prior to its introduction in the
House and if the copies have not been duly
circulated, then on your pan, you should
restrain the hon. Minister from introducing
the Bill in the House. My friend has raised a
correct objection in regardto violation of rule.
| deliberately avoided to raise it. But an
individual has questioned the wisdom of our
party as a whele. Therefore this flaw should
be removed. In views of these factors |
support this objection. It should not be
presented unless it is brought under the
Rule. Discussion should not be allowed over
it. Sir, if you allow discussion on it then | will
be compelledtosaythatyou are the custodian
of the rules and regulations and if rules are
violated in your presence then our faith will
be shattered and whom we will trust? It is
your responsibility to see that rules and
regulations are followed. My submission is
that some other Bill should be introduced.
(Interruptions)

5* SHRI DEVENDRA PRASAD YADAV:
Mr. Deputy Speaker, Sir, wrong conventions
should notbe setup. ThisHouse s supreme.
twould not be goodif wrong conventions are
setup. Mr. Deputy Speaker, Sir, Itried again
justnow, butt Igot only one copy and thattoo
the English Version only and not the Hindi
vers.on. (Interruptions)

[English]

SHRISRIKANATAJENA: Sincethereis
no other business, if you want to continue till
six O’clock, then Zero Hour can go.

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD): My
friends, | request that this is a very very
important Bill which we have all agreed upon
and this has also gone through the Joint
Selest Committee. We had ameetingamong
ourselves and with the leaders of political
parties in this regard. This has happened for
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thefirsttime that allthe sections of the House
are of the same opinion. So, we have started
on a very good note that my friends have
mentioned here. | think, my friend on this
side did not want to cast any aspiration on
that part of the party. It was just in a lighter
mood. As we had a very light Zero Hour
toady moming so you want to make it a littie
heavier. |, therefore, request that we take up
this matter.

SHRI SRIKANTA JENA: It Is not the
question that we are accepting this position
or not. Since, it has been raised, it is a
question of your decision. It will be a bad
precedence. This is the question of the
property of the House. (Interruptions)

(Interruptions)
[Translation)

SHRI DEVENDRA PRASAD YADAV:
Mr. Deputy Speaker, Sir, we wanf your
ryling....(Interruptions)

[English)

SHRISRIKANATAJENA: Inthe proviso
underthe rules you cannotproceed, You juct
cannot proceed. That is the point. Not that
we are very keen to proceed on this subject.
if you just throw the ruie book, then we can
proceed. That is ths only issue. Since it has
been raised , there is no other way
left. (Interruptions)

MR. DEPUTY SPEAKER: Iwould like to
know whether the Hindi version is available
in the counter.

[ Translation)

SHRI DEVENDRA PRASAD YADAV:
As per rule it should be available three days
before but it is not available (Interruptions)

(English]

SHRI BASUDEB ACHARIA (Bankura):
There are precedents on this. The English
version and the Hindi version should also be
circulated. (Interruptions)
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AN. HON. MEMBER: You can take the
sense of the House under Rule 333.

SHPRI BASUDEB ACHARIA: You give
your ruling. If the Hindi version has not been
circulated, you can give your ruling.
(Interruptions)

(Translation)

SHRINITISHKUMAR: Youmay please
find out some via-media. (Interruptions)

[English]

SHRIBASUDEB ACHARIA: Allowusto
raise other issues. You allow us to raise our
issues. We were not allowed to raise our
issues in the Zero Hour. You take up this
tomorrow. You may give give your ruling.

MR. DEPUTY SPEAKER: The Bill has
been already circulated in the month of
August itself to all the Members. There was
aJoint Select Commiittee report and now the
English version and the Hindi version both
are available. If there is any lacuna that can
be plugged. If there are any shorticomings
they can be plugged. They will be taken care
of. | will request Shri Rana to start the
discussion.

(Translation)

SHRIDEVENDRA PRASAD YADAV: |
amonapoint of information. The information
was given in July and it is not about August.
it is in English and not in Hindi.

[English)

MR. DEPUTY SPEAKER: My
information is that both the English ana the
Hindi version have been circulated to all the
Members. That is the information | have
received. Therefore, | have given my ruling.

SHRIBASUDEB ACHARIA: Whenwas
the Hindi version of the Bill circulated?

SHRI SYED MASUDAL HASSAIN
(Murshidabad): This is a violation of the
Official Language Act. (Interruptions)
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SHRI GHULAM NABI AZAD: They
have already gotit. If youwantitto be served
in your seat, | am sorry, | cannot help to it.
You may go outside and seek it.

[English]

MR. DEPUTY SPEAKER: The same
issue has been raised and | have already
given my ruling. | have already given a ruling
about it.

[Translation]

PROF. RASA SINGH RAWAT (Ajmer):
It is cenainly a technical question became
Hindi version of the Report of the Joint
Committee has not received

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAM NABI AZAD): If
your see it carefully you will find the Hindi
version also.

SHRI ANIL BASU: It is in the fitness of
the things that it should be ascertained from
the Lok Sabha Secretariat whether the Hindi
version has been circulated or not.

MR. DEPUTY SPEAKER: The Hindi
version has already been circulated.

(Interruptions)

PROF. RASA SINGH RAWAT: It has
not been circulated.

MR. DEPUTY SPEAKER: We shall
check it up. We shall proceed now in
accordance with the rule. Shri Rana.

SHRI BASUDEB ACHARIA: Sir, you
have not given your ruling. (Interruptions)

[Transiaticn)

SHR! DEVENDRA PRASAD YADAV:
Mr. Deputy Speaker, Sir, wrong precedents
should not be set up in the House. You may
please give your ruling on the objection |
have raised.

[English)

MR.DEPUTY SPEAKER: |have already
given a ruling on this.

[ Translation)

SHRISYED MASUDAL HASSAIN: Mr.
Deputy Speaker, Sir, in regard to the Official
Language Act, the President has diracted.
(Interruptions)

[English)

MR. DEPUTY SPEAKER: The same
point of order was raised by Shri Devendra
Prasad Yadav, Nitishji and ShriJena. | have
already given a ruling on this.

The total time allotted for this item is 4
hours: Congress 1 hour 44 minutes; BJP 49
minutes; Janata Dal 24 minutes; CPIM 14
minutes; CP16 minutes; AIADMK 5 minutes;
Telugu Desam 3 minutes; JMM 2 minute;
Janata Dal 2 minutes and like that.

Now Shri Rana.(interruptions) Thg
House willtake boththe constitution (seventy
second amendment) anc (seventy third
Amendment) Bills togetherforconsideration.

(Translation)

PROF. RASA SINGH RAWAT: Mr.
Deputy Speaker, Sir, it is a Constitution
Amendment Bill. Therefore the time for
discussion on it should be extended.

CONSTITUTION (SEVENTY-SECOND
AMENDMENT) BILL INSERTION OF
NEW PART IX) AS REPORTED BY
JOINT COMMITTEE.

AND

CONSTITUTION (SEVENTY-THIRD

AMENDMENT) BILL INSERTION OF

NEW PART IX-A AS REPORTED BY
JOINT COMMITTEE - CONTD.

SHR! KASHIRAM RANA (Surat): Mr.
Deputy Speaker, Sir, ! consider the 72 ar‘J
73 Constitution Amendment Bill introduced
by the hon. Minister as essential. These
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Amendment Bills.have been presented very

lateinthe House. It appears to me thatthese
constitution amendments are not perfect.

The Municipal Corporation Act in force

in most of the States of the country is very
old and the provisions made in it do not
provide adequate rightstothe representatives
elected by the people. The Municipal
Corporation Act of 1888 was formulated at
the time of British rule and the same is being
exercised eventodayin our State. it does not
provide the adequate rights to the
representatives elected by the people. Neither
the hon. Minister nor the Joint Committee
took this matter into consideration. The
Municipal Corporation Actinforce at present
does not provide adequate rights to the
elected representatives, the Mayor
nominated by the party, the Deputy Mayor or
the Chairperson. Only the Commissioner or
the higherofficers hasthe adequate powers.
Even when Corporation or Municipality
,passes resolution for the weifare of the
'people the commissioners or cfficers try to
avoidit. Thatis why my submissionisthatthe
amendments presented here are very
essential but their number is very less.
Keeping the prevailing situation in mind,
amendments at large scale are required.

So far as Panchayat Bill is concerned,
Balwant Ral Mehta Committee and many
other committees gave recommendations
and these recommendations were
implemented. Butno amendment was made
in Municipal Corporation Act through which
peoplecouldenjoy the benefits of democracy
and the public representatives could get
adequate powers. | would like to submit that
72 Amerument would also not provide
adequatepowers. My opinionis thatMunicipal
Corporation Act is different is very State,
thereis not uniformity in it. Moreover it does
not give adequate powers to the public
representatives or the Chairperson.
Amendment to give adequate powers to
them should have been presented. | would
Iike to submit to the hon. Minister that if we
take into consideration the prevailing
circumstances in the Corporation area and
the provision in the Act. Wa find that officers
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and commussnoners are to be blamed for
committing most of the mistakes.

| would like to raise one more point.
Through this amendment Corporation,
Municipality and Panchayats have been
entrusted a number of responsibilities. lam
also of the opinion that local bodies should be
given such responsibilities. But at the same
time we must be considerate in regardto the
allocation of adequate funds to these local
bodies? In the prevailing circumstances, the
Central Government and the State
Governments shift all the responsibilities on
local bodies, but give neither grants nor
funds to them.

I want to cite only one instance that the
responsibility of providing primary education
lies with the Government but every where in
the corporation areas this responsibility has
been given to the corporations. The grant
provided in this regard has been stopped in
Gujarat. Similarly, grants were earlier
provided by the Centre for family planning
and malaria eradication programmes, but all
those grants are being stopped now under
the corporation areas. | want to say that
responsibilities are fixed for the local bodies
andthey are empowered but neither there is
anyproposalinthe amendmentforproviding
funds to these local bodies, nor any such
recommendation ordirective hasbeen given
to the State Government in this regard.

Sir, the report of the Joint Committee
says that these responsibilities are
shouldered Yy the locat bodies today as
small villages are turning into towns, towns
are changing into big cities and big cities are
becoming metropolitan cities resulting in
increase intheirproblems alone. These local
bodies needfunds to provide civic amenities
and other facilities to the people but the
Government is not providing these funds.
The All India Mayor council gave several
representations to the centre and the State
Government in this regard that under the
Act, more powers should be given to the
representativas of the peopie and adequate
funds should be providedtothe local bodies.
But even after 80 many years, neither the
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State Government nor the Central
Govemnmenthas dorie anything inthisregard.

Sir,the members of the Joint Committee
had submitted their report after touring the
entire country., In paragraph Nos. 2.7 and
2.8, which are there at page no. 20 of this
report, they have mentioned that the local
bodies need funds more than Rs. 1000 crore
to provide these facilities to the people and
tosolve the problems which arise. But nothing
has been mentioned about how the local
bodies should get these funds. The Finance
Commission was constituted several times-
the Eighth Finance Ccmmission and then
the Ninth Finance Commission were
constituted and several representations were
given to the Finance Commission by the
Municipalities, Corporations and by the All
India Mayor Corporation that funds should
also be given to them. Income-tax comes
fromevery major citytoday. The Government
earns crores of rupees from customs and
excise duty, but the corporation gets no
share from it. The State Government gets
the share and it should give this share to the
city, whether it is under Corporation area or
municipal area, but it does not do so either.
I had been Mayour for three-four years and
Ihadfull experience that wheneverthe State
CGovernment is approached for share, it
denies to part with it. Municipal Finance
Boards are also constituted, but they are
also unable to provide funds. So, I weuld like
to draw the attention of the hon. Minister
through you that efforts have been made to
fix responsibilities on local bodies through
these amendments. it is okay, because

neitherthe Centre northe State Government
is able to sort out these problems.

Sir, | would like ‘o demand when all
these responsibilities are being slowly given
tolocal bodies, they should get funds as well.
The Corporation and the Municipality should
getadirect share fromthe income earned by
the Central Government through taxes. It

should not go to the State Government. In a
State where the Corporation is run by any
opposition party, the State Government does
not give them any grant for any work. it
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should give the grant but it does not do so.
So, | would like to demand that the Central
Govermnment shoulddirectly givethe shareto
the city because the State Government also
recovers entertainment tax, even though all
the primary civic amenities are provided by
local bodies. The State Government does
not do anything in this regard. Basic civic
amenities such as sanitation and roads are
very necessary for the cities today. A large
number of people are migrating to the cities
today to eamn their livelihood. The problemof
slums are increasing day by day in all the
cities in the country. The cities can provide
‘ivelihood to the people, but neither the State
northe Central Governmentcooperates with
the corporations or municipalities in their
schemes made to solve the problems of
slums and to provide better rehabilitation to
the people. Itis saidthat HUDCO will provide
loans atcomparatively lowerrates of interest
but | know how much time it takes in getting
loan from HUDCO. The local bcdies are
facing a lotof such problems, but noprovision
has been made by the hon. Minister in thig,
amendmentto removethese problems. Only
new responsibilities are being entrusted to
the local bodies but they needs funds to
discharge their responsibilities.
o}

Sir, | remember that many years ago,
the then Prime Minister had visited Calcutta,
which has been mentioned here, and had
announced that a sum of Rs. 100 crore
would be given for the development of
Calcutta c:tv. Similarly, during the centenary
session of the Congress Party at Bombay it
was announced thot a similar amount would
be given forthe develop.ment of Bombay city
also. So, | would like to knoW from the hon.
Minister that according to the
announcements, how much amour,. has yet
been paidiothese cities. lamconvinceu'that
no funds are given according to suci
announcement, but instead it only increases
the expectations of the public.

SHRI MANI SHANKAR Al!YAR
(Mayiladuturai): Just now the hon. Member
has mentioned about Bombay and said that
anannouncement of providing Rs. 100 crore
was made there. | would like to tell the hon.
Member that Belapur-Mankhurd railway line
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wasto be laidandthat line has been laidand
inaugurated. There was a scheme to
construct houses in place of slums in Dharavi.
| had gone to Bombay the day before
yesterday. | have seen with my own eyes
that scores of houses have already been
constructed there. So, it is not right to say
that resources are not provided after
announcements.

SHRI KASHIRAM RANA: Mr. Deputy
Speakaer, Sir, Shri lyer may not have heard,
| have mentioned that funds are not being
providedto the local bodies forthe mandatory
responsibilities given to them. He told about
the railway line in Bombay but did not mention
anything about Calcutta. He also did not tell
whether the slum problem of Bombay has
been solved . | also know about the railway
line. No provision has been made in this Bill
to provide adequate funds tothe local bodies
. lf this issue is not given a serious thought it
willcreate chaos. The local bodies constitute
of the representatives elected by the people.
If the Government does not provide funds to
these local ‘bodies for discharge of their
responsibilities, the representatives will
becomethe victims of publicire. Ihave doubt
that if this issue is not considered, such
situation may arise in future.

Besides, people in big cities face a lot of
difficulties. The representatives of the local
bodies should be given more powersto solve
the problems of the people. | am happy that
the jurisdiction of the Court has been barred
inthe matter of elections. Ihave experienced
thatwhenever aresolution is passed against
an inefficient officer, the Court comes in
between andissues a stay order. Sometimes
good fesolutions are brought, but the
Government comes in the way. Sometimes
stay orders are obtained from the count.
When the court issues stay orders the State
Governments create obstruction. There must
be a provision in the Bill to avoid such a
situation. Otherwise, these amendments will
be of no use and Government’s claim that
they have brought torward such.a good
amendment - for the Panchayats and

Municipalities.

Sir, | would like to make yet another

submission. There ls a very good provision
forwomen in this Bill., The Bill provides for 1/
3 representation of women in local bodies.
Sir, 1 would like to state that if there willbe 1/
3 representation for women in local bodies
and election of women as Chairperson, aiso
it would be most welcome step. One such
experiment was made by the Government of
Maharashtra when they made such
provisions in their Municipal Corporation Act
and implemented the same there. We made
these provisions so as to create awareness
among women in the country because the
women today are not coming forward the
way they are expected to. For this the
Government should conduct or chalk out a
programme so as to provide 1/3
representation to women in local bodies. In
this way there will be no difficulty.

Regarding elections it has been said
that elections would be held in five years. It
is a very good provision. | would like to
express my thanks to the hon. Minister, for
this. Several local bodies are dissolved or
superseded, but no@lections are heldthere.
Elections are not held even after 10, 15 and
20 years. The Government is afraid that
elections are held the opposition parties
might come to power and they would be
losers. While empowering State Government
to make a State Law, | would certainly like to
warnthe hon. Ministerthat he should ask the
State Government to implement this
provision. Despite adequate provisions in
the Municipal Corporation Act that elections
must be heldin five years, if itis not extended
by one year under specific circumstances
elections are not held. In spite of such
provisions the Gujarat Government became
ready to extend the date of elections. We
took up the case in the High Court and
obtained its judgement. Only then the
Governmentwas compelledto hold elections
in time. Under the Municipal Corporation
Act, the Municipal Commissioner is fully
empowered to announce elections, but the
State Government can interfere with it and
postpone the elections. This practice should

be stopped. This provision is being made by

the Central Government. Therefore, |
presume that elections will certainly be held
in five years. This should not be extended
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under any of the circumstances. If there are
no elected bodies in the villages, cities and
towns the Officers posted there will not do
any development work.

| say this with great distress because
officers to not do any development work.

If people’s representatives are there,
their presence will exert pressure on
development work there. Therefore, the
decision to hold elections there within five
years is most welcome. The State
Government should always implement it,
because we empower the State
Governments to look into this aspect.
Therefore, under this provision, elections
are to be held in five years. But the election
process shouldstart six months earlier befere
the completion of 5 years. It is a very good
provision and there are certain other good
provisicnsinthe Bill. Butsome loopholes are
found at some stage and these provisions
become meaningless. Therefore, | would
like to warn the hon. Minister that the State
Governmentshouldimplementit properly so
that this does not turn into a mere joke. This
willenable people electtheirrepresentatives
and facilitate the local bodies function
properly.

This amendment also provides that the
accounts of local bodies which were hitherto
being audited by the Auditor Generals in the
States will now be auditad by the Comptroller
and Auditor General of India. This is a good
provision.

\English\

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN .DEVELOPMENT  (SHRI
RANGARAJAN KUMARAMANGALAM): Mr.

Deputy Speaker, Sir, it was agreed in the
Business Advisory Committee meeting that
we would sittill 7.00 p.m. today. if the House
agrees, | propose the same.

SHRI AMAL DATTA (Diamond
Harbour): Sir, the Minister may ensure that
tomorrow we can get the discussion started
at 2.00 p.m.

SHRI RANGARAJAN KUMARA-
MANGALAM: | am agreeable to start the
discussion even at 12 Noon, if the hon.
Members agree to waive the Zero Hour.

SHRI AMAL DATTA: So long as we
reserve our rights to speak tomorrow, we
can go at 6.00 p.m.

MR. DEPUTY SPEAKER: It seems in
the Business Advisory Committee, in which
allthe representatives of political parties are
there, it was agreed to extend the sitting
today by one hour. So, is it the desire of the
House to extend the sitting by one hour?

SEVERAL HON. MEMBERS: Yes.

MR.DEPUTY SPEAKER: So, thesitting
of the House is extended upto 7.00 p.m.

17.58 hrs
BUSINESS ADVISORY COMMITTEE
\TwentyoThird Report
[English]

DR. LAXMINARAYAN PANDEYA (
Mandsaur) Sir, 1begto present the Twenty-
third Report of the Business Advisory
Committee.

MR. DEPUTY SPEAKER: We now
continue with the Constitution Amendment
Bills.

SRI KASHIRAM RANA to continue.
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18.00 hrs

CONSTITUTION (SEVENTY-SECOND
AMENDMENT) BILL

(Insertion of new Part 1X) as reported
by joint Committee)

AND -

CONSTITUTIONAL SEVENTY-THIRD
AMENDMENT BILL

(Insertion of new Part IX A) (As
reported by Joint Committee - CONTD.

[ Translation)

SHRI KASHIRAM RANA: Sir, | was
talking about as to who should audit the
accounts of the local bodies. Since such a
provision is being made in the Amendment
Bill, the hon. Minister should think as to how
toremovethe difficulties of localbodies. This
is a serious matter, because without funds
there willbe no developmental work. | submit
that efforts shouldbe madeto make provision
for it. So far as the deliberations made in All
India Mayors' Conference and Local Bodies
Conference and appoiitment of a Financial
Commussioner are concerned, suitable
provisions should be made in this regard.

Mr. Deputy Speaker, Sir, the intentions
of the 72nd and 73rd constitutional
amendments Bills {or devolving powers to
Panchayats and Muncipalities are good,
.butthese are neverimplementedpractically.
Intention are good upt:l the time the Act is
passed. In the same manner, arguments
are made that the Bill has been introduced
for the welfare of people, butin practice, this
it does not happen so. | am afraid these two
amendments should not meet the same fate
affecting poor people. Some people live in
slums. They need various facilites. Suppose
there is a need to construct goods roads in
a village or city, then power will have to be
devolved to local bodies. This will make
people feel that they have their self-
Governments and it is their own rule.

Mahatma Gandhi also had that common
people should have a share in democracy. If
it is not so, it will be a matter joke among the
commonman.

Mr. Deputy Speaker, Sir, finally, | would
like to say that benefits of various provisions
made in the amendment Bill will be received
only after the requirements oiNunds is met.
The State Governments should be asked not
to interfere with local bodies, if any, run by
Opposition Parties, so, that they may function
according to law and then only this
amendment will become meaningful.

With these words, | conclude.
[English)

MR. DEPUTY SPEAKER: There was
some confusion in the beginning that the
English version has come up in regard to the
Constitution (Seventy-Second) Amendment
Bill but the Hindi version has not come up.
That was the objection raised by the hon.
Members.

The office people have confirmed that
on 14th of July both the versions have been
circulated. To verify it, | have got both the
books which indicate, it was circulated on
14th of July

[ Translation]

SHRI MOHAN SINGH (Deoria): You
mightbe having, butldo nothave. The same
thing is being repeated again and again.

[English)

MR.DEPUTY SEPEAKER: If yousee the
bundle, youwillfind itthere. To get it verified,
I have brought both the versions here.

[Translation]

SHRI MOHAN SINGH: It should be
accepted that mistakes are committed. We
have made an appeal that it is of no use to
repeat that mistake.
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[English)]
18.04 hrs

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Deputy Speaker, Sir, in
the history of mankind, democracy as it is
understoodtoday, is of comparatively recent
origin. But ff does owe Its evolution to the
concept of Panchayat enunciated and
practiced in our ancient Indian society. We
have always regarded the decision of any
five persons as the dictum of God and the
words Panch Parmeshwar have been
engrained in our ethoes since time
immemorial. Our ancient * Village System '
was, however, disturbed severely and
democratictraditions eclipsed by aprolonged
interregnunm of aggression and foreign rule
prompted by commercial interests. To
resurrect it and infuse life therein, Mahatma
Gandhi while leading the freedom struggle,
advocated the inception of village republics
in free India. The farmers of Constitution
includedtherein a Directive Principle of State
Policy under Article 40 for organising village
panchayats as units of seli-government but
sofar, these have functioned only as a weak
limb of our body political . These have never
beentaken seriously even by apetty official,
thus negating the very spirit which movedthe
Father of the Nation.

Today some of the States claimto have
devolved power to local bodies but we find
thatall such poweris drawnbacktothe State
Government through a Minister in charge of
municipalitios and panchayats and with his
veto power, these institutions have always
remained emaciated and the members
thereof have been ignored and slighted with
inversely proportionate powers vesting in
the hands of unresponsive bureaucratic and
arrogant politicians. To rectify the situation,
to make democracy vibrant and meaningful
to every citizen of the country and to
accelerate the pace of development, the last
Congress Government, headedby ShriRaijiv
Gandhi made eamest endeavours in this
regard and moved two Bills to amend the
Constitution so that Constitutional sanctity
could be guaranteed to the Panchayat Raj

Institutions and the Nagar Palikas.
{Interruptions) But the political compulsions
of our friends on the other side led them to
reject those Bllls in Rajya Sabha. We then
roissed an opportunity to come up to the
aspirations and hopes of the people. The
people’s expectations of a systemic change
inthe administration and the delivery system
were shattered. An effort to involve people in
the their development suffered a set-back.
But standing by the principle of Shri Rajiv
Gandhithat it was only by giving powertothe
people, by making them participate in the
democratic processes of the country, by
making them arbiters of their own destiny,
their own future, could India prosper. The
present Government under Shri P.V.
Narasimha Rao took upon itself as the first
tasktoranging undertake wide consultations
so as to arrive at a consensus | am indeed
very happy to say that when these two Bills
were referred to two Select Committees of
the two Houses of Parliament, the Members
once again did cut across party lines and
presented the Report to this House
recommending the passing of these two
Bills.

Public opinion has impelled us all to
support these measures now.

Sir, lam happy to observe againthatthe
paranoia which gripped some of our hon.
friends sometime back does not do so now.
It was indeed very heartening again to see
that the two Select Committees went a step
further than what was really before them.
One very important provision of the earlier
two Bills which was, missing fromthe present
two Bills related to the District Planing, to
setting up of the District Planning Committees
and the Metropolitan Planning Committees
and was included in our Report on the basis
ofthe consensus arrived thereat. This, lfeel,
was, in fact, the spirit of the two earlier Bills.
I am happy that hon. Members from the
other side found merit in that, Maybe, some
political compulsions at that time ledthemto
reject the Bills. But they saw the writing on
the wall. | would say that they appreciated
the feelings’of the people and decided to
make those recommendations to the
Parliament. -
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‘&7 Sir, Entry 5 ofthe Schedule Seven ofthe
Constitutionconfers exclusive jurisdiction on
a State Legislature to enact law relating to
local Government or village administration.
in this case, this power is léft completely
untouched, as it was done then. The
amending power of Parliament under Article
368 alone Is Invoked to introduce some
minimumstandard of uniformity inthe system
and to strengthen the institutions of local
self-Government.

These two Bills seek primarily to
elaborate upon Article 40, to give
constitutional mandate to the Institution of
Panchayati Raj rather than only paying lip
service by treating it as a Directive Principle
Qfthe State Policy. They seekstoensurethat
elections to Panchayats and Municipalities
are held regularly and to see that the whims
of the local State bosses do not lead to the
supersession of the Municipalities and
Panchayats for more than six months,
appropriate provisions have been made in
these two Bills. They have rightly found
favour with all sections of this House.

Another very important feature which
we foundinthe earliertwo Bills and has been
reiterated in these two Bills is to provide
adequate representation to women and
Scheduled Castes andthe Scheduled Tribes.
The hon. Member fromthe BJP wha initiated
the debate rightly lamented the lack of
resources that the Municipalities and the
Panchayati Raj Institutionsface ltisinthese
two Bills - | am sure he must have gone
throughthese as it was in the earliertwo bills,
thatprovision is made {crthe settingup of the
State Finance Commission which would
review the financial position of the
Panchayats andthe Municipalities and make
appropriate ' recommendations about the
assignment, appropriation and distribution
of resources through cifferent means. It is
here I would again like to place on record my
appreciation for the keen interest which the
Chairman of the two Select Committees
took.

And since | had the opportunity to work
in the Committee relating to the 73rd
Amendment, | must appreciate the efforts

made by our Chairman Shri K.P. Singh Dec,
tosee that even Article 280 of the Constitution
Is amended. Thatwas notstrictly intheterms
of reference. We have seen that henceforth,
if youreallywanttoensurethatthe institutions
of local self-government are vertiable virant
institutions of democracy are able to deliver
the goods to the people theirand come upto
the expectaations ofthe people, thenfinancial
powers havetobe vestedinthem. Anditwas
with that aim in mind that we recommended
amendment of Article 280 ofthe Constitution
and a new clause (3) has been added in this
amendment Bill which says that a new sub-
clause (c) would be added to the Article 280
(3) to say that one of the functions of the
Central Finance Commission will be to
recommend.

* The measures need to augment
the Consolidated Fund of State ic
supplement the resources of the
Municipalities in the States on the
basis of the recommendations
made by the Finance Commission
of the State shall be one of the
functions of the Central Finance
Commission.”

This is a very very important provision
which | am confident would go a long in
improving the working of the municipalities,
as also the panchayats in our country.
(Interruptions) Our hon. friends from the
other side are very quick to rise on their feet
whenever it comes to even the slightest
imaginary notions of some or infringement of
or making inroads into the powers of th
States but they are always, | do not know foi
what reason, expecting the centre to, brinf
money from their air and disburse it to them
so that they can indulge in all sorts of
protligacies there.

“ The othervery importantaspectofthese
two Billsto which Imade areference just now
when | was speaking about the working of
the two Select Committees is that we have
recommended the setting up of District
Planning Committee, as also Metropolitan
Planning Committes, to prepare a
consolidated and integrated draft
development plan for whole of the district in



747 8 nd.) B
N R R
[Sh. Pawan Kumar Bansali]

jttee and

the case of District Planning Committee and
even fortwo districts where the metropolitan
area of about 20 lakh people spread over to
more than one district. In that case an
integrated plan for even more than one
district will be prepared on the basis of the
plans to be prepared by the municipalities
and the panchayats by taking a reasonable
number of members on these two
Committees from both the panchayats and
the muncipalites falling within that area.

These are very important provisions
because what we have seen fromthe pastis
that our planners today, despite their
expertise and best intentions are to fully
aware ofthe needs and are notreally receptive
to the peculiar local problems of our remote
and inaccessible villages.

Sir, the Congress Government headed
by Shri Narasimha Rao ji, like the earlier
Congress Governments have an earnest
desire to give power to the people. to involve
the local bodies in the planning process and
this desire finds manifastation in these two
Constitutional Amendment Bills. This
measure isrevolutiona-y and symbolises the
resurgent Indian democracy. | do not know
why my friends were finding it difficult to
agree with that.

Sir, with utter humility | would submit
that these two Bills reflect eloguently the
political wiil of the Congress, the commitment
of the Congress to take the decision making
power out of the hands of a few and to
veritably decentralise the same and to make
svery citizen participate and enjoy the fruits
ot democracythrough the swarajoi Mahatma
Ganghi'svision. These Bills veritably reassert
the relevance of Mahatma Gandhi today.
Beyond providing these few important
constitutional measures and safeguards to
rejuvenate and to truly democratise the
functioning of the Panchayats and
Municipalities, thesetwo Bills leave eveything
else to the State Legislatures and
Governments to work upon. It is the State
Legisiatures which are charged with the
fesponsibility and are assigned the right to
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enact their respective laws on Panchayats
and Municipalities in true spirit of the new
provisions now sought tobe enshrinedinthe
Constitution.

I saw a note f dissent to the Reports.
Perhaps it is the addition of these two
Schedules, thatis 11 and 12 Schedules, and
misconstruction of the provisions there of
which have given rise to some sort of
unfounded fears of may be, losing power in
those States where some of our friends
happen to govern today. When they ask for
more powers forthe State, it is just enigmatic
to see that or friends fear shedding some
power to the local bodies in the form, of
Municipalities and Panchayats. These two
Schedules do not arrogate the power to the
State. That is what | want to submit. These
do not intend to take away any power of the
States, buthave only enumeratedthe matters
about which the local bodies are more
concerned and can be better equipped to
take upon themselves the implementation of
schemes for economic development and
social justice.

There canbe nodenyingthefactthat we
cannot alter the basic siructure of the
Constitution and here we have not at all
ventured on that. These bills in fact seek to
fortity the basic structure of the Consitution.
The basic structure of the Constitution is
reflected in our Preamble. The strong edifice
of our society is built on the firm foundation
of demccracy, secularism and socialism.
The degcision of the Government, the anxiety
of this Government to enact these two
constitution amendments at the earliest is
reflective of our desire to further strengthen
these principles though these institutions of
local self-government in the form of
Municipalities and Panchayats.’

Though the Bill relating to the
Panchayats provides for a three tier system
depending upon the needs of a particular
State-in a State with a population of lessthan
20 lakhs there need not be an inter-mediate
level Panchayat - yetitis heartening that this
tier system has been introduced, as it was
done inthe earlier Bill relating to Nagarpalika,
in the case of Municipalities also because @
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reported by ngflw)t Committee and

jrovision has been made that in bigger cities
there will be even ward committees. That is
t% ensure the participation of the people at
th > grassroot level. People belonging to a
particular locality know was to what is their
basic need and for that purpose they would
get together to decide as to what has to be
done for them on priority and what can wait
for a subsequent date. This, | think, would
ensure greater participation of the people
and offer them opportunity to harness their
potential for the public weal. Once these
provisions are granted constitutional
recognition, they would eliminate any chance
of, what | said earlier, whimsical
supersessison of Municipalities and
Panchayats. It will effectively provide an
opportunity to the people of even Union
Territories like Chandigarh to involve
themselvesinthe constitution of acorporation
to manage their affairs. Itis heartening that
thetwo joint committees have recommended
tothe Parliamentthatthe provisions of these
tw Bills shall apply to the Union Territories:
~.d if the President feels that certain
provisions have to be applied with certain
modifications, that alone could be done. So,
no person sitting anywhere could take a
decision to deprive the people of the Union
Territories of these salutary provisions as
has been done in the past.

Sir, I would like to take this opportunity
of congratulating the two hon. Ministers for
bringing forward these two Bills before us. |
am confident that since these Bills have
passed through various stages, various
stages of interaction and consultations, they
will find out right approval.

Before | coriclude, | would only very
briefly like to refer to the amendments, the
official amendments, which have now been
circulated. | find that as far as the provrsion
relating to the setting up of a Finance
Commission is concerned the Government
_may have nghtly considered the desirability
“of providing that the Finance Commission
set up under Article 243-1 in case of the
Panchayats could very welldothe jobincase
of Municipalities also. Sir, it is not more with
the substance, but with the form that | have

[
Asreponed,7 by Joint Committe

a little difficulty in understanding. Since we
are framing the Constitution, we have to see
to it. The amendment that | find to Article
243-lis:

“ Clause 1. The Finance Commission
referred to in Clause (2) shall review the
financial position of the Municipalities and
make recommendations to the Governor as
to...”

Then Clause (2) is sought to be
incorporated in the following form:

" The Finance Commission
constituted under Article 243 shall
be the Finance Commissionforthe
purposes of clause 1"

Sir, | think these two could be merged
and this could just read — | rnake that
attempt.

“That Finance Commission constituted
under Article 243(i) shali also review the
financial position of the Municipalities and
make recommendations 1o the Governor as
to...” )

The only other point is this. | would like
to submittothe hon. Ministerthat it was after
a lot of delibelation that we decided that the
Finance Commissior should alsobe charged
with aresponsibility of lookingintothe financial
position of the Municipalities and suggest
measures needed to improve the financial
position of the Municipalities. Now, | find that
the Government perhaps wants to remove
this clause. | suggest that this Clause should
remain. One could find some rationale in
removing the Sub-Clause (c) of Claude (1) of
Anticle 243 -I, as reported by the Joint
Committee whichcould, inagivencase, lead
to some problem. | suggest that tthat could
go, as the hon. Minister wanted that the
amendment be brought about. But, I suppose
Sub-Clause (b) should remain, with some
consequential changes here and there, that
may be required. | would urge the hon.
Minister to withdraw those amendments so
that one important point on which we had a
very lengthly discussion remains and finds
place in the Constitution.
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Withthese words, Ifeelgenuinepleasure
in commending these two Bills and in
extending my whole-hearted supporttothese
Bills.

[Translation)

SHRI MOHAN SINGH (Deoria): Mr
Dept:ty Speaker, Sir, | would like to thank the
Government for presenting 72nd and 73rd
Constitution Amendment Bills before the
House for its consideration.

The Autonomous Bodies and Local
Bodies played an important role during the
national movements and all the national
leaders including Pt. .lawahar Lal Nehru
startedtheirpolitical caree: romthe elections
to the municipal committees., Pt. Jawahar
Lal Nehru started his poltical career by
contesting election to the Allahabad
municipality. From Deshbandu Chitaranjan
Das to Shri Vithal Bhai Patel and to Liyakat
Ali all were associated with the politics of
localbodies. Ivery wellrememberthat chapter
of the history when Allahabad municipal
committee decided and Pt. Jawahar Lal
Nehru declared that national flag would be
hoisted on 26 January which was national
day andthe commissionerdesisted himfrom
doing so and he was arrested. A national
movementwas startedformthere andpeople
used to learn the first lessons of politics
though the elections to the Local bodies. In
British rule elections too the local bodies
were held for a fixed time and were held
within that period only

I very well remember that the elections
to the local bodies were contested between
the leasers supporting Government and
leasers of there National movement and
those elections were generally like a political
training and a political process. In 1937 the
Uttar Pradesh Legislative Assembly made
an Act in the form of Panchayat Raj Act.
When for the first time the Congress
Government was formed in Uttar Pradesh
with Premier as head of the State. At that
time also the election to the post of chairman
of District Council was held through direct

election. When Indiagotindependence, ne,’
constitution was framed and we left the local
bodies on the mercy and grace of the
Governments. The main reasons is andw
allthe respect and due apology I will say that
the Chairman of the Drafting Committee of
the Constituent Assembly hon. Dr. Bhim Rao
Ambedkar was not committed to strengthen
the local bodies, therefore he had two
apprehensions in his mind. The first was that
he was not connected with the main stream
of the National Movement and the second
was that he was always afraid ard doubtful
about the role of the backwards in the local
bodies . Had he been alive today he would
himselt have Introduced this amendment in
the Constitution and would have tried to
create the strength and awareness in the
backward castes and would see with his own
eyes that how much these classes have
strengthened through adult franchise and
how their leadership potentiality has
developed by giving them that right at local
bodies level. He himself would have see. (-
that the section 40 of directive pririples ott
the Constitution of India which has been
included as a compromise, probably would
have been as an essential section of the
constitution in the Constitution Dr. afting:
committee of the Constituent Assembly
itself. It would not have been as a provision
under the directive principles.

The Government has left the localbodies
on the mercy of the State Governments.
Whatis its outcome. The State Governments
enacted laws, constituted Municipal
Committees, enacted Panchayati Acts but
even today the head of the Panchayat or
Sarpanchis onthe mercy of the Government.
If any complaint is there against him, a Sub-
divisional Magistrate dismisses and elected
Pradhan of a Gram Panchayat. | don’t
understand what sort of democracy is this.

Balwant Ray Mehta Committee
submitted its report in 1987. After that a
compaign was launched when Janata Part;z
Covernments were formed in 1977. State
Government should enact laws so that
election o the local bodies be conducted
after every live years and people’s
representatives elected directly on the basis
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of adult franchise may come in the district
boards, Block Development Committees and
Gram Sabhas. For the first time the
Government of Uttar Pradesh introduced
this amendment in 1977 and at that time on
the basis of recommendation of Balwant Ray
‘Mehta Committee the Government of Uttar
2radesh had conferred right to vote to the
youths of 18 years to elect representatives
for local bodies. At that time | had been a
member of Uttar Pradesh Legislative
Assembly and that amendment was also
given to the Select Committee. We had
made a rule that the Chairman of the district
board should also be elected directly on the
basis of adult franchise on the basis of the
rightto vote atthe age of 18 years. ShriN.D.
Tiwari Government zhanged it and held the
election of the Chairman of the district board
indirectly. But eventodaythe Gram Sabhapati
iselecteddirectly. Iwould iiketo congratulate
this Government for giving constitutional
statustothe office bearers ofthe localbodies

articularly to the Gram-Pradhan and

»embers of municipalities. But it is true that

scalbodies cannot serve local people to the
sxtent what it should have, due to lack of
resources.

Sir, through this amendment a very
reasonable suggestions hasbeen given that
the Governar will have the right to appoint a
finance commission for the expansion of
their financial rights and that will be
reconsidered. It is also a welcome step, but
I would like to tell my colleagues that it is not
sufficient. Just now one of my friends said
that through it the ideology of Gandhiji will
flourish in the country. | am not ready to
agree that India of Gandhiji's dream will
become a reality merely by making the
amendments. Gandhijihad said aclearthing
about the villages in Hindu Swaraj. | would
like to mention that. Gandhiji said

[English]

* My idea of village swarajya is that
tisacomplete renuhlicindenengeiit
ofits nelghbouring on its vital wants
and yet interdependent for many
others in vwhich independence is a

neoassity. Thus every village’s first
concern wili been to grow its on
crop and cotton for its clothes. it
should have reserve for its cattle,
recreation and play groundforadults
and children. If there is more land
available, it will grow useful crops
including ganja, tobacco, opiumand
lime. The village will maintain a
village theatre, school an public
hall. it will have its own waterways
ensuring clean supply. This can be
done through controlled wells and
tanks. Education willbe compulsory
up to the final basic course. As far
as possible, every activity will be
conducted on cooperative basis.
There will be no caste system as
we have today with graded
untouchability. Non-violence with
its techniques of Satyagraha and
non-cooperation will be sanction of
the village community.”

[Translation)

Gandhiji’s vision about villages was so
complete that the villages would not have to
depend.on others. All the essential things of
its needs wil be available in the village itse¥f.
Education will be compulsory for all and
there will be no untouchability. Gandhiji had
expressed all these things in his concept of
Gram Swaraj but if the Government want to
fuifillthis great objective by two constitutional
amendment, | think it will not become a
reality. Therefore to make the India of
Gandhiji'sdream., it willhave to be expended.
Ithink thatthe Government has taken limited
steps and it should be expanded and the
Covernment can proceed forward in fulfilling
the dreams of Gandhiji if more rights are
given to the villages. When Constitution of
Indiawas being draftedinthis inaurgal speech
the Chairman of the Constituent Assembly
Dr. RajendraPrasad assumedand he wanted
that the structure of the Government of India
should be adopted in a form of a pyramid.

The Centre shou:d be at the top with
limited powers. But the feeder uniis i.2. tha
States should be made more stable ang'
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strong. At the time of dedicating the
Constitution of India to the people, he had
said with great anguish that the pyramid of
the conception with which the foundation of
the Constitution was laid, has since
reversed.The Centre came to top and the
vilages went to the bottom. The Cenire
commands authority overthevillages and all
otherinstitutions atthe lower level have been
destroyed. He had said this to the architects
of our Constitution and to the people of our
country at large while dedicating the
Constitution,

Mr. Deputy Speaker, Sir, the hon.
Minister belongs to Andhra Pradesh. The
hon.Prime Ministeralsocomesfrom Andhra
Pradesh. The leader of Madras Presidency
in the Constituent-Assembly had laid
maximum stress on this provision. i
remember Shri Anantha Sayanam Ayyanger,
Shri N.G. Ranga who is still alive, Shri K.
Santhanam and Shri T. Prakash on whose
strong request, Shri Ambedkar had perforce
toconcede it andaccept itas anamendment.
It was K. Santhanam’'s amendment. As a
result of the above comprise, it was
incorporatedin the Directive Principles of the
Constitution. No other provision was
incorporated. He had made a strong plea for
this. | am glad that the hon. Prime Minister
is following that tradition and paying true
homage 1o his predecesscrs,, but it should
be made more broad based. With this
expectation, Isuppo-t boththe Constitutional
Amendments and expect that the
Government would present a abroad model
after adopting these amendments. All locai
bodies, the threa tier system, right from the
Gram Sabha, the Block Development
Committees, Zila Parishads, and
Metropolitan Councils should be included in
the said model and it should be circulated by
the Central Government to ail State
Governments.

| would like to make = suggestion in this
regard. The Uttar Pradesh Government had
prepared a model in 1977. Thatshould also
be gone through in detail. It provides that
there would be direct election at the village
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level, in the block developmem committee
and also n the Zila Parishads. They would
enjoy separate powers. But the Stats
CGovernments could dissolve them any time
since they did not enjoy statutory sanction,
Some of ourfriends said thatthere should be
indirectelectionforthe post of GramPradhan.
Iwould like to request those of my friends to
give ita secondthought. Iwould liketo make
it clear to the hon. Minister that if indirect
electionis started orencouraged at the lower
level then the same thing will happen atthe

village level that we come across daily. In .

Uttar Pradesh direct election is held for the
post of chairman of the municipalities having
one lakh of population. But at the time of the
election of the Mayor in big cities, each
corporator's demand for landing support
ranges fromRs. 50,000 10 Rs. 2 lakh. Do you
want the same thing to take place at the
lower level in the election of the Gram
Pradhan, so that the influential people could
buythe panchs ofthe Gram Sabhaby money
and make themselves sit onthe chair. If you
want participatory democracy and true
invelvement of people, and want to stop
payment of money at the lowor level then it
can happen only when election is held direct
atthevillage level. Inthis way we will be able
to fulfill the dreams of Makatma Gandhi
whichthe architects of our Constitutioncould
not fulfill, by holding direct elections at the
lower level. With this the backward classes
and the poorest of the poor can establish
their leadership in the village on the strength
oftheir single vote. Itis abig thing. Therefore,
| fully suppont direct elections at the lower
level. Sir, through you, | would like to remind
the hon. Minister thatthe erstwhile socialists
had boycotted the Constituent Assembly.
Remembering the forefathers | admit that
they had not done the right thing in this
regard. Had allthe members of Constituent
Assemblybeen socialistleaderslike, Acharya
Narendra Dev, Jai Prakash ji Achut
Patwardhaan and Dr. Ram Manohar Lohia,
whose motto was decentralisation of power,
the Conslituent Assembly would have
accepted the decenfralisation theory. Jai
Prakashjihad presented adraft Constitution

onbehalf ofthe socialists ta the then chairman-

of the Constituent Assembly, Dr.
Sachchidananda Sinha. He had clearly

g
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pleaded in favour of local bodies and the
theory of decentralisation. Allthe democratic,
Gandhian, Sarvodayee, Socialist forces in
the country have pleadedfordecentralisation
of power. The present effort of the
Governmentis alimited effortinthat direction.
Therefore, please provide strength to this
limited effort and give assurance to expanded
it. We will extend our full support to it.

With this promise and belief | support
both these bills and express my thanks to
you for your limited efforts to find out a
suitable solution to it.

[English]
SHRIANIL BASU (Arambagh): This Bill

was introduced on the 16th September,
1991. Then it was referredto the Joint Select

~+__ Committee, the Billis before us foramending

the Constitution.

| think this is a historic day of our
parliament, a red letter day cf our Indian
Parliament, when we took up consideration
of this Bill. The de-centralisation ofthe power
andthe gevolution of the power atthe grass-
root level-though it was a cherished desire
since our independence - that had not been
given proper attention and had not been
implementedproperly in ourcountry because
there was no such paolitical will atthe national
level as wellasto the State leveltoimplement
the long—cherished desire of our people.

Aﬂer 45 years of independence, now
through this proposed constitution
amendment, we are going to give life to the
panchayatliraj institutions of our country.
The main theme of these institutions is the
paiticipation of the peogle inthe development
and administrative process cf our country,.
During the last 45 years, these two things
were neglected andthe people of ourcountry

specially millicns and millions of people inthe -

ruralareas of ourcountry were denied proper
participation in the development and
administrative process of our country..

We have completed our Seventh Five
Year Plan and are entering into the Eighth
Five Year Plan. The people of our country
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in various regions, in various areas of our’
country have afeelingthat the people allover
the country are not considered as a vital part
of our development. The human resources
of our country, the millions and millions of
people of our country are not given proper
role to play both in the development of our
economy as weil as process of our country.
That is why, we see that there is a feeling of
alienation among different sections of our
population. Communalforces, casteistforces
and divisive forces are raising their heads in
various parts of ourcountry. Thisis happened
because the Panchayat institutions could
netgrow inspite of the cherished desire of the
nationalleaders andthe desire oi ourpeople.

The main reason for this is that the
people who are opposed to the idea of
decentralisation, the people who are opposed
tothe idea of develution of thepower, whether
they are in bureaucracy orin political power,
are the main obstacles for these things. It is
for that reason that the Panchayat at the
grass root level could not grow since our
independence.

What we see from our experience in

‘West Bengal, that after coming too power in

West Bengal in 1977, the Left Front -
Government ofthe West Bengalimmediately
annourced that the power would go to the
pecple in the rural areas. They will decide
their fare and will take part in the
developmental and administrative process
through the Panchayat Raj Institution.
Similarly in the city areas, in the town areas,
in the metropolitan areas, etc. the
municipalities were given the necessary
power and finances so that the people can
participate in the developmental process of
the respective areas. :

Since coming to the office form 1977
onwards, three Panchayat and municipal
elections were held in West Bengal and
regularly it is being haid there. It is for the
fourth time that the W.est Bengal is gcing to
hold Panchayat elections. Now in our State,
we have seen that when proper power and
finances are given to the Panchayat
institutions and the municipalities , people
start participating in the developmental
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process. What was tha lacuna during the
British period? During pre-independence
poor after the mdependence cf our country
the lacuna was that people could not think
that is country belongs tc them and they
have a part to play in the developmental
process of this country. Through Panchayat
Raj Institutions and Municipalities in West
Bengal, we are able to motivate our people
tc participate in the process. Now the
Panchayat bodies and the municipal bodies
in West Bengal are not only a local self-
Government on paper but a local self-
Government truly in spirit. People can
paiticipate in the election prccess, in the
developmental works, inthe management of
the Panchayat and municipals also.

What we seeisthatthe conscienceness
of the people has grown at the grass root
level and they are able to realise as to what
should be their part in the progress of their
country. In West Bengal, we have gone
further. We have also given the mandatory
instructions to the Panchayats. West Bengal
Act has been suitably amended s that the
fundswhich are available withthe Panchayats
have to make the expenditure account public
of their respective panchayats. It has to be
done in a pubic meeting specially corvenad
for that purpose. !n eacti financial year they
have to convene a public meeting they have
to place to audited accounts before the
people of that respectuve areas so that there
is an awareness among the people that not
only they are part of the developmental
process but also that they have a right to
know now expenditure is incurred on various
developmental activities and whﬂtherthat is
correct or not.

So, the Panchaya's are publishing the
annual expenditure reporis, though - | think
— not regularly but | can say that most of
them are convening meetings of the people
of the respective area and they are placing
the expenditure details. So, there is scrutiny
form both the sides. The people are
participating inthe election process, they are
participating in the administration of
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Panchayats. They are participating in the

developmental process, as well as their
awareness is increasing. They are thinking

that they are a part and parcel of the whole

developmental process and they are the
men of this country, though living in remote
areas. That is why the Panchayat systemin
West Bengal has grown from strength to
strength.

Now the Panchayat elections are going
to be held for the fourthtime in West Bengal.

The Panchayat Acthasbeenamendedthere :

and it is going to be amended further now.
A Select Committee has been appointed by
the West Bengal Assembly and that Select
Committee has also scrutinised every aspact
of the proposed Bill. They have also made
some recommendations and they are under
consideration of the State Legislative
Assemble. Some of the provisions -there
have also been incorporated here, | find.

So, fcomthe experiénce of WestBengal

IcantellthisaugusthousethatthePanchayat

Raj Institutions and the municipalities which

were neglected since independence arethe
proper forum or the proper local self-
Governmentwhichcangiveanassuranceto
our people that they are a part and parcelof
toGovernment, ofthedevelopmentalprocess

thattheyhave aroletoplayinthe development b

From our Bengal experience we see

that my friends on the Treasury Benches

may not mind if luse some harsh words. We

find that in the Congress ruled Statesthese -

Panchayat Raj institutions have not come
up, they could not be activated and they

could not be brought up at the desired level

~ because the Congress people —the people.
whoruledthecountryfor42 years——have no-— =

desured to do that.

SHRI MAN! SHANKAR AlYAﬁ: ,,O.rigri !
question. For most of these 42 years the

been ruled by Congress Governments and e
the system of Panchayat Rajthat we have =
had in these two States is comparable too.
West Bengal. So,asiamsecondtononein
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admiring the remarkable work done by the
Communists in West Bengal, | request you
to be second to none in admiring the
remarkable work done by the Congress in
Maharashtra and Gujarat.

SHRI ANIL BASU: | amgratetulto Shri
Mani Shankar Aiyar for reminding me about
the performance of the Maharashtra
Cavernment. We too do not deny it. But the
main thing is, who are the contributors or
major members inthis House? The States of
Uttar Pradesh, Madhya Pradesh and Bihar.
So, | think while Shri Mani Shankar Aiyar is
praising his own people, he should also think
of this. What at the difficulties, what are the
weakness which areinheritedinthe Congress
Party? Yousee whetisgoing onthere. They
do not have elected bodies in the different
States inthe party hierarchy. Whenever you
haveto select a Chief Minister, whenthereis
a dissent in the Legislative Assembly, or
when the Members are agitating againstthe
Chief Minister the Legislative Assembly
Members have no power to select the Chief
Minister. Instruction is going from Delhi. That
sorry state of affairs is still prevailing in the
CongressParty. You are talking of democracy
and you are accusing the communist and
saying that Communist do not have
democracy. In our party, we have regular
Conferences and conventions to elect

As reporte omimitte

leaders. But in your party we see that even
your Legislative Assembly Members who
are voted by the people of your State do not
elect leaders..

MR. DEPUTY SPEAKER: You can
continue tomorrow.

SHRI ANIL BASU:
tomorrow. (Interruptions)

| will continue

SHRI PAWAN KUMAR BANSAL: Let
him complete his speech.

MR. DEPUTY SPEAKER: Mr.Basu,do
you want to complete?

SHRI ANIL BASU: Sir, lamonly atthe
introductory stage. | have not yet touched
the Bill. | will continue tomorrow.

MR. DEPUTY SPEAKER: Okay, you
can continue tomorrow. Now the House
stands adjournedto meet againtomorrow at
11. AM.

19.00 hrs
The Lok Sabha then adjourned till Eleven

of the Clock on Wednesday, December 2,
1992/Agrahayana 11, 1914 (Saka)
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